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LOK SABHA DEBATES 

LOK SABHA 

TIItJ Lo/( Sabha fTItIf af £/tJVtJf7 of thtJ Clock. 

[MR. SPEAKER in fM Ch.t/i'] 

ORAL ANSWERS TO QUESTIONS 

MA. SPEAKEA: Shit Aayapatl Samba8lva Aao, C.No. 
242. 

{English} 

Credit to S81 
+ 

*242. SHAI AAYAPATI SAMBASIVA AAO: 
SHAI AAM SINGH KASWAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the quantum of credit to small scale 
industries (SSI) units and the number of SSI units assisted 
has declined during the last three years; 

(b) If so, the details thereof, year-wise; 

(c) whether the Government has chalked out a new 
strategy to boost small and medium-sized Industries; 

(d) If so, the details thereof; 

(e) whether the Government proposes to enhance 
the limit for credit linked capital subsidy; 

(f) if so, the details thereof; and 

(g) the extent to which SSls would be benefited 
therefrom? 

THE MINISTEA OF FINANCE (SHAI P. 
CHIDAMBAAAM): (a) to (g) A statement Is laid on the 
Table of the House. 

(a) and (b) No, Sir. The year-wise data given below 
indicates that there has been an increase In the credit 

flow to Small Scale Industries (551) Sector and the 
number of registered SSls has also gone up. 

Year 

2002-03 

2003-04 

2004-05 

Credit to SSI 
Amount Ols 

(As. in crores) 

52,988 

58.278 

67,634 

No. of 
Aegistered· SSls 

(lacs Nos.) 

14.68 

15.54 

16.38 

(c) and (d) Yes, Sir. A Upolicy Package on Stepping 
up credit to SME sector" has been announced in the 
Parliament on August 10, 2005 which intsr-ali8 inoludes 
fixing self targets for funding Small and Medium 
Enterprises (SMEs) to achieve a minimum 20% year on 
year growth In credit to SMEs. The objective Is to double 
the flow of credit to the SME sector by 2009-10, is. _ 
within a period of 5 years. The credit to small scale units 
which stood at As. 67,600 crore for 2004-05 is to be 
raised to As. 135,000 crore by 2009-10. Aeserve Bank 
of India has Issued instructions in this regard advising all 
banks to Implement the policy measures. The salient 
features of the policy package are enclosed as annexure. 

(e) and (f) The Govemment of India has enhanced 
the limit for Credit Linked Capital subsidy for the up-
gradation of the Small Scale Industries from As. 40 lacs 
to As. 1 crore. The scheme Is being administered by 
SIDBI. Under the acheme 15% back ended capital subsidy 
is granted to 551 entrepreneurs for loans up to As. 1 
crore for technology upgradation. 

(g) So far, 901 551 units in the country spread across 
varioue productslsub-groups have availed the subsidy to 
the extent of 23.79 erore. After the extension of the 
scheme, large number of units coming under various 
approved productslsub-groups would be able to achieve 
technology upgradation at subaldlzed rates. 

Anntlxul'll 

S8liBnf FHful'll$ of thtJ Policy Packsgtl on StllPPing 
up Crsdif to Small and MBdium Enfslpris(J$ 

Fixing of s.lf-targets for financing to SME lector 
by bank. 

Government of India has Inctcated minimum 20% year 
on year growth for credit flow to the SME sector. The 

., 
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objective Is to double the flow of credit from Rs. 67,600 
crore in 2004-05 to Rs. 135,200 crore to the SME sector 
by 2009-10, iB. within a period of 5 years. 

Reserve Bank of India (RBI) has been emphasizing 
on enhanced credit flow to this sector through various 
policy measures from time to time. The recent initiative 
being the ·Scheme of Small Enterprises Financial Centres 
(SEFCs)" under which SIDBI will be co-financing with 
commercial bank branches to SMEs in identified clusters. 

• Meaaures to rationalize the colt of loana to SME 
sector 

Banks may Initiate necessary steps to rationalize the 
cost of loans to SME sector by adopting a transparent 
rating system with cost of credit being linked to the credit 
ration of enterprise. SIDBI has developed a Credit 
Appraisal & Rating Tool (CART) as well as a Risk 
A888 .. ment Model (RAM) and a comprehensive rating 
model for risk ass888ment of proposal for SMEs. The 
banks may consider to take advantage of these models 
aa appropriate and reduce their transaction costs. 

• Menurea to InonNl .. the outrHch of formal credit 
to the SME sector 

All banks, Including Regional Rural Banks to make 
concerted efforts to provide credit cover on an average 
to at least 5 new smalVmedlum enterprises at each of 
their semi urban/urban branches per year. 

• Cluater beMel approach for financIng SMI! Metor 

In view of the benefit accruing on account of eluater 
based approach for financing SME sector due to reduction 
in transaction coats, mitigation of risk, etc., banks may 
treat it as a thrust area and increasingly adopt the same 
for SME financing. 

• o.bt re.tNcturlng mechenlem and a 0.,. TIme 
Settlemant (OTS) acheme for SME .. etor 

The problem of sickne.. Is prevalent In the SME 
sector due to globalization/liberalization and stiff 
competition from domestic and multinational corporates. 
Further, large number of borrowal accounts in the books 
ot commercial banks are under stre.. due to various 
reasons. In order to enable banks to recover old NPAs 
and clean up their balance sheet and also to provide 
relief/concHslonl to SME borrowers, a One Time 
Settlement (OTS) Scheme and Debt 'restructuring 

mechanism for SME sector covering outstanding amount 
up to Rs. 10 crore In the books of banks have been 
announced. 

SHRI RAYAPATI SAMBAS IVA RAO: Mr. Spe.ker, 
Sir, the UPA Government is giving top priority to 
encourage SSI units under the leadership of Shrimatl 
Sonia Gandhi, the UPA Chairperson, and the able 
guidance of our Finance Minister, Shri P. Chidambaram. 
SSI units are the backbone of heavy industries. Without 
the presence of SSI and ancillary units, one cannot 
imagine the existence of heavy Industries which are giving 
employment to many youths. SSI units are facing several 
difficulties relating to Infraatructure, availing of credit from 
the nationalised banks, marketing, compliance with 
cumbersome procedures and harassment by banks and 
by Govemment officials. The hon. Minister has stated In· 
his reply that credit to small scale units which is, at 
present, at Rs. 67,600 crore for 2004-05, is to be raised 
to Rs. 1,35,000 crore by 2009-10. 

MR. SPEAKER: What is your question? 

SHnl RAYAPATI SAMBASIVA RAO: Has the Minister 
evolved any mechanism to monitor every year to ensure 
Its objective of doubling flow of credit to SME sector by 
2009-10? If so, the details thereof. 

SHRI P. CHIDAMBARAM: Sir, the details are 
contained in the policy which was announced on the 
10th August and this is annexed to the Answer as 
annexure. We have to monitor it on a periodic basis. We 
are monitoring it. Banks will report every quarter and 
every half year the progress made and, aa everyone 
knows, I take review meetings of the CMOs of the public 
sector banks at least twice a year and sometimes more. 
We will review and we will ensure that we achieve the 
growth of 20 per cent a year. 

SHRI RAYAPATI SAMBASIVA RAO: It is stated in 
the reply that so far 901 units have availed of subsidy of 
Rs. 23.79 crore. Would the Minister Inform the august 
House how much subsidy haa been earmarked for SSI 
units for the current year? Would the Minister also inform 
the details of the various products/sub-groups of 551 units 
which have availed of the subsidy and also the details of 
SSI units In Andhra Pradesh which have availed of this 
subsidy? Thank you. 

MR. SPEAKER: There are five questions. 
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SHAI P. CHIDAMBAAAM: Sir, the answer itself aye 
that Credit Linked Capital Subsidy Scheme was revised 
and improved recently. Under the revieed SCh8me, we 
had enhanced the limit of the credit linked capiIaI subeldy 
from As. 40 lakh to Rs. 1 crore. We have now said that 
SIDBI will administer the Scheme. The earlter scheme 
was ,not attractive enough. Under the new Scheme, there 
are more applications. 

I have given the number of 551 units which have 
availed of the subsidy to the extent of As. 23.79 crore. 
Now I do not have the State·wlse break up of theae 901 
units, but if the hon. Minister Is keen to know· how many 
of theee 901 units are located In Andhra Pradesh, I shall 

. be quite happy to fum ish him the details of 901 units all 
over the country. 

MR. SPEAKEA: Shri Aam Singh Kaswan-absent. 

{Trans/ation} 

SHRI MOHAN AAWALE: Mr. Speaker. Sir. through 
you I would like to know from the hon. Minister whether 
the manufacturing cost of the commodities produced by 
the small scale industries which is vital to remain viabie 
in the international market has become higher. Goods 
are being Imported to our country from China and all the 
countries. I would like to submit to the hon. Mlnlstef' that 
the rates of Interest in other countries are quite low. 
These vary from 2·3 per cent to 4·5 per oent. Whereu 
it is up to 12, 15 or 17 per cent in our country. Will the 
Government consider to bring It down to s-e per cent 
and to provide the same facilities to the small ecale 
industries also as are being provided to the multinational 
companies. Do the Govemment intend to reduce the 
production tax, sales tax, intemal taxes, etc.? 

{English} 

SHAI P. CHIDAMBAAAM: Sir, the rates of interest 
are by and large market determined subject to RBI's 
regulations in respect of small loans. The rate of interest 
is linked to the bank rate, which is linked to the bank 
rate, which is linked to inflation. If inflation is say between 
1 and 2 per cent, then obviously the bank rate would be 
lower and the rate 01 interest would be lower. But In • 
developing country like ours where Inflation is around 4 
to 5 per cent-I may add here that some years ago 
inflation was over 10 per cent-it is not possible for the 
bank rate to be lower than 6 per cent. The bank rate Is 
e per cent. Add the administrative cost and the spread. 
Therefore, the interest rates would have to be at the 
level at which they are prevalent. 

The inl8f'e8t rat.. are market detennlned, and the 
inllerest rat. have come down over the last several years. 
If we are able to contain Innation, then Interest rate wItI 
continue to decline. But having said this. I do not thlnk-
after having interacted with the Small Scale Industries 
(551) and the Iende.....-that the Interest rate Is a deterrent. 
I am saying this because Interest Ie a smaH component 
of the cost of manufacture. The real deterrent is the 
creditworthiness of the borrower, credit appraisal, and the 
quantum of credit that is delivered to the 551, and we 
are addressing these issues. The Interest rate being 
market detennlned, if the economy grows and the inflation 
is contained. then the interest rate will decline in the 
long-term . 

SHAI SUNIL KHAN: Thank you, Sir. In the current 
Session the 551 Bill has already been Introduced, but if 
we compare the safeguarc18 for the Small Scale and the 
Medium Scale, then maximum safeguards are for the 
Medium Scale, and not for the Small Scale. We have 
already de·reserved 85 items in the Budget S_ion. I 
mean to say that 85 items have already been d.reserved 
for the year 2005-2006. Therefore, the Meclium Scale 
Industries would produce more, ane! the 551 would 
produce less. The rate of growth of the Medium Scale 
will also be more compared to the Small Scale. How will 
the 551 compete with the Medium Scale Induatrie8 when 
the verdict has already been given In favour of the 
Medium Scale Industries? 

MR. SPEAKEA: Are you partial to Medium Seale? 

SHAI P. CHIDAMBARAM: Sir, I do not think any 
entrepreneur wants to remain small forever, and that-
with great respect to the hon. Member-i. not the c:omtCt 
approach. The small scale enterprl.es mu.t upgrade 
himself to medium enterprise, and the medium enterpriles 
must grow into larger enterprise,. . .. (InltlmJptlons) I do 
not think that anyone wanta to remain .mall forever. 

It is wrong to assume that amall enterprises have 
not Increased In number or their output has not Increased. 
Let me give the broad figures related to thit issue. The 
number of registered 551 units has Increased from 12.32 
lakh to 16.38 lakh between 1999·2000-w. take this as 
the base year-and 2004-2005. 

Production increased from a little Ie.. than R.. 2 
lakh crore to A •• 2,93,622 crore. Employment Increased • 
from lees than 60 lakha to 73.39 Iakhs. Expo~ increased 
from AI. 54,200 crore to AI. 88,000 crore in 2002-03. I 
do not have the figur" for the sub.equent year. 

., 
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complied. So, the small-scale Industry is growing, even 
while I admit that some small-scale units have closed 
down. But the philosophy behind the SME Bill, which will 
be explained by my colleague when the Bill is discU888d 
in the House, is to give room for small to graduate to 
mediwm, and for medium to graduate into large. That I 
think and I submit with great respect, is the correct 
approach. 

[Translation} 

SHRI SUBHASH MAHARIA: Mr. Speaker, Sir, I would 
like to bring it to the notice of the hon. MiniDter that a 
perusal of the figures submitted by him reveals that in 
the loans and subsidies provided during the last three 
yearl, the percentage of the rural graduate unemployed 
beneficiaries i8 negligible. In the new policy declared on 
10th August, 2005 the percentage and ceiling of loans 
and subsidies to be provided to rural unemployed youths 
should be fixed. Though no other measure can be better 
to provide employment to the rural graduate, unemployed 
youths, but the State-wise figures Ihow that until the 
loan and subsidy ceilings for them are fixed they could 
hardiy be able to avail themselves of the new amall scale 
industry policy. 

I would like to know from the hon. Minister the 
number of rural unemployed youths having been given 
loan and subsidy during the last three years and the 
percentage wise special package proposed to be given 
to them in the States in the time to come. 

[English} 

SHRI P. CHIDAMBARAM: Sir, I have given the 
number of units which have availed of the subsidy, as 
part of my answer. I agree that young educated men 
and women must be encouraged to start their own small-
scale business. That Is precisely why after the UPA 
Govemment came into office we have revised the scheme. 
We have railed the limit from Rs. 40 lakh to Rs. 1 
crore. Therefore, today this is a liberal scheme. I would 
urge the young men and women, educated as well as 
enterprising, to avail of the scheme, start small scale 
units. We now have SMERA, which is a rating agency. 
You can get your creditworthiness rated. If you have a 
credit rating, you will get loans at a slightly lower interest. 
We are doing everything that needs to be done, as tar 
as I can see, in order to promote the small scale sector. 
But, if any further improvement has to be done, please 
let me know and I am willing to look into It. 

[T""'/Ion} 

'SHRIMATI PARAMJIT KAUR GULSHAN: Sir, In 
Punjab, small scale industry is in a very bad condition. 
When people go to banks for loans, the banks harass 
them and they are asked to pay bribes. The poor people 
cannot shell out money for taking loan. The rate of interest 
is also very high and that has ruined the small scale 
industry of Punjab. As there are problems even In the 
marketing sector, that too has destroyed the small scale 
industry in Punjab. Does the honourable minister know 
about this problem? If so, what steps have been taken 
by the Minister to rejuvenate the amall scale Industry in 
Punjab? 

[English} 

SHRI P. CHIDAMBARAM: Sir, we have two pictures 
before us. One. picture shows that in 2004-05 the total 
amount of credit to 551 was Rs. 67,634 crore which is 
a 18 per cent Increase on the previous year. 

Now, we have raised the target to 20 per cent every 
year. That is the positive side of the picture. The negative 
side is what the hon. Member said. There are stili some 
branches and some branch managers who are insensitive 
to the requirement of the small-scale sector and there II 
some corruption. I am not denying that. But all I can do 
is, push the flow of credit to the small-scale sector, and 
if any specific complaint is received, take action against 
the bank or a branch of a bank, which is Insensitive or 
where there Is corruption. Therefore, I would only urge 
the hon. Members to send me any Information. I will 
take action. But on the other hand, please look at the 
positive side that the credit flow has increased by 16 per 
cent and the target of this year is 20 per cent. 

[Translation} 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, the 
Reserve Bank of India has given guidelines to the 
nationalized banks to provide loans to the small scale 
industries, but despite that banks do not provide loans to 
the email scale industries. 

[English} 

MR. SPEAKER: You are putting Identical question. 

*Engll8h Translation of the speech ortglnally delvered In Punjabl. 
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{TrBnslBIion} 

SHRI RAMDAS ATHAWALE: I would like to ask the 
hon. Minister as to what action he would take against 
the banks not following the guideHnes of the Reserve 
Bank. Sman scale Industries should be provided loans at 
a lower interest rate. 

[English} 

MR. SPEAKER: Send the names to the Minister with 
particular. Presume that the hon. Minister and the Speaker 
have answered your question. 

[English} 

Delay In Sanction of Propo .. la under P.M.O.S.Y. 

+ 
"243. SHRilL VAS AZMI: 

SHRI AJIT JOGI: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment proposes to connect an 
the villages with more than 1000 population with roads 
by the end of 2006 under the Pradhan Mantrt Gram 
Sadak Yojana (PMGSY); 

(b) if so, the details thereof, State-wise; 

(c) whether the Government is aware of the problem 
of excessive delay in sanctioning the proposals under 
PMGSY; 

(d) If so, the reasons therefor; 

(e) the steps taken/proposed to be taken by the 
Govemment to ensure that the propoeal. under the 
scheme are not held up due to administrative delay; and 

(f) the time by which the Govemment proposes to 
connect all these villages 81 envisaged In the above 
scheme? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (f) A Statement 
is laid on the Table of the House. 

The 'Rural Roads' component of 'Bharat Nirman' 
programme has a goal to provide connectivity to all 
habitations with a population of 1000 (600 In the case of 
hilly or trtbal areas) and above with an all weather road 
by 2009. The number of habitations to be covered under 
thle programme. State wise, Is given In the Table at 
Annexure. 

The Ministry of Rural Development has ensured that 
there Ie no undue delay in cleartng proposal. received In 
the Ministry, If the proposal. are complete In all respects. 
The steps taken to ensure timely clearance include 
sensitising the implementing agencies of the States. 
necessary technical advlces to the States, pertodlc review 
at the level of Union Minister of Rural Development etc. 
An on-line monitoring system has also been put In place 
to track the status of proposals and to speed up project 
clearance. 

AnMXUM 

Shllllll Nlrmllf1-l)sllllls of Hllbltllllons 

SI.No. Name of the State No. of Habitations with population 

1000+ 500-999 Total 

2 3 4 5 

1. Andhra Pradesh 0 0 0 

2. Arunachal Pradesh 92 206 298 

3. Assam 5182 3950 9132 

4. Bihar 9956 0 9956 

., 
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2 3 4 5 

5. Chhattlsgarh 1848 4461 8309 

6. Goa 0 0 0 

7. Gularat 0 978 978 

8. Haryana 0 0 0 

9. Himachal Pradesh 138 487 825 

10. Jammu & Kashmir 814 854 1468 

11. Jharkhand 1894 1983 3877 

12. Kamataka 0 0 0 

13. Kerala 0 0 0 

14. Madhya Pradesh 4303 3529 7832 

15. Maharaahtra 0 0 0 

16. Manlpur 71 110 181 

17. Meghalaya 36 119 156 

18. Mlzoram 24 109 133 

19. Nagaland 9 31 40 

20. Orlasa 2312 2135 4447 

21. Punjab 0 0 0 

22. Rajasthan 30 3922 3952 

23. Sikklm 6 114 120 

24. Tamil Nadu 0 0 0 

25. Trlpura 175 635 810 

26. Uttar Pradesh 3738 1184 4902 

27. Uttaranchal 76 637 713 

28. West Bengal 9932 942 10874 

Total 40436 26388 66802 

Baaed on information currently available from the Core Netwot1<s of the Statu and Progress reports received from the States. 

SHAI IL VAS AZMI: Mr. Speaker, Sir, sometimes back Mantri Gram Sadak Yojana. Now the hon. Minister is 
the hon. Minister for Rural Development had contended saying that villages with a population of one thousand or 
In this very House that in the package for the year 2005- more will be connected with road under this scheme by 
2006, villages having a population of one thousand or the year 2009. The ground reality is that till now work is 
more will be connected with roads under the Pradhan going on in respect of the package tor the year 2003-
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2004, and the package for the year 2004-2005 has not 
80 far been fully approved. Proposal for the package 
related with the year 2005-2006 has been taken from us 
In our district one week back. Even out of that most of 
the vltlages for which I had proposed In writing during 
the last one year have been left out In the package for 
the year 2005-06. The concemed officers In districta make 
proposal as per their own calculations. 

MA. SPEAKER: You ask your question. 

SHRI ILYAS AZMI: Will the Govemment give clear 
instructions to the concerned officers deputed in the 
districts to Include villages with a population of one 
thousand or more In this package as per the guideUnes 
for which the proposal is being given by the Members of 
the Lok Sabha now? Will the hon. Minister fix a time 
Umlt for approval of this proposal? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, in the budget speech for the year 2005-2006, hon. 
Finance Minister had announced in this House Itself that 
the Pradhan Mantri Gram Sadak Yolana under the Bharat 
Nlrman Pariyojana is a time bound programme. He had 
announced that all the villages of the country be they 
uneven or of hilly areas with a population of one thousand 
or more or the tribal villages with a population of up to 
five hundred shall be connected with road by the year 
2009. ... (lntslTllplk)l7s) 

{Englishj 

MR. SPEAKER: Let him repty to the first one. 

{Tl1InsmPonj 

DR. RAGHUVANSH PRASAD SINGH: Out of the four 
years, half a year has elapsed. Three and a half years 
are remaining. Rs. 48 thousand crores will be spent on 
this scheme. Whereas Rs. two and a half thousand crores 
were apent eartier, now we will have to spend five times 
more ';8. twelve and a half thousand crores to oomplete 
the work of the Bharat Nirman Pariyojana. 

The hon. Member is asking about Unar Pradesh. 
am also giving the figures with regard to unar Pradesh. 
Their stipulated allotment till this year is of Rs. 2605 
crore, whereas we have sanctioned Rs. 2963 crores till 
date. So the share Is of Rs. 2605 crores and the sanction 
made is to the tune of Rs. 2963 crores. We have released 
Rs. 2193 crores. After the concurrence of the Unar 
Pradesh Government money has been released. 

Sir, it Is my request .to the hon. Members that they 
should ask the State Government to use the fund 
expeditiously. There will be no shortage of funds from 
the Union Government. We will not let any village remain 
unconnected by roads. 

MR. SPEAKER: Are you demanding monetary help 
for Unar Pradesh? 

SHRI ILYAS AIMI: Mr. Speaker, Sir, this scheme 
was launched earlier with a one rupee surcharge on diesel 
and now the surcharge is of one and a half rupees. The 
funds too, has been doubled In the budget, but the 
progresa of work Is not commensurate with the funds, 
being provided. Therefore, I would like to ask the hon. 
Minister whether he would ensure that all the villages 
having a population of 1000 or more are Included in this 
scheme by the year 2005-06. I would also like to know 
from him whether any time limit will be fixed for granting 
approval the proposals of the States lying pending for 
approval for a period up to one year In his Ministry. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, what sort of things he is talking about. We have 
sanctioned more than Rs. 2900 crores Instead of As. 
2600 crores for U.P . ... {Inltlnupb"on$) 

SHRIILYAS AIMI: Mr. Speaker, Sir, the hon. Minister 
Is not replying about the delay in the approval of 
proposals and not saying whether he would fix a time 
limit for this purpose. 

SHRI RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, so tar as the question of delay Is concerned, I would 
like to submit that this Is not being done at our level. We 
are ready to provide money. Meetings have been held 
twice with the Secretary of the State Government. One 
of the meeting' was held recently on the 3rd of 
December, 2005. . .. (lnltJlTlIptions) 

{Engllshj 

MR. SPEAKER: That is not right. 

{T!1In6I.tl/onj 

SHRI RAJESH VERMA: Mr. Speaker, Sir, this Is a 
very Important question and is related to the development .• 
of the Parliamentary constituency of every hon. Member. 
The hon. Mlni.ter has contended that Instead of 
As. 2600 crores, Rs. 2900 crores have already been given 
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for Uttar Pradesh. For this, I would like to thank the hon. 
Minister but the point that has been raised here is that 
the delay In the Implementation of the 'Pradhan Mantri 
Gramln Sadak Yojana'-be it at the level of the State 
GOV$mment or at the level of the concemed department-
puts a question mark on the scheme if the ambitious 
plan falls to get completed in a time bound manner. Our 
observation is that in regard to roads selected for 
construction in districts under Pradhan Mantri Gramin 
Sadak YOjans, the main problem is that we do not get 
suitable contractors as per the strict norms fixed by the 
Central Govemment for the selection of contractor. That 
is why we call all the contractors from the State to select 
the contractors. I would therefore, like to know from the 
Minister that whether his department would try to relax 
the norms laid down for contractors and their selection 
so that the roads can be constructed under this 
programme without any delay. 

DR. RAGHUVANSH PRASAD SINGH: Hon'ble 
Speaker, Sir, we are keeping an eye over the Issues 
raised by the hon'ble Member. We are aware that roads 
can not be constructed just by providing funds. We also 
need co"tractors. If the State Govemments want or they 
feel necessary to have some relaxations in the conditions 
and rules we are fully prepared but they should give In 
writing, what they want. We are always in touch with the 
State Govemments and we repeatedly ask about their 
problems. We are always ready to provide any kind of 
help. 

{English] 

MR. SPEAKER: Shri Ajit Jogi-Not present. 

Hon'ble Members, Dr. Raghuvansh Prasad Singh is 
a very popular Minister. There are only 31 hon'ble 
Members who wish to put supplementaries. I can not 
accommodate all. 

... (Interruptions) 

{Tl7lnsllllion] 

SHRi RAJIV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, we should have half an hour discussion In House on 
this subject. ... (Int.rruptions) 

MR •. SPEAKER: Do you want any supplementaries? 

... (Interruptions) 

[Tl7lnslstlon] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I want 
to ask a very important question. Kindly permit me. 
... (Interruptions) 

/English} 

MR. SPEAKER: Your leader does not agree with 
you. I will call you later on. 

{Tf'IIns/stlon} 

SHRIMATI NEETA PATERIYA: Mr. Speaker, Sir, our 
former Prime Minister Hon'ble Atal Blharl Vajpayee's 
'Pradhan Mantri Gramin Sadak Yojana', was such a 
scheme by which he wanted to construct metallic roads 
in each village of our country and this scheme, which 
was implemented from Deihl and reached the hearts of 
the rural people. The hope was kindled among them that 
all the villages in the country would be connected with 
metallic roads. 

We would like to know from the hon'ble Minister 
whether the UPA Government propose to construct 
'Kuccha' roads Instead of 'Pucea' roads to connect villages 
where population is over 1000 with the main roads uncler 
the Pradhan Mantri Gram Sadak Yojana? Whether the 
Government Is aware of the fact that all the 'kuccha' 
roads are washed away during rainy season? Recently 
orders were issued that the villages, where population is 
over 1000, construction of 'kuccha' roads will be 
undertaken. If this is so then whether the UPA 
Government is punishing these villages, who have 
implemented Family Welfare Programme, and the rate of 
growth of population has decreased in these villages. 
Why they have implemented Family Welfare Programme? 
Since their population is 1000. . .. (Int.rruptions) 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, It was mentioned in the mandate-that we must have 
all weather roads. State Govemments are also demanding 
(he same, so we have the provision of constructing pucca 
roads. There Is also a provision of constructing roads of 
PCC and concrete, in the areas where roads are washed 
away due to water logging. That is why if anyone says 
that this work was commanced by NDA Government Is 
not correct. NDA Government spent nine thousand crores 
of rupees with in a span of five years where as we will 
&pend 12 thousand CI'OI'88 of rupees In a' year. In fact, 
we will spend five times more than NDA Government. It 
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is not sufficient to just make declarations. They had a 
provision of 2.5 thousand crores of rupees in the Budget 
whereas our Finance Minister has declared that he will 
provide 48 thousand cror. of rupees in four years, ie. 
12 thousand crores of rupees in a year or in other words 
5 times more than them. . .. (InlsmJptions) 

SHRI ANNASAHEB M.K. PATIL: This is wrong. 
... (Interruph"ons) 

MR. SPEAKER: If this is wrong you have number of 
weapons, use them. Ther. should not be any running 
commentary. 

· .. (Interruptions) 

{Eng/ish} 

MR. SPEAKER: Only Minister's statement and nothing 
else would be recorded. 

... (Interrup/ions)· 

{TfBnsI8tion} 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, I want 
to know from the Minister. ... (InltJrrup/ions) 

{English} 

MR. SPEAKER: Now, Mr. Lal Singh. Pleue be brief, 
to the point. 

· .. (Interruptions) 

{TrsnsI8Iion} 

MR. SPEAKER: You atand up time and again, it 
does not behove of you. You are a very senior person. 
... (InltJrrup/ions) 

MR. SPEAKER: If you do not feel weft, please move 
outside. If you are feeling uneaay you may go outside. 
You ahould not behave like thia. You had been a Miniater. 

· .. (InltJrruplions) 

SHRI LALMUNI CHOBEY: Why are you angry? 

MR. SPEAKER: We are not angry, we have regards 
for you. 

... (Inmnuplions) 

"Not recorded. 

{English} 

MR. SPEAKER: You should not eet wrong example 
for others. 

fTrsnsIslion} 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, I want 
to know from the hon'ble Miniater with your permiSSion . 
You know that my State is a hilly State. I have confirmed 
It from the department that the Govemment propose to 
provide roada in the villages with population of one 
thousand. There are 4·6 villages on the way and is 
connected to that. You would not find a single village in 
Jammu and Kashmir, having a population of thousand 
people. It is requested that population of the villages 
connecting to the proposed road may also be included in 
their population. Do you have any auch plan so that 
these roads may be constructed otherwise if you want I 
can tell you. . .. (InltJnupllons) 

MR. SPEAKER: You need not tell. I got It. 

CHAUDHARY LAL SINGH: I am asking question. It 
is part 'B' of my question. . .. (InltJrrupIions) 

MR. SPEAKER: There is nothing Part 'B'. 

CHAUDHARY LAL SINGH: Part 'B' i8 there. I am 
telling you. 

MR. SPEAKER: There is no part 'B' there Is nothing 
part 'B' whatever I speak that will prevail. 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, a 
question contains part 'a' and 'b', not question 'One' and 
'Two'. . .. (Inltlnuplions) 

{Engll$hJ 

This ia very clear. I am a1ao a parliamentarian, Sir. 
. .. (InltJrruptions) 

MR. SPEAKER: You should frame question In such 
a manner that there should not be any part (b). 

{TfBns/s/ion} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, for the plains, a criteria for the population of one 
thousand has been stipulated for a period of four years. 
This State falls under hilly area and we are going to 

, . 
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connect the areas having a population of upto 500 within 
four years. In regard to the question raised by the hon'ble 
Members, smaH Tol. are also located there, perhaps it 
may not be under one revenue village. But H the total 
population is 500 and one thousand, then we don't have 
any problem in connecting it. If a proposal to this effect 
is received from the State Govemment, then we approve 
them as well. . .. (Inltlrruptlons) 

{English} 

MR. SPEAKER: You may treat Jammu and Kashmir 
separately because of Its terrain. 

/Tl7lnslstlon} 

Shri Prabhunath Singh, ask a short question, not in 
a form of part 'a', 'b', 'c' and 'd'. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I have 
been listening to the reply of the hon'ble Minister, he 
has given reference of Finance Minister's speech. He 
had called a meeting at his place in which I also took 
part. While assessing the situation of Bihar he had said 
that in place of small roads, the roads of PWD and REO 
be covered under it. But only long roads have been 
covered under It. Roads were covered also and the 
hon'ble Minister has given his approval to roads also, 
but I want to know two things through you. The answer 
of the question. . .. (Intsrruptions) It can be divided Into 
two parts .... • I will even not do that. ... (Intsrruptions) Mr. 
Speaker, Sir, through you, I want to submit to the hon'ble 
Minister that.. .. • ... (Intsrruplions) 

{English} 

MR. SPEAKER: No. That will not go on record. That 
will go out. 

/Translation} 

This is not a good thing. 

This speech is also good. 

... (IntlJnuptions) 

SHRI PRABHUNATH SINGH: This not 
unpaftlamentary. I have not spoken an unparliamentary 
word. . .. (Intsrruptions) 

·Not recorded. 

MR. SPEAKER: It does not look nice, everybody is 
friend. 

· .. (Intsrrup/lons) 

SHRI PRABHUNATH SINGH: I want to know, through 
you, with regard to the roads he has given approval to, 
more than a year has passed. Whether he has started 
work in Bihar by floating their tender? Secondly, I want 
to know from him, It is not an another question, It is 
related to the first one. I want to tell that the villages 
with a population of one thousand are to be connected, 
but as per my knowledge, not a single village has been 
included In Bihar, therefore, I want to know, through you, 
whether he wants to Include those villages? 

DR. RAGHUVANSH PRASAD SINGH: Sir, this is the 
way precious time of the nation is wasted by these 
Members who has no knowledge of ground realities. 
... (IntIJITIJpIions) 

{English} 

MR. SPEAKER: I have deleted that. 

· .. (IntlJrruplions) 

/Translation} 

SHRI PRABHUNATH SINGH: He gives wrong reply, 
It has be come his habit...· ... (Intsrruptions) 

DR. RAGHUVANSH PRASAD SINGH: I am 
challenging it, he has no information. . .. (Intsrruptions) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir ... • 
... (IntlJrruptions) 

MR. SPEAKER: I have deleted that now let him 
speak. 

· .. (IntlJrruptions) 

SHRI PRABHUNATH SINGH: He is speaking 
Incorrectly, how can I listen to that. ... (Intsnupllons) 

SHRI RAJIV RANJAN SINGH 'LALAN': Not a single 
road has been constructed in Bihar. . .. (Intsrruptions) 

State AgenCies are working there. . .. (InttJrruptions) 

·Not rec:orded. 
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/Ef1{IIishj 

MR. SPEAKER: I will call both of you to my Chamber 
one day; over a cup of tea, we will d!seus •. 

[Tran.sl8tionj 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, question pertaining to Bihar has been raised, he has 
done a good thing. Sir, we ueed to sit that side they 
used to sit on treasury benches. They had demanded . 
. . . (IntsfTUplions) 

AN HON'BLE MEMBER: Give the reply . 
... (Inltlnuplions) 

DR. RAGHUVANSH PRASAD SINGH: I am giving 
the reply. The answer will be according to the question . 
... (Inltlnuplions) 

/English] 

MR. SPEAKER: I am controlling. Please allow the 
hon. Minister to reply. Let us respect each other and let 
us listen to each other. 

[Translalion] 

DR. AAGHUVANSH PRASAD SINGH: I know how 
to give a befitting reply . ... (lnltlfTUph"Dns) 

/Eng/ish] 

MR. SPEAKER: This Is not right. It cannot be done 
like this. Can you Intervene In an answer of the Minister? 
Is this the way to do it? If you want to put a 
Supplementary Question, you can try to do it. But you 
cannot compel me. I would not allow this intervention. 
No. You are a senior member and you were a Minister 
too. 

... (Intsnuptions) 

MR. SPEAKER: Nothing will be recorded; not one 
word of him win be recorded. 

.. . (InltJrrupt/0n8)· 

"Not recorded. 

[T,.".lionj 

DR. RAGHUVANSH PRASAD SINGH: The hon'ble 
Member had said In the 13th Lok Sabha that rods under 
the PMGSY should be constructed by the Central 
agencies then nobody paid any heed to his demand In 
hie own Government at that point of time. Aa loon as 
the UPA Government came to power and gave a green 
signal and In Bihar. ... (IntsfTUpliOl1$) 

No let me apeak. . .. (Inttmvptlons) 

MR. SPEAKER: What Is this? When you use to give 
answers as a Minister, 

/Engllshj 

Old you accept thle position? 

... (Intsnupllons) 

MR. SPEAKER: I can only talk about the Intervention 
part of It and not the content part of It. 

... (IntsfTUpIIons) 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, as soon as the UPA Government came to power, 
we h.eld meetings with the State Government. Not only 
with the State Govemments but we held meetings with 
the hon'ble Members from treasury and opposition 
benches sitting here also. 

Five agencies have been assigned the task there 
including IRCON, the famous undertaking of Railway, 
CPWD, NHPC, HBCC and NPCC. A scheme worth 
around As. 960 crore has been sanctioned. Construction 
work of eight roads totalling 80 kilometers have been 
completed. Work could not I1art In two districts. Tender 
has been extended thrice In Slwan and Chhapra dl8trlcta. 
Nobody is ready to submit the tender there. I met the 
hon. Member and have al80 written to him to see the 
circumstances there as tenders have been invited there 
time and again but nobody is submitting the tenders. I 
have written to him twice and I al80 met him In thla " 
regard. In such a scenario too Shrl Laten jl has a grudge . 
I want to tell him that nobody is submitting tenders In 
even one of his districts. . .. (Intsnvpt/ons) 
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SHRI RAJIV RANJAN SINGH 'LALAN': TeU only 
about tho place where tenders have been Invited and 
submitted. . .. (InMlTUptlonl) 

{Englishj 

MR. SPEAKER: Do not reply to them. Please addreas 
to the Chair. 

fTrlInslallonj 

DR. RAGHUVANSH PRASAD SINGH: There are 
11747 villages having the population of one thousand. 
We have written to the State Govemment to connect 
them and send the proposal to complete the pending 
work of Phase-I and Phase-II. We have demanded a 
plan for the villages having the population of one 
thousand, where at least ten thousand crore rupees are 
expected to be spent In the next four years. We are 
convening meetings regularly and expecting the assistance 
from the State Govemments. Central agencies are also 
vigilant there. 

Mr. Speaker, Sir, two elections and model code of 
conduct has .'so affected the work. After Inviting tenders 
twice In 6 months, processing work of tenders have been 
banned. There will be work at rapid pace In Bihar also 
just like it Is being undertaken In other parts of the 
country. The Union Govemment is eager to see that Bihar 
standi among the fronUlne States in the matter of roads. 
Sufficient amount has been arranged for the same. Theae 
people are feeling restless, because the Union 
Govemment Is now releasing funds and the work will be 
completed. People's aspirations will be fulfilled. 
... (Inlflnup/lons) 

SHRI RAJIV RANJAN SINGH 'LALAN': You are not 
doing any work and only giving speech. . .. (Inlflnuptions) 

{Englishj 

MR. SPEAKER: This can not be done. 

... (Inlflnupllons) 

fTrlIn8I.lionj 

SHRI PRABHUNATH SINGH: We want to give 
Information through you. . .. (InMnuptions) 

MR. SPEAKER: What Information you want to give? 
When you become the Minister, then we will uk for 
information. 

... (Intsnuptlons) 

MD. SALIM: Mr. Speaker, Sir, this way supplementary 
Is being asked. . .. (Intsnuptlons) 

MR. SPEAKER: This Is not a good tradition. 

... (Intsnuptlons) 

SHRI PRABHUNATH SINGH: We have the right to 
make the submission and we want to give Information 
through you that we have demanded that work should 
be done through a central agency but we have not asked 
to stop the work In Bihar. The Hon. Minister Is stopping 
the work there. . .. (Inlflnuptlons) 

MR. SPEAKER: I will invite both of you at tea. 

... (Inlflnuptlons) 

{English} 

MR. SPEAKER: I have called Shrl Baaudeb Barman. 
Nothing, except what Shri Baaudeb Barman says, wltl go 
on record. 

... (Inlenuplions)' 

PROF. BASUDEB BARMAN: Thank you, Mr. Speaker, 
~Ir, for giving me this opportunity. I flrat of all appreciate 
the move of the govemment for providing all weather 
road connectivity to all habitations with a population of 
1000 and 500 in case of hilly and tribal areas. I would 
request the Minister to kindly consider along with the 
hilly and tribal areas, riverine and coastal areas also. My 
question is, whether for the benefit of the rural people 
and success of Bharat Nlrman Programme, funds could 
be made available to Improve upon the condition of 
already existing roads In such areas, many of which are 
in a very bad shape, not at all negotiable, particularly 
during rainy seasons. 

fTrlInslalionj 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, till now villages having population of more than 500 
have been selected in hilly, desert and tribal areas. The 
hon'ble Member has asked about the riverine area. We 
will see that what can be done In this matter. 
... (Inlflnuptions) 

MR. SPEAKER: To see means they will provide the 
funcle, otherwise what else they will do In the matter. 

... (InlenupHons) 

"Not recorded . 
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MR. SPEAKER: Shri Munshi Ram. 

... (Interruptions) 

MR. SPEAKER: You are not Munshi Ram. Please 
take your seat. 

... (Interruph'ons) 

SHRI MUNSHI RAM: Mr. Speaker, Sir, in part 'c' of 
the question, it has been asked from the hon'ble Minister 
as to what the govemment Is doing about the delay In 
sanctioning the proposals under the Pradhan Mantri Gram 
Sadak Yojana? I want to say that works under the 
Pradhan Mantri Gram Sadak YoJana for the year 2006-
06 has not yet been started, whereas remaining work 
has to be campleted next year. I want to know, why the 
works of this year has not been started, so how they will 
get the utilization certificate and the Govemment will not 
sanction the works related to next year without obtaining 
utilization certificate. I want to know from the hon'ble 
Minister whether the Govemment sanctions the remaining 
works of next year without completion the current works? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, what can we do if there is delay in completion of 
works because we don't do the works on our own. The 
State Governments are supposed to do these works. We 
only give funds for the same. We have spoken to 
secretary twice In this regard. We kept on writing to the 
hon'ble Chief Minister to see that works should be done 
on rapid pace so that the allocation for State is utilized. 
In addition to this, we help them by relaxing the norms. 

SHRI HEMLAL MURMU: Mr. Speaker, Sir, I want to 
know from the hon'ble MinISter that so far what amount 
has been released to a backward State like Jharkhand? 
Further, what are the reasons for disapproval of proposals 
received from Jharkhand despite the National Rural Road 
Development AuthOrity Is on-line system? 

DR. RAGHUVANSH PRASAI) SINGH: Mr. Speaker, 
Sir, rupees 745 crore are to be sanctioned for Jharkhand 
and out of it rupees 501 crore have been sanctioned. 
Moreover, so far rupees 421 crore have been released 
to the State of Jharkhand and out of which the State 
has spent just Rupees 371 crore. The Government of 
Jharkhand is lagging behind. In this regard, we recently 
Invited their Secretary. We have also written to the Chief 
Minister of Jharkhand that their work is _gglng behind 
and it should be expedited. 

(English) 

SHRI ANNASAHEB M.K. PATIL: Sir, you said that 
you will give me a chance. 

MR. SPEAKER: I said that you might put a 
supplementary but that does not mean you can Interrupt 
like this. I am sorry Mr. Patll I respect you very much 
and always give you the opportunity to speak. I do not 
appreciate this. I cannot go on extending the time' on 
one question. Today, I am very sorry. 

Energy from Urban W ..... 
+ 

-244. SHRIMATI SANGEETA KUMARI SINGH DEO: 
DR. SWAN CHAKRABORTY: 

Will the Minister of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the Govemment proposes to generate 
energy from urban and rural wastes; 

(b) If .0, the details thereof; 

(c) whether the Govemment ha. sought/obtained 
assistance from other countries and the United Nations 
Development Programme (UNOP) In this regard; and 

(d) if so, the manner in whic:h the assistance obtainedl 
sought to be obtained will be put to use in generation of 
energy from the above wastes? 

THE MJNJSTER OF STATE OF THE MJNISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI Vu.AS 
MUTTEMWAR): (a) to (d) A statement is laid on the 
Table of the House. 

(a) and (b) The Ministry of Non-Conventional Energy 
Sources is already implementing Programmes for energy 
recovery from urban and rural wastes such as municipal 
solid waste, vegetable market waste, slaughterhoUH 
waste, sewage gas, cattle dung, etc. Thea. Programmee 
are mainly based on blomethanation, combustion and 
gasification technologies. 

(c) and (d) Yes, Sir. United Nations Development 
Programme (UNDP) and Global Environment FacOOy 
(GEF) have provided partiaj financial assi8tance for the 
development of high rate biomethanation processes. The 
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project encompasses recovery of energy through 
blomethanatlon of urban and Industrial wastes. The UNDP/ 
GEF assistance has been utilized to support 16 
demonstration projects based on different types of waste. 
besides training programmes, study tours, workshops, 
seminara and aware ....... creation. 

SHRIMATI SANGEETA KUMARI SINGH DEO: Sir, 
we know three projects of power generation from 
municipal waste have already been Introduced In 
Hyderabad, Vijayawada and Lucknow. I would like to know 
from the hon. Minister what are the plans of Govemment 
of India of eldendlng this programme to other States in 
,this country. I would also like to know whether the 
Govemment of India Is considering to provide any financial 
support or subsidy to the States which are planriing to 
implement such projects. 

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, I thank 
you and the hon'ble lady Member for asking this question 
because this has given me an opportunity to putforth my 
point of view. The hon'ble Member has asked about three 
projects. She has also mentioned about Lucknow. In the 
beginning, the Lucknow project made a good beginning 
but Its biggest problem Is segregation of garbage and 
due to lack of proper segregation, the said project had 
been shut down after a few days. The efforts to execute 
the project was to be made by the local corporation. 
However, when It was not started, we had also tried and 
there were no progress In that due to lack of sufficient 
enc:ouragement from the corporation. The Hon. Member 
raised the Issue of financial assistance. I want to state 
we do give financial assistance. There are different types 
of financial asslstanc:e and In some projects, flnanc:lal 
assistance between one and a half crore rupees to three 
crore rupees per megawatt and in higher limit, financial 
assistance upto rupees 8 crores is given. 

{English} 

SHRIMATI SANGEETA KUMARI SINGH DEO: Sir, 
what the hon. Minister has replied about was going to 
be my second supplementary. 

Anyway, it seems that the Lucknow project ia not 
doing very well. Along with the Lucknow project, the 
information I have was that even in Deihl such a project 
was underway. This has also not done very weH. I would 
like to know from the hon. Minister the reasons for Its 

failure and also what technology waa used in the Delhi 
project. 

SHRI VILAS MUTTEMWAR: Sir, the selection of 
technology is done by the local agency called corporation; 
they do It and as I have said with regard to the question; 
the biggest problem Is that of segregation. We lack 
awaren... and If the corporation make. provisions for 
dleposal of garbage In that It should be separated and 
segregated then these dJfficulties will not arise in near 
future. These types of difficulties have been removed In 
Vijayawada and Hyderabad where these projects are 
marked as waste-to energy; there it Is running smoothly 
and even after that wherever these projects will be 
Implemented; If proper allocation Is paid and carried out 
properly with precaution being taken then I think It is a 
good project. Not only energy Ie gained but this project 
Is utilized to keep the environment clean. 

{English} 

~R. SPEAKER: Shri J.M. Aaron Rashid, since you 
are in the habit of disturbing I did not call you. 

SHRI J.M. AARON RASHID: Sir, thank you very 
much for giving me this opportunity. The renewal energy 
sources are doing a good work. But I would Uke to know 
from the hon. Minister whether he proposes to start any 
new project In the hilly areas of Kodalkanal or not. 

{Tf'IInsilltion} 

There is very good movement area between two hllis. 
We will make a good print by starting a new project In 
that area. For that hon. Minister . ... (Inlflnupfions) 

MR. SPEAKER: Urban waste. 

SHRI J.M. AARON RASHID: Yes sir. It is there also. 
There is sugarcane waste and many other wastes a180. 
So project has to be "arted there. 

MR. SPEAKER: Is there anything in KodaIkanal? 

. .. (Intsnuplions) 

{English} 

MR. SPEAKER: Mr. Minister, you bette~ go and see 
if there are waste in that area. 
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rrf'8nsh1lfonj 

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, I would 
like to tell the Hon'ble Member through you that whenever 
this effluent waIte is there; be it urban or rural. We have 
got the project with our ministry. We are already In touch 
with the States continuously and we have informed them 
fully about our schemes but initiative in this regard should 
be taken by those bodies, local bodies. We are ready to 
help them. I would like to teli through you that there Is 
42 million solid waste and approximately 600 cubic meter 
of liquid waste in the country. This is urgent and now 
Pandit Jawahar Lal Nehru Urban Mission has been set 
up on the recommendation of 12th Finance Commll8lon. 
The difficulties being faced by corporations In carrying 
such wastes have been looked into and a provision of 
fund has been made under that. As I have told eartler 
also, subsidy of 8 erore rupees per unit is provided by 
our ministry but unfortunately only 3 to 4 corporations 
out of 93 corporations in the country have availed this 
opportunity. I would like to make an appeal to all the 
members through you to bring proposals from their 
respective corporations by using their rights; then we will 
consider it. 

{English! 

MD. SALIM: Sir, the hon. Minister has rightly pointed 
out that this concept of converting wastes Into energy 
involves multiple agencies. From our garbage disposal 
habits to collection of garbage and disposal, involvement 
of community is necessary. The MunicIpal Corporations 
have to be involved and then the MInisters of Urban 
Development and Non-conventional Energy Sources would 
also have to be Involved. Without developing a synergy 
between the agencies of the Central Govemment, the 
State Govemments and the municipal bodies, this scheme 
in isolation cannot be implemented. We have seen the 
failure of this scheme in different parts of the country. 

Now, my question is, under the National Urban 
Renewal Mission whether the Ministry of Non-conventlonal 
Energy Sources together with the Ministry of Urban 
Development and also the State Governments and the 
Municipal bodies would try and identHy at least five cities 
to have a demonstrative effect. It Is becauH viability Is 
necessary and a Viability Gap Fund is available under 
the National Urban Renewal Mlasion. I would like know 
If the Government would take the neceesary inftIative for 
converting garbage waste, solid waste into energy or fuel. 
In that case, which Ministry, the MInistry of Urban 

Development or the Ministry of Non-conventional Energy 
Sources, would ben the cat? 

SHRI VILAS MUTTEMWAR: Hon'bIe Mr. Speaker, 
Sir, first thing is that Urban Development Ministry and 
my own mlniltry has a very good coordination between 
them In this regard and on our request and 
recommendation only, It has been announced to help 
corporation for waste transportation under urban mission 
set up recently because of the difficulties beIng faced by 
corporation to 11ft urban waste due to lack of resources 
therein. 

Second thing told by Hon'ble Member regarding 
interaction of State Governments with our ministry, I would 
like to tell in that regard that we are continuously In 
touch with State Governments. I would like to teU through 
you that one year ago we had organized a national 
conference on this subject of all mayors and municipal 
commilaloners of the entire country and appealed to them. 
In maldng a project like this we help by Rs. 10 lakh in 
TPR and provide subtldy also. Vet corporation do not 
come folWard because their financial condition 18 not okay, 
so we pian to provide loan upto 70 percent to them 
through ERDA. After putting In this much effort also 
corporations are not responding as per our expectations. 

{English! 

SHRIMATI MANEKA GANDHI: Sir, thank you for 
giving me this opportunity. In spite of the fact that there 
Is a crying need for non-conventional energy, this Is one 
department that does not seem to have got going. If the 
Government says that the municipal wastes need to be 
segregated and then only you will be able to do 
something, then there are so many examples of 
achievements by the NGOs which have made small Bio 
Energy Plants. To give one example, in Jhansi 
Development A1tematives have been running a bio energy 
based waste plant for 700 kilowatts which is doing 
extremely well. 

Is It not possible for the Department is learn from 
what they have done and start In areas with high 
agricultural wastes? For example, my parliamentary 
constituency Plllbhlt will never get proper energy which 
needs to have blo energy which Is decentraliHd and for 
which there is ampl. waste. 
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[T11InSI81ion} 

SHRI VILAS MUTIEMWAR: I agree with you. This 
question was regarding solid waste. We have also got a 
plan regarding what you are saying. 

/English} 

SHRIMATI MANEKA GANDHI: Sir, you have to 
understand the word. 

[Tf'8n.s18llon} 

SHRI VILAS MUTTEMWAR: If any such experiment 
is taking place; It's welcome but as I have told you earlier 
this initiative got to be taken by local Institutions. If any 
such proposal comes forward we are ready to provide 
help. 

/Engllsh} 

MR. SPEAKER: Shrl Paranlpe, you have been 
keeping quiet and that Is why I am allowing you. 

SHRI PRAKASH PARANJPE: Sir, I want to know 
from the hon. Minister on one aspect. The production 
cost of power outot wastes Is costlier. Because of that, 
the Corporations are not getting purchasers for power 
and, that Is why, as you have mentioned, only thrae 
Corporations out of 93 Corporations have approached 
you so far. 

What measures would you take to reduce production 
cost of electricity so that we can easily get purchasers 
for that power? 

[Tf'8ns/8/ion} 

SHRI VILAS MUTIEMWAR: It has just started. As I 
have told you earlier also the corporations of Hyderabad 
and Vijayawada have handed It over to a private party 
B.O.T. We provide them assistance to the time of 1.5 
crore rupees to 3 crore rupees per mega watt to cover 
up viability gap. Higher subsidy Is upto rupees 8 crore. 
After that power purchase agreement is made with State 
electricity board. We do not work exclusively only for 
energy gain and profit. There are many other benefits. If 
garbage of the city is taken out, city becomas beautiful 
and healthy and it helps us in ecological balance. So the 
power produced is only a bonus. 

SHRI PRAKASH PARANJPE: It is costly also. 

SHRI VILAS MUTIEMWAR: It is costly because of 
the higher capital cost. After that recurring cost is lesser. 

Whol ••• le Price Index 

·245. SHRI RAJIV RANJAN SINGH "LALAN": Will 
the Minister of FINANCE be pleased to state: 

<a) whether the Reserve Bank of India has recently 
expressed its deep concern on the rising trend of the 
wholesale price index; 

(b) if so, the facts in this regard; 

(c) whether the Government has taken any steps to 
contain the rising rate of wholesale price Index; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

{English} 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (e) A statement is laid on the 
Table of the House. 

(a) and (b) In the Mid-Tenn Review of Annual Policy 
Statement for the year 2005-06 announced on October 
25, 2005, the Reserve Bank of India has indicated that 
"the full effects of the pass-through of the increase in 
international 011 prices have so far been dulled and the 
underlying inflationary pressures have been contained. 
Crude price continues to remain the most critical factor 
In the outlook on domestic inflation. In the remaining part 
of the year, inflation conditions will warrant continuous 
vigil in view of the heightened uncertainties surrounding 
international crude prices and the eventual pressures for 
fuller pass-through into domestic inflation". The RBI has 
further indicated that "given the outlook for inflation 
primarily in the context of the 011 economy In India, 
however, It may be difficult to contain the Inflation In the 
range of 5.0-5.5 per cent projected earlier without an 
appropriate policy response". 

(c) to (e) Anti-Inflationary policies of the Government 
include strict fiscal and monetary dleclpline, rationalization 
of excise and Import dutiea of essential commodities 80 
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that there is no undue burden on the poor, effective 
supply-demand management of sensitive items through 
liberal tariff and trade policies, and strengthening of the 
public distribution system. In the Mid-Term Review of the 
Annual Policy Statement, in order to keep the inflationary 
expectations under check, RBI hiked the reserve repo 
rate by 25 basis points to 5.25 per cent and the repo 
rate to 6.25 per cent while keeping the bank rate 
unchanged at 6 per cent. 

{T1'IIIIst.tion} 

SHRI RAJIIV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, Government has agreed to this point In Its reply that 
it Is revealed through he MId-Term Review of Reserve 
Bank of India that domestic inflation is controlled by one 
of most Important component is. petroleum. It needs 
constant monitoring. This has been accepted by RBI in 
its Mid-Term Review. If it is to be monitored then the 
excise and custom duties on crude 011 ought to be 
rationalised. Please mention the steps taken by the 
Govemment during past five to six months to rationalise 
excise and custom duties in the petroleum sector. 

{English} 

SHRI P. CHIDAMBARAM: Sir, crude 011 prices are 
not under our control. As of yesterday, a barrel of crude 
oil is being quoted as 60 dollars per barrel. What we 
can do Is to moderate the impact of price rise upon the 
consumers by not passing through the entire price rise. 

The other suggestion of the hon. Member is to reduce 
customs and excise duties. On the fact of It, It Is an 
attractive suggestion. In kerosene and LPG, It has been 
reduced to zero and zero respectively. In crude, the 
customs duty is five per cent. Sir, if I accept his 
suggestion, then I will lose a large amount of revenue. 
If revenues are lost, then how do we fund roads, power, 
telecom, SallIS SilaJlul AbhiYIIn, Mld-day Meal Scheme 
and Irrigation? One has to balance between the needs of 
revenue and the need to moderate price rise. We are 
doing a balancing act. In fact, the previous Govemment 
also did the balancing act. And every Govemment will 
have to do this balancing act. There Is no way out of it. 

{Tl'IIIISIatlon} 

SHAI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, It is okay but as Hon'bIa Minister has said if we put 
the entire burden on petroleum, then this Is the thing 

which hurts a major chunk of population and especially 
the farmers. The domestic inflation is affected by the 
price rise in food articles also. The effect of price rise in 
food articles affects more than 50 percent population of 
the country. The Seventh report presented by National 
Sample Survey says that 523 rupees per family is utilized 
which is 75 percent more than the poverty line. It is 225 
to 404 rupees per family utilization in the States like 
Orissa, Bihar and Jharkhand. 

12.00 hr •• 

Mr. Speaker, Sir, through you, I would like to know 
from the hon. Minister as to what steps have been taken 
to control the prices of food-articles? 

{English} 

SHRI P. CHIDAMBARAM: Sir, the bulk of the 
contribution to the current inflation-whlch I submitted is 
low and I hope it remains low--comes from the oil and 
fuel sector. Primary articles are not contributing as much 
to the inflation as one is assuming that they do. For 
example, the contribution of pul... is only 1.7 per cent 
out of the total contribution basket of 76.5 per cent; the 
contribution of vegetables Is 4.5 per cent; and the 
contribution of eggs, wheat and fish is 6.5 per cent. So, 
it ia the minerai oils which are contributing 32 per cent 
of the 76.5 per cent. 

Secondly, on primary food artiel .. , there is hardly 
any taxation. Sir, the prices of primary food articles are 
baaed on supply and demand. If supplies are dislocated, 
say due to rains or floods, there will be temporary price 
rise. They are also affected by seasonal variations. But 
as of now, I am not in a position to agree that primary 
artiotes are contributing to the current Inflation. 

WRITTEN ANSWERS TO QUESTIONS 

{T",MllltIon} 

NTPe 

-246. SHRI RAJNARAVAN BUDHOLlVA: 
SHRI V.G. MAHAJAN: 

Win the Minister of POWER be pleased to stat.: 

(a) wheth.r the National Thermal Power CorporaUon 
(NTPC) is planning to foray into other business including 
gas, petroleum and coal mining sector; 
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(b) If so, the details thereof; 

(c) whether NTPC is participating in intemational 
global tenders for construction of power plants In Joint 
venture; and 

(d) H so, the detaila thereof along with the names of 
countrleswlth which NT PC is actively negotiating for 
participating in bids? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
and (b) Ves, Sir. National Thermal Power Corporation 
(NTPC). apart from its large thermal capacity addition 
programme. plans to diversify Into the following sectors: 

(i) Hydro Power: NTPC has envisaged to set up 
the following projects: 

(1) Koldam Hydroelectric Project (SOO MW), 
Himachal Pradesh; 

(2) Loharinag Pala HEP (600 MW), Uttaranchal; 

(3) Tapovan-Vlshnugad HEP (520 MW), 
Uttaranchal; 

(4) Rupslabagar-Khaslyabara HEP (260 MW). 
Uttaranchal; 

(5) Rammam Stage-III. HEP (90 MW). West 
Bengal; and 

(6) Lata-Tapovan HEP (160 MW). Uttaranmal. 

(Ii) Coal Mining: NTPC has decided to diversify Into 
coal mining. It has been allocated Pakri-Barwadl 
Coal Mining block in North Karanpura. 
Jharkhand. It has also decided to set up 
integrated mining-cum-power projects In Orissa 
and Chhattlsgarh. 

(ill) LNG/Gas Value Chain: NTPC is exploring the 
possibilities of its presence in LNG/Gas value 
chain apart from typing up gas supplies based 
on intemational competitive bidding. 

(iv) Exploration of Oil and Gas: NT PC has forayed 
in acquiring exploration rights. It has participated 
in bidding for gas and oil block offered under 
New Exploration & Licensing Pollcy-V by 
Government of India. NTPC, as a lead member 
In Consortium with Geopetrol and Canoro has 

successfully bagged the award of Land Block 
named AA-ONN-2003l2 In Arunachal Pradesh. 

(v) Distribution: NTPC has set up a wholly owned 
subsidiary, the NTPC Electric Supply Company 
Limited (NESCL), for entry Into distribution 
business. 

(vi) Trading: NTPC has set up a wholly owned 
subsidiary NTPC Vidyut Vyapar Nigam Ltd. 
(NVVN) for power trading to leverage the 
opportunities provided by the Electricity Act 2003. 

(vii) Thrust for Services Buaine8a: NT PC has already 
made inroads into the buslneas of providing 
88rvtceS in the area of Engineering, procurement, 
construction supervision, O&M etc.. through its 
Consultancy wing. 

(vtll) NTPC-SAIL Power Company Private Ltd. 
(NSPCL): NSPCL (NT PC-SAIL Power Company 
(Private) Limited-50:50 Joint Venture of NTPC 
and SAIL) is operating and maintaining the 
Captive Power Plants (CPP·II) of Durgapur and 
Rourkela Steel Plants (120 MW each). 

(ix) BhUai Electric Supply Company Ltd. (BESCL): 
BESCL (Bhilai Electricity Supply Company 
Limited-another 50:50 Joint Venturte company 
of NTPC and SAIL) is operating and maintaining 
the CPP-II (74 MW) of Bhilai Steel Plant. The 
JV company is also executing Bhilai expansion 
project of 2x250 MW. 

(x) Joint Venture for R&M: NTPC formed a JV 
Company with ALSTOM Power Generation AG 
under the name NTPC Alstom Power Services 
limited (NASL) for taking up Renovation & 
Modernization (R&M) assignments of power 
plants In India and abroad. NTPC holds 50% 
equity in NASL. 

(xl) Joint Venture for Construction/Erection: Utility 
Powertech limited (UPL) is a 50:50 Joint 
Venture Company of NTPC and Reliance Energy 
that has been taking up aSSignments of 
construction, erection and project management 
in power and other sectors. 

(xii) Power Trading Corporation of India Ltd. (PTC): 
Power Trading Corporation of India Ltd. (PTC) 
has been formed to trade in electric power in 
an optimum manner. Shareholding pattern of the 
company is Powergrid-S%, NTPC-S%, PFC-S%, 
NHPC·S%. Fils and Public at Iarge-68%. 
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(c) NTPC, so far, has not participated In any 
international global tenders for construction of power plant 
in joint ventura. 

(d) Does not arise in view of (c) above. 

(English! 

Hydro Power Generation 

*247. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of POWER be pleased to state: 

(a) whether the new power policy contemplates a 
shift in the emphasis from thermal to hydro-power; 

(b) if so, the details thereof; 

(c) whether the actual achievement in hydro-power 
capacity addition was dismal being only 1,435 MW against 
a target of capacity addition of 2,585 MW during 2004-
05; 

(d) If so, the reasons for such performance; 

(e) whether Himachal Pradesh, Uttaranchal and North 
East Region hold rich promise for hydro-power generation; 

(f) If so, the special efforts being made to augment 
hydro-power generation In the.. States; and 

(g) the steps taken by the Government so far to 
encourage private aec:tor Investment in hydro power 
projects in the country and the results achieved there-
from? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
and (b) No, Sir. Even with full development of the feasible 
hydro potential in the country, coal could continue to 
remain the primary fuel for meeting the future electricity 
demand. However, the following steps have been 
envisaged In the National Electricity Policy for increasing 
hydro generation: 

• Maximum emphasis to be laid on the full 
development of the feasible hydro potential in 
the country. 

• Hameasing hydro potential speedily would also 
facilitate economic development of States, 

particularly North-Eastern States, Slkklm, 
UItaranohal, Himachal Pradesh and Jammu and 
Kuhmlr, since a large proportion of our hydro 
power potential Is located In these States. 

• Debt flnanoing of longer tenure would be made 
avaHable for hydro projects. 

• State Govemments would review procedures for 
Ianel acquleltlon and other approvals/clearances 
for speedy implementation of hydroelectric 
projects. 

• The Central Government would support the State 
Govemments tor expeditious development of their 
hydroelectric projects by offering serviceS of 
Central Public Sector Undertakings. 

• The National Policy on Rehabilitation and 
Resettlement (R&R) will be Implemented properly 
80 that the concerns of project-affected famillea 
ara addrasaed adequately. 

• Adequate safeguards for environmental protection 
with suitable mechanism for monitoring of 
Implementation of EnWonmental ActIon Plan and 
R&R schem.. will be put In place. 

(c) and (d) During 2004·05, the targeted hydro 
capacity addition could not be achieved. The hydro 
projects which had sHpped ara: (I) DuIhastt H.E. Project 
(390 MW) of National Hydroelectric Power Corporation 
(NHPC) . in Jammu & Kashmir (J&K) due to slow proore .. 
In uecution of certain. eMl works and law and order 
probtema; (Ii) Dhaullganga H.E. Project (280 MW) of 
NHPC In Uttaranchal due to non oompletlon of 
transmieeion line on account of delay In getting Forest! 
Environment clearance; (II) Tehri Stage-I H.E. Project (3 
Units·750 MW) of Tehri Hydro Oevelopment Corporation 
(THDC) In Uttaranohal due to mishap In Tunnel-T3; and 
(iv) Pykara Ultimate HE Project (150 MW) of Tamil Nadu 
Electricity Board (TNEB) in Tamil Nadu due to non-
completion of transmission line due to delay In forest 
clearance from Forest Department of the State 
Govemment for felling of trees. 

The Dhauliganga H.E. Project and the Pykara 
Ultimate H.E. Project have since been commieaioned while 
the process leading to commissioning of the T ehri Stage-
I H.E. Project has started with the commencement of 
impounding of the raHrvoir on 29th October, 2005. The 
Dulhasti H.E. Project is expected to commence generation 
in 2006. 
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(e) and (f) In Himachal Pradesh, the identified hydro 
capacity 18 18,820 MW, out of which about 52.4% of the. 
capacity has either be.n developed or is under various 
stages of development. 

In Uttaranchal, out of identified hydro capacity of 
18,175 MW, about 23.1% has been developed or is under 
various stages of development. 

In North Eastern region, out of the identHied hydro 
capacity of 58,971 MW, about 6.8% of the capacity has 
already been developed or is under various stages of 
development. 

The Status of the development of the hydro electric 
potential in the States of Himachal Pradesh, Uttaranchal 
and North-Eastern Region is given in the enclosed 
Statement. 

The Government of India has taken many steps and 
measures to augment hydro power in the country including 
Hlmachai Pradesh, Uttaranchal and In the North Eastem 
region as given below:-

(i) Under the 50,000 Hydro Initiative, Preliminary 
Feasibility Reports (PFRs) of 162 hydro electric 
projects with an aggregate Installed capacity of 
47,930 MW spread over 16 States have been 
prepared. Out of these, 110 no. of projects 
aggregating to 39,026 MW are In the Stat .. of 
Himachal Pradesh, Uttaranchal and North-
Eastern Region. In the first phue, out of these 
162 H,E. schemes, 77 of the moat attractive 
scheme. with an aggregate Installed capacity of 
33,951 MW have been taken up for detailed 
survey & Investigation and preparation of 
Detailed Project Reports for eventual 
Implementation. Out of these 77 schemes, 84 
schemes aggregating to 29,801 MW are in the 
States of Himachal Pradesh, Uttaranchal and 
North-Eastern region. 

(ii) The Hydro Policy was announced by the 
Government in August, 1998 incorporating 
several steps and measures to facilitate 
accelerated development of hydro power. The 
Policy also encourages greater participation by 
the private sector. It lays emphasis on basin 
wise development of hydro potential, evolving a 
consensus on inter-state issues, mitigation of 
geological risks, simplified procedure for transfer 
of concurrence, promoting JOint venture 
arrangements etc. 

(iii) A number of Hydro Power Corporations in the 
Central Sector and Joint Ventures with State 
Governments have been set up for development 
of hydro power. 

(Iv) The Government has also approved a 3-Stage 
clearance procedure for expeditious execution of 
hydro electric projects in the Central Sector. 

(v) As per Section 8 of the Electricity Act, 2003 the 
Central Electricity Authority before concurring any 
scheme will examine only the aspects of best 
ultimate development of the river or Its tributaries 
for power generation consistent with the 
requirements of drinking water, irrigation, 
navigation, flood control or other public purposes 
and satisfy itself that an adequate study has 
been made of the optimum location of the dams 
and other river works and that the proposed 
scheme meets the norms regarding dam design 
and safety. 

(vi) Regular review and coordination meetings are 
taken with the State Governments to review the 
development of hydro electric potential In the 
States. 

(g) Some of the steps taken by the Government to 
attract private sector investment are: 

(i) The Electricity Act, 2003 which contains several 
measures to attract private investment in the 
power sector. The Act has removed restrictions 
on setting up of fresh generating capacity and 
permits direct commercial relationship between 
generating companies and consumers/electricity 
traders. The Act also provides the generating 
companies the right to open access to the State 
and Central transmission network for wheeling 
electricity. 

(Ii) The Government has al80 initiated the proceas 
of reforms and restructuring of power sector 
which would improve the finances of the power 
utilities thereby attracting private investments still 
further. 

(iii) Upto 100% Foreign Direct Investment has been 
permmed on the automatic approval route in 
projects for generation, transmission and 
distribution of electricity. 

(Iv) The Government has Issued a .tartff notification 
incorporating several incentives t~ hydro projects 
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whioh broadly oover. incentive. for better 
avaHability of machines, for generation of &nervY 
over and above the design ~, compenaalion 
for hydrologic:al risks etc. 

(v) The Government has allO been assisting the 
private sector power projects In achieving 
financial closure. An Inter Institutional Group (UG) 
comprising senior representative from the 
financial institutions as well as from the Ministry 
of Power, has been constituted to facilitate 
financial closure of IPPs. 

(vi) To facilitate setting up of large size hydro power 
plants in the country and to derive the 
economies of scale, the Government has further 
liberalized the mega power policy with effect from 
1.3.2003. All inter-state hydel projects with the 
capacity of 500 MW and above are being treated 
as mega power projects subject to fulfilment of 
the required oonditlons and would be extended 
the concession of 'Zero' customs duty on import 
of capital goods. Income Tax holiday has been 
continued with the prOVision that the tax holiday 

period of ten years can be claimed by a 
promoter in any block of ten years within the 
tirat fifteen y ...... The State Governments have 
also been requested to exempt supplies made 
to mega power plants from .. Ies tax and local 
levies. 

(vii) Central Electricity Regulatory Commission and 
the State Electricity Regulatory Commissions 
have been set up to fix tariffs In an objective 
and transparent manner. 

As a result of the above efforts and incentives offered 
to attract private sector investments In hydro-electric 
projects, the private sector participation in the development 
of hydro power is expected to increase further. 

As per Information available with CEA, at pre.ent, 
14 hydro stationa (above 3 MW capacity) with an 
aggregate installed oapaclty of 903 MW are in operation 
and 5 hydro stations (above 25 MW capacity) with an 
aggregate Installed capacity of 2322 MW are under 
construction In the country In the Private Sector. 

St.,.",.", 

St./us 01 Hydro EIscItic PoI6nIi8/ OtIvMJpmsnt 

Region! Identified Capacity Capacity Capacity deveJoped+ 
State hydro Developed under Under Developmant 

capacity development 
(MW) (MW) (%) (MW) % (MW) (%) 

Northern Region 

Himachal Prade.h 18820 5947 31.6% 3905 20.7% 9852 52.4% 

Uttaranchal 18175 1352 7.4% 2854 15.7% 4206 23.1% 

North Ea.tem 

Meghalaya 2394 185 7.7% 84 3.5% 269 11.2% 

Tripura 15 16 100.0% 0 0.0% 15 100.0% 

Manipur 1784 105 5.9% 90 5.0% 196 10.9'% 

Assam 660 275 40.4% 100 14.7% 375 55.1% 

Nagaland 1574 99 6.3% 0 0.0% 99 6.3% 

Arunachal Pradesh 50328 416 0.8% 2600 5.2% 3016 6.0% 

Mizoram 2196 0 0.0% 60 2.7% 60 2.7% 

Totai NER 58971 1095 2934 4029 
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{Tl'6I18Mtionj 

Allocation of Power from Central Pool 

·248. DR. SATYANARAYAN JATIYA: 
DR. K. DHANARAJU: 

Will the Minister of POWER be pleased to state: 

(a) the actual generation of power from various 
sources and average demand and supply of power In 
the country particularly at peak hours at present, State 
and Union Territory-wise; 

(b) the total power supplied to each State/UT from 
the Central pool during the years 2003-04 and 2004-05 
till date; 

(c) whether the Govemment has slashed the allocated 
quota of power of any StatelUT from Central pool; 

(d) if so, the details thereof along with the reasons 
therefor; 

(e) whether several States including Madhya Pradesh 
and Tamil Nadu has requested for additional quota of 
power from the Central pool to meet the increasing 
demand in their respective State; and 

(f) if so, the details thereof along with the action 
taken by the Government thereon? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
State/Union Territory-wise actual generation from various 
sources during the current year is given In enclosed 
Statement-I. The latest Stat./System-wlse power supply 
position in the country (November, 2005) is given in 
enclosed Statement·11. 

(b) Scheduled drawal of power in respect of various 
States/Union Territories (UTs) from Central Sector 
Generating Stations (CGSs) during 2003-04, 2004-05 and 
the current year (April-October, 2005) is given in enclosed 
Statement-III. 

(c) and (d) The shares of the constituent StatesAJTs 
are generally allocated at the time of the commisaioning 
of central generating stations according to guidelines. 
Shares allocated once are generally .not changed, unless 
surrendered by the State. 

(e) and (f) The requests for additional allocation from 
15% unallocated quota of central generating Itations of 
the region received from the StatesiUTs Including Madhya 
Pradesh and Tamil Nadu from time to time are considered 
keeping in view the nature of request, emergent/seasonal 
requirements, relative power supply position of States! 
UTI, generation resources available with them, their 
payment capacity, etc. As the availability of power in the 
unallocated quota in various regions is limited, and most 
of the States are facing shortage of power, it is not 
possible to accommodate all the requests received for 
additional assistance from central unallocated pool at the 
expense of other StateslUTs. 

StMwntInt I 

State/UT 

Chandigarh 

Chandigarh Total 

Delhi 

Deihl Total 

Heryene 

Aclulll GtlMl'lltion dun'ng April-Novembt!lr, 2005 

NotthBm Region 

Sector Type 

2 3 

State Thermal 

Central Thermal 

State Thermal 

Central Thermal 

Actual Generation (MU) 

4 

o 
o 

3480.99 

3688.42 

7149.41 
, 

1994.25 
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2 3 4 

State Thermal 6964.07 

Hydro 189.83 

Haryana Total 8148.16' 

HlmachalPradeeh Central Hydro 11048.44 

State Thermal •• 

Hydro 1106.78 

Private Hydro 1432.88 

Himachal Pradesh Total 13587.08 

Jammu & Kashmir Central Hydro 4928.93 

State Thermal 1.71 

Hydro 812.24 

Jammu & Kuhmlr Total 5640.88 

Punjab Central Hydro 4874.71 

State Thermal 9848.7 

Hydro 3933.57 

Punjab Total 18866.98 

Rajasthan Central Thermal 1823.08 

Nuclear 3008.37 

State Thermal 11831.78 

Hydro 379.82 

Rajasthan Total 17042.81 

Uttar Pradelh Central Thermal 33426.87 

Nuclear 1843.68 

State Thermal 12896.01 

hydro 887.e4 

Uttar Pradeah Total 48832.3 

Uttaranchal Central Hydro 698.8 

State Hydro 2878.84 

UttaranchaJ Total 3275.44 

Grand Total 122033.05 

"Generation not monitored. 



47 Wnrtsn AnSWrlIB DECEMBER 9, 2005 to Otmsllons 48 

AcIu8/ GenefBtion during Apnl-NoV8fTlbtJr, 2005 

WtlSftJm Rtl(Jlon 

StatelUT Sector Type Actual Generation (MU) 

Chhattlagarh Central Thermal 10923.39 

State Thermal 5836.84 

Hydro 280.49 

Chhattlagarh Total 17040.72 

Goa Private Thermal 207.01 

Goa Total 207.01 

Gujarat Central Thermal 4731.57 

Nuclear 1798.91 

State Thermal 17190.58 

Hydro 1994.44 

Private Thermal 8579.26 

Pvt. Imp Thermal 1235.71 

Gujarat Total 35530.47 

Madhya Pradesh Central Thermal 11720.55 

Hydro 1993.25 

State Thermal 8567.18 

Hydro 1731.74 

Private Hydro 18.58 

Madhya Pradeeh Total 24029.3 

Mahara.htra Central Nuclear 2302.82 

State Thermal 28868.34 

Hydro 4119.99 

Private Thermal 9131.63 

Hydro 1483.23 

Maharuhtra Total 45908.01 

Grand Total 122713.51 
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AcIu8/ GfH1tNII1ion dJring AprIJ-No'MlTlbtN; 2005 

SoutMm RtIgIon 

StatelUT Sector Type Actual Generation (MU) 

Anclhra Pradesh Central Thennal 17281.8 

State Thennal 14036.5 

Hydro 5891.93 

Private Thennal 3786.81 

Hydro 

Andhra Pradesh Total 40977.04 

Kamataka Central Nuclear 1968.4 

State Thennal 5298.16 

Hydro 6410.53 

Private Thennal 156.2 

Hydro 97.9 

Private IMP Thennal 811.75 

Kamataka Total 14732.94 

Kerala Central Thennal 248.6 

State Thennal 96.61 

Hydro 4876.26 

Private Thennal 40.97 

Hydro 87.7 

Kerala Total 6330.13 

Lakshadweep State Thennal 18.04 

Lakshadweep Total 18.04 

Pondlcheny State Thennal 180.69 

Pondlcheny Total 180.69 

Tamil Nadu Central Thennal 11336.86 

Nuclear 1113.18 

State Thennal 13626.02 

Hydro 4284.06 

Private Thermal 1868.47 

Tamil Nadu Total 32228.&8 

Granlld Total 93487.32 
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ACllMI ~1IDn duting Apfll.Nowmbtlr, 2005 

E..", RtI(JIIDn 

StateIUT Sector Type Actual Generation (MU) 

Andaman & NJcobar Islands State Thennal 27.98 

Hydro 3.74 

Private Thennal 70.32 

Andaman & Nicobar Islands Total 102.02 

Bihar Central Thennal 4210.16 

State Thennal 78.52 

Hydro 54.31 

Bihar Total 4342.98 

Jharkhand Central Thennal 2906.41 

Hydro 71.52 

State Thennal 1363.95 

Hydro 47.75 

Private IMP Thennal 980.8 

Jharkhand Total 5380.23 

Orl ... Central Thennal 15531.47 

State Thennal 1951.99 

Hydro 3343.61 

Private IMP Thennal 451.21 

O{lsaa Total 21278.28 

Slkklm Central Hydro 291.88 

State Thennal 0.13 

Hydro 22.38 

Slkklm Total 314.37 

West Bengal Central Thennal 12064.5 

Hydro 68.87 

State Thennal 11305.56 

Hydro 363.66 

Private Thennal 5404.39 
\ 

W .. t Bengal Total 29206.97 
l¥ii;'Z 

Gi1iIlid Total 60604.85 
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At:tu41 ~ wnng ~ 2()(J5 

Notth-E .. tsm Rt1gion 

StatelUT Sector Type Actual Generation (MU) 

Arunachal Pradeah Central Hydro 1218.72 

State Thermal .. 
Hydro 0 

Arunachal Pradesh Total 1218.72 

Assam Central Thennat 1088.82 

Hydro D.53 

State Thermal 647.7 

Hydro •• 
Private Thermal 83.29 

Assam Total 2889.34 

Manlpur Central Hydro 399.17 

State Thermal 0 

Hydro .. 
Manlpur Total 399.17 

MeghaJaya Central Hydro 183.37 

State Thermal 

Hydro 388.3 

MeghaJaya Total 671.81 

Mlzoram State Thermat 0 

Hydro .. 
Mizoram Total 0 

NagaJand Central Hydro 182.94 

Stat. Thermal •• 

HydrQ 0 

NagaJand Total 182.94 

Tripura Central ThenruII 408.8 

State, Thennat 303.62 

Hydro 42.44 

Trlpura Total 755.78 

Grand Total Sm.8 

""Generation not monItorad .. 



Region 

NR 

NR Total 

WR 

WR Total 

SR 

SR Total 

ER 

ER Total 

NER 

NER Total 

Bhutan Import/Captive PTC 

Total All lnella 

StatelSylteml 
RegJon 

Requirement 
(MU) 

1 2 

Chandigarh 87 

DelhI 1,478 

DECEMBER 9. 2005 

Type 

Thermal 

Nuclear 

Hydro 

Thermal 

Nuclear 

Hydl'Q 

Thermal 

Nuclear 

Hydro 

Thermal 
Hydro 

Thermal 
Hydro 

AU Int* 

to QIJtIIIIirJns 

Actual Generation (MU) 

84733.84 

4652.05 

32647.36 

122033.05 

106992.06 

4101.73 

11619.72 

122713.51 

68767.37 

3071.58 

21628.37 

93467.32 

56337.16 

4267.7 

60604.85 

2443.13 

3334.47 

Sm.6 

1607 

406203.33 

Approx. 88% or the Target 
AppI'ox. 5% higher than the correepondlng period or ... ,., 

.. ,.",.", H 
POtter SUpply PosItIon (PfDvisioM/) 

November. 2005 November. 2005 

Energy Peak 

Availability SurpiullDeflc1t (-) Demand Met SurpiUllDef1c1t (-) 
(MU) (MU) (%) (MW) (MW) (MW) (%) 

3 4 6 6 7 8 9 

86 -1 -1.1 174 174 0 0.0 

1,445 -31 -2.1 2.903 2.873 -30 -1.0 
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2 

Haryana 1,686 

Himachal Pradesh 347 

Jammu & Kashmir 701 

Punjab 2,242 

Rajaathan 2,950 

Uttar Pradesh 4,495 

Uttaranchal 397 

Northern Region 14,381 

Chhattlegarh 1,124 

Gulal'll 5,062 

Madhya Praduh 3,663 

Maharashtra 8,637 

Daman & Diu 94 

Dadar & Nagar Haveli 185 

Goa 185 

Wlltem Region 18,950 

Andhra Pradesh 3,680 

Kamalaka 2,580 

Kerala 1,092 

Tamil Nadu 3,nl 

Pondicherry 114 

LakshadwMIMI 2 

Southern RegIon 11,237 

Bihar 655 

DVe 845 

Jha~and 330 

Orissa 1,231 

west Bengal l,n9 

Sikkim 17 

Andaman-Nicobar 20 

3 

1,633 

345 

849 

2,154 

2,795 

3,488 

389 

12,984 

1,104 

4,766 

3,182 

6,946 

94 

185 

185 

16,462 

3,701 

2,592 

1,097 

3,789 

114 

2 

11,2t3 

'614 

,833 

310 

1,218 

1,748 

11 

13 

AGRAHAVANA 18, 1827 (Sotk4r) 

4 

-53 

-2 

-52 

-88 

-155· 

-1,007 

-8 

·1,397 

-20 

-296 

-481 

·1,691 

o 
o 
o 

·2,488 

21 

12 

5 

18 

o 
o 

56 

-14 

·12 

·20 

·13 

·31 

o 
·7 

5 6 

·3.1 3,600 

-0.6 709 

·7.4 1,310 

·3.9 4,984 

·5.3 4,508 

·22.4 7,628 

·2.0 879 

·9.7 26,044 

·1.8 1,739. 

·5.8 8,159 

-13.1 6,182 

·19.6 15,646 

0.0 257 

0.0 315 

0.0 343 

~13.1 31,250 

0.6 6,668 

0.5 4,788 

. 0.5 2,376 

0.5 7,411 

0.0 195 

'·0 6 

0.':' i 20,852 

Q .. 1,243 

·1.4' . 1,429 

.e.1 821 

·1.1 2,432 

-1.1 3,667 

0.0 40 

-35 40 

7 

3,415 

709 

1,180 

4,264 

4,208 

6,208 

831 ' 

24,594 

1,511 

7,306 

5,136 

11,651 

257 

315 

343 

24,856 

6,609 

4,732 

2,~70 

7,3n 

195 

6 

20,736 

1,090 

1,405 

823 

2,396 

3,780 

40 

32 

8 9 

·185 -5.L,,· 

o 0.0 

·150 -11.5 

-700 ·14.0 

-300 -6.7 

-1,420 -18;6 

-48 -5.6 

·1,450 ·5.6 

-228 13;1 '~! 

-853 ·10.5 

·.t.,046 .16.1 ' 

,-3,~ -25.5 

o 0.0 

o 0.0 

o 0.0 

-6,694 -21.1 

·59 -0.9 

-5e ·1.2 

-8 -0.3 

-34 -0.5 

0" 0.0'·;'0, 

o 0 

-118 -0.8 ., 

·153 ·12.S· 

-~, .:..1.1 

t·· -,;' 0"" 
-38 ·U 

-87 '4.2· 

o 0.0 

-8 ·20,· 
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1 2 3 4 5 8 7 8 9 

E8IIIm RetIon 4,857 4,740 ·117 -2.4 9,173 8,890 -283 -3.1 

Arunachal Pradesh 17 17 0 0.0 88 67 -1 -1.S 

Alum 341 322 -19 -5.6 fm 859 -38 -5.5 

ManIpur 53 52 -1 -1.9 103 101 -2 -1.9 

Meghllaya 128 107 -19 -15.1 257 205 -52 -20.2 

Mizol'lm 20 19 -1 -S.O 71 86 -5 -7.0 

Nagaland 33 32 -1 -3.0 83 82 -1 -1.2 

Tripura 07 S1 -8 -10.5 150 110 .;4() -26.7 

.............. nfletlon 847 800 -47 -7.3 1,318 1,192 -124 -9.4 

All Inch 50,072 46,079 -3,_ -8.0 88,835 8O,oee -8,567 -9.7 

'lAkIhadwMp and MN lliandl ItInHIone .,.,.,.. power IUPPIY poaItIon or theH doU not form _ or regional r.quIrement end 
~. 

Hole: Both peek met and anergy aVllilablllty rapraeant the net conaumptIon (including the tranM1IaIon 1oaHa) In the various State •. 
N<tt upott tIM been accountad tor In 1hI oonunpIIon or importing StatIa . 

...".", . 
$dI«IuIwf Omwal of EMffIY hr:Jm CtlnIMl SIIcIor GtIntIIwting Sl6f1ons for",. y.,.,. 

2fJfJ3..OiI 10 2OO5-tJ6 (1.Jpto 0t:ItJtJM, 2005) 

(Figures In net Million Units) 

RegIonlStatelSyetem 2003-04 2004-05 Aprll-October, 2005 

2 3 4 

Northern .... on 
Chandlgarh 1,383 1,299 998 

DeIhl, 18,144 1e.973 10.058 

Haryana 11,526 12.124 7.725 

Himachal Pradelh 1,866 2.408 1,401 

Jammu & Kuhmlr 5,5415 5.587 3.971 

Puntab 12,180 12,036 9 ...... 

~n 12,008 11,887 7,251 

unar Pradesh 19.t13 22.469 33.833 

ua.wtohal 2~ 2,586 1.333 
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2 3 4 

W....." Region 

Chhattisgarh 2,884 2818 1,230 

Gujarat 11,118 10933 8,889 

Madhya Pradesh 10,972 11385 8,121 

Maharaahtra 18,039 16588 9,728 

Goa 1,_ 1918 1,343 

OO+ONH 2,700 2848 1,888 

Southern Region 

AndhraPradesh 15,056 18390 9,787 

Kamatalca 7,883 8160 5,990 

Ker ... 8,200 8118 4.119 

Tamllnadu 17,885 18850 11,eoe 

Pondlcherry 1,480 1841 1,088 

Goa 734 800 

EIIetem Region 

Bihar 5,331 8024 3,981 

OVC 1.111 1127 267 

Jharkhand 8,175 8883 1,074 

OrtlSa e,_ 7221 4,070 

Weet Bengal 7,114 71. 3,()48 

SIIddm 381 464 287 

NOfth.Eutem RegIon 

Arunachal Prade8h 156 450 275 

Asaam 2.- 28n 1._ 

Manipur ... 823 387 

Meghalaya 558 875 430 

Mizoram 281 3S7 230 

Nagalancl 295 371 218 

Tripura 182 420 257 

Note: 1. The flgur .. given above Include the DnIwaI from the dedIc8Ied ... joInIy owned oentrIII IeCIor generation 1tdonI. 
2. DurIng 2005-08 Draw. of Goa Included In WA. 
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[English} Stmm.nt I 

Growth In Minerai Sector Avsnlf}8 Index of MintJnll Production (Major Min«Wsi 
(AnnulIl indttx lor 1993-94 lind 2003-2(04) 

·249. SHRI BALASAHEB VIKHE PATll: Will the 
Minister of MINES be pleased to state: <Base year 1993-94 = 100) 

<a) whether national mineral sector has recorded a Mineral 1993-1994 2003-2004 
positive growth during the last decade according to the 
lat.,t data available with the Government; 1 2 3 

(b) if 80, the details thereof, mineral-wise and State- Mlntral. Under MCDR 88 100 180.36 
wise; and (I) Schldultd IIlntral. 100 188.36 

(c) the steps taken by the Govemment to Increase Asbestos 100 24.22 
the excavation of minerals? 

Bauxite 100 197.38 
THE MINISTER OF MINES (SHRI SIS RAM OLA): 

Chromite <a) Yes, Sir. 100 272.83 

(b) Detail, of change in production of major minerals 
Copper 018 100 57.95 

over ten years is enclosed .. Statement-I. Details of Gold (Total) 100 166.60 
mineral production for major Stat.. is enclosed as 
Statement-II. Iron Ore (Total) 100 205.95 

(c) Some of the steps taken by the Ministry of Mines 
Lead Cone. 100 135.69 

are as follows:- Zlne Cone. 100 203.44 

(i) Enunciated the National Mineral Policy in 1993. Mangneae Ore 100 104.72 

(II) Opened up the non-fuel and. non-atomic mineral Diamond 100 370.72 
sector for private sector investment, Induding 

(b) Top 17 Non SchlClultd Minerai. 100 164.21 foreign direct investment (FDI). 

(III) Permitted 100% FDI under the automatic route, Limestone 100 184.45 

In all minerals except diamond & precious Phosphorite 100 138.67 
stones; for diamond & precious stones FDI is 
allowed upto 74% under the automatic route and Dolomite 100 117.65 
upto 100% through the Foreign Investment Kaolin (Total) 100 139.03 Promotion Board. 

(iv) Introduced the concept of reconnaissance permit 
GypIum 100 164.67· 

(RP) as a stage distinct from and prior to actual Magnesile 100 86.49 
prospecting operations. 

Baryles 100 137.38 
(v) Delegated further authority to State Govemment. 

Stulite 100 172.44 
To review the National Mineral Polley, 1993 and Fluorite Cone. (Total) 100 25.64 further Improve the Investment environment in the mining 

.ector a High level Committee has been set up under Silctl Sand 100 133.83 
Shrl Anwarul Hoda, Member, .Planlling Commiseion to 
recommend appropriate measures in this regard. Sal Clay 100 227.95 
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2 3 

Fll'8CIay 100 153.59 

Wollastonite 100 243.13 

S/llimenltle 100 180.57 

Graphite (Ramo) 100 103.87 

Chalk 100 107.12 

Laterite 100 182.09 

(e) Other Non SchIdultcl Miner'll, 100 182.41 

Stlltlmtlnt /I 

V./w 01 Mll'ltlMI PI'DductIon 

State 

Andhra Pradesh 

Aaaam 

Bihar 

Jharkhand" 

Gujarat 

Kamataka 

Madhya Pradesh 

Chhattlagarh* 

SI.No. 

1. 

2. 

3. 

Name of ORT 

2 

Ahmedabad 

Allahabad 

Aurangabad 

1993-94 

2 

1747 

1852 

3865 

2492 

474 

3445 

(As. in Crore) 

2003-04 

3 

5941 

3033 

884 

5967 

5264 

1364 

4027 

5015 

No. of cues 
decided 

upto 
30.11.2006 

3 

3052 

i12 

935 

2 3 

Maharaehtra 1080 3132 

0riISa 1185 4004 

RajIathan 922 2780 

lamB Nadu 729 2069 

Uttar Pradllh 795 2793 

Wilt 8engIl 922 2444 

"New Stat.. have been created slnee 2000-2001. 

Debt Recovery Trtbumll. 

"250. SHAI JASUBHAI OHANABHAI BARAD: WIH the 
Minister of FINANCE be pleued to ltate: 

(a) the total number and details of Debt Recovery 
Trtbunals which are in exiatenoe at preeent; 

(b) the number of cu .. decided by these trlbunale 
upto 30th November, 2005 alongwlth the amount of debt 
recovered tribunal-wise; 

(c) the number of cues which are stili pending In 
each of the.. tribunals; and 

(d) the time by which th ... cues are likely to be 
cleared? 

THE MINISTER OF FINANCE (SHRI P. 
CHIOAMBARAM): (a) to (c) There are 29 DebIe Recovery 
Tribunals (ORTs) currently functioning In varlo ... parts of 
the Country. The ORT-wlse detailed poaltlon .. on 
30.11.2005 regarding the number of c .... decided, debt 
recovered and the number of C8888 pending in theM 
trlbunall Is as under: 

Debt Recovered 

4 

3497.55 

70.41 

80.00 

(Rupees In Crom) 

No. of c .... 
which are still 
pending u on 

30.11.2005 

5 

2172 

698 

288 

" 



87 DECEMBER 9, 2005 ea 

2 3 4 5 

4. Bangalore 8338 2103.86 1881 

5. Chandlgarh 2719 874.20 2097 

6. Chennai DRT No. 1 4555 1294.32 2135 

7. Chennai DRT No. 2 1761 424.46 1035 

8. Colmbatore 1690 296.41 2118 

9. Cuttack 948 186.29 349 

10. Delhi DRT No. 1 2570 1997.41 767 

11. Deihl DRT No. 2 1211 514.31 1398 

12. Deihl DRT No. 3 635 110.18 596 

13. Emakulam 2na 753.57 1048 

14. Guwahatl 743 211.72 98 

15. Hyderabad 3078 1301.28 1209 

16. Jabalpur 2036 304.56 460 

17. Jaipur 2953 1881.65 312 

18. Kobta DRT No. 1 1843 489.87 1361 

19. Kolkata DRT No.2 702 115.12 756 

20. Kolka. DRT No. 3 123 118.99 278 

21. Lucknow 501 127.42 944 

22. Mumbel DRT No. 1 3455 3402.40 1017 

23. Mumbal DRT No. 2 4146 1381.54 1213 

24. Mumbal DRT No. 3 2569 4672.32 1090 

25. Nagpur 4311 153.16 967 

26. Patna 1238 189.76 920 

27. Pune 2009 263.64 636 

28. Ranch! 192 79.70 174 

29. Vlahakhapatnam 926 258.37 717 

Total 60927 27154.36 28804 
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(d) Debts Recovery Tribunals (DRTa) being quasi 
judicial bodies, the proceedings are held in accordance 
with the procedure laid down in Chapter IV of the 
Recovery of Debts Due to Banks and Rnancial Institutions 
Act, 1993. While efforts are made by the tribunals to 
dispose of cases in accordance with Sub-section (24) of 
Section 19 of the DRT Act which laye down a time frame 
of 180 days from the date of receipt of the application, 
there are instances where It has not been possible for 
the tribunals to adhere to this time limit and as· such a 
time frame by which these cases are likely to be cleared 
cannot be indicated as these are quasi judicial 
proceedings. 

/TllInslstionj 

Utlll_tlon of Fund. under Centrally Spon.oreet 
SchemM 

"251. PROF. VIJAY KUMAR MALHOTRA: 
SHRI BHUVANESHWAR PRASAD MEHTA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment is aware that the funds 
to the tune of Rs. 7,000 crore are pending with the 
District Rural Developent Agencies as reported In 08inllr 
~n dated October 4, 2005; 

(b) If so, the details thereof and the reasons therefor; 

(e) whether the Government is drawing up any plan 
to ensure proper and timely utllieation of funds allocated 
for centrally sponsored schemes; and 

(d) If so. the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): <a) to (d) According 
to the progress reports received in the Ministry, the 
unspent funds with the District Rural Development 
Agencies (ORDAs) was Rs. 3808.61 crores as on 
1.4.2005. State-wise unspent funds with the District Rural 
Development Agencies are given in the enclosed 
Statement. 

The State Governments and Union Territory 
Administration are allowed to carry forward the unspent 
balances upto certain specified limits (10%) and excelS 
amount (If any) Is deducted from the releases during the 
succeeding year. The quantum of opening balance 
depends on the capabilities of the Executing Agencies to 
implement the schemes. length of the wor1dng seasons 
and staggered release of financial resources at various 
stages. 

In order to ensure proper and timely utHlzatlon of 
funds. the Ministry of Rural Development has evolved a 
comprehensive multi·level and multi·tool system of 
monitoring and eValuation for the Implementation of ita 

programmes. Appropriate objectively verifiable perfonnance 
indicators have been deYeloped for each of the apecIfIc 
programme, both by the Ministry of Rural Development 
and the State authorities for effective monitoring of Nral 
development programmes at the Dlatrlct, Block, Gram 
Panchayat and Village levels 80 that alarming signals 
can be captured well in time. 

Besides, review of the programmes with the State. 
is being done at the level of the Union Ministers (I) by 
conducting frequent meetings with the State Ministers and 
Senior Officials, (ii) through video conferencing, (iii) by 
writing to Chief Ministers and State Ministers (Iv) and 
also by closely following the Statu. through on·line 
monitoring reports. 

State Name 

Andhra Prade8h 

ANnachal Pradesh 

Assam 

Bihar 

Chhattl8garh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mlzoram 

(Ra. in crores) 

Opening Balance 
As on 1·04-2005 

2 

162.98 

12.45 

280.45 

849.47 

76.72 

11.57 

150.57 

32.96 

53.27 

23.10 

382.64 

126.83 

46.29 

1n.83 

130.33 

12.60 

9.46 

8.62 
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1 2 

Nagaland 10.91 

Ori8sa 144.31 

Punjab 3.77 

Rajasthan 199.32 

Sikkim 5.39 

Tamil Nadu 71.22 

Trlpura 23.99 

Uttar Praesh 470.49 

UttaranchaJ 51.58 

Weat Bengal 271.89 

Andaman & Nlcobar Islands 4.57 

Dadar & Nagar Haveli 0.00 

Daman & Diu 0.06 

Lakshadweep 0.46 

Pondicherry 4.62 

All India 3808.61 

Note: The opening balance pertains to the following achemea 
Sampooma Gramln Rozgar Yojana (SGRY) 

National Food for Work Programme (NFFWP) 

SwaranJayanti Gram SwaroJgar Yolana (SGSY) 

Indira Awaas Yojana (lAY) 

Drought Prone Areas Programme (DPAP) 

Desert Development Programme (DDP) 
Integrated Wastelands Development Programme (IWDP) 

Foreign Exchange ReHrve 

·262. SHRI HANSAAJ G. AHIR: 
SHRI FAGGAN SINGH KULASTE: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether foreign exchange reserves have gone 
down during the last six months; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether reserves kept with the International 
Monetary Fund have also gone down during the 
period; 

(d) if so, the detailS thereof; and 

(e) the steps taken by the Govemment to Incre ... 
the foreign exchange reserve? 

THE MINISTEA OF FINANCE (SHRI P. 
CHIDAMBAAAM): (a) to (d) India's foreign exchange 
reserves comprise foreign currency aaaets (FCA), gold, 
special drawing rights (SDA) and the resetVe tranche 
position (ATP) with It'Ie International Monetary Fund (IMF). 
Total foreign exchange reserves, which stood at US Dollar 
1,38,370 million at end-June 2005, have Increased to US 
Dollar 1,42,821 million at end-November 2005. The 
movements In various components of foreign exchange 
reserves, as well as total reserves, during the last six 
months (i.e. June-November 2006-06) are given below: 

Movtm1tlnts in Forsign Exchl1l1gfJ RB8t1fVtJs: Juf1tl-Novtm7btJr 2005-(16 (In US$ million) 

At the end of FCA Gold SDA ATP Total 

June 2005 132352 4453 4 1561 138370 

July 2005 134587 4395 4 1556 140542 

August 2005 138107 4535 4 1433 144oe0 

September 2005 136920 4712 4 1423 143059 

Octobor 2005 137286 4864 4 1419 143575 

November 2005 1~582 4925 4 1310 142821 
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(e) The Reserve Bank of India (RBI) does not have 
a policy target with regard to level of foreign exchange 
resefV88. However, the broad principles guiding India's 
foreign exchange ..... rves management includes a policy 
of maintaining a level of foreign exchange reserves, which 
.takes Into account not only anticipated current account 
deficits, but also liquidity-at-risk arising from unanticipated 
capital mo .... ments. Taking these factors into account, the 
current level of India's foreign exchange reserves 
continues to remain adequate and comfortable. 

Power Distribution Companies 

*253. SHRI HARIKEWAL PRASAD: 
SHRI BIR SINGH MAHATO: 

Will the Minister of POWER be pleased to state: 

(a) whether the Govemment is aware that some 
private power distributing companies are violating the 
norms laid down by Central Electricity Regulatory 
Commission and cheating consumers in transmitting and 
distributing power in States particularly by installing fast 
moving meters; 

(b) If so, the details thereof; 

(c) the names of companies against which such 
complaints have been received by the Govemment in 
this regard; and 

(d) the action taken by the Govemment against such 
errant companies? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (d) Central Electricity Regulatory Commission (CERC) 
has not laid down any guidelines regarding Installation of 
consumer meters. Distribution of power Is regulated by 
the concerned State Electricity Regulatory Commissions 
(SERCs). 

Delhi Electricity Regulatory Commission (DERC) has 
informed that there have been numerous complaints 
regarding meters. In response to this the DERC, the 
Government of NCT of Delhi and also the distribution 
companies have conducted separate meter testing drive 
involving independent agencies and according to DERC 
these meter testing drives indicate that the electronic 
meters are functioning well within the stipulated limits. 

In &orne casea, wiring of the consumer premises has 
been found to be defective. DERC had issued a public 
notice on 01.08.2005 which advised the consumers to 
get their Internal wiring checked In cue the meter gives 
an Indication of earth leakage. The DISCOMS have also 
been directed to check for this problem whenever meters 
are replaced. 

/Engllsh} 

CBI Raids Against Officers 

*254. SHRI KHARABELA SWAIN: 
SHRI MUNAWAR HASSAN: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of raids conducted by the CBI on the 
officers of Income Tax; Customs and Central Excise, 
Banks and Fls during the last three months; 

(b) the details of the outcome of such raids and the 
quantum of unaccounted movable or immovable property 
has seized In such raids; and 

(c) the steps being taken by the Government against 
such erring officials? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) CBI conducts searches as per the 
provisions of law and as a part of Investigation depending 
on the facts and circumstances of the cases. During last 
three months CBI conducted a special drive on 30.9.2005 
and searches were conducted at various places, 
countrywide. During the special drive, 3 cases against 3 
officers of Income Tax, 13 cases against 17 officersl 
officials of CU8toms & Central Excise and 6 cues against 
6 officers/officials of Banks have been registered by CBI 
and 94 places were searched In these 22 cases. 

(b) In respect of the Income Tax Department, the 
CBI registered FIRs in the case of all the three officers. 
As per the FIR, disproportionate assets to the tune of 
Rs. 27.41 lakh were alleged to be In the possession of 
one such officer. He was not errested by the C81. In the 
case of another officer, disproportionate assets of Rs. 
43.29 lakh were found. He was arrested by the CBI and 
the Department has placed him under suspension v~ 
order dated 16.11.2005. So far as the third officer is' 
concerned, disproportionate assets to the extent of Rs. 
44.35 lakh were alleged to be in his possession. He was 
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also arrested by the CBI and Is deemed to be under 
suapension w.e. f. 3.10.2005, the date of his arrest. He 
has been releaeed on baH on 10.10.2005. The detailed 
report on the outcome of the search/quantum of 
unaccounted movable or immovable assets seized has 
not been received from the CBI. 

Such details are not available in respect of officers 
of Customs and Excise Department and officers of Banks, 
since these cases are under investigation of the CBI. 

(c) DepartmentaViegal action will be taken against 
the officers/officials on the outcome of the Investigations 
by CBI, and other facta as per law/relevant rules. 

The following steps have been taken to check 
corruption by the officialS/officials of Customs, Excise & 
Income Tax: 

• Instructions have been issued by the 
Government from time to time to the controlling 
officers to keep a watch on the life-style of 
officers in their departments through constant 
Interaction with the trade & the public. 

• Lapses and malpractices by officers in the 
department are dealt with sternly In accordance 
with prescribed procedure. 

• Surveillance on officers posted in key areas 
especially on those having doubtful Integrity Is 
being maintained. 

• Emphasis is being laid on making the vigilance 
machinery more effective. 

The following steps have been taken to check 
corruption by the RBI and the Government: 

• Banks have been advised from time to time to 
strengthen the vigilance set up and introduce 
preventive and prohibitive measures. 

• The functioning of vigilance system Is reviewed 
during the course of on-site inspections. 

• Various measures such as periodical rotation of 
staff within the branch and from one branch to 
another, prompt disciplinary action, awarding 
exemplary and deterrent punishment to the 
delinquent employees and Intensive screening 
of the candidates at the time of recruitment are 
being taken. 

• As and when such irregularities come to the 
notice, severe action Is taken against the 
delinquent employee(s) under relevant conduct 
regulations and suitable penalty Ie Imposed. 

{T11If161BIionJ 

CategorlHtlon of Eerthquae Prone Am. 

·255. SHRI RAKESH SINGH: 
SHRI DEVIDAS PINGLE: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether urban areas are categorised on the basis 
of the intensity of earthquakes; 

(b) if so, the details thereof, State-wise; 

(c) whether there is any action plan with the 
Government for the safety of such areas In the event of 
an earthquake as per the said categorisation; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) No, 
Sir. Urban areas by themselves have not been categorised 
on the basis of the intensity of earthquakes. However, 
the country as a whole has been divided Into four zon.,., 
namely Zone-II to Zone-Vas per the seismic zoning map 
prepared by the Bureau of Indian Standards. Zone-V is 
considered to be most seismically active, while Zone-II is 
the least. Broadly, Zone-V includes entire North Eastern 
India, parts of Jammu & Kashmir (J&K), Himachal 
Pradesh, Uttaranchal, Rann of Kutch, parts of North Bihar 
and Andaman & Nicobar Islands region. Zone-IV covers, 
parts of J&K and Himachal Pradesh, NCT of Delhi, Sikkim, 
Northern parts of Uttar Pradesh, Bihar and West Bengal, 
parts of Gujarat and Rajasthan and a small portion of 
Maharashtra. Zone-III encompasses Keral., Goa, 
Lakshadweep Islands, remaining parts of UP, Gujarat and 
West Bengal, parts of Punjab, Raja.than, Madhya 
Pradesh, Bihar, Jharkhand, Chhattisgarh, Maharuhtra, 
Orissa, Andhra Pradesh, Tamilnadu and Kamataka. The 
remaining parts of the country lie in seismic Zone-Il. 

(c) and (d) Since urban areas have not been 
categorised separately, a process of microzonation of 
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some of the urban areas have been started. However, 
the country h .. been divided Into four zon ... Taking this 
.. a base, a Committee of Experts was constituted by 
the Ministry of Home Affairs to develop model building 
byelaws. town and country planning legislations, zoning 
regulations and development control regulations for 
eatthquake risk mitigation and management. The report 
submitted by the said Committee, in July, 2004, has 
already been circulated to the State Govemments/Unlon 
Territories Administrations with the advice to adopt them 
to meet the requirements of the States. Two national 
programmes for capacity building in earthquake risk 
management have been undertaken for training of 20,000 
engineers and architects. The Department of Science and 
Technology also supports, regularly, specific training 
courseslworkahops to create awareness on earthquakes 
amongst the ma&&es with a view to cope with a future 
disaster in a better way. 

/EflfJlishj 

Power TrIm.mls.lon by NTPC 

·256. KUNWAR MANVENDRA SINGH: 
SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 

Will the Minister of POWER be pleased to state: 

(a) whether National Thermal Power Corporation has 
agreed to transmit power to some Stat .. for operation of 
railway !tnes on eIactrIc traction; 

(b) if so, the details thereof along with details of 
above mentioned States; 

(c) whether any MoU has been signed in this regard; 
and 

(d) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): <a) 
to (d) Ministry of Power, vide Its letter dated 10.02.1998, 
has allocated 100 MW of power to Railways for electric 
traction for Dadri-Kanpur Section. from the unallocated 
quota of National Thermal Power Corporation's (NTPC),s 
Dadrl and Auraiya Gas Power Stations situated in Uttar 
Pradesh. Railways are drawing power from these stations 
In accordance with this allocation. A Power Purchase 

Agreement (PPA), In this regard, has been eigned 
between NTPC and Northern Railway. on 05.03.1998. 

Further Ministry of Power, vide Its letter dated 
19.02.2002, has agreed, in principal, to allocate 80 MW 
of power to Rallwavs for rneetlng tra~n requirement of 
the Nagpur·Howrah Section of South Eastern Railways, 
from the unallocated quota of NTPC's power station, under 
execution, at Sipat located in Chhattlsgarh. 

(Trsns/slionj 

Disinvestment of BALCO 

·257. SHRI V.K. THUMMAR: 
SHRI TUKARAM GANPATRAO RENGE 

PATIL: 

Will the Minister of FINANCE be pleased to state: 

<a) whether the Government has suffered huge IouH 
running into crores of rupees on account of dlslnYeStment 
process in BALCO; 

(b) if sO,whether the Government has conducted 
any inquiry in this regard; 

(c) if so, the findings thereof; 

(d) whether any action has been taken by the 
Government in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) No Sir. BALCO was prtvatised In 
March 2001 through strategic sale of 51% equity out of 
Government's holding of 100% equity In the Company. 
The Reserve Price for 51 % of Government's equity In 
BALCO was fixed at Rs. 514.40 erore. The bid of 
Mis Strellte Industries (India) Ltd. for As. 551.50 erore, 
being the higher of the two financial btds reoeived, was 
approved by the Government. 

(b) to (e) Do not arise. 

~258. SHRI BAPU HARI CHAURE: WIN the Minister 
of LAW AND JUSTICE be pleased to stale: 
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(a) whether the Government proposes to bring about 
Improvement In the National Legal Services Authority; 

(b) If so, the details thereof; 

(c) the objectives of the said authority; and 

(d) the success achieved by the authority so far? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) The working of Legal Aid 
System in the country was one of the agenda items 
considered in the Conference of Law Ministers and Law 
Secretaries, which was held in Shimla during 10-11 June, 
2005. The Law Ministers have made a number of 
recommendations for the improvement of the Legal Aid 
System in the country. Copies of Resolution have already 
been forwarded to all· the State Governments and to 
NALSA for taking necessary follow up action. Upon receipt 
of views of the National Legal Services Authority and the 
State Govemments In respect of various recommendations 
made in the said Conference, the Government will 
examine as to what further improvement is needed in 
the National Legal Services Authority and the State Legal 
Services Authorities. 

(c) The National Legal Services Authority (NALSA) 
constituted under the Legal Services Authorities Act, 1987 
alms at establishing a nation-wide networ1< for providing 
free and competent legal services to the weaker sections 
of the society so that opportunities for securing justice 
may not be denied to any citizen by reason of economic 
or oth,r disabilities. 

The major objectives of the Authority amongst others 
are as under: 

(i) to organize legal aid camps, especially in rural 
areas, for women, children, labour class; 

(ii) to encourage the settlement of disputes by way 
of arbitration and conciliation; 

(iii) to take appropriate measures for spreading legal 
literacy and iegal awareneas; 

(iv) to organize Lok Adalats for speedy disposal of 
cases. 

(d) 1. Upto 30.09.2005 about 82.51 lac persons have 
benefited through legal aid and advice 
programmes throughout. the country In which 
about 12.75 lac persons belonging to Scheduled 

Caste and 3.94 lac persons of Scheduled Tribe 
communities were beneficiaries. More than 8.52 
lac persons were women and about 1.27 lac 
persons In custody were also benefited. 

2. Upto 30.09.2005, about 4.86 lac Lok Adalats 
have been held in different parts of the country 
where more than 1.83 crore CBSel have been 
seUled. In about 8.90 lac Motor Vehicles 
Accident Claims cases, compensation amounting 
to over Rs. 5501.52 crore has been awarded. 

3. NALSA ha. unde,taken a .e,le. of 
programme. a. under: 

(i) Launched a National Legal Literacy Mission 
(2005-2010) to make the citizens aware of 
their legal rights etc. 

(ii) Observed a National Legal Aid Week for 
Women in Deihl and through State Legal 
Services Authorities in the whole country 
during 8th-15th March 2005. 

(iii) Launched Jal Adhikar Abhiyan on 27th April 
2005 in Vigyan Bhawan. 

(iv) A National Dialogue on Protection of Legal 
Rights of Wor1<ers was organised on 1 st May 
2005 at Talkatora Stadium, New Deihl. 

(v) Organised a Regional Initiative of Legal 
Literacy to Combat Lynching & Witch Hunting 
of Tribal Women & Protection of Legal Rights 
of Tribal Communities in the States of 
Jharkhand, Bihar, West Bengal, Orissa and 
Chhattisgarh on 20th August 2005 at Ranchl. 

(vi) A Mobile Legal Aid Helpline Service on Boat 
was launched on 3rd September 2005 in 
Sunderbans (West Bengal). 

(vii) A Regional Initiative has been taken up in 
the States of Andhra Pradesh, Karnataka, 
Tamil Nadu and Maharashtra at Tirupatl on 
10th September 2005 to generate awareness 
on the Protection of Rights of Devdasis to 
save them from degeneration of their mental 
health, socio-economic crises leading the 
threat to their basic survival. 

(viii) Legal Rights Protection ",nd Awarenes. 
Programmes have been organised for . the 
People suffering from physical and ment8f 
disabilities. 
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(ix) Women's Legal Aid Summit was organised 
for Elimination of violence against Women 
on 26th November 2006 at Vigyan Bhawan, 
New Deihl. 

All theee activities have proved useful for the poor 
and disadvantaged people of the country. 

FFI, In Indian Share Market 

-259. DR. CHINTA MOHAN: 
SHRI MAHBOOB ZAHEDI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether several Foreign Financial Institutions 
(FFls)lForelgn Institutional Investors (Fils) are taking an 
active part in the Indian share market; 

(b) if so, the number thereof as on November 30, 
2005; 

(c) whether the Government has identified the 
10 biggestFFlslFl1s whose maximum capital was invested 
in the share market in the first aix months of the current 
year; 

(d) If so, the names thereof and the names of the 
companies in which they have made capital Investment; 
and 

(e) the steps taken by RBI and the Union Government 
to safeguard the share market from undesirable Influence 
from FFIslFlls7 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) The Securities and 
Exchange Board of India (SEBI) has intimated that as on 
November 30, 2005, there were 820 foreign Institutional 
Investors (Fils) registered with them. Out of these, 753 
Fils have traded in the Indian securities markets. 

(c) and (d) SEBI has intimated that the net investment 
by the top 10 Fils (including their sub-accounts) was Rs. 
23,225 crores during the period from 1st April, 2005 to 
30th September, 2005. During this period, all registered 
Fils traded in 1130 scrips. Out of theae scrips, the top 
10 Fils have traded in 453 scrips (approximately 40% of 
total number of traded scrips) during the same period. 
Information relating to the names of the 10 largest Fils 
and the' companies in which they have invested Is price 
sensitive. 

(e) Investments made by the Fils In India are 
regulated under the SESI (Foreign Institutional Investors) 
Regulations, 1995. 

The SEBI regulations lay down the eligibility criteria 
for grant of registration, wherein broad-based entities 
which are regulated by an appropriate securities market 
regulator In their home countries, are permitted to get FJI 
registration. The regulations Impose several limitations on 
Fils' Investment In Indian companiea. Further, Fils are 
permitted to do delivery-based trades only, and are 
prohibited from short selling. Their investments In the 
derivatives markets are also restricted to the position limits 
laid down by SEBI. 

In addition, there are restrictions on Investment by 
Fils In debt securities. 

In terms of regulations Issued under the Foreign 
Exchange Management Act, 1999 (FEMA), data regarding 
purchases and sale transactions executed by Fils Is 
reported to RBI by designated branches of Authorised 
Dealers on a day-to-day basis for the purpose of 
monitoring the overall ceiling of Investment in Indian 
companies. 

Enhancement of AIiOCIItion to State, 

-260. SHRI AJOY CHAKRABORTY: Will the Minister 
of FINANCE be pleased to s'-te: 

(a) the allocation made by the 12th Finance 
Commission, sector-wise and State-wise; 

(b) whether any State Government has requeetad 
the Union Govemment for enhancement of the allocations; 

(c) if so, the details thereof; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) A Statement indicating Stale-wile 
and sector-wise allocations recommended by the TweHth 
Finance Commission (TFC) for the period 2005-10 'e 
enclosed. 

(b) Government of Sikkim had requested for 
enhancement of their share of Non-Plan Revenue Deficit 
Grant. 

(c) State Govemment had pointed out that TFC hu 
recommended Non-Plan Revenue DefIcit Grant of only 
Re. 188.87 erore as against Rs. 840.58 crore by Eleventh 
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Finance Commlasion (EFC). The I ...... grant, the State to It. The Commission's recommendations are based on 
had oontended, Is due to over-eatlmatlon of revenue under detailed aaseument of the financial position of Central 
Sales Tax and State Lotteries and under-estimation of and State Governments. It has been an accepted 
revenue expenditure by excluding total departmental convention that recommendations of the Finance 
expenditure on power and transport and low growth of Commission are accepted without any changes by the 
salary expenditure by the TFC. State Govemment had Centre. In keeping with this convention, Government of requested for restoration of Non-Plan grants of the State 
to at least the level provided by the EFC. India accepted the recommendations of the Twelfth 

Finance Comml8alon in full. State Govemment has been 
(d) Finance Commission Is a Constitutional body and informed that their request cannot be acceded to. 

has always been expected to take an objective view of However, all genuine problems pertaining to State's 
the Centre'. and State'. finance. and make ita finances are being addressed aympathetlc:ally even outside 
recommendations on the Terms of Reference asalgned the TFC report's framework. 

s.t.mtH7/ 

EsllnMMd Tol6/ T,..nst.m RlICOfTII'Mf1dtId by TWtlIfth RfMnctJ Commission 

(Rs. in crore) 

IIM~ tmfWI IWI &laIan ..... .... ..... HIIIIut 9l1li lac:II CiMIItt TeU! TOIII 
r.tII RMu sar .'01 nlleu' .... 01 .... 01 r..v. Spdc Bodle ReIII (Cal. 3 TrwIIrI 
T.l o.IcI .'0) ADD I ... F.- I11III NIIdI .,0) .'11\ tJ (2+Cd. 
ruIII .'0) .. .,., _101 .'01 .'01 Cd. 12) 13) 

(2006-10) .'01 
2 3 4 5 8 7 8 9 10 11 12 13 14 

1. Andn PrIdIItI 46138.ee •. 12 2U 65.00 40.00 500.00 1981.00 1425.93 5214.58 5035328 

2. AnNcIIII PrIdIItI 1787.34 1367.88 44.36 57.42 100.00 5.00 10.00 . 71.00 112.56 1758.22 3525.58 . 
3. Aun 19850.89 305.87 988.02 1107.37 330.12 230.84 40.00 20.00 130.00 581.00 787.19 4478.71 24329.40 

4. 11M 87871.04 - 1818.88 •• 76 309.36 358.81 5.00 40.00 400.00 1766.00 582.37 7975.79 75846.83 

5. CINIIiIgIrh 18285.76 - 262.40 183.09 85.00 10.00 300.00 703.00 444.46 1987.84 18273.70 

6. Goa 1588.14 39.48 24.18 3.00 20.00 10.00 30.00 8.73 135.39 1724.53 

7. - 21900.47 895.20 203.61 20.00 25.00 200.00 1345.00 1019.47 3708.28 250.75 

'8. HIJn .Ae 112.72 151JJ 2.00 15.00 100.00 479.00 515.48 1445.98 8042.44 

8. HinIIIhII PrIdIItI 3203.22 IUD 261.64 147.11 :m.00 10.00 50.00 156.00 400.52 11247.14 1441iO.3I 

10. JenmI & KIIhnt 7441.71 12353.46 117.88 184.54 :KI.oo 10.00 100.00 319.00 343.89 13438.57 ..,.28 

11. ~ 20824,02 380.98 851.73 0.04 IS9.81 :KI.oo 10.003:II.00 580.00 501.48 31!32.12 231158.84 

12. KI1IIIica 27381.88 - 1458.12 316.12 56.00 &0.00 •. 00 1211.00 475.18 GUO 3141&.a 
\ 

13. Kna 1IIUl 470.3'7 - 642.32 103.50 25.00 25.DO 500.00 1134.00 354.32 3254.51 19807.72 

14. .. PIIdIIh 41180.58 18l.e4 458.58 5I6J8 443,02 115.00 :m.00 300.00 2024.00 101127 5141.37 
_ .. 
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2 3 ( i 8 7 8 8 10 11 12 13 1( 

15, MIharuIh 30883,19 - 1189,68 223.61 70.00 SO.OO DI.OO 2n4.00 923,n 5531.08 38194.25 

16, ~ 2221,44 4391.98 76.96 37.71 30.00 5,00 30.00 55.00 22.11 4848.78 8870.20 

17, MePJaya 2276,61 1796,86 86,40 35.02 30,00 5.00 35.00 58.00 44.88 21»1,18 G7.n 

18, MizOlllll 14e6.52 '817,79 42,12 23.29 25.00 5,00 65,00 30.00 28.19 3194.39 _.81 

19, NagIIInd 1613.67 5536.50 - 120.88 46,17 25.00 5.00 45.00 46,00 15.19 5838.74 7453.41 

20. Orissa 31669.47 488,04 196.37 323.30 1475.08 .,14 75.00 SO,OO 170.00 907,00 118837 5273.31 36942.n 

21. PII;b 7971.00 3132.87 - 420.86 151.80 2.00 10,00 gs,OO 486.00 605.16 4813.59 12884.59 

22. Rajuhn 34418.56 100.00 633.32 213.01 115.00 60.00 450.00 M50.oo 1722.50 4843.91 39062.47 

23, SiIddm 1392.94 188,67 18,64 32.15 a.oo 5.00 100.00 14.00 6U4 438.20 1828.14 

24, Tarnhdu 32552.74 - 1214,40 242.53 30,00 40,00 DI,OO 1442,00 866,46 4135.38 .,13 

25, T,.... 2626,08 5484.20 61,48 SO,11 15.00 5,00 48,00 65.00 51.12 5790,81 8417.00 

26, UIIIt Pradesh 118209.45 - 2312,38 4454.07 2303.16 800.28 20.00 50.00 Q).OO 3445.00 l1n,l1 15282.00 133471.45 

27, UItararthaI 5782.22 5114,88 60,00 - 324,56 97.80 35.00 5,00 240.00 l8UO 388.21 8432.12 12194.34 

28, Wes! BengaJ 43303.91 3044,72 - 381J6 412.82 18123 Is.oo 40.00 890.00 1184.00 133.84 7673.37 an.28 
, 

Total f.J Stales 613112,02 56855.87 5887,08 10171.65 15000,00 5000.00 1000,00 825.00 7100.00 25000.00 18000.00 142838,60 755751.S2 

IFel Lo .... whom the Institution extended credit as well as due to 
the high ooat of their borrowinge. IFCI Ia a company 

°261. SHRIMATI NIVEDITA MANE: registered under the Companies Act, 1968. Govemment 
SHRI KIRTI VARDHAN SINGH: has no ahareholding In IFCI Ltd. The affairs of IFCI Ltd. 

Will the Minister of FINANCE be p1eued to state: 
are managed by the Board of Directors and It Ia for 
them to take stepa to recover the dues within the 

(a) whether the Induatrial Finance Corpol1ltlon oflnella 
legislative and Institutional framewOlk which Government 
has made Increasingly conducive for recovery of duel. It 

(IFCI) Incurred loeses due to default by varioua cornpania8 is reported that In order to resolve the existing NPAI 
to whom the institution extended the oredlt and loan and to prevent slippage of performing .... ts Into NPAI, 
facilities; following steps have been taken by IFCI:-

(b) If 80, the details In thla regard; 1. Restructuring packages have been formulated In 

(c) whether the Govemment has taken any atepa to 31 cases; 

recover the principal amount with interelt thereon from 2. 93 cues Involving R.. 707 ero,.. have been 
the defaulters; and settled through NegotIatIonIOTS dUffng 2004-06; 

(d) if so, the details thereot? 3. 810 C8H8 have been filed in various DRT. for 
recovery of Re. 11846 cro,..; 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (d) IFCI Ltd. began to Incur 4. 96 notices have been iaaued under SARFAESI 
losses due to provisioning on defaults by companies to Act to recover Re. 4268 oror ... 
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SettIng up of India Infnlatructure Flnence 
Company Umlted (lIFCL) 

2492. SHRI S.K. KHARVENTHAN: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Union Government proposes to set 
up 'India Infrastructure Company Limited (IIFCL), to fund 
mega projects; 

(b) if so, the details thereof; and 

(e) the time by which above company is likely to be 
set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) Yes, 
Sir. The IIFCL will be set up in the current financial year. 

rrrBnslllllonj 

Wa~e"hed Development Programme 

2493. SHRIMATI RUPATAI D. PATIL: WHI the Minister 
of RURAL DEVELOPMENT be pleued to state: 

(a) whether the Government ia likely to atart 
'Watershed Development Programme' at National level to 
be implemented by Panchayatl Raj Institutions; 

(b) If so, the details thereof; 

(c) if not, whether the Government Ie likely to extend 
the 'Hariyali Programme'; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) to 
(d) The Area Development Programmes of the Department 
of Land Resources under the Ministry of Rural 
Development are already being Implemented on watershed 
basis in the country under the common guidelines since 
1.4.1995. These guidelines have been modified as 
guideline. for Hariyali w.e.f. 1.4.2003 to provide a pivotal 
role to Panchayati Raj Institutions (PRls) for 
implementation of thea. programmes in consonance with 
the 73rd and 74th Conatltutional Amendments. The Area 
Development Programmes of this Department include the 
Integrated Wastelands Development Programme (IWDP), 
the Drought Prone Areas Programme (DPAP) and the 
Desert Development Programme (DDP). DPAP is being 
implemented in 972 Identified blocks of 183 districts in 
16 States of semi-arid/dry sub-humid regions in the 

country. DDP is being implemented in 235 identified blocks 
of 40 districts in 7 States of arid region. IWDP i. 
implemented in areas not covered under DPAP and DDP 
In 403 districts. 

Conetructlon Coat of Pucca hou.. under lAY 

2494. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment is aware that there is 
large difference In construction cost of new pucca houses 
in rural areas u compared to urban areas; 

(b) If so, the details thereof and the reasons therefor; 

(c) the steps taken to pay more attention in this 
regard towards rural are .. ; 

(d) whether the house. constructed for poora have 
not been aUotted at most of the places and are stili lying 
vacant in large number; 

(e) If so, the details thereof, State-wise and the 
reasons therefor; and 

(f) the steps taken to allot the same to the poors 
without any further delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) Yes, Sir. 
The Government Is aware that there Is difference in 
construction cost of new pucea houses in rural areas .. 
compared to urban areas. Such difference can be found 
between Stat.. and also within a State due to variOu. 
factors Uke transportation coats, geographical factors, local 
coat of construction materials etc. 

(c) to (f) The Govemment Is Implementing Indira 
Awaas Yojana (lAY) since the year 1985-86 to provide 
financial assIatance for constructionlupgradatlon of dwelling 
units to the below poverty line (BPL) rural households. 
Keeping in view the construction cost, unit cost of the 
lAY house has been enhanced with effect from 1.4.2004 
from Rs. 20,000/-to Rs. 25,000/-for plain are .. and from 
Rs. 22,OOO/-to As. 27,600/-per unit for hlUy and difficult 
areas. Similarly, the ceiling for up,gradation of 
unserviceable kutcha house to puccaleemi puoca house 
has al80 been increased from Rs. 10,000I-to Ra. 12,500/ 
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for all areas. Under the Scheme, lumpsum financial 
assl8tance is provldecl for the beneficiarlea to construct 
hous. on their own plota and therefore, the question of 
not allotting the houses to the beneficiaries, does not 
arise. 

Kote Thermal Power Station 

2495. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of POWER be pleased to state: 

(a) the reasons for repeated failure of electrical units 
of Kota Thermal Power Station, Rajasthan; 

(b) whether advance technology is not being utilized 
in this project; and 

(c) if so, the reasons for continuous decrease In the 
power production by this Thermal Power Station? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIVA RANJAN DASMUNSI): (a) 
Repeated failure of electrical units of Kota Thermal Power 
Station (TPS) in Rajasthan during April, 2005 to 
November, 2005 was not there. 

(b) All the generating units instaned at Kota TPS are 
of BHEL make which are being predominantly used in 
the country. 

(c) There has been no decrease in actual generation 
by Kota TPS. 

/English} 

Micro tnturance Pottel •• 

2496. SHRI ASADUDDIN OWAIS1: WIH the MI.,lster 
of FINANCE be pleased to state: 

(8) whether Insurance Regulatory and Development 
Authority (IADA) proposes to aHow Insurance companies 
to issue composite micro insurance polici8s; 

(b) If so, the details thereof; 

(c) the ....... likely to be covered by micro Insurance 
policies; 

(d) the stepa taken or being taken by IRDA to insure 
that players do not usa composite package as means to 
avoid payouts: and 

(e) the likely benefit by introducing these policies to 
rural people particularly in the field of health, crop and 
composite Insurance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b) 
As Informed by Insurance Regulatory and Development 
Authority (IRDA), the Insurance companies are not allowed 
to Issue Composite Micro-Insurance Policies. However, 
they are permitted to sell each other's policies for 
convenience of the policyholders. It WOUld, therefore, be 
one point sale for both non-life and life Insurance products 
without risk participation, which has to be bome by the 
respective Insurance companies only. 

(c) Micro-insurance pOlicies cover the following areas: 

Non-Llfe: Insurance policies cover hut/dwelling and 
contents, livestock, tools, implements, other named assets, 
crop Insurance against inaured perils, health insurance 
policies and any personal accident contract. 

Life: Insurance policies cover term Insurance 
contracts with or without return of premium, any 
endowment Insurance contract with or without an accident 
benefit rider. 

(d) IRDA has taken adequate care to ensure that 
there would not be any violation of the Bldatlng Insurance 
Act/Regulations. Hence the question does not arise. 

<e> Micro msurance is targeted to offer Insurance 
protection to the poor and vulnerable sections covering 
their auet. and IIvesllncome-eaming capacity due to 
natural and . man-made clsaaters and Is expected to be 
an effective empowerment tool. The minimum and 
maximum amount of cover under Micro IlWUraoce policies 
is restricted to As. 5,Ooo/-and Rs. 5O,OOO/-only, so that 
the payout by way of premium Is not very high and 
remains affordable for the targeted segment. 

Export of Cotton Vem 

2497. SHRI SUBODH MOHITE: Will the Minister of 
TEXTilES be pleased to state: 

(a) whether export of cotton yarn has declined 
considerably during the last three years and making 
impact on purchase of cotton; 

(b) if so, the details thereof; and 
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(c) the stepe Government proposes to take to promote 
the export of cotton yam? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The export and production of 
cotton yam during last three years and the current year 
is given below which shows that there Is slight decline In 
the export but the production Is showing an increasing 
trend:-

(Million kg) 

v .... 

e.port of cotton yam 

ProcU:IIon of cotton yam 

511.08 ~.12 418.92 104.48 104.89 

2m 2121 2272 807 557 

The consumption/production of cotton has been 
Increulng. ~ per Cotton Advisory Board (CAB), cotton 
consumption by textile units Increased from 154 lakh bales 
In 2002-03 to 180 lakh bales in 2004-05. 

(c) The Important measures taken by the Government. 
from time to time. to promote production and export of 
textile items Including the Cotton Yam In the country 
Include:-

• To Improve productivity and quality of cotton for 
manufacture and export of competitive 
downstream textile products. Govemment has 
launched the Technology Mission on Cotton 
(TMC). The Mission has achieved succeaa in 
Increasing the productivity and reducing the 
contamination through upgradatlon of cotton 
market yards and modemiaatlon of GiMlng & 
Pre_ng factorl ... 

• The Technology Upgradation Fund Scheme 
(TUFS) was launched to facilitate the 
modernisation and upgradation of the textile 
industry both in the organised and unorganized 
sector. The Scheme has been further fine tuned 
to Increase the rapid investments in the targeted 
sub-sectors of the textile Industry. The cost of 
machinery has been further brought down by 
reducing the customs duty on imports. 

• For small scale textile and jute industrial units, 
Government has enhJnced. the rate of Credit 
Unked Capital Subsidy (CLCS) from 12% to 15% 
w.e.f. 13.01.05. 

• To provide the textile Industry with world-claaa 
infraatructure facilltlea for eetting up their textile 
units meeting international environmental and 
social standards, a Public-Private Partnership 
(PPP) based Scheme known as the ·Scheme 
for Integrated Textile Park (SITP)" has been 
introduced In July 2005. 

• In 2004-05 Budget. the entire textile sector. 
except for man-made fibre and filament yam was 
provided optional exemption from excise duty. 
In 2005-06 Budget. Central Value-aided Tax 
(CENVAT) on Polyester Filament Vam has been 
reduced from 24% to 16%. These modifications 
In fiscal levies aim at attracting more investments 
for modemlzation of textile Metor. 

• To facilitate Import of state of the art machinery 
to make our products Internationally competitive 
in post quota regime. In 2005-06 Budget. the 
customs duty on textile machinery has been 
brought down to 10% except 23 machinery 
appearing in List 49 which attracts Basic 
Customs Duty (BCD) of 15%. The conce88ionai 
duty of 5% continues to be at 5% on most of 
the machinery Items. 

• Govemment has launched the Debt Restructuring 
Scheme w.e.f. Sept.. 2003 with the principal 
objective to permit banks to lend to the textile 
sector at 8-9% rate of Interest. 

• Govemment has allowed 100% Foreign Direct 
Investment (FDI) in the textile sector under 
automatic route. 

Promotion of Serlcuituni 

2498. SHRI NARAYAN CHANDRA SORKATAKY: Will 
the Minister of TEXTILES be pleased to state: 

(a) whether the Government is considering to promote 
aerlculture especially Muga. Eri and other ethnic silk 
varieties of Assam; 

(b) If so. the details thereof; 

(c) the atepa taken by the Government to promote 
Jute and Jute products In Assam; 

(d) whether the Govemment pro.x,... to eet up 
offlceelcemres in Assam to develop allk. jute and textNe 
sector; and 
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(e) If 80, the details thereof, locatlon-wiH? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Yes, Sir. The Central Silk Board 
(CSB) and the State Sericulture Department, Government 
of Assam have taken several Initiatives to strengthen the 
muga and eri silk industry in Assam which are the ethnic 
silks of Assam. The major steps taken in this regard are 
furnished below: 

1. CatalytiC Development Programme: 

The CSB is implementing the Catalytic Development 
Programme (COP) during the X Plan period in 
collaboration with different State Governments including 
Assam. Under the Catalytic Development Programme a 
provision of Rs. 181.00 crores has been made for 
providing aaeistance to serlculture farmers/reelers in the 
form of subsidylincentive to encourage them to adopt 
improved technology aiming towards improvement in 
quality and productivity. Based on the proposals received 
from the State of Assam, CSB has released Rs. 119.03 
lakhs, As. 315.28 lakhs and 442.21 lakhs during the year 
2002-03, 2003-04 and 2004-05 respectively. 

2. Rural Development Programme. for 
Development of Muga and Erl Silk In A ... m: 

Two special Swarnajayantl Gram Swarojgar Yojana 
(SGSY) projects were sanctioned by the Ministry of Rural 
Development, Government of India and launched during 
the year 2000-01 In the State of Assam under the name 
"Sonali Sutha Prakalpa" at a total outlay of Rs. 6.81 
crores and As. 2.91 crores for development of muga end 
eri silks respectively for three years. The Department of 
Panchayat & Rural Development, Government of Assam, 
18 implementing these projects with the help of the 
Department of Sericulture, Government of Assam & CSS. 

3. Development of Muga and Erl Silk InduatJy In 
Bodoland Territorial Autonomoul Dlstrlctl, (BTAD) 
Kokralhar: 

A 10 years perspective plan has been drawn for the 
development of muga & eri silk Industry In Bodoland 
Territorial Autonomous Districts (BATD) in Assam In 3 
phases to coincide with the plan periods. The first phase 
of the Projects, drawn up for a cost of As. 2,750.10 
lakhs for implementation during the year 2005-06 to 2007-
08 with CSB share of Rs. 385.23 lakhs, under the COP 
during the remaining period of the X Plan, was launched 

on 20th September, 2005. The CSB has released an 
amount of As. 140.7 lakhe during the current year for 
the implementation of this project. 

(c) Measures taken by the Government to promote 
jute and lute products In Assam are given as Statement. 

(d) and (e) As CSB has many units functioning for 
the development of all varieties of silk In Assam, new 
units are not prop08ed. However, the Government has 
proposed to set up North Eastem Aegional Centre 0' 
India Jute Industries Research Association (IJIRA) at 
Guwahatl for development 0' Technology for Natural 
Fibres In NEA States 'or creation of infrastructure for 
Aesearch & Development activities there. For the purpose, 
the Government has released a sum of Rs. 1.40 crores 
to IJIRA during the current financial year ,: •. 2005-06. 

Sill.",.,,' 

Sch6fTM undtlr juftl stICIor bsing Imp/tImtInItK/ 
In AIIS.m 

National Cent... for Jute Dlve,.lfIcatlon: 

NCJD Is operating the following schemes In Assam 
for the development of Jute Textiles and other diversified 
jute products, manufactured by using jute fibre and yarn 
as the basic raw material: 

1. Jute Service Centre Scheme 

2. Jute Raw Material bank Scheme 

3. Market Support Scheme 

4. Design Development Scheme 

5. Jute Entrepreneurs (Capital Subsidy) Assistance 
Scheme (JEAS) 

6. Micro Finance 

7. NER Special programme. 

2. As regards weaving of jute fabric (Hessian), NCJD 
has assisted 4 units for manufacture of jute yarn, fabric 
including dyeing, bleaching etc. in the district Karnrup 
and Nagaon. These units were Issued by way of granting 
Interest free loan under eartler JEAS which has now been 
converted Into the jute Entrepreneurs Assistance Capital 
Subsidy Scheme. 

3. Besides, through various skill generation activities, 
NJCD has trained a large number of artisans for 
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manufacture of jute diversified products of various 
purposes. In this venture. NCJD is Implementing their 
programmes In close collaboration of the State Directorate 
of Industries, Govt. of Assam, DICs and other 
organizations like Indian Institute of Entrepreneurship, (liE). 
North Eastern Technical Consultancy Organisation 
(NETlCC). North Eastern Development Finance 
Corporation (NEDFI). North Eastern Consultancy 
Organisation (NECON) etc. NCJD's Jute Service Centres 
at Guwahati and Silchar and Raw Material Banks at 
Guwahati. Dhubri and Silchar equally contributing to the 
development of jute textiles and textile based down stream 
products in the State of Assam. During 2004-05 an 
amount of Rs. 1.70 erores was released to NCJD for 
development activities in North Eastern Region. 

Indl.n Jut. Induetrl.. R •••• rch Auocletlon (IJIRA) 

4. The Ministry of Textiles has approved a Scheme 
MStrengthenlng of the Regional Centre for IJIRA in 
Guwahati. Assam" at a cost of Rs. 7.85 crores in 2003-
04. During 2004-05. Rs. 1 Crore was released to IJIRA. 
IJIRA has taken possession of the land and tender has 
been called for conatruction of infrastructure for the 
regional centre. IJIRA operates a series of activities for 
proceasing jute. kenaf. ramie and other natural fibres in 
Assam and other North east.m States. 

Jute Corporation of India (JCI) 

5. The Jute Corporation of India (JCI) operates 25 
procurement centres In Assam for conducting MSP 
operations for raw jute. 

0/0 the Development Comml •• loner (H.ndlcrafts) 

6. % the Development Commissioner (Handicrafts) 
has been impiementing several schemes to promote & 
develop handicrafts sector including handicrafts jute in 
the country including State of Assam. The important ones 
are: 

SI.No. State No. of 
Mills Strike/ 

Labour 
Problem 

2 3 4 

1. Andhra Pradesh 6 0 

2. Assam 0 

3. Gujarat 5 0 

• Baba Saheb Ambedkar Hutshllp Vlkas Yojana 
(AVHY) for integrated development of craft 
clusters; 

• Design & Technology Upgradation; 

• Marketing & Support Service.; 

• Export Promotion; 

• Training and Extension; 

• Research & Development & Credit Guarantee 
Sch3me etc. 

Scheme for Cotton Textile 

2499. SHRI PRAlHAD JOSHI: Will the Minister of 
TEXTilES be pleased to state: 

(.) whether cotton textile industry has collapHd M 
to the onslaught of Foreign Multinatlone. Synthetic and 
fibre-based t.xtile units; 

(b) If 80. the details of cotton textile-based industrlee 
clOllied or running under loss during the last thr.. y ...... 
State-wi •• ; 

(c) the step. taken by the Govemment to revltaliz. 
these sick industries; and 

(d) if not. the reasons therefor? 

THE MINISTER OF TEXTilES (5HRI 5HANKERSINH 
VAGHELA): (8) The data relating to production of cotton 
textile items for last three years at enclosed Statement 
shows an increasing trend. This Indicates no collapse of 
cotton t.xtile industry. 

(b) The State wise number of cotton/man-made fiber 
t.xtile mills (Non S51) closed during the last th .... y.ara 
and as on 31/10/2005 along with reasons for closure Is 
furnished below:-

Reason for Closure 
lockout Financial Oth.r Total 

Problem Reason 

5 6 7 8 

0 6 0 6 

0 1 ,0 

0 4,' 1 5 
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1 2 3 4 5 6 7 e 
4. Haryana 1 0 0 1 0 

5. Kamataka 0 0 0 l' 

6. Kerala 5 4 0 0 5 

7. Madhya Pradesh 2 0 0 2 0 2 

e. Maharashtra 13 0 0 7 6 13 

9. Orissa 3 0 0 2 3 

10. Amrltaar 1 0 0 0 

11. Rajasthan 2 0 0 0 2 2 

12. Tatnilnadu 33 3 0 17 13 33 

13. Weat Bengal 5 0 2 3 0 5 

14. Pondlcherry 0 0 0 

Total 79 9 2 43 25 79 

Govemment don not maintain data of the milia running under loll. 

(c) For the sick mills the Govemment hal set up other measures which need to be taken in respect of 

Board for Industrial & Financial Reconstruction (BIFR) such companies. BIFR appoints operating agencies for 

under Sick Industrial Companies (Special Provlsiona) Act preparation of rehabilitation propoeall In rupect of 

with a view to arranging the timely detection of sick and 
potentially viable units. The deciaion on .. habilitation Is 

potentially sick companies and for the speedy 
taken by BIFR baaed on Its findings. 

determination of preventive, ameliorative and rernedIaI and (d) Does not arlae. 

StlMiMnl 

rflXliM production 

Item Unit 2002-Q3 2003·04 2004-05 

Raw cotton· Mn. Kg. 2312 3043 4131 

Cotton yam -do- 2177 2121 2272 

Cotton fabrics Mn. Sq. Mfr. 19300 18040 20632 

Man made fabrics .do- 16135 17613 17998 

"Cotton year October·September. 
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National Energy BOlird 

2500. SHRI SANAT KUMAR MANDAL: Will the 
Minister of POWER be ple88ed to state: 

(a) whether any National Energy Board has been 
constituted to integrate the energy related departments of 
the Govemment; 

(b) if so, the details thereof; and 

(c) the tasks assigned to the Board and the results 
achieved so far? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (c) No, Sir. Energy Coordination Committee (ECC) has 
been 8et up under the Chairmanship of Hon'ble Prime 
Minister to enable a systematic approach to policy 
formulation, promote coordination in inter-Departmental 
action and function as a key mechanism for providing 
instructional support to decision making in the area of 

LNe: 

1. 
2. 

3. 
4. 

5. 

6. 

7. 
8. 

9. 

10. 
11. 

12. 
13. 

14. 

Insurers 

HDFC Standard life Inl. Co. Ltd. 
ICICI Prudential Life Ins. Co. Lid. 
Max New York life Ins. Co. Ltd. 
Om Kotak Ufe Ins. Co. Ltd. 

Bilia Sun life Ins. Co. Ltd. 

TATA-AIG LIfe Ins. Co. Ltd. 

SBI ute Ins. Co. Ltd. 
ING Vysya life Ins. Co. Ltd. 

Meltlft India Ins. Co. Ltd. 

AIIIanz Bajaj LIfe Ins. Co. Ltd. 
AVIVA 

Sahara Ute Ins. Co. Ltd. 
"AMP Sanm.r Ufe Ins. Co. Ltd. 

Shriram Lne Ins. Co. Ltd. 

Foreign Partner 

Standard life Aseurance 
PNdential 
New York life 
Old Mutual 

Sun life 

American International 
Assurance Co. 
Cardiff 
ING Insurance 
International BV 

Met/lie International 
HoldIngs Ltd. 
Allianz 
Aviva international 
Holdings Ltd. 

Sanlam 

energy planning & security. So far three meetings of the 
ECC have been held and number of decisions with regard 
to augmentation of fuel supply have been taken. 

Licence to Prlvatellnternatlonal Insurance 
Com pan I .. 

2501. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of licences issued to the privatel 
intemational companies for insurance sector in the country; 
and 

(b) the details of guidelines for issuing licence to 
private insurance companies including the procedure for 
selection of such private firms? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The details 
of private sector insurance companies granted licence to 
commence insurance business in the country by the IRDA, 
along with the names of the joint venture foreign partners 
are given below:-

Insurers 

Non-Life: 

1. Royal Sundaram AUiance Ins. 
2. Bajaj Allianz General Inl. Co. 
3. IFFCO-TOKIO General Ins. Co. 
4. TATA AIG General Ins. Co. Ltd. 

5. IClel Lombard General Ins. Co. 

6. HDFC Chubb General Ins. Co. 

7. Cholamandalam MS General Ins. Co. 
8. Reliance General Ins. Co. 

Foreign Partner 

Royal Sun Alliance 
Allianz 
Millea Asia Pte. Ltd. 
American Inti. 
Assurance Co. 
Fairfax through its 
allUiates 
Chubb 

Mitsui Sumitomo 

"Reliance Capital Umlted has taken over the 100% equity of the Initial promoters I.e. AMP, Australia and Sanmar Group (Indian 
Promoters) w.e.t. September 29, 2006, with the approval of the Authority. 
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(b) As per Section 3 of the Insurance Act, 1938, the 
conduct of any class of insurance bualneaa In India 
requires an application for registration to be submitted to 
IRDA, which wUl be determined by the regulations made 
by the Authority. In considering the request for Issue of 
certificate of registration, IRDA is guided by the:-

(i) financial condition and general character of the 
management of the applicant: 

(iI) the adequacy of the volume of business, capital 
and earning prospects; 

(iii) public Interest considerations; and 

(Iv) fulfilment of other statutory requirements. 

World Bank Assistance to REC 

2502. SHRI G. KARUNAKARA REDDY: Will the 
Minister of POWER be pleased to state: 

(a) whether the Rural Electrifioation Corporation has 
secured financial help from the World Bank 'or 
implementing rural electrification schemes in the villages; 

(b) if so, the details thereof along with the extent to 
which these schemes are likely to help in achieving the 
target of electrifying one lakh villages covering one crore 
households by 2007; and 

(c) the manner in which the assistance is likely to 
be utilized in rural electrification? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
No, Sir. 

(b) and (c) Questions do not ariae. 

Technology for Fly Ash 

2503. SHRIMATI JA YABEN B. THAKKAR: WUI the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the annual Fly Ash emitted from Thermal 
Power Plants In India is enormous; 

(b) if so, whether the Council of SCientific & Industrial 
Research, New Delhi has developed a number of 
technologies to utilize Fly Ash and convert It Into value 

added building materials like bricks, cone,. .. agglomerates 
etc.; and 

(c) if 80, details 0' various developed technologies 
by CSIR? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SISAl): (a) The fly ash 
production Is reported to be over 110 million tonnlS In 
2004-05. 

(b) Yes, Sir. CSIR laboratories namely, Central 
Building Res.arch Institute (CBRI), Roorkee; Central Fuel 
Research Institute (CFRI), Dhanbad; Central Glasa & 
Ceramic Research Institute (CGCRI), Kolkata; Central 
Road Research Institute (CRRI), New Deihl; Regional 
Research Laboratory (RRL), Bhopal; and Regional 
Research Laboratory (RRL), Thiruvananthapuram have 
developed technologies for producing value added 
products utilizing the fly ash. 

(c) Technologies developed by CSIR laboratories 'or 
utilization of fly ash are enclosed in a statement placed 
below. 

OsltJi& of ths ItJchnologltJs devtJloptld by CSIR 

A. Bricks 

Fly ash clay burnt bricks: The process utilizes upto 
700/0 of fly ash. The novel features are: water absorptlon-
15.25% colour-light crimson red; finish-smooth uniform 
surface; firing shrinkage-4%; bulk denelty-1.6glcc; apparent 
poroslty·3().4()%; compressive strength-110-150 kg/cm!; 
and reduced cost of mortar in masonry work and 
plastering. 

Red mud-fly •• h clay burnt brfch: The bricks 
utilizes 40-60% red mud and fly ash each with clay. The 
compressive strength is 10-150 kglcm2 while water 
absorption Is of the order of 15.25%. They possess 
apparent porosity of 30-40%. 

Red mud-fly .sh hydraulically bonded brIcks:" • 
has been developed using lime or cement, Is hydraulically 
bonded and cured in mortar. Have a compressive strength 
of 80 to 100 kg/cm2 ·(7 days) & of 100-140 kglcm2 
(28 days). 
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Clay fly a.h brlcu: The proceaa developed sav .. 
not only precious top soli but also reduces consumption 
of coal In making conventional clay bricks. Required 
minimum changes In exlatlng set up at kiln sites and is 
not much susceptible to quality of ash. 

Fly uh •• nd 11m. brlcu: Produced by mixing lime 
and fly ash and are chemically bonded bricks, suitable 
for use In masonry just like common bumt clay bricks. 
They possess adequate crushing strength as a load 
bearing member; have cement colour in appearance, are 
uniform in shape and smooth in finish and require no 
plastering; and are lighter In weight than ordinary clay 
bricks. Generally, dry fly ash available from power plants 
meets the propertl .. specified in IS: 3812 and Is suitable 
for manufacture in accordance with the requirements of 
IS: 12894. 

B. Block. .nd nle. 
Flux bonded fly •• h brick. block. and tile.: The 

process has been developed In association with TNO 
TPD, The Netherlands. It is based on the formation of 
low melting fluxes at the firing temperature, which partly 
react with the fly ash and form a high temperature reactive 
glass binder phase. The bricks, tiles and blocks are brick 
red in colour, but a variety of colours can be made by 
changing the Initial composition. 

Fly a.h baed hollow blocka: These utilize upto 
50% fly ash with one hole, four holes and nine holes by 
extrusion process. Have compressive strength of the order 
of 90-140 kg/cm2. 

Fly a.h b •• ed hollow concrete block.: These 
blocks replace use of cement by nearly 20% In the 
product without compromising the strength. The novel 
feature include: size of the block-225 x 200 x 100 mm; 
weight of the block-6 kg; apparent poroslty-14.15%; bulk 
density-2.2 g/cc; compressive strength (solid cube); 
7 days-160 kglcm2, 28 days-218 kglcm2; and compressive 
strength (hollow cube) 7 days-87 klJ'cm2. 

Fly a.h clay ceramiC tile.: These glazed and 
unglazed ceramic tiles utilize maximum of 60% fly ash. 
They could be produced in variety of shades. The tiles 
have passed IS: 2838-1964 standard. 

Red mud-fly a.h clay tile.: These could be 
produced in both unglaz9d and glazed form. The process 
developed utilizes two industrial wastes i.e. fly ash and 
red mUd. They are as per IS: 2838.-1964 standard. 

Fly aah bHed .braalon rHlatlnt t .... : The highly 
dense, Impenetrable and hard abrasion resistant tiles have 
been produced from fly ash and alumina. Their novel 
features Include: hardness (Moh's 808le)-8-9; bulk density-
2.8-3.2 glee; compressive strength-1,000 Mpa; apparent 
poroslty-0.5%; and abradablllty index-8-20. 

C. Aggregate, 

Fly.ah baled aynthetlc refractory aggr.gat.: The 
refractory aggregate produced from fly uh by reaction 
sinterlng with alumina consists of mulUte bonded corundum 
material. It possess high temperature properties suitable 
for refractory application. As Its uae In high alumina 
castable composition improves the thermo-mechanlcal 
properties significantly. The material thua developed has 
potential application in iron & ateel, petrochemical, cement 
and other alUed Industries. 

Sintered light weight aggregate: Sintered Light 
Weight Aggregate is produced by peltetlsatlon or 
nodull8atlon of fly ash (75-90%) and slnterlng of the pellets 
or nodules at a temperature of 1oo0o-13OO°C. Used for 
various purposes like the manufacture of structural light 
weight concrete and pre-cast light weight concrete building 
units for use 88 load and non-load bearing elements etc. 

D. Other. 

Fly a.h pozzolana cement: The process for fly ash 
pozzolana cement has been developed in non-sintering 
route. It has fineness-above 4000 crn2lg and compressive 
strength (7 days)-13Q-150 kglcm2 and for 28 days-240-
270 kg/cm2• 

Fly a,h baaed ceramic,: These extremely dense, 
hard, and impenetrable ceramics have superior resistant 
to abrasion and can be extenaively used as a lining In 
material handling equipment. Use of such ceramica 
substantially decreases maintenance cost and increases 
the life of components to almost 8-10 times that of metal. 

Manufacture of artlflclall.ynthetlc wood: A 100% 
wood substitute product named R-Wood has been 
developed and know-how transferred. R-Wood Is based 
on the use of industrial wastes such as red mud from 
aluminium Industriel and fly ash from thennal power 
plants. Central Public Works Department (CPWD) has 
approved R-Wood products as a subatltute for timber. 
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U.. of fly a.h In land reclamation: PUot scale 
experiments have shown that fly ash could also be used 
for land reclamation and soli modification. 

Agreement between India and Canada 

2504. SHRI MADHU GOUD YASKHI: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleued to state: 

(a) whether India and Canada have decided to sign 
a comprehensive agreement on Science and Technology 
to give a boost to research activities in both the countries; 

(b) if so, the details thereof; 

(c) whether the Government Is also considering 
another agreement with Canada for transfer of 
technologies from laboratories; 

(d) if 80, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Yes, Sir. India 
and Canada have concluded an Inter-governmental 
agreement at Toronto on 18 November 2006 to facilitate 
scientific & technological cooperation. 

(b) The cooperation would be facilitated by way of: 

(I) Joint research and development activities; 

(ii) facilitation of commercially viable research and 
development; 

(iii) pooling of research and development projects, 
already underway with each Party, into Joint 
Research activities; 

(Iv) visits and exchanges of scientists, technical 
experts and academics; 

(v) exchanges and loans of equipment and materiaJa; 

(vi) exchanges of information on practices, laws, 
regulations and programs relev.nt to the 
Cooperative Activities undertaken pursuant to thia 
Agreement; 

(vii) organization of scientific seminars, symposia, 
conferences and workshops as well al 
participation of experts in those activities; 

(viii) demonatration of technologlea and application 
development; 

(Ix) any other mode of cooperation jointly decided 
In writing by the Parties Including as 
recommended by the Joint Science and 
Technology Cooperation Committee. 

(c) No, Sir. 

(d) Does not arise. 

(e) Transfer of technology from laboratories is covered 
under this Agreement. We have provided adequate 
safeguards for protection of Intellectual Property emerging 
out of Scientific collabor.tion, while facilitating transfer of 
technology from laboratories. 

Setting up of 810-0.. Plante 

2505. SHAI JOACHIM BAXLA: Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleued 
to state: 

(a) the number of bia-gas plants Installed in the 
country during the laat three years, State-wise; 

(b) whether the Govemment has any target for I8ttIng 
up of luch planta during the next two ye .... ; 

(c) If so, the details thereof; and 

(d) the steps taken by the Government to augment 
the use of bio-gas in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR): (a) Inform.tlon on State-wise number of 
biogas pl.nta Installed during the last three y ..... , i.e. 
2002-03 to 2004-05, Is enclosed as statement. 

(b) and (c) Yea, Sir. The target of setting up of 
25,000 plants, which was fixed In the beginning of the 
current financial year 2005-06, is being enhanced to 
66,000 plants. The target for the next flnanci.1 year i.e., 
2006-07 will depend upon demand for targets to be 
received from States and agencies concerned and budget 
allocation. 

(d) For promoting biogas planta In the country, the 
Government have already taken many steps, such as 
training of women users in the operation and maintenance 
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of plants; refresher training of masons; technical support 
through State level Biogas Development and Training 
Centres; involvement of non-governmental organizations 
and entrepreneurs to construct plants on a tum key basis 
with free maintenance warranty for the first three years 
and publicity and extension through both print and 
electronic media; besides provision of Central subsidy. 

StlIttnn.nl 

Slate-wise numbtJr of family type bioflllS plants 
instal/tid during the last thf'tHI years. i.e. 2002-03 to 
2004-05, undsr the Ct!II1tf'lllly SponsoMd Schsms-

Nlltlonsl BiogIlS and Mllnu,. MIII1II{/t1ITHIf1/ Ptr:Jfl17lff1l71tl 

State Number of plants set-up 

2 

Andhra Pradesh 59947 

Arunachal Pradesh 662 

Assam 6798 

Bihar 2872 

Delhi 

Goa 266 

GuJarat 22090 

Haryana 4036 

Himachal Pradesh 844 

Jammu & Kashmir 107 

Kamataka 44633 

Kerala 26211 

Madhya Pradesh 36228 

Maharashtra 34083 

Manlpur 172 

Meghalaya 1662 

Mizoram 552 

Nagaland 825 

2 

Orissa 37183 

Punjab 9548 

Rajasthan 376 

Sikkim 1874 

Tamilnadu 7379 

Tripura 715 

Uttar Pradesh 32956 

West Bengal 51183 

Chhattlsgarh 11726 

Jharkhand 1195 

Uttaranchal 4260 

Total 400384 

80ng81g80n Power ProJect 

2506. SHRI M.K. SUBBA: Will the Minister of POWER 

be pleased to state: 

(a) whether the National Thermal Power Corporation 

has decided to set up a 500 MW power plant at 

Bongalgaon (Assam); 

(b) if so, the details and cost of the project; and 

(c) the steps taken to implement the same? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF INFORMATION AND 

BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 

to (c) National Thermal Power Corporation has prepare a 

Pre-Feasibility Report for Bongalgaon TPP (2x250 MW) 

and has Initiated action for establishing techno-economic 

feaalblHty for setting up 500 MW (2x250 MW) power plant 

in the existing premises of Bongaigaon Thermal Power 

Project (Assam). The tentative cost estimate, baaed on 

4th Quarter, 2005 price level Is estimated at'Rs. 2997.37 

erores. 
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OeMl'llI CMIt Card 

2507. PROF. MAHAOEORAO SHIWANKAR: 
SHRI NARENORA KUMAR KUSHAWAHA: 
SHRI MOHO. TAHIR: 
MOHO. SHAHIO: 
SHRI SHISHUPAL N. PATLE: 
KUNWAR MANVENDRA SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government proposes to issue 
General Credit Cards for the villagers Involved In non· 
agricultural activities on the pattern of Klsen credit cards 
as reported in 'Oalnlk Jagran' dated the November 19, 
2005; 

(b) If so, the details thereof; 

(c) whether the Government have prepared a plan 
for mobile banking In such rural areas which lacks the 
regular banking facilities; 

(d) if so, the details thereof; 

(e) whether the Government have prepared a plan 
to extend loans to the vllJagers throughout the year; and 

(f) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) A 
proposal for introduction of a General Credit Card (GCC) 
Scheme to cater to the credit needs of all types of small 
borrowers, without hassles and with a simplified procedure, 
is being examined by the Reserve Bank of India. 

(c) and (d) Under the extant Branch Authorization 
Policy, banks are free to open mobile offices and sateHlte 
offices In rural areas where they are unable to open full 
fledged branches. Reserve Bank of India conaldera such 
requests sympathetically. 

(e) end (f) The Bank Branchee extend loans to eligible 
borrowers against viable projects an round the year. 

Entrance for CA 

2508. SHRI SANTOSH GANGWAR: Will the Minister 
of COMPANY AFFAIRS be pleased to state: 

(a) whether Institute of Chartered Accountants of India 
has given any proposal to make changes In prooe88 of 
entrance for Chartered Accountants; 

(b) if so, whether there is any wide publicIty plan in 
this regard; 

(c) whether there Is any proposal to utilize services 
of Chartered Accountants in other spheres In addition to 
existing responsibility given to them; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
Yes, Sir. 

(b) The changes when approved are notified In the 
Gazette of India as per procedure. 

(c) and (d) A B"I has been Introduced in Rajya Sabha 
on 6.12.2005 for amendment to the ctwtered Accountanta 
Ad 1949. The Bill inr..Hs includes a propoaal to enable 
the members of the Institute to form and participate In 
mUIti-diaclpllnary firms that may offer mlJ!d..pro'euional 
services In a competitive and commercial fNU'\ner. 

{English} 

ProductIon of Cloth 

2509. SHRI E.G. SUGAVANAM: Will the Mlnilter of 
TEXTILES be pleased to state: 

(a' whether there has been contlnU0U8 decline In 
the production of cloth in handloom sector for the PM! 
few years as compared to the target fixed; 

(b) if so, the details thereof alongwlth the reasons 
therefor; and 

(c) the steps taken by the Government to meet the 
target and to Increase the production of cloth? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The estimated cloth production In 
handloom sector from 1998-99 to 2004-05 oompared to 
target is given below:-
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Year 

1998-99 

1999·2000 

2000-01 

2001·02 

2002-03 

2003-04 

2004-05 

Target 
(in Million 
sq. mtra.) 

7336 

7795 

8282 

8800 

4005 

4239 

4491 

Production 
(in Million 
sq. mtrs.) 

6792 

7352 

7506 

7585 

5980 

6493 

5722 

The handloom sector is highly decentralized in nature 
and therefore the production in the handloom sector is 
eetimated on the basis of domestic delivery of hank yam 
in kgs. During the four years 1998-99 to 2001-02, the 
production of handloom cloth has shown an increasing 
trend. One of the factors for subsequent decline in 
production of handloom cloth may be related to the fiscal 
changes, such as imposition of excise duty on hank yam. 
Although the estimated quantum of production from the 
year 2002-03 has shown a decrease compared to the 
previous four years. It Is estimated that the value of 
handloom cloth production is improving due to production 
of value added Items rather than low value items Hke 
Janata Cloth etc. which was prevalent in the past. 

(c) The Government is implementing a number of 
scheme8 for the development of the handloom sector, 
with a view to promote product diversification, provide 
marketing support and technological upgradatlon. The main 
developmental schemes are Deen Dayal Hathkargha 
Protsahan Vojana, Integrated Handioom Training Project, 
Marketing Promotion Programme, Mill Gate Price Scheme, 
Handloom Export Scheme. Further more, new schemes 
of Integrated Handloom Cluster Development (IHCD), 
Mahatma Gandhi Bunkar Bima Vojana and Health 
Insurance Scheme have been launched in the current 
financial year. 

The production of handlooms in the year 2004-05 
WM 5722 million sq. mtrs compared to 5493 mllHon sq. 
mtra In 2003-04 which shows an increase. Alao In the 
ftfst quarter of 2005-06 It has registered a growth of 
17.9%. 

Aselltanoe to Powerloom Sector 

2510. SHRI K.C. PALANISAMV: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Union Government proposes to 
provide financial assistance to the various decentralised 
and powerloom units located in Tamil Nadu as they are 
facing acute financial crisis; 

(b) if so, the details thereof; 

(c) whether the Government has set up Computer 
Aided Design Centres at COin:'batore, Kannur, 
Komarapalangam and Somanur in Tamil Nadu for assisting 
these decentralised and small powerloom units; and 

(d) If 80, the details thereof? 

THE MINISTER OF TEXTILES (SHRt SHANKERSINH 
VAGHELA): (a) No, Sir. 

(b) Doesn't arise. 

(c) and (d) The details of Computer Aided Design 
Centres at Colmbatore, Kannur, Komarapalangam and 
Somanur set up by the Government for assisting 
decentrallaed and small powerloom units are as unclar:-

1. 

2. 

3. 

4. 

South India Textile Research Associations 
Post Box No. 3205, Colmbatore Aerodrame 
A.O. Coimbatore--641104, 
Tel. No. 0422-2574367168169 

Powerloom Service Centre, 
40/0, Pasupathi Natesan Nagar 
Sengunthampuram, Post Office, 
Karur-639 002. 
Tel No. (04324) 230 829 
Tel Fax. (04324) 230829 
E-Mail kru_cadkarurOs~nchamet.in 

Power1oom Service Centre, 
24. Nachlmuthu Street, Ganeshpuram, T.N. 
Somanur-641 668, Colmbatore--District 
Tel. 0421-2333158 
Tel. Fax 0421-2333158 
E-Mall-sltrapscsmrOvsnl.net 

Power1oom Service Centre, 
Shiva;i Textile Bldg., No. 4-Raghayendra Road, 
Namakkal Disl. Komarpatayam, Post Office-
638 183. Tel. No. 04288-261019. 
TeL Fax. 04288-2611019 
E-Mall-sltrakpm 0 sancharnet.in 
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Unciaimedln8Ul1lnce DUM 

2511. DA. VALLABHBHAI KATHIAIA: WIU the Minister 
of FINANCE be pleased to state: 

<a) the amount of unclaimed insurance dues during 
the last three years; and 

(b) the manner in which these resources has been 
utilized or proposed to be utilized? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) As 
reported by LIC, the unclaimed lnaurance dues in the 
last three years were as under:-

Year 

2002-03 

2003-04 

2004-05 

Amount in crore (As.) 

37.58 

37.63 

71.22 

(b) L1C has informed that unclaimed insurance dues 
are treated as income and transferred to the Life Fund, 
which is invested as per IADA (l!Westment) Regulations. 
2000. This Fund is valued at the end of every year to 
calculate the annual valuation surplus which is distributed 
between policyholders and shareholders in the ratio of 
95 to 5 under Section 28 of the LIC Act, 1956. Whenever 
policyholder or claimants are traced out, the amount is 
paid to them out of Life Fund. after proper verification. 

NPA of RRBa 

2512. SHRI ABDUL RASHID SHAHEEN: WlU the 
Minister of FINANCE be pleased to state: 

(a) whether the main causes of Regional Rural Banks 
(RRBs) incurring losses are-llmited area of operation, 
narrow client base. high cost of services. high 
establishment cost. and low margin and high proportion 
of Non-Performing Assets (NPAs) 88 replied Ii7'o(p Lok 
Sabha Starred Question No. 191 on August 5, 2005; 

(b) if so. the manner in which the Government win 
continue to bear the losses as the above conditions are 
not going to change; 

(c) whether the Government has not consider these 
facts. before opening of these Regional Rural Banks; 

(d) if not, the reaaons therefor; 

(e) whether the Government proposes to merge these 
banks with the Nationalized Banks; and 

(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) Yes, Sir. 
th .. e are some of the factof'a reaponalble for the Iouea 
in Regional Rural Banke (RRBs) 

(b) With concerted institutional strengthening 
meaaurea. development action planning, organizational 
development interventions and other supportive actions 
like capacity building of staff etc. by National Bank for 
Agriculture and Rural Development (NABARD) and 
sponsor banks, the RRBs have lubstantlally reduced the 
10I88S. The number of 1088 making RRBs has gradually 
reduced from 40 on 3110312003 to 33 on 3110312004 and 
to 29 on 31/0312005. Simnarly the gross NPAs in RRBs 
have reduced to 8.53% in March 2005 as compared to 
14.44% as of March 2003. 

(c) and (d) The RABs were set up to cater to the 
banking needs of rural areas and providing employment 
to rural educated youth and to bring down the coat of 
rural banks by recruiting staff for the banks on the same 
scale of pay and allowances as of State Government! 
local bodies. However. in view of the NIT award in 1990 
and the Supreme Court Judgement in the year. 2001 the 
pay 8I.:8les of the employees of ARBs were brought at 
par with the colT1tlpol1Cllng categorlel of the employees 
of nationalzed beIlM. This w. an. unfonNMl8n development 
and one of the major reasons contributing to iosae8 In 
RRBs. 

(e) and (f) The provlalone of RRBa Act. 1976 do not 
provide merger of RRBs with sponsor banke. 

2513. SHAI MOHAN RAWALE: Will the Minis .... of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government Propoeel to Nt up a 
Doppler Weather radar in Mumbai; 

(b) If 80. whether the said syatem could not be 
installed due to scarcity of land In Mumbal; and 
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(c) If so. the steps taken by the Government to find 
out a suitable space for its Installation at the earliest? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Yes. Sir. 

(b) Yes. Sir. Due to scarcity of land in Mumbal and 
because of high rise buildings all around. the suitable 
site for installation of Doppler Weather Radar in Mumbai 
could not be finalized so far. In order to detect weather 
all around the radar site. there Is a technical requirement 
of unobstructed view of raciar antenna In all directions. 

(0) India Meteorological Department (IMD). through 
its regional office In Mumbal. has already taken up the 
case for acquiring a suitable site through the State 
Government. Simultaneously. the possibility of Installing 
the radar at the existing premises of IMD located at 
Colaba and Santacruz airports is also being technically 
examined. 

WaIvIng off Loan of Drought HIt Farm.,. 

2514. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Government have received requests 
from farmers of various States who suffered heavy losses 
due to droughtlflood during the current year to waive off 
the loans and Interest; 

(b) If so. whether the Government have decided to 
postpone the recovery of loans and interest thereon from 
the farmers In the wake of droughtlftood situations In the 
country during the current year, 

(c) If so. the period for which the recovery of the 
loans has been postponed; 

(d) the reasons for postponement of recovery of said 
loans and Interest thereon Instead of waiving off said 
Ioanl; 

(e) whether the Government proposes to fix a period 
of ten y..... for recovery of the Mid loans; and 

(f) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI 5.5. PALANIMANICKAM): (a) to (f) 

Keeping in view the difficulties being faced by farme .... 
Reserve Bank of India has Issued standing guidelines 
dated 1st July. 2005 to banks for providing relief In areas 
affected by natural calamities such as drought. flood etc. 
With a view to allowing greater discretion to banks to 
decide upon the quantum of relief assistance to be 
provided to the affected farmers the modified guidelines. 
infer-s/ia. permit banks to: 

• Convert/reschedule loans and Interest accrued 
thereon in the event of natural calamity for 
periods ranging from 3 to 9 years. depending 
upon the successive crop fallurellntenslty of 
damage to crops. 

• Grant fresh crop loans to affected farmers. 

• Convert principal as well as Interest due on the 
existing loans. 

• Not to treat portion of converted/rescheduled 
loans as Non Performing Assets (NPAs). 

• Not to compound interest in respect of loans 
converted/rescheduled etc. 

• Relax security and margin norms. 

• Provide consumption loans to agriculturists 
whose crops have been damaged. 

Further. the Govemment announced • policy package 
on June 18. 2004 which Includes providing relief to the 
farmers who have suffered 10lses on account of 
successive droughts. floods etc. In pursuance of this 
package. Aeserve Bank of India has issued guidelines 
on 24th June. 2004 for debt rescheduling/restructuring 
and fresh loans to farmers affected by natural calamities. 
As per the guidelines. debts as on March 31. 2004 of all 
farmers. who suffered production and income losses on 
account of successive natural calamities. I.e. drought. 
flood. or other calamities which might have occurred In 
the districts for two or more successive years during the 
past five years. may be rescheduled/restructured by banks 
provided the State Govt. concerned has declared such 
districts as calamity affected. Accordingly. the interest 
outstanding/accrued In the accounts of such borrowers 
(crop loan and agriculture term loans) upto March 31. 
2004. may be clubbed with the principal outstanding 
therein as on March 31. 2004. and the amount thus 
arrived at shall be repayable over a period of five years. 
at current Interest rates. including an initial moratorium of 
two years. On restructuring as above. the farmers 
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concerned will become eligible for fresh loans. The 
rescheduled/restructured Ioan8 as al80 the fresh loan. to 
b~ issued to the farmers may be treated as CW'f'8nt du .. 
and need not be clasalfied as NPA. While the fresh loans 
would be govemed by the NPA norma as applicable to 
agricultural loan., In the cue of rescheduled/ .... tructured 
loan., the NPA norms would be applicable from the third 
year onward, i.e. on expiry of the Initial moratorium period 
of two years. 

Purch.slng of Cotton 

2616. DR. RATTAN SINGH AJNALA: 
SARDAR SUKHDEV SINGH LIBRA: 
SHRI SUKHDEV SINGH DHINDSA: 

Will the Minister of TEXTILES be pleased to state: 

(a) the total cotton bale. purchased by Cotton 
Corporation of India during this season, State-wise; 

(b) whether all the cotton bales available In all the 
cotton markets have been purchaaed; 

(c) If not, the reaaons therefor; 

(d) the rate. at which the cotton bales have been 
purchaaed; 

(e) whether there haa been any dlaparlty In fixing 
MSP In Punjab as compared to Maharaahtra and Gujarat; 
and 

(f) If so, the reaaons therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) State-wise, total cotton bales purchased 
by Cotton Corporation of India during cotton 8881On-2006-
06 is as under;-

State 

Punjab 

Haryana 

Rajasthan 

Qty. In bales of 170 kgs. 

Branch 

2 

Bhatlnda 

Sirsa 

Srlganganagar 

Bhilwara 

Quantity in bales 

3 

32046 

4285 

53179 

5730 

1 2 3 

Gujarat Ahmedabad 110901 

Rajkot 38826 

Madhya Pradeah Indore 33936 

Maharashtra Akola 8166 

Aurangabad 3639 

Orissa Rayagada 556 

Andhra Praclelh Adllabad 2839 

Warangal 3234 

Guntur 821 

Total 3,13,768 

(b) to (d) Whe".ver the market prIoe8 of kapaa (1Hd 
cotton) falll to the level of Minimum Support Price (MSP) 
announced by the Government of India, the Cotton 
Corporation of India ltd. uruMrtake. .upport price 
operation.. The CCI haa been canylng out MInimum 
Support Price operatlonl In all the cotton growing Sta ... 
where pr1ce8 are NUng at MSP level. While oarrylng out 
MSP operations, the CCI hu been purchulng the entire 
kapaa of Fair Average Quality (FAQ) grade kapas offered 
by the cotton farmers. In order to help the cotton farmers, 
the CCI haa also been purchaalng kapaa three Itag88 
below FAQ grade. 

(e) and (f) No Sir, the MSP for cotton are ftxec:t for 
basic two varletl .. (F4141H-m/J-34 and H-4) by the 
Government of India, Ministry of AgrIcultul'8 baNd on the 
racommendatlona made by the Commlulon on Agricultural 
Costs & Prices (CACP). For other varletle., the MSPI 
are accordingly fixed by the Office of the Textile 
Commissioner, Mumbal based on market differential •. 
While fixing the MSP, the CACP tak .. Into account the 
COlt of production, cost of Inputt Ilk. ... peltlcldel 
plus a reasonable profit margin to the cotton farmer. The 
MSP for J-34 for Punjab has been fixed considering the 
basic staple length 26.5 mm and Mlcronalre value-3.7 
to 4.7 mm. 

rr,..".tionj 

Generation of POlnr From W .... 

2516. SHRI RASHEED MASOOD: WIll the Minister 
of NON-CONVENTIONAL ENERGY SOURCES be 
pleased to state: 
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(a) whether Ex-corporation Company of Japan has 
lought permission for the generation of Power from fluid 
waste and Blo Mlthenlsatlon Plants In the country; 

(b) H so, the details thereof; 

(c) whether the Government has given pennialion in 
this regard; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) to (d) Ministry of Non-Conventional 
Energy Sources hal not received any proposal from 
MIs. Ex-corporation of Japan for setting up any project 
for generation of power from fluid waste and 
biomethanation plants. 

Survey on Poor Pereane 

2517. SHRI RAMDAS ATHAWALE: 
SHRI nJKARAM GANPATRAO RENGE PATIL: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government proposes to conduct any 
survey with the help of some community based 
organizations/Non-Governmental Organisations for 
identifying the extremely poor persons in Maharashtra and 
other States, particularly in tribal dominated areas; 

(b) if so, the steps takenlpropoeed to be taken by 
the Government In this regard; and 

(c) the time by which the said surveys are likely to 
be completed with regard to each State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (c) There is no 
proposal at present in the Ministry to conduct any survey 
with the help of some community based organizations! 
Non-Governmental Organlsatlon8 for Identifying the 
extremely poor persona in different States. However, the 
Ministry of Rural Development provides financial and 
technical assistance to the States and Union Territories 
to conduct the Below Poverty Line (BPL) Census to 
IdentHy the families living Below· the Poverty Una in all 

the States and Union Territori.. Including Maharashtra 
(except Delhi and Chandlgarh). The BPL Census I, 
conducted after every five years coinciding with the Five 
Year Plans. The Ministry had Issued detailed guidelines 
to conduct the BPL Census, 2002 for the Tenth Five 
Vear Plan. However, the results of BPL Census, 2002 
could not be finalized because of the order passed by 
the Hon'ble Supreme Court of India in Writ Petition (Civil) 
No. 196 of 2001 In the matter of PUCL V8 Union of 
India. 

{English/ 

Import of Jute a.gl 

2518. SHRI UDAV SINGH: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government has recently decided to 
Import jute bags from Bangladesh and other foreign 
countries; 

(b) If 80, the details thereof; 

(c) whether the proposed imports are being made 
Ignoring the jute bag manufacturers In the country; 

(d) If so, the facts thereof; and 

(e) the reasons for Importing the jute bags when the 
same are available in the Indigenous markets? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) No Sir. 

(b) to (e) Does not arise. 

Inveltlgatlon of Kelan P .... kh 

2519. MOHO. MUKEEM: 
SHRI MUNAWAR HASSAN: 

WIU the Minister of COMPANY AFFAIRS be plNHd 
to state: 

(a) whether aecurltlea and Exch8ll~ Board of India 
had conducted Investigations In Ketan Parekh groupe of 
c:ompanIes; 
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(b) if so, the complete detaUs in respect of each 
company, the violations and action taken against the 
promoters; 

(c) whether Serious Fraud Investigation Office (SFIO) 
has issued notices to companies in respect of investment 
made in Ketan Parekh Group of companies to manipulate 
their share values; 

(d) if so, the details thereof alongwith the names of 
companies; and 

(e) the action being taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
and (b) As per Statement-I enclosed. 

(c) Yes, Sir. 

(d) and (e) The SFIO is investigating into the affairs 
of 16 companies belonging to Ketan Parekh Group of 
companies in the backdrop of stock market scam of 2000-
01 (list attached as Statement-II). Several other 
companies, who had dealings with Ketan Parekh Group 
of companies have also been asked to fumish information 
In pursuance of Sec. 240 (1A) of the Companies Act, 
1956 in connection with the above investigation. Since 
the investigation is in progress, at this stage it is not 
feasible to give the names of companies that made 
investments in Ketan Parekh companies with a view to 
manipulate share values. 

SI.""'nll 

1. Pursuant to Excessive Volatility in the stock 
markets during February-March 2001 and apprehensions 
of alleged market Manipulation, SEBI had initiated 
investigations into, the affairs relating to buying, seiling 
or dealings of various scrips including those in which 
Ketan Parekh Group was active viz. Afftek Infosys Ltd, 
Adanl Exports Ltd., DSa Software, Global Tele-systems 
Ltd., Global Trust Bank, Himachal Futuristic 
Communications Ltd. (HFCL), Lupin Lab Ltd., Shonkh 
Technologies Ltd., Zee Tele-films Ltd., etc. 

2. Based on the findings of investigations, SEBI has 
taken mainly the following actions against entities 
connected with Kefan Parekh for violation of SESI 
(PFUTP) regulations: 

(a) SESI vide interim order dated April 4 2001, 
Oebarred Claaaic Shares and Stock Sroklng 
Service. Triumph Securities Ltd., Triumph 
International Finance (india) Ltd., NH Securities 
Ltd., The entities controlled by and connected 
with Mr. Ketan Parekh, and their directors Mr. 
Kelan Parekh and Mr. Kartlk Parekh from 
undertaking any fresh businen as a Stock 
Broker or Merchant Banker. 

(b) Vide Interim order dated April 10, 2001 SEBI 
Debarred VN Parekh Securities Ltd. and KNP 
Securities Ltd. from undertaking any fresh 
business as a Stock Broker. 

(c) SEBt vide order dated May 16, 2002, cancelled 
the certificate of registration of Triumph 
International Finance (India) Ltd. 81 a Stock 
Broker. 

(d) SESI vide order dated Oecember 12, 2003 
Prohibited Ketan Parekh and the following 
entities (total 9 entities) Associated wfthIcontrolled 
by him from buying, selling or dealing In 
securities in any manner directly or indirectly 
and also debarred them from 8880clatlng with 
the securities market, for a period of fourteen 
years. 

(i) Shri Ketan V. Parekh 

(Ii) Kartik K. Parekh 

(ill) Classic Credit Ltd. 

(iv) Panther Fincap and Management Services 
Ltd. 

(v) Luminant Investment Pvt. ltd. 

(vi) Chltrakut Computers Pvt. ltd. 

(vii) Saimangal Investrade Ltd. 

(viii) Classic Infin ltd. 

(Ix) Panther Investrade Ltd. 

(e) SESI vide order dated March 8, 2004 cancelled 
the certificate of registration granted to five 
broking entities associated with/controlled by 
Ketan Parekh viz. C1aaaic Sha.... and Stock 
Broking Services (CSSB), Triumph Securities Ltd 
(TSl), NH Securities Ltd. (NH Sec). VN Parekh 
Securities Ltd (VNP SEC) and KNP Securities 
Ltd (KNP Sec). This order was passed for their 
Trading in the Scrips of GTB. Aftek, Lupin, 
Shonkh, etc. 
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(f) SEBI vide order dated March 31, 2004 cancelled 
the certificate of ... glstratlon of NH Securities 
Ltd. .nd CI.ule Share. .nd Stock Broklng 
Services for their trading In the scrip of Aftek 
and DSa Software. 

(g) Prosecution. h.ve been flied on M.rch 7, 2003 
vide case no 12312003 In the court of Addl. 
Chief Metropolitan Maglatr.te, 8th Court, 
E.planade, Mumbal agalnat Ketan Parekh and 
other entitle. (total 17 entitle.) connected! 
uaociated with him. 

(i) Cluale Credit Ltd. 

(II) P.nther Flncap & Mgt. Servtcee Ltd. 

(11/) Chltrakut Computera Pvt. Ltd. 

(Iv) Lumlnant Investment Private Ltd. 

(v) NH Securltl.. Ltd. 

(vi) CI_1e Shar.. & Stock Broker Ltd. 

(vII) S.lmang.1 Investrade Ltd. 

(vIII) CI ... lc -Infln Ltd. 

(Ix) P.nther Inveatrade Ltd 

(x) Shrl Arun J Sh.h 

(xl) Shrl K.rtlk K P .... kh 

(xl/) Shrl K.ushlk C Sh.h 

(xiII) Shrl K.ten V P.rekh 

(xiv) Shrl Klrtlkum.r N P .... kh 

(xv) Shrl Muk .. h Joahl 

(xvi) Shrl N.vlnch.ndra P.rekh 

(xvii) Shrl VN P.rekh , 
(h) Prosecution. h.v. been flied on July 28, 2004 

.gelnat Triumph Intematlonal Finance (India) Ltd. 
and their fonowlng c:lirectora vide CUI No. 2331 
MI2OO4 In the Court of LD for M.nlpulatlon In 
Various Scrtpa. Additional Chtef Metropollt.n 
MagiBtr.te'., 47th Court, Eaplanade, Mumbai: 

(i) Shrl Oharme.h Hasmukh Do.hl, Man.glng 
Director 

(iI) Shrl Jatln R.jn/kant S.rvaiya, Director 

(IIi) Shrl Keten VIn.ychandra P .... kh, Onctor 

(Iv) Mr. Kartlk Klrtlkurnar P.rekh, Director 

(v) Mr. Abdul Razz.k Kapadia, Director 

(vi) Shri Vlpul Olnesh Parekh, Director 

(vii) Shri Dh.rmen Bhukar Shah, Director 

SIll.".,,' /I 

SI.No. Nam. of Companl .. 

1. 

2. 

3. 

4. 

6. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

MIa Panther Indu.trlal Producta Ltd. 

MI. Lumln.nt Investment Pvt. Ltd. 

MIl Goldflah Computer Pvt Ltd. 

MIl. Panther F1ncap .nd Management Services 
Ltd. 

MIs M.nm.ndlr Eltate D.velopera Pvt. Ltd. 

MIs Cluale Sha .... & Stock BrokJng Servlcel 
Ltd. 

MIt Clualc Credit Ltd. 

MI. N.H. Securities Ltd. 

MIs Chltrakut Computera Pvt. Ltd. 

MIt Naklh.'r. Softw.re Pvt. Ltd. 

Mil Panther InvMtrade Ltd. 

MIl Triumph International Finance Indl. Ltd. 

Mis K.N.P. Securltlel Pvt. Ltd. 

MIs V.N. P .... kh SeourttlH Pvt. Ltd. 

MIl Siamangel Inveatrade Ltd. 

MIs Triumph SecUritiel Ltd. 

Craft Development Inatltute 

2520. SHRI BACHI SINGH RAWAT -BACHOA-: WIll 
the Mlnilter of TEXTILES be ple8led to Itate: 

(a) whether the GO\IeI'ftment Intendl to aet up Craft 
Development InatlMe in the country, eepecIaIly In Srlnegar 
to train .rttun In the art 01 making papier mache producta; 

(b) " 10, the time by which the lnatitute II lit.lv to 
be set up; and 
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(c) the other stepa proposed to be taken by the 
Government to IDromote papler rnache industry In the 
country, eapecIaIIy In Kashmir Including making It more 
export oriented? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) A Craft Development Institute 
has been 88t up at Srinagar with the objective to provide 
Research & Development facility In the field of material 
& procees testing, field studies, ecological & proce&l 
related Issues, campU8 linkage for networking with various 
agencies & to provide training facilities to craftperaonlf 
entrepreneurs etc. In various crafts Including papier Machle 
products. 

(c) The other steps taken by the Government to 
promote pepler machle induatry In the country, especially 
in Kashmir to make it more export oriented Include: 
Implementation of Babe Saheb Hastahllp Vlkaa Yoj..,. 
(AHVY) for Integrated development of craft clusters; 
Design & Technology Upgradatlon; Mameting & Support 
Services; Export Promotion; Training & Extenlion; 
Research & Development & Credit Guarantee Scheme 
etc. 

Internal and External Debt. 

2521. SHRI HARISINH CHAVDA: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of FINANCE be pleased to Itate: 

(a) whether both Internal and external debts are at 
a galloping rate; 

(b) If so, the details thereof during each of the last 
three years; 

(c) the Interest paid thereon during each of the l8It 
three years; and 

(d) the steps taken by the Government to reduce 
the Internal and external debts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
stock of Intemal debt on Central Government account 
and India's total external debt together with Interest paid 
thereon during the last three years are given In the 
following Table. 

r .. : IIIIfImII.nd EJtIrIrMI DtIbI 01 ~ 

Debt 0utaIIncIng 

A. IrdemII debt of CtntrII 
GovImIMnt 

2002-03 10,20,889 

~ 11,41,706 

2004-05(RE) '2,70,272 

I. IncII'I TotI! EIIMnII debt 

2002-03 

2Q03.04 

2004-05 (P) 

104,958 

11',715 

'23,454 

RE: R~ Edmets, P: P~ONd 

IIlCAIII8 over 
lheyear 

1,07,628 

',2',017 

1,28,588 

6,116 

8,757 

11,739 

Intereat 
Paid 

(RI. Crore) 

98,566 

',03,'23 

1,00,399 

(US$ mAlIon) 

3,708 

4,40' 

3,748 

(d) Government has been following the policy of fIecaI 
prudence which alms at higher tax revenues and 
moderation In the growth of non-plan expenditure so 81 
to reduce the revenue deficit and grou fiscal deficit 
thereby containing borrowings. Government Is committed 
to eliminating revenue deficit and moderating public debt 
In a tlme-bound manner. Similarly, prudent external debt 
management policies pursued by the Government have 
helped In maintaining a comfortable external debt position. 
These policies include emphasis on railing funds on 
concessional terms with longer maturities, close monitoring 
of short-term debt, prepaying high cost loans and 
encouraging non-debt creating capital flows. 

/EngIIsh} 

Lend LooM,.. of Mejia Power Project 

2622. SHRI SUNIL KHAN: Will the Minister of 
POWER be pleased to Itate: 

(a) whether an agreement between State Government 
of West Bengal and Mejia Power HOUM, of the project 
has been Ilgned to engage 620 1and-1OOHr In M.T.P.S. 
after commluioning of 3rd unit; 

(b) If 10, whether 238 Iand-looHr are still out of Job 
after commiseIonIng of 4th unit; 
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(c) whether any law and order problem created by 
those land-Ioosers; 

(d) if so, the details thereof; and 

(8) the measures being taken by the Govemment to 
appoint at least a member of each family 0' those land 
loosers? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
No, Sir. However, DVC has agreed to provide employment 
to 520 land-Ioosers subject to fulfilment of eligibility criteria 
In Group '0' posts and as per actual manpower 
requirement of the project. 

(b) and (c) No, Sir. 

(d) Out of 500 listed land-Ioosers, 220 are still out of 
job. 

(e) The remaining enlisted land-Ioosers are expected 
to get employment against vacancies arising In the project 
'rom time to time. 

Wind Energy 

2623. DR. RAJESH MISHRA: 
SHRI MANORANJAN BHAKTA: 
SHRI MADHU GOUD YASKHI: 
SHRI G. KARUNAKARA REDDY: 
SHRI SURENDRA PRAKASH GOYAL: 
SHRI K.S. RAO: 
SHRI GANESH SINGH: 

Will the Minister of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) the installed capacity of Wind Energy In the 
country, State-wise; 

(b) the names of companies which are producing 
wind energy with Installed capacity; 

(c) whether the Govemment Is encouraging the setting 
up of Wind Power Projects and for also giving Incentives 
to them; and 

(d) If so, details In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

MUTTEMWAR): (a) A total wind power capacity 0' 4228 
MW has so far been InstaMed in the country. State-wise 
Information Is given In Statement enclosed. 

(b) Wind Farms are set up commercially through 
private investment. There are about 1700 private investors 
and the Installed capacltlea of their Wind Farms ranges 
from 0.250 MW to 83 MW. 

However, the major 'Ive Wind energy manufacturers 
in the country are MIs. Suzlon Energy Ltd (1417 MW), 
MIs. Enereon (India) Ltd (665 MW), MIs Vestas RRB 
(410 MW), Mis. NEG-Mlcon (India) Pvt. Ltd (589 MW) 
and MIs. NEPC India Ltd (198 MW). 

(c) Yes, Sir. 

(d) The Government Is encouraging setting up of 
wind power projects by providing conceaslonal Import duty 
on certain components of wind electric generator, excise 
duty exemption, ten years' tax holiday on Income 
generated from wind power projects, benefit of accelerated 
depreciation and loan from Indian Renewable Energy 
Development Agency (IREDA) and other financial 
Institutions. Wind power is being given preferential tariff 
in potential States. Continuous efforts are under way to 
identify new wind power potential areas through wind 
resource assessment studies. 

Ststs-wiss wind power Insl8llsd Cllpllcity 

State Total capacity (MW) 

Andhra Pradesh 120.6 

Gujarat 257.5 

Karnataka 443.4 

Kerala 2.0 

Madhya Pradesh 28.9 

Maharashtra 581.2 

Rajasthan 359.8 

Tamil Nadu 2432.2 

W~ Bengal 1.1 

Others 1.6 

4228 
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Incomplete Con.tructlon uncler Indira Awe. Yojena 

2524. SHRI MANORANJAN BHAKTA: Will the 
Minister of NON·CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) whether the construction of houses for the 
beneficiaries of victim of Tsunami devastation under Indira 
Awas Yojana In Andaman Nicobar Islands are incomplete; 

(b) if so, the number of such Incomplete houses as 
on date, Island·wlse; 

(c) whether the Government has any plan to complete 
the construction of such houses; and 

(d) If so, the time by which the construction of these 
houses is likely to be completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON·CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR): (a) to (d) As far as assistanoe on account 
of tsunami devastation is concerned, since the Ministry 
of Home Affairs Is the nodal Ministry for disaster 
management, all a •• lstanc8 to be provided for 
resettlement in calamities like tsunami Is being coordinated 
by them. However, in order to provide Immediate relief to 
the victims of the tsunami devastation, an advance second 
instalment amounting to Rs. 186.21 lakh was released to 
Union Territory of Andaman & Nlcobar Islands for 
construction of houses under the Indira Awaas Yojana 
(lAY) during 2004·2005. 

As per the reports received from the Andaman & 
Nicobar Administration, against the target of 1050 houses, 
337 houses have been constructed and 72 houses are 
under construction at various stages under the lAY during 
2004-2005. Ukewise, in 2005-06, against the target of 
1238 houses, 53 houses have been completed and 42 
houses are under construction at various stages under 
the lAY. The Ministry of Rural Development has been 
informing the A&N administration to expedite the process 
of construction of houses. 

salary Structure of RRB. Employ ... 

2525. SHRI LAKSHMAN SETH: 
SHRI PRASANTA PRADHAN: 
SHRI BASU DEB ACHARIA: 

Will the Minister of FINANCE be pleued to state: 

(a) whether the Govemment h.. iaaued orders for 
revising the ulery structure of the Regional Rural Bank 
staff as directed by Hon'ble Supreme Court; 

(b) If so, the details thereof; 

(c) whether the revision of "Other allowances· and 
"Other benefits· have been left to the Sponsor Banks; 

(d) if so, the number of the sponsor Banks 80 far 
revlsedlintroduced such allowances and benefits 80 far; 

(e) the time required for such revision of an the 
components of Pay, allowances and other benefits as 
comparable posts In the Sponsor Banks; and 

(f) the steps taken by the Government to early 
Implementation of these orders? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The Government under Proviso to Section 17 (1) of the 
Regional Rural Banks (RRBs) Act, 1976 ISlued the letters 
dated 611012005 and 25110/2005 to National Bank for 
Agriculture and Rural Development (NABARD), sponsor 
Banks and Chairmen of RRBs to revise the pay scales, 
Dearness Allowance (DA), House Rant Allowance (HRA) 
and City Compensatory Allowance (CCA) of the 
employees of RRBs equal to the corresponding categories 
of sponsor banks. 

(c) to (f) AI In the past, Government advised the 
sponsor banks to negotiate with RRBs for the revision of 
other Allowances. It Is, therefore, for the sponsor banks 
to initiate the process of negotiation taking all the relevant 
aspects into consideration for the revision of other 
Allowances. 

rrmnsl8t1onj 

Indo-Ch!na CooperatIon In Power Sector 

2526. SHRI ANNASAHEB M.K. PATIL: 
SHRIMATI KIRAN MAHESHWARI: 
SHRI RATILAL KAUDAS VARMA: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government propose- to collaborate 
with China in the field of energy; 
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(b) if 10, the detal" thereof; 

(c) the progre .. made 10 far In this regard; and 

(d) the time by which the decision is likely to be 
taken in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (d) Yes, Sir. China and India signed a joint statement 
In April, 2005. the two sides, inter aUa, agreed to 
cooperate in the area of energy security and conservation, 
including the survey and exploration of petroleum and 
natural gas resource. In third world countries. 

A task force from the Ministry of Petroleum & Natural 
Gas visited China in June, 2005 to discuss avenues of 
bilateral cooperation in the energy sector. 

(Eng/Ish/ 

Power Shortage In Deihl 

2527. SHRIMATI D. PURANDESWARI: 
SHRI BADIGA RAMAKRISHNA: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government is aware that Capital 
may face major power crisis in coming days as reported 
in Hindu dated the November 14, 2005; 

(b) If so, the facts of the matter reported therein; 

(c) the reaction of the Government thereto; 

(d) the total demand and supply of power in the 
capital as on date; and 

(e) the details of plans being wor1<ed out to meet 
the power shortages? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (c) As reported by the Government of Deihl, major 
power crlals In the Capital Is not anticipated In the coming 
days. 

(d) During the month of November, 2005, Delhi faced 
energy shortage of 2.1 % and peak shortage of about 
1%. 

(e) The power IUPPIy position of Delhi is regularty 
reviewed by Central Electricity AuthorHy and actions are 
being taken for additional allocation of power from 
unallocated quota of Central Generating Stations in the 
Northern Region during the peak houses and purchase 
of additional power by Delhi from the gas based stations 
of National Thermal Power Corporation on liquid fuel 
during the peak hours. Delhi Transco Ltd. has already 
made bilateral agreements for Import of power during the 
peak hours upto March, 2006. 

Inltallatlon of Handpumpi and Supply 
of Drinking Water 

2528. SHRI M.P. VEERENDRAKUMAR: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the three programmes of installation of 
one lakh hand-pumps in water scarce areas, drinking 
water facilities to one lakh primary schools In rural areas 
and revival of one lakh traditional sources of water 
announced on the ocoasion of 55th Indapendence D.y 
Celebrations, 2003 have been completed; 

(b) if so, the details of the projects completed, St ..... 
wise; 

(c) if not, the reasons therefor; 

(d) the time by which these programmes are likely 
to be completed; and 

(e) the number of persons assured perennial source 
of water by these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) The 
three programmes of installation of one lakh hand-pumps 
in water scarce areas, drinking water facilities to one 
lakh primary schools In rural areas and revival of one 
lakh traditional sources of water was announced by the 
Honourable Prime Minister one the occasion of 
Independence Day Celebrations, 2002. The programmes 
named as three programmes of Prime Minister, were for 
two years period-2003-2004 to 2004-2005 and the funds 
have been provided to the States for c:ompletlon of the 
programmes in these two years. 

(b) to (d) As per the reports received from the Statest 
UTs so far, 75798 hand pumps have been installed, 
41591 traditional sources of water have bHn revived and 
60117 primary schools In rural areas have been covered 



133 AGRAHA YANA 18, 1127 (&.Ira) 134 

with drinking water supply. The .tate-wl.e detail II 
enclosed .. Statement. The Statea are In the prooeI8 of 
completion of the proJecta taken up from the funda already 
provided and Central Government II monitoring the 
progrell through monthly prog,... reports. 

(e) AI per guIdeIlnea, there Ie a pIOVieion of one 
hancf.pump or stand poet for every 250 perlOM. The 
projects taken up under three programmes of Prime 
Minister are baaed on theM nonna. 

..""".", 
SI.No. StatelUT Progress reported by State. under Three 

Programme. of Prime Minister 

Hand pumps Traditional rural Primary 
lnatalled Souroe. revived Schoo" covered 

2 3 4 6 

1. Andhra Pradesh 15030 12811 20092 

2. Arunachal Pradesh 262 241 0 

3. Assam 17520 4242 7848 

4. Bihar 17520 0 0 

5. Chhattlagarh 0 0 1495 

6. Goa 0 0 0 

7. Gujarat 4732 378 788 

8. Haryana 45 20 27 

9. Himachal Pradeeh 698 849 410 

10. Jammu & Kashmir 2104 434 773 

11. Jharkhand 199 280 1674 

12. Kamataka 3695 4149 2082 

13. K.raJa 1085 73 10 

14. Madhya Pradesh 714 0 2811 

16. Maharuhtra 3964 2319 2019 

16. Manipur 99 16 26 

17. Meghalaya 909 1099 7&4 

18. Mizoram 216 382 70 

19. Nagaland 0 91 30 

20. Ort ... 0 614 8138 

21. Punjab 1056 0 115 
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2 3 

22. Rajasthan 11592 

23. Slkklm 0 

24. Tamilnadu 7784 

25. Tripur. 310 

26. Uttar Pradesh 0 

27. Uttaranchal 22 

28. West Bengal 3886 

29. Andaman & Nlcobar Islands 0 

30. Dadar & Nagar Haveli 0 

31. Daman & Diu 0 

32. Delhi 0 

33. Lakshadweep 0 

34. Pondicherry a 
35. Chandigarh 0 

Total 75798 

{Tmns/ationJ 

Special Purpose Fund 

2529. SHAI SANJA Y DHOTAE: Will the Minister of 
POWER be pleased to state: 

(a) whether the Gas Authority of India Ltd. (GAIL) 
and National Thermal Power Corporation (NTPC) have 
formulated/proposes to formulate a scheme for investing 
the funds to the tune of Rs. 500 crore to set up a Joint 
Special Purpose Fund; 

(b) H so, the details thereof; and 

(c) the purpose for which it has been set up? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIVA RANJAN DASMUNSI): (a) 
and (b) Union Cabinet constituted an Empowered Group 
of Ministers (EGOM) to consider an decided all issues 
related to Dabhol Power Project. The restructuring 

4 

1563 

150 

9588 

213 

0 

50 

2149 

0 

0 

0 

0 

0 

0 

0 

41591 

5 

3693 

95 

1220 

160 

3479 

577 

1908 

o 

o 
o 
o 
o 
o 

60117 

framework approved by EGOM inter-alia included setting 
up of a Project 'Special Purpose Ye~cte' (SPY). 
Accordingly, a new Company, Ratnagiri Gas and Power 
Private Ltd. (RGPPL) was incorporated on 8th July, 2005 
under the Companies Act, 1956 with NTPC and GAIL as 
promoters. AGPPL is currently having equity contribution 
of Rs. 500 crores each from NTPC, Gas Authority of 
India Ltd. (GAIL) and Indian Financial Institutions (IFls) 
and non-cash equity of As. 265 crores of MSEB Holding 
Company. 

(c) The purpose of RGPPL inter-alia include. 
acquiring, completing and operating the assets of Dabhol 
Power Company (DPC). 

Privatization of Power Supply 

2530. SHRI PRABHUNATH SINGH: Will the Minister 
of POWER be pleased to state: 

(a) whether the private power distribLltlng companies 
are not at all willing to supply power in the rural ...... 
of the country; 
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(b) if so. the reasons therefor; and 

(c) the steps taken by the Union Government in this 
regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (c) Under the provisions of the Electricity Act, 2003, 
distribution of electricity is a licensed activity and the 
appropriate Electricity Regulatory Commission grants the 
license. 

Under the provisions of section 43 of the Act, every 
distribution licensee is under obligation to supply electricity 
within the specified time frame to premises located in the 
are. of license on application by the owner of occupier 
of the premises. Failure to supply electricity within the 
time frame specified under sub-section (1) attracts 
imposition of penalty on the licensee. 

Under section 57 of the Act. the Appropriate 
Regulatory Commission is required to specify standards 
of performance of a licensee. In case the licensee fa. 
to meet the specified standards, he is liable for impoeltion 
of penalty or prosecution and also for payment of 
compensation to the affected person. One of the functions 
of the State Electricity Regulatory Commission. as laid 
down under section 86(1 )(1) of the Act, Is to specify or 
enforce standards with request to quality, continuity and 
reliability of service by licensees. 

(English] 

Registration Procedure 

2531. SHRIMATI MANEKA GANDHI: Will the Minister 
of COMPANY AFFAIRS be pleased to state: 

(a) whether the Government has simplified the 
registration process and make it comparable with US, 
Singapore and other countries; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
and (b) The registration process for companies continues 
to be regulated under the provisions of the Companies 
Act, 1956, and rules made thereunder. However, the 
Govemment is considering, following a comprehensive 

revision of the Companlea Act. 1966 to enable the Indian 
corporate laws tol<Hp pace with changes In the national 
and international economic scenario. 

Blo-Fuel Plantation 

2532. SHRI BALAS HOWRY VAlLABHANENI: 
SHRI CHENGARA SURENDRAN: 
SHRI SARVEY SATYANARAYANA: 
SHRI AVTAR SINGH BHADANA: 
SHRI NAND KUMAR SINGH CHAUHAN: 
SHRI VIJOY KRISHNA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the details of schemes for. fonnulated for blo-fuel 
ptantatlon alongwith the funds allocated thereunder, State-
wise; 

(b) whether the Government has received any project 
reports on bio-diesel from certain organizations Including 
TERI; 

(c) If so, the details thereof and the action taken 
thereon; 

(d) whether certain States have announced a number 
of schemel for cultivation of Jatropha for development of 
blo-diesel and have also submitted proposals to the 
Government In this regard; 

(e) if so, the details thereof and the action taken on 
each such proposal, State-wise; and 

(f) the further steps proposed to be taken by the 
Government to encourage the cultivation of Jatropha and 
other trees for producing blo-fuel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHAI A. NARENDRA): (a) to 
(c) No State-wise allocations have been made so far for 
Jatropha plantation. The Ministry of Rural Development 
had commissioned The Energy and Resources Institute 
(TERI), New Deihl to prepare a Detailed Project Report 
(DPR) for plantation of Jatropha In 4.00fekh hectarea 
wastelands in the country both in fo"" and non-forest 
area. and submitted the .ame to the Planning 
Comml'8ion for "In principle approval". A tentative 
allocation of Re. 50 crore has been made to the project 
in the current financial year (2005-2008). 
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(d) to (f) States like Andhra Pradesh. TamHnadu. 
Chhattllgarh. Utlaranchal and Rajasthan have taken 
initiatives on their own to popularize cultivation of Jatropha 
for production of bio-diesel. These and other States have 
been included for assistance under the proposed MNational 
Milsion on Blo-Oleaer. In order to encourage cultivation 
of Jatropha on a large lOaie. It Is propoeed to provide 
nec:e88ary lubeldy and credit linkages in consultation with 
State Governments. NABARD. commercial banks. oil 
proceeeing units and others concemed. The Ministry of 
Petroleum and Natural Gaa has alao announced a Bio-
Diesel Purchase Policy on 9th October 2005. Under thie 
policy. with effect from 1.1.2006. the public sector oil 
marketing companies w11i purchase blo-dlesel at a uniform 
price of Rs. 25 per litre. which meets the fuel quality 
standard prescribed by the Bureau of Industrial Standards 
(BIS) specification formulated vide (PCD3 (2242) C dated 
26.7.2004. The uniform price once fixed shali be in 
operation for alx montha. at the end of which it would be 
reviewed. 

Medlcl.lm Inlurance 

2533. OR. M. JAGANNATH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment are aware that the 
general Insurance companies providing medlclalm 
Insurance do not provide reimbursement on the excuses 
and pretext that this or that disease was eXisting in the 
policy holder; 

(b) If 80. whether the Govemment propose to .. t up 
an exclusive apeclaJlzed health care insurance company 
to seli h8althcare products providing coverage for all rieka 
to the policy holder; 

(c) If 80. the dataHs thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
Insurance Regulatory and Development Authority (IRDA) 
hila reported that as a principle. insurance Is provided to 
indemnify 10ss88 that are sudden and unforeseen in 
nature. It is against prudent underwriting practice to 
provide Insurance protection for known or existing loSSls 

or for losses that are sure to occur. Accordingly. all 
standard Medlclalm Policies have standard exclusion of 
pre-existing conditions In terms of which the company 
shali not be liable to make any payment under this policy 
in respect of any expens.. whatsoever incurred by an 
insured person In connection with or In reapect of such 
di.e.... which have been in exiatence at the time of 
proposing the insurance. 

(b) and (c) No Sir. 

(d) IRDA has reported that there Is already provision 
under the existing IRDA (Registration of Indian 
Companies) Regulations In terms of which the Authority 
will give preference for grant of certificate of registration 
to those applicants who propose to carry out the bualnell 
of providing health cove,. to individuals or groupe of 
individuals. However. in order to start lneurance busin .... 
it is essential to have Rs. 100 crore capital and Health 
Insurance being high volumes and low margin business. 
except one application which has been received by IRDA 
recentl,. no insurer has come forward for doing Stand 
alone health insurance buainees. Even. a Stand alone 
Health Insurance Company may not be able to cover 
pre-existing diseases. 

Strengthening of Structu,. of Science 
and Technology 

2534. SHRI KAILASH MEGHWAL: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(8) whether Govemment aimed at strengthening and 
development of the Structure and development of Science 
and Technology in prime areas and to Start Applied 
Missions; 

(b) If so. the details thereof; 

(e) whether there is any system of encouragement 
of Scientl.fs; 

(d) whether the Govemment is 888lating and co-
ordinating with foreign based institutions 0' above experts 
and to provide other projects to the country; and 

(e) If 80. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
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STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c) 
Government ha. taken .everal measures for 
strengthening and development of the structure and 
development of Science and Technology in the country. 
Recently the gov.rnment has Instituted the Scientific 
AdviSOry Council to the Prime Mlnl.ter under the 
Chairmanship of an eminent scientist Prof. C.N.R. Rao to 
put In place syatems for the nHel. of Indi. by 2020 and 
prepare a future road map for Science & Technology .t 
the policy level .nd guide the n.tlon tow.rds • direction, 
which will enaure our prep.redne.. for meeting the 
challenges of the future. Durtng the 10th Five Year Plan 
the Government has focused on generating relev.nt 
Innovative technologies; preserving, protecting and adding 
value to Indigenous resources adopting an appropriate 
mix of traditional, conventional .nd modem technologies; 
developing and nurturing human r .. ource; atrenglhenlng 
basic r •••• rch In the area. of frontlln. .cl.no. & 
engineering and; promoting S& T Interventions In major 
soclo·economic mlnlltrtea and Statll 10 as to make them 
real .take holders of SIT. The d.velopment of prime 
ar... ar. execut.d through S& T ml.llon mode 
programm .. , eatablllhment of new rellarch centre. of 
exc.llenc., internatlon.1 coll.bor.tlve proJect., 
strengthening of R&D Infrutructure In ac.demlc lnatltutlons 
and re .. arch laba, Institution of prlltlglou. fellowshipl 
like Swarnajayantl Fellowship for outstanding Young 
Scl.ntlsts, Ramanna Fellowship for performing acl.ntl.ta, 
Shyama Pra.ad Mukherjee Fellow.hlp for Young 
Sclentl.ta, R.m.nujan F.IIOW1h1pa to .ttract outltandlng 
aclentlata .nd engineers from .11 over the world to t.ke 
up lCIentIfIc reeearch In our country, J.e. Boa. FIIIowahIpI 
to recognize and support active, performing Indian 
ICIentlats & engineers. Theee stepa ensure encouragement 
of sclent18t8 and technologlata and other .xpert Institutions 
in the country. Some of the major new Inltlativ .. In the 
Mlaslon mode are: National Biotechnology Strategy; Nano 
Science & Technology Mission; National Mission on 
Bamboo Applications; Seismology Mission; Drug & 
Pharmaceuticals R&D; New Millennium Indian Technology 
leadership Initiative etc. 

(d) and (e) The Government hal signed Inter· 
governmental agreement for cooper.tIon In the ...... of 
Science & Technology with 66 countries Including 

multllaterat org ... zationa. The cooperation activttlel are 
Implemented through varloul methode IUd! as exploratory 
visits, Joint workshops, semln.ra, JOint R&D projecta, 
setting up of joint R&D centres and short t.rm tr.lnlng 
programmes in the afHI of mutual Inte .... t of the partlea. 

{Tl'8I'I8IMionj 

Oa. BeHd Power ProJecte 

2535. SHRI ALOK KUMAR MEHTA: 
SHRI ANIRUDH PRASAD AUAS SADHU 

YNJAV: 
DR. K. DHANARAJU: 

Will the Mlnl.er of POWER be ple.ed to etat.: 

(a) whether .. veral Public Sector Power project are 
not functioning property owing to .hortage 0' power In 
the country; 

(b) H 10, the detalll of the Ga. baled Power projects 
aubmttted by v.rIous Statel for approval to the Union 
Government; 

(c) whether the Government hal acoorded IPPfOvai 
to all .uch power projectl; and 

(d) If so, the details thereof .nd If not, the reasons 
therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUN81): (a) 
The performance of Public Sector during Aprll.November, 
2005 vl.·.·vl. Aprll·November, 2004 .re • under: 

CtrdJaI SIcIor 1,57,998 1,71 ,788 108.7 

SIIIe SIdor 1,t5,841 !,IU.' 100.8 

(b) to (d) AI per the E\ectrlctty Ad. 2003, Techno-
economic clearance from Central Electricity Authortty 
(CEA) Is not required for thermal power projects. Further, 
aa per the Electricity Act 2003, any generating company 
can set up thermal power plants H It compile. with the 
technical ltanderdl relating to connectMty with grid. 
Proposals for letting up of thermal power projects 
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including gas baaed projects are not being received In 
CEA for techno-economic clearance. 

{English} 

Coaatal Hazards 

2536. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether Govemment has worked out a plan to 
meet coastal hazards as reported In the Hindu dated the 
November 14, 2005; 

(b) If so, the details thereol; 

(c) the total coastal areas likely to be covered there 
under; ahd 

(d) the measures being taken to prevent loss of life 
during ocean related coastal disorders? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER .OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (d) The 
Information is being collected and will be laid on the 
table of the House. 

Clolure of Jute MIIII 

2637. SHRI SAMIK LAHIRI: Will the Minister of 
TEXTILES be pleased to state: 

(a> whether many jute mills are being closed due to 
high price of raw jute; 

(b) If so, the details thereof, mill-wise; and 

(c) the steps taken by the Government to supply 
raw jute to different jute mills to revive these mills? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) No, Sir. As per the information furnished 
by Jute Commissioner's office, no composite Jute Mill 
has been closed in the country due to high price and 
shortage of raw jute. 

(b) Does not arise. 

(c) The government has taken several atepa to make 
the raw jute available to different jute mills for 

manufacturing of B, Twill bags, used In the procurement 
of food grains and sugar by the Food Corporation of 
India and other State Govemment/Agencles. The Govt. 
has fixed the Minimum Support Price for 2005-06 for TO-
5 Grade of Raw Jute (Ex Assam) at Rs. 910/- per quintal. 
The corresponding prices for other grades/varieties of Jute 
and Mesta have been declared by the Jute Commissioner. 
The Jute Corporation of India (JCI), a Central Govt. PSU 
is the nodal agency to undertake Minimum Support Price 
(MSP) operations to procure raw jute from farmers. It 
operates in seven major jute growing States in India 
namely, Assam, Meghalaya, West Bengal, Bihar, Orissa, 
Andhra Pradesh and Tripura through its 171 regular 
Departmental Purchase Centres (Ope), In addition to 
around 250 Apex State Govt.lCo·operatlve Societies. The 
JCI is also given a Bank Guarantee of Rs. 33 crores to 
undertake MSP operations smoothly. The Government of 
India compensates the MSP losses of JCI. The Jute 
Commissioner links the supply of raw jute by JCI to the 
Jute Mills against the Indents placed by the procurement 
agencies through DGS&D. 

National and State Rural Employment 
Guarantee Schemel 

2538. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether State Government of Maharashtra has 
been operating Employment Guarantee scheme for a 
number of years: 

(b) if so, whether the Central National Rural 
Employment Guarantee Act is overlapping the State 
Employment Guarantee Scheme; 

(c) If so, the nature of anomaly between the two and 
the repercussions thereof; and 

(d) the manner in which the Government proposes 
to resolve to end this anomaly? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (c) National 
Rural Employment Guarantee Act and the Maharashtra 
Employment Guarantee Act are two clfferent legislations. 
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Maharashtra Employment Guarantee Act is app"cable to 
the rural areas of the State whereas National Rural 
Guarant.. Act Is applicable to the rural areas of the 
country except Jammu and Kashmir. Both the Acta have 
some common features such as, providing guaranteed 
empl0yrnent to unskilled manual worker and payment of 
unemployment allowance to the applicant subject to 
provisions of the Acta. The type of work that can be 
taken up under theae two Acts have some similar and 
non-similar characteristics. 

(d) Section-28 of the National Rural Employment 
Guarantee Act provides as under: 

"The provisions of this Act (i.e. National Rural 
Employment Guarantee Act) or the Schemes made 
thereunder shall have effect notwithstanding anything 
inconsistent therewith contained In any other law for 
the time being in force or in any instrument having 
effect by virtue of such law; 

Provided that where a State enactment exists or Is 
enacted to provide employment guarantee for 
unskilled manual work to rural households consistent 
with the provisions of this Act under which the 
entitlement of the households is not less than and 
the conditions of employment are not inferior to what 
Is guaranteed under this Act, the State Govemment 
shall have the option of implementing its own 
enactment; 

Provided further that in such cases the 
financial assistance shall be paid to the concemed 
State Government in such manner as shall be 
determined by the Central Government, which shall 
not exceed what the State would have been entitled 
to receive under this Act had a Scheme made under 
this Act had to be implemented.· 

The Government of Maharaahtra may take a decision 
in this regard. 

Rural Electrification 

2539. SHRI RAJEN GOHAIN: 
SHRI HEMLAL MURMU: 

Will the Minieter of POWER be pleased to state: 

(a) whether there is any proposal under the 
consideration of the Government to provide a special 
package to some bordering and backward States, 
particularly to Assam and Jharkhand; 

(b) If so, the details thereof; 

(e) whether the Government has received any 
complaints regarding misutllization of funds and corruption 
in I'\,Iral electrification programme; 

(d) if so, the details thereof; and 

(e) the action taken by the Government thereon? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
No, Sir. 

(b) Question does not arise. 

(c) No, Sir. 

(d) and (e) Questions do not ariae. 

Major and Minor Porta 

2540. SHRI B. MAHT AB: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) the length of coastal area in the country and the 
number of major and minor ports along the coastal State-
wise; and 

(b) the assistance provided by the Government to 
each coastal State for the development of vast sea coast 
during the last three years, year-wise and Stat. wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SISAL): (a) and (b) The 
"Major and Minor Ports' are the subject matter of 
Department of Shipping. Ministry of Shipping, Road 
Transport and Highways. Hence, the information obtained 
from Department of Shipping is reproduced as below: 

The length of the Indian coastline is 7616.6 kms. 
The number of major and minor ports along the coastal 
State-wise are as given below: 
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SI.No. Maritime State Length of the Coast No. of Major No, of Minor 
Line (In Kms) Porta Ports 

1. Gularat 1214.7 40 

2. Maharashtra 652.6 2 53 

3. Goa 118.0 5 

4. Karnataka 280.0 10 

6, Kerala 589.7 13 

8. Tamil Nadu 908,9 3 15 

7. Andhra Pradesh 973.7 12 

8. Orl .. a 478.4 2 

9. Weet Bengal 157.5 

10, Pondlcheny 30,8 1 

11. Daman & Diu 42.5 2 

12. Andamen & Nlcobar 1882.0 23 

13. LakahadwHp 132.0 10 

Total 7518.8 12 187 

Department of Shipping provide, financial Ullatance 
for meeting the part COlt of hydrographlclf.allbilityl 

environmental ItUdiH for minor porta and the detalll of 
fundi provided II .. under: 

(RI. In Iakhe) 

SI.No. Name 01 Slate 2002·2003 2004-2005 

1. Tamil Nadu 20.00 

2. Maharuhtra 20.00 

3. Gujarat 20.00 20.00 

4. Weet Bengal 20.00 

5. Kerala 4.73 8.84 

8. Goa 3.17 

Total 87.90 8.84 20.00 
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I Trans/ation} 

Evaluation of PMGSY 

2541. SHRI SHISHUPAl N. PATlE: 
SHRI MOHO. TAHIR: 
PROF. MAHAOEORAO SHIWANKAR: 
MOHO. SHAHIO: 
SHRI ASHOK KUMAR RAWAT: 
SHRI NARENORA KUMAR KUSHAWAHA: 
SHRI MUNSHI RAM: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether contract for construction of rural roads 
has been awarded for the current year; 

(b) if so, the percentage of work that has been 
completed, State-wise; 

(c) if not, the reasons therefor; 

(d) whether any evaluation has been made regarding 
the percentage of construction work completed in respect 
of the roads sanctioned for the year 2004-05; 

(e) if so, the details thereof, State-wise; 

(f) whether any time frame has been fixed for the 
completion of the construction works and if so, the details 
thereof; 

(g) the total length of the roads in Kilometera for 
which construction work has baen started during the 
current year; 

(h) whether the construction of ongoing road projects 
is !lkely to be completed during the current year; and 

(i) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATll): (a) The reaponsibllity 
of awarding contract for construction of rural roads under 
Pradhan Mantri Gram Sadek Yojana (PMGSY) rests with 
the States. 

(b) and (c) According to the reports received from 
the States. the percentages of number and length of 

road works completed, out of the road works approved 
by the Ministry so far, State-wise, are given in the 
enclosed Statement-I. 

(d) and (e) The percentages of number and length 
of road works completed in Phase-IV (2004-06) of 
PMGSY, State-wise, are given in the enclosed 
Statement-II. 

(f) According to the guidelines of PMGSY, awarded 
works are to be completed within a period of 9 working 
months, but the construction period should not exceed 
twelve calendar months, in any case. 

(9) The Ministry of Rural Development· has been 
approving road works Phase-wise, and not year-wise, and 
accordingly, the year-wise details of starting works are 
not maintained in the Ministry. 

(h) No, Sir. 

(i) Completion of road works depend, Inter-alia, on 
the time of starting the work and other constrainta like 
adverse weather conditions, availability of materials, 
contracting capacity etc. 

SI.No. State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

Percentage runber 
of road WOIb 

completed ~o 
(September, 06) 

3 

77.19 

81.89 

39.10 

39.95 

43.18 

11.06 

78.36 

63.06 

39.14 

10.06 

4 

64.88 

72.94 

18.98 

31.21 

45.13 

5.89 

77.65 

66.34 

31.24 

5.05 
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1 2 

11. Jharkhand 

12. Kamataka 

13. Kersla 

14. Madhya Pradesh 

15. Maharuhtra 

16. Manlpur 

17. Meghalaya 

18. Mlzoram 

19. Nagaland 

20. Orlasa 

21. Punjab 

22. Rajasthan 

23. Sikklm 

24. Tamil Nadu 

25. Trlpura 

26. Uttar Pradesh 

27. Uttaranchal 

28. Weat Bengal 

SI.No. 

1. 

2. 

3. 

4. 

5. 

Total 

2 

Chhattlagam 

Haryana 

Madhya Pradesh 

Maharaahtra 

Mizoram 

3 

67.02 

78.76 

45.86 

58.14 

67.93 

48.93 

80.84 

10.74 

89.19 

53.45 

74.61 

84.39 

44.35 

86.87 

80.71 

69.39 

9.26 

58.83 

67.36 

Percentage IUIIber 
01 road WOIks 

completed ("'0 
September, OS) 

3 

31.80 

44.40 

32.60 

2.50 

0.00 
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4 

54.11 

74.37 

38.26 

66.06 

59.86 

44.05 

48.61 

26.66 

93.89 

46.65 

, 68.41 

78.86 

82.85 

54.92 

64.13 

64.90 

9.72 

53.80 

60.82 

Percentage length of 
road WOIks completed 
(upto September, 05) 

4 

38.50 

44.00 

28.80 

1.10 

54.90 

2 

6. Nagaland 

7. Orissa 

a. Rajasthan 

Total 

3 

0.00 

0.20 

88.70 

13.30 

4 

57.00 

1.10 

87.70 

18.00 

Other States have not reported completion of either 
any road work or length In Phase IV. 

(English} 

Production of Jute 

2542. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of TEXTILES be pleased to atate: 

(a) whether only five percent of jute production In 
the country went towards making products of jute 
diverelflcation; 

(b) If so, the details thereof; 

(c) the steps taken by the government for 
diversification towards other products such as carpets and 
curtains etc? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) No Sir. As per the Information furnished 
by the Jute Manufacturers Development Council (JMDC). 
the diversified jute products account for near1y 8% of 
total production of jute goods in India. 

(b) Tho production of diversified lute products (125660 
tonnes) include decorative fabrics (8400 tonnes) mattlngs 
(3000 tonnes), webbing (560 tonnea) soil saver (6700 
tonnes) and value added yarn (1.07,000 tonnes) which is 
used for manufacturing of union fabrics, floor coverings, 
(carpets, rugs and durries) and wail hangings. 

(c) The Government has initiated a number of 
measures to boost production of JDPs In the country. 
The measures Include programmes run by the National 
Centre for Jute Diversifiication (NCJD) (1) Jute Service 
Centre Scheme (2) Jute Raw Material Bank Scheme (3) 
Market Support Scheme (4) Jute Entrepreneurs Assistance 
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(Capital Subsidy) Scheme (JEAS) (5) Micro FinancelNGO 
Assistance Scheme (6) Design Development Scheme. The 
Jute Manufactures Development Council also runs the 
Capital Subsidy Scheme for Modernisation of Jute Mills. 
the External Market Assistance Scheme and other Market 
Development Schemes for promotion of export of 
diversified jute products. 

Boosting of Textile Sector 

2543. SHAI KASHIAAM AANA: 
SHAI TUKAAAM GANPATAAO AENGE 

PATIL: 

Will the Minister of TEXTILES be pleased to atate: 

(a) whether India needa to further enhance the 
capabUity and infuse tftchnology In the man-made fibre 
sector keeping in view the Increued consumption of man-
made fibre in the world market; 

(b) If so, the details thereof; 

(c) whether India even though a major producer of 
cotton yarn and fabric, the productivity of cotton as 
measured by yield has been found to be lower than 
many countries; 

(d) if so, the details thereof; and 

(e) the steps taken by Government to boost textiles 
sector In this regard? 

THE MINISTEA OF TEXTILES (SHAI SHANKEASINH 
VAGHELA): (a) and (b) Yes, Sir. The consumption of 
man-made fibres in India is estimated at 2186.94 mHlion 
kg. In 2004-06, the production of such fibras wu 2124.00 
million kg., though installed capacity in the country js 
2518.67 million kg. Due to Increase in domestic and world 
demand for Indian man-made fibres, there is a need to 
increase the production of man-made fibres In the country. 

(c) and (d) Yes, Sir. The productivity of cotton in 
India is approximately 440 Kgs. per hectare, which is 
lower than the productivity of cotton In many other cotton 
producing countries like China, Pakistan and USA, which 
had productivity levels at 1119, 773 and 958 Kgs. per 
hectare respectively during 2004-05. 

(e) The Government has been taking a number of 
steps from time to time for accelerated growth of textile 
sector as given in Statement. 

MHsufflS 1IIIr"" by 1M Gov.mfMnl for dsKlltJptnm1/ 
of /h" ItIKIi/tI StIC/or 

(i) Cotton development and research programmes 
like Integrated Cotton Development Programme 
(ICDP), AICCI have been launched. 

(Ii) Bacillus Thurlnglanala (BT) cotton haa been 
released commercially w.e.f. 2002-03 cotton 
88880n by Government of India to fight peat 
reaiatance being faced by cotton farmers In major 
qualities of the crop. 

(III) Promoting integrated cotton cultivation (con1ract 
farming) Involving availability of seede, pesticides, 
fertilizers etc. to the farmers for obtaining dealred 
quality of cotton. 

(Iv) Setting up of a Cotton Technology Mlaslon In 
February, 2000 with an outlay of As. 593 crore. 
to Improve the quality of cotton fibre at a 
reasonable COlt with a view also to export cotton 
at competitive prices In comparison to other 
exporting countries. 

(v) Launching of Technology Upgradatlon Fund 
Scheme w.e.t. 1.4.1999 to facilitate modernisation 
and upgradatlon of textile .ector. 

(vi) The Import 01 a large number of capitel goods 
of man made fibres/yarns Induatry has been 
allowed under conce.aional cuatoms duty of 6%. 
Besides the coat of machinery has alto been 
reduced through fiscal policy measurea. Except 
for mandatory excise duty on man made filament 
yams and man made staple fibrea, the whole 
value addition chain has been given exolse 
exemption option. 

(vU) 100% foreign direct Investment Is allowed In 
textile sector under the automatic route. 

(vIII) The Government has dereaerved the re.dymade 
garments, hOllery and knitwear from the SSI 
sector. 

(ix) With the objective of imparting a focu88ed thrust 
to set up apparel units of international standards 
and upgrading infrastructure faclilliel at important 
textile centres, the Government had launched 
the Apparel Park for Exports Scheme (APES), 
and Textile Centre Infrastructure Development 
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Scheme (TCIDs). However, after reviewing the 
implementation of these two schemes, a new 
scheme, namely, Scheme for Integrated Textlte 
Parks has been launched by merging the two 
schemes. This scheme is based on Public-
Private Partnership (PPP), and would equip the 
industry with world class infrastructure facilities 
for setting up their textile units to meet 
International environmental and social standards. 
Government of India support under the scheme 
by way of grant or equity shall be limited to 
40% of the project cost, subject to a ceiling of 
Rs. 40 crore. 

(x) In order to facilitate modernisation of· the 
Powerloom Sector, Schemes such as high-tech 
Weaving Par1<s, Modemlsation and Strengthening 
of Powerloom Service Centres, Group Workshed 
Scheme and Credit Linked Capital Subsidy 
Scheme @ 20% have been introduced. 

(xl) To facifitate import of state of the art machinery 
to make our products Internationally competitive 
In post quota regime, In 2005-06 Budget, the 
customs duty on textile machinery has been 
brought down to 10% except 23 items of 
machinery appearing in List 49 which attract 
Basic Customs Duty (BCD) or 15%. The 
concessional duty of 5% continues to be at 5% 
on most of the machinery Items. 

(xli) The Government launched the Debt 
Restructuring Scheme w,e.f. Sept., 2003 with the 
principal objective to permit banks to lend to 
the textile sector at 8-9% rate of Interest. 

(xUi) The National Institute of Fashion Technology 
(NIFT) has been set up to provide leadership 
and sensitize the Textile Industry to the concept 
of value addition by inducting trained 
professionals to manage the Industry. This has 
resulted in an increased demand for trained 
professionals in various sectors servicing the 
industry. 

Insurance CoYer 'or Vehlcl.s in JltK 

2544. SHRI HITEN BARMAN: 
SHRI SUB RATA BOSE: 

-, 
Will the Minister of FINANCE .be pleased to state: 

(a) whether the Government undertaking Insurance 
Companies have refu8ed to continue insurance cover for 
vehicles, both carrying passengers and cargo, when plying 
to Jammu & Kashmir and North Eastern States; 

(b) If so, the details thereof; 

(c) whether the Government has approved the pleas, 
if any, of these Insurance Companies; 

(d) if so, the rationale therefor; and 

(e) if not, the steps taken to enforce continuation of 
insurance cover by all Insurance Companies operating in 
the country for vehicles all over India uniformly? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Insurance Regulatory and Development Authority (IRDA) 
has informed receipt of complaints from (i) Secretary. All 
India Motor Transport ASSOCiation, Guwahati, (ii) All India 
Motor Transport Congress complaining of refusal of Third 
Party insurance for commercial vehicles and (III) Deputy 
Commissioner, Jammu that National Insurance Company 
Ltd. (NIC) has stopped insuring the passenger carrying 
vehicles including all types of taxis/max-cab for Jammu 
in particular and in some other places In general. 

(c) and (d) No, Sir. IRDA is seized of the matter. 

(e) IRDA has issued directives to all insurers that no 
insurer shall deny Motor Third party Insurance to any 
vehicle having a valid fitness certificate. The Authority 
has also written a lettE'1 to Chalrman-cum-Managing 
Director, National Insurance Co. Ltd. to explain in detail 
to the Authority the fact and circumstances in the matter 
and elso instructed NIC to direct all its Regional offices 

\ 
not to deny Third Party Liability cover to any vehicle 
having valid fitness certificate. 

Thematic Study 

2545. SHRI KISHANBHAI V. PATEL: Will the Minister 
of MINES be pleased to state: 

(a) whether Ge"ological Survey of India has 
undertaken Thematic Studies in Dang District of 
Gujarat; 
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(b) If so, the details In this regard; 

(c) the progress of the said study as on date; 

(d) the expenditure incurred thereon till date; and 

(e) the time by which it is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY 
OF MINES (DR. DASARI NARAYAN RAO): (a) Yes, Sir. 

(b) Specialized Thematic Mapping commenced in 
October 2000 and continued till September, 2005. A total 
of 380 samples have been coliected for further studies 
and analysis. 

(c) Geological mapping and field studies have been 
completed. Laboratory studies of the field samples are in 
progress. A district resource map of Dangs district has 
been published. 

(d) The expenditure incurred till date Is Rs. 88.79 
lakhs. 

(e) Expected completion date is March, 2006. 

{Translation} 

Funds for Advertisement 

2546. SHRI TUFANI SAROJ: 
SHRI MITRASEN YADAV: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the public sector banks have oreated 
advertisement fund for the publicity of their functionings; 

(b) if so, the details of the advertisement fund, bank-
wise; 

(c) whether the aforesaid banks have also sent 
advertisement to Doordarshan, DD News and DD Sports 
during the current financial year; 

(d) if so, the details thereof; 

(e) Whether the public sector banks have also sent 
advertisement to private television channels; and 

(f) if so, the total amount spent by the public sector 
banks on the advertisement aired on private television 
channels during the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (f) The 
information is being collected and will be laid on the 
Table of the House to the extent available. 

{English} 

Currency Lo.... during Flood In Murnbel 

2547. SHRI SARVEY SATHVANARAYANA: WHI the 
Minister of FINANCE be pleased to alate: 

(a) whether over Rs. 1,000 crore In currency notes 
have gone down the drain during recent floods In Mumbal; 

(b) if so, the detaH. of currency notes damaged from 
currency chests of various commercial banks with the 
names of banks and value of damaged notes; and 

(c) the steps Govemment proposes to take for the 
safety of currency notes in future In the event of1l6od$1 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) and (b) 
During recent floods in Mumbai, around 78.5 million pieces 
of banknotes of various denominations amounting to 
Rs. 781.09 crores were damaged in some of the currency 
chests under the jurisdiction of Mumbai & Belapur I..,. 
Circles. Details of currency notes damaged from currency 
chests of various commercial banks with the names of 
banks and value of damaged notes Is given at statement 
enclosed. 

(c) ABI restricts opening of new currency chests In 
flood prone-areas. It is being stipulated that Banks should 
submit a certificate from the qualified architect that the 
chests/strong room area is free from dampnell8laeepage 
and that a diesel pump ahould be lnatalled to pump out 
water in case of emergency in the cases of opening of 
currency chests in the basements. 
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FIood-lIlfsclBd BanknolBs in MumbaiIBB/apur /SS/.HJ CirclBs 

Banks 

Mumbai I.sue Circle 

Bank of Maharashtra, Thakurdwar 

Bank of Maharashtra, Bandra East 

Bank of India, B.K. Complex 

Central Bank of India, Khemagar 

State Bank of India, Kurla West 

State Bank of India, Vile Parle West 

Indian Bank, JVPD 

Bank of India, Bandra West 

Allahabad Bank, Bandra East 

State Bank of India Bandra East 

Dena Bank, JVPD 

Total (A) 

Belapur I.aue Circle 

CBI CBD Belapur 

SBI Mahad 

Dena Bank, Kalamoli 

SBI Mangaon 

S81 Murbad 

Total (B) 

Grant Total (A+B) 

/Trans/lltion} 

Interim Relief 

2648. SHRI BRAJESH PATHAK: Will the Minister of 
TEXTilES be pleased to etate: 

(a) whether the Government has taken any steps to 
enhance the limit of interim relief under the Textile 

No. of affected 
banknotes 

99,22,356 

82,45,400 

21,43,300 

37,51,600 

48,61,184 

69,07,557 

1,26,89,704 

18,66,000 

81,00,000 

11,62,000 

25,50,000 

6,21,99,101 

1,08,55,800 

8,96,000 

44,85,000 

53,000 

23,700 

1,83,13,500 

7,85,12,601 

Value 
(Rs. in crores) 

130.72 

113.41 

14.61 

57.61 

28.30 

94.84 

84.83 

18.17 

62.26 

7.71 

28.00 

640.46 

102.77 

9.22 

27.39 

1.13 

0.12 

140.63 

781.09 

employees Rehabilitation Fund Scheme, set up to provide 
relief to the employees of the Textile mills closed after 
1985; 

(b) if so, the details thereof; and 

(c) the total number of employees of textile mills 
given interim relief as on date from the beginning of the 
Rehabilitation Scheme? 
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THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) There is no scheme known as 
the Textile employees Rehabilitation Fund Scheme. 
However, under the Textile Worker's RenabUltatlon Fund 
Scheme (TWRFS), Govemment of India has enhanced 
the wage ceiling from Rs. 25001- to Rs. 3600/-
retrospectively w.e.f. 1.4.1993 for coverage of textile 
workers of closed textile mills, subject to their being 
eligible as per the guidelines. 

(c) Since Inception, 76817 employees of 44 textile 
mills have been given interim relief as on 31.10.2005. 

UtUlatlon of Funda m .. nt tor Rural Houalng 

2549. SHRI ASHOK KUMAR RAWAT: 
PROF. MAHADEORAO SHIWANKAR: 
MOHO. SHAHID: 
SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI MUNSHI RAM: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

<a) whether the Government has curtailed the 10th 
Five Year Plan outlay for housing in rural areas; 

(b) If so, the percentage of amount curtailed In the 
allocation made for the year 2004-2005; 

(c) the reasons therefor; 

(d) whether aI1ocatiOn made for housing in rural areas 
has been utilized; and 

(e) if 80, the details of the progr8ss made so far In 
this regard, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): <a) to (c) No, Sir. 
The Govemment has not curtailed the 10th Five Year 
Plan outlay for housing In rural areas. An amount of 
Rs. 8603.00 crore was approved by the Planning 
Commission for the 10th Ave Ye.r Plan In respect of 
Rural HOusing. As against this, Rs. 8876.oocrore have 
already been allocated during the first four years of the 
10th Five Year Plan, as per details given below: 

(Rs. In crore) 

Year Centr.1 allocation 

2002-2003 1725.00 

2003-2004 1900.00 

2004-2005 2500.00 

2005-2006 2150.00 

(d) and (e) State-wise details of allocation, Utilization 
and number of hOUH8 oonstructed for the last three yea,. 
under the Indira Awaas Yojana are enclosed as 
Statement. 

StatB-wise allocation (CBntral and Stal8) ulllisation and numbtlr of houstIs con8lnJcltltMJpgradtK/ under Ih6 Indira 
Awaas YO/ana during IasllhfH yea~ ia. 2002-03, 2O()3..{)tI and 2004-05 

(As. In lakhs) 
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3. AssIm 12823.65 4274.55 11088.20 10433.82 85587 14124.511 47IUJ 11132.18 ICI1UI 11752 I .... "0 24m. 2714IJ7 1-
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Note: The 'UtIlization' Includes the additional funds reI .... d under 5% lAY, opening balance from the previous year etc. 
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{English; 

Legal Professional for Vanished Companle. 

2550. SHRI GANESH PRASAD SINGH: 
SHRI ALOK KUMAR MEHTA: 

Will the Minister of COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Government have appointed legal 
professionals to fight the cases especlaMy In regard to 
the vanished comp8flies; 

(b) if so, the details of such legal professionals 
appointment so far; and 

(c) the further efforts being made to appoint more 
legal professionals to fight out these cases with a time 
bound programme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
Yes Sir. 

(b) Legal professionals are engaged in all the cases 
of prosecutions filed against the Vanishing Companies 
and their promoters/directors. These professionals are 
engaged from the panels' approved/maintained by the 
Department of Legal Affairs, Ministry of Law & Justice at 
various locations through out the country, as per 
requirement. Number of Vanishing Companies In which 
such legal professionals have been appointed are given 
as under: 

(i) Northern Region 16 

(ii) Eastern Region 3 

(iii) Western Region 10 

(iv) Southern Region 10 

(c) Legal professionals are engaged to pursue these 
cases as per requirements. However, the Ministry has 
already Issued instructions for engaging ·Senlor 
Govemment Counsels· in cases of companies having 
vanished after mobilising funds to the tune of Rs. 5.00 
crore or above. 

Core Banking Branches 

2551. SHRI P. MOHAN: Will the Minister of FINANCE 
be pleased to state: 

(a) the number of nationalized banks which have set 
up corebenking branches; 

(b) If 80, the details thereof; and 

(c) the steps taken to provide core banking facilities 
to all branches of nationalised banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) On 
the basis of available information, most of the nationalised 
banks have initiated the process of Implementation of 
Core Banking solution. All the nationalised banks intend 
to cover most of their business through Core Banking 
Branches within a stipulated time· frame and efforts are 
being made to provide core banking facilities to all the 
branches where the basic infrastructure facilities such as 
leased lines and ISDN lines are available. 

National Science and R ••• arch Foundation 

2552. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of SCIENCE ANO TECHNOL03Y be pleased to 
state: 

(a) whether Government is considering to set up a 
world class National Science and Research Foundation; 

(b) if so, the details thereof; 

(c) whether the proposed foundation will be monitored 
by the Scientific Community on the lines of the National 
Science Fund of the United States; end 

(d) if so, the detaiil thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAl): (a) to (d) A 
recommendation has been made by the ScIentIfic Advilory 
Council to the Prime Minister (SAC·PM) for setting up an 
autonomous National Science and Engineering Research 
Foundation on the lines or the National Science 
Foundation or USA. 

Compen_lon C .... of Work .... of Cto .. d Mine. 

2553. SHRI M. SHIVANA: Will the Minister or MINES 
be pleased to state: 
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(a> whether several mine workers of closed mines 
are yet to get compensation from the Govemment; 

(b) If so, the number of these retrenched employees 
who are still to get relief; and 

(c) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY 
OF MINES (DR. DASARI NARAYAN RAO): (a) to (c) 
Yes, Sir. Bharat Gold Mines Limited (BGML) Is the only 
public sector undertaking under the Ministry of Mines 
which has been closed. Out of 3580 employees on Its 
rolls at the time of closure I.e. on 1.3.2001, 480 
employees have taken voluntary retirement. As on date, 
there are 3100 ex-employees of BGML whose settlement 
is yet to be made. The Employees' Union challenged the 
closure orders before the High Court of Kamataka. After 
prolonged litigation, the Division Bench of Kamataka High 
Court in Its order, dated 26.9.2003, upheld the winding-
up/closure orders. The settlement package for the 
remaining employees Is being worked out in the light of 
observations of the Hon'ble High Court. 

M .. tlng with Chiefs of psas 

2554. SHRI ARJUN SETHI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether he had called for a meeting with Chiefs 
of the Public Sector Banks on 18th November, 2005 to 
discuss inftlr-sHs strategy to be adopted to make their 
functioning competitive with sound financial base; and 

(b) If so, the details of decision arrived therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S;8. PALANIMANICKAM): (a) and (b) 
Yes, Sir. Finance Minister met CEOs of Public Sector 
Banks (PSBs) on 18th November, 2005. The following 
major decialons were taken In the rneeting:-

(I) Expeditioua merger of RRBs, 

(ii) Enhancing flow of credit to agriculture and 
greater lending to the 'tenant farmers', 

(iii) Enhancement of targets for credit linking of Self 
Help Group (SHGs), 

(Iv) Bankers to be proactive In relief measures for 
earthquake victims of J&K, 

(v) Bankers to ensure 'zero error' system In On 
Line Tax Accounting System (OLTA8), 

(vi) Keeping in view the Basel II prescriptions, the 
banks to assess and prepare for Capital 
Adequacy. 

(vii) The PSBs should ensure that fresh slippages 
do not exceed 1 % of Gross NPAs. Further, 
PSBs to take expeditious steps to clear smaller 
NPA accounts with outstanding of less than 
Rs. 25,0001-. 

(viii) PSBs have been requested to continue to 
deepen the dialogue with the employees and 
officers to obtain a consensus In favour of 
consolidation of PSBs. 

(ix) To provide banking services to 811 segments of 
the people, particularly the poor, the PSBs have 
been ac:lvised to adopt Innovative methods to 
extend their services to uncovered areas and 
people. 

(x) PSBs to take measures for stepping up of credit 
to SMEs. 

{TrsnslstionJ 

Pending Loan Application under PMRY 

2565. 8HRI SITA RAM SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of applications pending for grant of 
loans in various banks under Pradhan Mantri Rojger Yojna 
in the country, during the last three years, State-wise; 
and 

(b) the steps taken by the Govemment for early 
disposal of such applications by these banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) 
Applications pending are carried forward to the next 
programme year. The State-wise details of pending 
applications under Prime Minister Rozgar Yojana (PMRY) 
during 2004-2005 is enclosed as Statement. 

(b) The following steps have been taken to ensure 
early clearance of pending applications: 

(i) Time frames have been laid down for receiving 
applications from the District Industry Centres 
(DICs) by banks and thereafter sanction and 
disbursement of loans by banks. 
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(ii) Banks have been instructed to dlspoae of 
applications for loana upto As. 25000 within 
2 weeks and upto As. 2 lakh within 4 weeks, 
provided the loan applications are complete in 
all respects. 

(iii) Banks have been asked to issue No dues 
Certificate whenever required, within 15 days, 
other-wise it is deemed to have been i88ued. 

(iv) Discussions are held by the concerned nodal 
Departments with the bank branches in Block 
Level Bankers' Committee (BLBC) meeting. to 
ensure early sanction of pending applications. 

(v) Regular review meetings are held at District and 
State Levels to monitor the progress of these 
schemes. 

S/81tJ-wIss de/80s 01 ptlnding tIppIic81ions undtJr PURY 
sc~ 8S on 31.3.2005 

Name of the StateslUTs 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Punjab 

Rajasthan 

Chandigarh 

Delhi 

Assam 

Manipur 

Meghalaya 

Nagaland 

Tripura 

Arunachal Pradesh 

Mizoram 

Sikkim 

Pending applications 

2 

71 

o 
15 

66 

2106 

63 

378 

1614 

180 

108 

142 

207 

59 

57 

33 

2 

Bihar 684 

Jharkhand 424 

Orisee 1'851 

Weet Bengal 1481 

Andaman and Nlcobar I&lands 106 

Madhya Pradesh 1509 

Chhattisgarh 108 

Uttar Pradesh 2480 

Uttaranchal 488 

Gularat 401 

Maharashtrs 8442 

Daman and Diu 0 

Goa 1 

Dadra and Nagar Haveli 4 

Anethra Pradesh 12367 

Karnataka 0 

Kerala 1632 

Tamil Nadu 2600 

Lakshadweep 0 

Pondlcherry 67 

Not Specified 154 

All India 39798 

[English! 

Ambedkar H."ahllp Vlku Yo,a". 
2556. DA. ARUN KUMAR SAAMA: Will the Minister 

of TEXTILES be pleased to .tate: 

(a) whether the Government has received any 
proposal on languishing Crafts for implementation under 
Ambedkar Hastshllp Vikas Yojana (AHVY) scheme on 
Artistic Textiles, Jute and Miripm Crafts for the benefit of 
rural artisans in North Eastem Reg/on; 
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(b) if so, the details thereof; and 

(c) the present status of the projects submitted during 
the last three years from Assam, and other NER, State-
wise? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Yes, Sir. Out of the Artistic 
Textiles, Jute, Mlrijim crafts mentioned above, only MIriJlm 
craft is a languishing craft. A proposal has been received 

for this craft under AHVY from the State of Assam only, 
which Is under consideration. 

(c) The projects submitted under AHVY are examined 
at various levels and considered for sanction based on 
merit of the proposals. Out of the total 178 projects 
submitted by various agencies from Assam & other NER 
States during the last three years, 34 have been 
sanctioned on merit. The state-wise details are as under: 

SI.No. Name of the State Number of Projeet Number of Project 
Submitted 

2002-03 2003-04 

1. Arunachal Pradesh 3 

2. Assam 4 34 

3. Manipur 39 23 

4. Meghalaya 2 

5. Mizoram 

6. Nagaland 9 2 

7. Sikkim 

8. Trlpura 7 2 

Total 62 86 

All the above sanctioned projects are on"golng projects. 

2557. SHRI CHENGARA SURENDRAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the National Federation of State Co-
operative Banks (NAFSCOB) has submitted any 
memorandum objecting certain recommendations of the 
Vaidyanathan panel Report; and 

(b) If so, the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) The suggestions and observations Of National 
Federation of State Cooperative Banks have been 

Sanctioned 

2004-05 2002-03 2003·04 2004-05 

1 2 

20 7 7 

15 2 2 

2 

., 2 3 

4 3 3 

50 17 16 

considered and a revised package has been drafted baaed 
on consultation with all States/Union Territories, for 
implementation. 

Promotion to Mulberry Farming 

2558. SHRI JUAL ORAM: 
SHRI ANANTA NAYAK: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether Government has a proposal to promote 
mulberry farming; 

(b) If so, the details thereof, State-wise; and 

(c) the steps taken by the Government to promote 
the interest of the mulberry fanners? 
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THE MINISTER OF TEXTILES (SHRI SHANKERStNH 
VAGHELA): (a) Yes, Sir. 

(b) and (c) Details of important steps taken for the 
development of mulberry sericultur. in different States 
are as under: 

1. Catalytic Development Programme: 

The Central Silk Board (CSB) Is Implementing the 
Catalytic Development Programme during X Plan In 
collaboration with different State Govemments. Under the 
Catalytic Development Programme a provision of 
Rs. 181.00 crores has been made for providing assi&tance 
to serlculturists in the form of subsidy/Incentive to 
encourage them to adopt Improved technology aiming 
towards Improvement in quality and productivity. During 
the last three years i.e. 2002-03, 2003-04 and 2004-05, 
CSB has released/spent Rs. 43.87 crores, Rs. 39.23 
croras and Rs. 48.44 crores to different States for the 
development of sericulture. The state-wise details of 
release of funds are furnished In Statement-I enclosed. 

2. StIIte Specific ProJects: 

Following projects are under implementation in 
ditte'rent States for the development of mulberry 
sericulture: 

(i) Cluster Development Project in Kerala, Bihar, 
Mizoram and Maharashtra; 

(ii) Bivoltine Sericultura Technology Oevelopment 
Project with the assistance of Japanese 
International Co-operation Agency in Kamataka, 
Andhra Pradesh and Tamil Nadu; 

(iii) Manipur Sericulture Project with the assistance 
of Japanese Bank for International Cooperation; 

(iv) Special Swamajayantl Gram Swaroj9llr Yojana 
(SGSY) for the development of mulberry in 
Mizoram; and 

(v) Micro projects for the development of mulberry 
sericulture in Uttaranchal. 

Status of mulberry silk produced In different states 
during the year 2003-04 and 2004-05 is given at 
Statement-II enclosed. 

SIll,.",.,,' I 

SI,No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Funds rMlllStNi under Csflllyfic OtIvrJ/opmIInl Prognlmmtl (COP) during IIIsI IhIWl 
}'MIS i. So 2002-03, 20()3-()4 III1d 20()1-05. 

2002-03 2003-04 
State Fund Fund 

~ed Released 

2 3 4 

Kamataka 1506.05 764.24 

Tamlinadu 62.32 152.33 

Jammu & Kashmir 260.14 313.61 

Andhra Pradesh 1505.86 878.68 

West Bengal 65.41 48.47 

Maharaahtra 92.22 104.48 

Madhya Pradesh 52.59 74.92 

Orissa 50.62 82.29 

Bihar 106.27 38.30 

(Iakh Rs.) 

2004-05 
Fund 

Released 

5 

825.38 

186.58 

262.84 

1203.59 

112.63 

50.80 

79.63 

24.32 

68.99 
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2 3 4 5 

10. Uttar Pradesh 22.86 52.91 92.05 

11. Kerala 38.49 82.30 106.32 

12. Punjab 0.00 0.00 0.39 

13. Himachal Pradesh 1.45 349.62 308.41 

14. Chhattlsgarh 12.13 125.23 166.35 

15. Jharkhand 103.35 83.n 
16. Uttaranchal 213.41 112.30 117.43 

17. Slkklm 15.16 18.46 43.27 

18. Assam 119.03 315.28 442.21 

19. Arunachal Pradesh 2.62 48.79 88.83 

20. Manipur 0.05 24.00 67.24 

21. Meghalaya 33.11 87.S; 173.19 

22. Mlzoram 84.49 106.97 141.71 

23. Nagaland 2.49 32.31 106.45 

24. Trlpura 36.56 28.01 185.73 

Total 4388.68 3922.65 4844.14 

St..",.", H 

Mulberry Production (M.T.) 

State 2003-04 2004-06 

2 3 

Andhra Pradesh 6054.00 5084.00 

Jammu & Kashmir 85.00 90.00 

Karnataka 5949.00 7301.90 

Tamil Nadu 285.00 443.00 

West Bengal 1453.00 1520.09 

Sub-Total (a) 13826.00 14438.99 

Non-Traditional Stat •• 

Assam 8.00 9.00 
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Arunachal Pradesh 

Bihar 

Chhattlsgarh 

2 

6.00 

1.00 

Gujarat No sertculture 

Himachal Pradesh 

Haryana 

Jharkhand 

Kerala 

Madhya Prade8h 

Maharuhtra 

Manipur 

Mlzoram 

Meghalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tripura 

Uttaranchal 

Uttar Pradesh 

Sub-Total (b) 

Grand-Total (a+b) 

Outsourcing of Textile Product. 

2559. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI SANAT KUMAR MANDAL: 
SHRI ADHALRAO PATIL SHIVAJI RAO: 

12.00 

4.00 

9.00 

42.00 

27.00 

5.00 

2.00 

2.00 

4.00 

4.00 

9.00 

9.00 

144.00 

13970.00 

Will the Minister of TEXTILES be pleased to 
state: 

3 

Neg. 

8.00 

2.30 

12.00 

Neg. 

8.00 

14.00 

37.00 

64.00 

5.00 

2.60 

0.60 

2.00 

4.00 

0.30 

4.00 

9.00 

9.60 

181.10 

14620.09 

(a) whether the overseas retailers have stepped up 
outaourelng of textil. produda from India by atriklng large 
export ordera with Indian textile campa ... for the Masone 
beginning from January, 2006; 

(b) if 10, the details thereof; 

(0) whether the Indian companies are getting huge 
export orders for those productl for which Chinese 
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companies face a ban from the United States and the 
European Union; 

(d) if so, the details thereof; and 

(e) the percentage of increase In textile export is 
expected for the next session? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (d) After the abolishing of quota system 
from 01.01.2005, Indian textile exporters have more 
opportunities for exports In international market. China is 
major competitor of India in international market In textile 
sector. Therefore, Indian textile companies will get 
benefited on thoee products for which Chinese companies 
face a ban from the United States and the European 
Union. The company-wise details of the export order ~s 
not centrally maintained. 

(e) As per Dlrectorato General of Commercial 
Intelligence & Statistics (DGCI&S) data (provisional), the 
exports of textile products was US$ 13039 million during 
2004-05. The export target for textile sector for 2005-06 
is US$ 15160 showing an increase of about 16 
percentage. 

Rural Electrification In Chhattlsgarh 

2560. SHRIMATI KARUNA SHUKLA: Will the Minister 
of NON-CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the Government proposes to provide more 
than 40 per cent grants keeping in view the topography 
of Chhattlagarh for electrification of 37 villages located in 
the remotest and forest areas of the State through non-
conventional energy sources; and 

(b) if so, the details ·thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR): (a) and (b) Under Its Remote Village 
Electrification Programme, the Ministry provides a Central 
Financial Assistance of upto 90% of the project costs 
subject to laid down benchmarks, for electrification through 
non-conventional energy sources, of those unelectrified, 

remote census villages, where grid connectivity Is either 
not feasible or not cost effective. This rate of Central 
Financial Assistance is applicable for all the States and 
Union Territories including the state of Chhattisgarh. No 
proposal of Chhattisgarh for electrification of villages 
through non-conventional energy sources is pending with 
the Ministry. 

/English} 

Insurance for Mobile Handsets 

2561. SHRI VIRCHANDRA PASWAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether National Insurance Co. Ltd. (NIC) and 
Oriental Insurance Co. Ltd. (OIC) have suffered heavy 
losses in the Issue of Special Contingency Policies (SOP) 
on mobile handsets during 2002-05 In the favour of 
Reliance Industries Limited (Rll); 

(b) if so, the details thereof and the quantum of 
losses suffered by OIC; 

(c) whether any investigation has been conducted In 
this regard; 

(d) if so, the outcome thereof; 

(e) whether C&AG has recommended investigation 
into the issue of SCPs and for taking departmental and 
legal action; and 

(f) if so, action taken on the recommendation of the 
C&AG? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
National Insurance Co. (NIC) granted cover to Mis 
Reliance Infocomm for mobile handsets in December 2002 
and default liability insurance In June 2003. Oriental 
Insurance Co. Ltd. (OIC) granted only default liability 
insurance to Mis Reliance Infocomm in August 2003. 
Towards these policies, the NIC and OIC have paid 
Rs. 145.56 crores and Rs. 28.13 crores respectively 
against the total incurred claims of Rs. 241.70 Crores 
and Rs. 32.00 crores respectively. The details of premium, 
incurred claims and claims paid for Reliance Infocomm 
Policies during 2003-05 are furnished below. 
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Handset Insurance 

Premium Incurred 
claims 

NIC 29.49 89.36 

OIC 

(0) to (f) C&AG, in their report No.4 of 2005, has 
recommended that the matter needs to be Investigated 
thoroughly and appropriate departmental action taken. 
National Insurance Co. Ltd (NIC) has reported that Its 
Vlgllance Department, in co-ordination with, Central 
Vigilance Commission (CVC) has investigated the matter 
and has l8sued a chargesheet against one employee and 
is In the proceu of Issuing chargeaheets against three 
other employees also. Oriental Insurance Co. Ltd (OIC) 
has reported that since the policy was Issued with the 
approval of Head Office without any malaflde Intention, 
there is no need for any Investigation. However, OIC had 
received a query from CVC which was replied by the 
company. Subsequently, there has been no communication 
from CVC till date. 

External Loanl to Kerela 

2562. SHRI P.C. THOMAS: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Union Government has rejected the 
proposal of the Government of Kerala for taking external 
loans; and 

(b) If 80, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The status of projects received from Government of KeraJa 
recently Is as given below: 

(I) Kerata Health System Development Project-
Kerala has been a debt stressed State and 
under the guidelines issued by Government of 
India, such States are discouraged from taking 
recourse to additional external borrowings due 
to debt sustainabllity concerns. It has been 
indicated to the State Government that If they 
feel that the Project as submitted by them should 
be given higher priority, then they may substitute 

(RI. in crores) 

Default UablHty 

Claims Premium Incurred Claims paid 
paid Claims 

24.95 60.43 152.34 120.61 

17.03 32.00 28.13 

or waive any other source of borrOwing that has 
been agreed upon, and use that space to borrow 
funcla for the Health System Project and also 
address the fiscal situation and bring It to a 
sustainable level, for taking up other project 
proposals with the external agencies. 

(/I) Modernizing Government Programme (MGP)-II: 
In view of Kerafa being a debt strened State 
taking a relatively high cost ADS loan for the 
non-infrastructure MGP-II was not conlidered. 

(III) Concept Note o'n 'Strengthening Local 
Government in Kerala' as the same Is already 
covered in the ADB III8iIted 'Kerata Modernizing 
Government and Fllea! Reforms Programme' 
which Is under implementation. 

Sele of Kanertc Jute Mill 

2583. SHRI PARSURAM MAJHI: Will the Miniater of 
TEXTILES be pleased to state: 

(a) whether the Government has sold the Konerk 
Jute Mill In Orissa; 

(b) If so, the reasons ther.for; 

(c) the seiling rata of the said mill; 

(d) whether the Jute Mill has been IOId at throw 
away price; and 

(e) If so, the reaeons therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKERSlNH 
VAGHELA): (e) The Union of India has no stake in Konark 
Jute Mill, 0 ..... Hence the question of seUing Ita stake 
does not art .. . 

(b) to (e) Do not arise. 
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Ambeclkar Haatahllp Vlkas Yojana 

2564. SHRI IQBAL AHMED SARADGI: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether some State Governments Including 
Govemment of Kamataka have sought financial assistance 
under Ambedkar Hastshilp Vikas Yojana for the year 
2005-06; 

(b) if so, the action taken thereon by the Union 
Govemment; 

(c) the time by which the proposal Is likely to be 
approved; 

(d) if not, the reasons therefor; and 

(e) the details of the present status of proposals 
forwarded for establishment of Apparel Parks In 
Kamataka? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) No, Sir. The schemes of the Govemment 
for promotion & development of handicrafts Including Saba 
Saheb Ambedkar Hastshilp Vlkas Yojana (AHVY) do not 
envisage any direct assistance to the State Govemments. 
These schemes are being implemented throughout the 
country as grant-In-aid schemes through Implementing 
Agencies like State Handicrafts Development Corporations! 
Apex Societies & NGOs etc. 

(b) to (d) Do not arise. 

(e> An Apparel Park at BangaJore, Kamataka has 
been sanctioned by the Government of India with 
assistance of Rs. 17.00 croras. 

Pollution In DVe 

2565. SHRI TEK LAL MAHTO: Will the Minister of 
POWER be pleased to state: 

(a) whether pollution is spreading In the nearby areas 
due to the fly ash emitting from Bokaro Thermal Power 
Station and Damoder Valley Corporation; 

(b) if so, whether work to remove the fly ash and 
make the area pollution free Is not being done as per 
the tender and pollution related serious problems have 
arisen in people; 

(c) If so, whether the Govemment has taken by any 
effective steps for checking the said pollution; and 

(d) if so, the details thereof? 

THE MINISTER OF PARLIAMENTA"RY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
No, Sir. As per the Performance Guarantee test on the 
three units of Bokaro Thermal Power Station (BTPS), 
after Installation of additional Electrostatic Precipitators 
(ESPs), pollution was found to be within the pennis8lble 
limit of 150 mSJINm prescribed by PoHution Control Board. 
The details on installation of ESPs and Performance 
Guarantee Test at three units of BTPS are as under; 

Unit Date of Installation Date of Performance 
of ESP Guarantee Teat 

I. 30.06.2005 05.09.2005 

II. 16.11.2005 24.11.2005 

III. 17.03.2004 13.01.2005 

Ambient air quality and effluents are regularly 
monitored by Central Mining Research Institute, which 
are stated to be within the prescribed limit of Pollution 
Control Board. 

(b) to (d) Do not arise. 

{English} 

NABARD Aulstance for Agricultural Projects 

2566. SHRI VIRENDRA KUMAR: Win the Minister of 
FINANCE be pleased to atate: 

(a) whether Bank of India has tied up with NABARD 
for funding some agricultural projects; 

(b) if so, the States w~re these projects are located; 

(c) whether any such agricultural projects, In Madhya 
Pradesh are funded by NABARD on the recommendation 
of Bank of India; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt S.S. PAlANIMANICKAM): (a) and (b) 
Yes, Sir. So far, the Bank of India has jointly financed 
one dairy project in Maharashtra State, whose area of 
operation spreads over Karnataka and Maharaahtra States. 

(c) No, Sir. 

(d) Does not arise. 

(e) No projects have been co-financed In the State 
of Madhya Pradesh as no project from that State has 
been sponsored so far by Commercial Banks, including 
Bank of India. 

2567. SHRI S.K. KHARVENTHAN: Will the Minister 
of OCEAN DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to. acquire 
atate-of-art research vessel for ocean research; 

(b) if so, the estimated cost, the amount sanctioned 
for the same and its main functions thereof; and 

(c) the time by which it is likeiy to be acquired? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c) Yes, 
Sir. The Government proposes to acquire the state-of-art 
research vessel for ocean research by September, 2007. 
The revised estimated cost of the acquisition of vessel Is 
Rs. 230.72 crores. The vessel will be utilized for various 
technology demonstrations programmes like deep sea 
mining, demonstration of remotely operated vehicle, 
autonomous underwater vehicle and oceanographic 
surveys. 

Package for Textile Sector 

2568. SHRI JASUBHAI DHANABHAI BARAO: Will 
the Minister of TEXTILES be pleased to state: 

(a) whether the Government hu drawn up a textile 
package for Gujarat or any other State; 

(b) if so, the details thereof; 

(c) the time by which this textile package will be 
released; 

(d) whether suCh kind of package has also been 
considered for the most backward and cash-strapped 
States; and 

(e) if 80, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

Specltll Rehllbilltlition Cella for 8S1 

2569. SHRI G. KARUNAKARA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Union Government have directed all 
public sector banks to set up Special Rehabilitation Cafls 
for Small Scale Industries Sector; 

(b) if so, the guidelines issued in this regard; 

(c) whether all banks have complied with the 
directives; 

(d) If not, the names of the defaulting banks; and 

(e) the action the Union Government proposes to 
take in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) to (e) Do not arise. 

{Translation} 

Pending Drinking Water Propo .. " 

2570. SHRI CHANDRAKANT KHAIRE: 
MAJ. GEN. (RETD.) B.C. KHANDURI: 
SHRI V.K. THUMMAR: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 
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(a) the criteria fixed for providing drinking waler In 
villages under Accelerated Rural Water Supply Programme 
(ARWSP); 

(b) the details of drinking water schemes Including 
Swajaldhara being implemented In each State of the 
country, location-wise; 

(c) the share of State as well 88 Union Govemment 
for funding of such schemes during the last three years 
and current year, Scheme-wise; 

(d) whether the Government has received any 
proposals from certain States particularly Uttaranchal 
during the said period for supply of drinking water in 
villages; 

(e) If so, the details thereof Indicating the number of 
proposals out of them cleared so far alongwith the villages 
coveredlto be covered thereunder, State-wise; and 

(f) the steps taken to clear the pending proposals 
without any further delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) The 

1. 

2. 

3. 

4. 

5. 

6. 

Coverage 

Quality and Sustainabllity 

Operation and Maintenance 

Calamity Relief 

Swajaldhara 

·Prime Minister's programmes 

criteria fixed for pro~lng drinking water In villages under 
Accelerated Rural Water Supply Programme (ARWSP) Is 
as under: 

• 40 Uters per capita per day (Ipcd) of safe drinking 
water for human beings. 

• 30 Ipcd' additional for cattle in the Desert 
Development Programme Areas. 

• One hand-pump or stand post for every 250 
persons. 

• The water source should exlat within 1.8 km In 
the plains and within 100 mtre. elevation in the 
hilly areas. 

(b) The Central Govemment provides assistance to 
the States under ARWSP for rural water supply based 
on a laid down criterion, but the details of echemes taken 
up for Implementation are not maintained at Central Level. 

(c) The share of Centre end State under various 
components of ARWSP during the Iaat three yeare and 
current year has been 88 under:-

50% Centre and 50% State 

75% Centre and 25% State 

50% Centre and 50% State 

100% Centre 

90% Centre and 10"k Community Contribution 

90% Centre and 1 0% Community Contribution 

7. 

*This programme was for two year (2003-04 & 2004-05) 

Desert Development Programme (DDP) 100% Centre 

(d) to (f) State Govemments are empowered to plan, 
sanction, implement and execute rural water supply 
schemes; and such proposals do not require clearance 
from Central level. Hence, there Is no question of 
pendency of propoaala at Central level. 

{English} 

Globel Poaltlonlng Syatem 

2571. SHRI E.G. SUGAVA~AM: Wh! the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to set up 
Seismic and Global PodIonlng System (GPS) Monitoring 
work In Chennal and other parts of the country; 

(b) If so, the detalla thereof, 1ocaUon-w1M; 

(c) the amount earmarked for the above projecls; 
and 

(d) the time by which It is likely to be set up? 
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THE MtNlSTER OF STATE OF THE MINISTRY OF 
SCtENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) Yes, 
Sir. India Meteorologlcal Department (IMD) is setting up 
a 17 -stlltion Real Time Seismic Monitoring Network as a 
part of the Ear/y Waming System for Tsunami and Storm 
Surges in Indian Ocean being set up by Govemment of 
India. Each station will be equipped with seismic and 
Global Positioning System (GPS) sensors with facility to 
transmit the data through satellite to a Central Receiving 
Station at New Delhi (IMD) and Hyderabad (Indian 
National Centre for Ocean Information Services, 
Department of Ocean Development) for real time 
processing and interpretation. 

The location of the field stations are: Bhuj, Bhopal, 
Chennai, Bokaro, Pune, Thiruvananthapuram, 
Visakhapatnam, ShlHong, Goa, Dehradun, Shimls, Port 
Blair, Digllpur, Campbell Bay, Mlnicoy, Dharamuala and 
Hyderabad. 

(c) An amount of Rs. 12 crores has been earmarked 
for the above project. 

(d) It is expected that the equipments will be received 
by March, 2006 and installed shortly thereafter. 

[Tl'8f1SIslionj 

Commltt.. on Review of Poverty Alleviation 
Program .... 

2572. SHRI AJIT JOGI; 
SHRI G.M. SIDDESWARA: 
SHRI JYOTIRADITY A M. SCINDIA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government propoH8 to conetItute 
any committee to review the poverty alleviation achemHl 
programmes being Implemented by different Stat. of the 
country; 

(b) if so, the details thereof; 

(c) whether the Govemment has chalked out any 
plan to eradicate poverty and rural unemployment within 
a period of ten years; 

(d) if so, the present status of extent of poverty and 
rural unemployment in the country, State-wise; and 

(e) the steps being taken by the Govemment for 
eHeetive implementation of the schemes/programmes 
meant for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) Relliew 
of rural poverty alleviation schemes/programmes is a 
continuous process. Recently in the Mid-term Appraiaal 
of the Tenth Five Year Plan (2002-2007), the Planning 
Commission reviewed major anti-poverty programmes. At 
the time of formulation of Five Year Plans also, various 
Steering Committees and Working Groups are set up to 
review the poverty alleviation programmes and to suggest 
ways for improving the efficacy of the programmes. 

(c) The Tenth Plan has established .peeific and 
monitorable targets for a few key indicators of Human 
Development, which include reduction of poverty ratio by 
5 percentage points by 2007 and by 15 percentage poInta 
by 2012. 

(d) According to the Infonnation given by the Planning 
Commission, a Table showing unemployment rates and 
percentage of population Below Poverty Line (BPL) in 
rural are .. in selected States (1999-2000) 18 enclosed 
.. Statement. 

<e) With a view to improve the implementation 
process In more effective manner, the Ministry has evolved 
a comprehensive multi-level and multi-tool system of 
monitoring and evaluation for the implementation of its 
programmes, which include Review by Union Ministers 
with Chief Ministers and other State Ministers concerned 
with the programmes of the Ministry, Area Officer's 
Scheme, Field Visits by State Officials for monitOring of 
programmes, District Level Monitoring, monitoring by the 
National Level Monltort, Periodical Progress Reports, 
Concurrent and Evaluation Studies, Impact Asseument 
Studies. Be.ides, appropriate objectively verifiable 
performance indicators have been developed for each of 
the specific programme, both by the Ministry of Rural 
Development and the State authorities for effective 
programme monitoring at the District, Block, Gram 
Phanchayat and ViRage levels. 
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S1.lmMnt 

Untlmployment Ratss· and P8tr:entage of 
Population BBlow PoVtJrty Lin8 in Rural 

AfNS in StJltlctBd Statss, 1999--2000 

SlatesIUTs Percentage of peIIOIIS Unemployment Rate' 
Below poverty tine (%) 

Rural Rural 

Andhra Pradesh 11.05 8.1 

Assam 40.04 7.4 

Bihar 44.30 7.0 

Gujarat 13.17 4.7 

Haryana 8.27 4.8 

Himachal pradesh 7.94 2.6 

Kamataka 17.38 4.3 

Kerala 9.38 21.7 

Madhya Pradesh 37.06 3.8 

Maharashtra 23.72 6.6 

Orissa 48.01 7 

Punjab 6.35 3.7 

Rajasthan 13.74 2.8 

Tamil Nadu 20.55 13.5 

Uttar Pradesh 31.22 3.6 

West Bengal 31.85 16.9 

Delhi 0.4 4.9 

All India 27.09 7.2 

'On current Dally Status basis. 

/Englishl 

APDRP 

2573. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI SANAT KUMAR MANDAl: 
SHRI SHISHUPAl N. PATlE: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 
SHRI ASHOK KUMAR RAWAT: 
SHRI K.C. PALANISAMY: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government has carried out a review 
to expedite the works under Accelerated Power 
Development and Reforms Programme (APDRP); 

(b) II so, the detaRs of the progress of each scheme 
launched under the name 01 APDRP; 

(c) whether these schemes have been targeted to 
be completed in the year 2007; 

(d) II so, the details thereof and the total number of 
schemes completed so lar till date; 

(e) whether said schemes are not being completed 
due to paucity of funds; and 

(f) if so, the details thereof and the total amount 
targeted to be spent on these projects by the 
Government? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
All State Electricity Boards (SEBs)/Utilities are required 
to 8ubmlt monthly progress report In respect of progress 
of execution of Accelerated Power Development and 
Reforms Programme (APDRP) schemes, funds utilization 
etc. In addition, the Steering Committee under the 
chairmanship of Secretary (Power), Ministry of Power and 
State level Distribution Reforms Committee, reviews the 
progress of works under APDRP and proper utilization of 
funds released under APDRP from time to time. Secretary 
(Power) and other senior officers of the MInistry of Power 
also reviews the progress of the schemes sanctioned 
during their visit to the States and convening meetings 
with the States/SEBs/Utliities officers. In the review 
meetings, the reasons for slow progreee are identified 
and States are requested to take remedial measures to 
speed up implementation of APDRP schemes. 

(b) to (d) The schemes sanctioned under APDRP 
have a project implementation period ranging from 24 
months to 36 months excluding the time required for 
caUing tenders and processing for award. So far 28 
schemes have been completed and 21 scheme. 
completed more than 90%. Detaiis of the progress of 
each scheme sanctioned under APDRP is enclosed as 
Statement. 

(e) and (f) No, Sir. The actual leyel of funding in 
APDRP is through budgetary support on a yearly basis 
and baaed on the need and utilization of funds. 
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SIll""".", 

DtltMs of 1M progl8$8 of IJIICh ~ unction«I undtIr APOflP 

SI.No. Name of ST&D Scheme Scheme Scheme %age of work Total 
Coat approved date completion UtlUzatlon 

2 3 4 5 6 

Non-Special Category Stat •• 

Andhrll Prlldeah (101) 1460.36 64% 933.22 

1. Hyderabad Circle 307.27 25-Sep-02 32% 98.80 

2. Hlndupur 4.62 91% 4.20 

3. GuntakaJ 3.63 87% 3.06 

4. Dharamvaram 3.25 90% 2.93 

5. Tadipatrl 3.34 88% 2.94 

6. Kadirl 2.17 90% 1.95 

7. Rayadurgam 1.09 .k 0.94 

8. Kukatpally 14.06 92% 12.87 

9. Mahbubnagar 6.52 67% 3.71 

10. Gadowal 1.73 91% 1.58 

11. Waanaparthy 1.68 80% 1.35 

12. Narayanpet 1.36 77% 1.06 

13. Mlryalguda 2.28 95% 2.14 

14. Medal< 1.49 2D-Nov-02 76% 1.14 

15. Siddipet 4.16 78% 3.25 

16. Sangaredcly 1.92 88% 1.26 

17. Zaheerabad 1.64 81% 1.33 

18. Sadasivapet 1.54 78% 1.20 

19. Nalgonda 6.21 84% 4.36 

20. Suryapet 3.41 80% 2.12 

21. .Bhonglr 2.27 83% 1.89 

22. Qutbullapur 22.89 75% 17.25 

23. L B Nagar 11.51 81% 9.34 
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2 3 4 5 6 

24. Malkajgiri 4.77 83% 3.94 

25. Shalrllngampally 8.78 75% 6.62 

26. Kapra 8.59 87% 7.46 

27. Rajendrangar 9.52 70% 6.66 

28. Uppal 16.84 67% 11.34 

29. Tandur 4.20 85% 3.59 

30. Vlkarabad 2.29 59% 1.34 

31. Anantpur 20.11 20-Nov·02 68% 13.61 

32. Kumool 13.96 84% 11.68 

33. Adoni 4.14 77% 3.20 

34. Yemmlganuru 1.70 88% 1.50 

35. Nandial 15.61 59% 9.21 

36. Eluru Circle 211.79 16-Jul·02 55% 116.38 

37. Kaklnada Town 20.47 56% 11.53 

38. Rajamundry Town 23.74 61% 14.45 

39. Tunl Town 1.49 67% 1.00 

40. Alampuram Town 4.84 65% 3.16 

41. Samalkot Town 1.90 81% 1.53 

42. Plthapuram Town 1.20 56% 0.67 

43. Peddapuram Town 3.88 61% 2.36 

44. Mandapeta Town 3.65 5?Ok 2.08 

45. RC Puram, Town 2.72 83% 2.27 

46. Srlkakulam Town 6.12 53% 3.23 

47. Palasa Town 1.80 20-Nov·02 72% 3.23 

48. Amadalavalasa Town 0.76 90% 0.68 

49. Ittchapatnam Town 1.02 73% 0.74 

50. Vlahakapatnam Town 52.81 62% 32.76 

51. Anakapalli 4.28 79% 3.37 

52. Bhijmli 0.44 89% 0.39 
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53. Vijaynagar 9.29 45% 4.20 

54. Bobili Town 1.76 61% 1.08 

55. Parvatipuram Town 1.48 55% 0.82 

56. Saluru Town 1.57 59% 0.93 

57. Warangal Circle 116.48 16-Jul·02 84% 97.66 

58. Nizamabad 4.89 89% 4.36 

59. Ramagundam 4.90 81% 3.99 

60. Karlmanagar 4.91 86% 4.24 

61. Khamam 4.n 25-Sep-02 93% 4.42 

62. Adilabad 4.46 83% 3.69 

63. Mancharial 3.71 84% 2.39 

84. Kophagudum 4.27 67% 2.85 

65. Jagltal· 3.89 88% 3.41 

66. Nirmal 3.87 82% 3.16 

67. Bodhan 3.37 98% 3.23 

68. Palvonacha 3.24 74% 2.39 

69. BeHampathy 1.66 79% 1.23 

70. Mandamany 0.95 26-Sep-Q2 83% 0.79 

71. Kamareddy 3.00 67% 2.82 

72. Sirpurkagh 1.63 80% 1.23 

73. Kotutal 1.35 96% 1.29 

74. Ellundu 2.26 69% 1.56 

75. Bhain .. 1.23 85% 1.05 

76. Tlrupatl Circle 251.42 16-Jul-Q2 82% 205.19 

77. Cudappa 8.M 100% 6.88 

78. Prodaatur 6.87 100% 5.87 

79. Guntur 21.63 74% 15.97 

80. TenaHi 7.12 89% 6.37 

81. Narasaraopeta 3.99 100% 3.99 
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82. Chilakalurpeta 2.93 104% 3.05 

83. Sattenapalll 2.12 105% 2.23 

84. Bapatla 2.57 2Q-Noy-02 104% 2.68 

85. Mangalglrl 2.69 100% 269 

86. Kunoor 2.56 102% 2.61 

87. Maeheri 1.91 105% 2.00 

88. Repalletown 2.62 87% 2.28 

89. Nellora 13.58 101% 13.69 

90. Kayalli 2.35 106% 2.47 

91. Gudur 1.83 106% 1.92 

92. Markapur 2.07 100% 2.07 

93. Kandukuru 2.26 101% 2.28 

94. Vljayawada 23.61 82% 14.58 

95. Jaggipetah 1.84 2Q-Nov-02 100% 1.84 

96. Machellipatanam 6.53 92% 5.99 

97. GudlYada 4.21 86% 3.80 

98. Nuzlvldu 3.11 100% 3.11 

99. IT pilot for 1 circle each of 4 12.90 0% 0.00 
DISCOMs 

100. Kuppam Concentrated area 6.80 2Q-May-03 25% 1.70 

101. Kuppam other area 15.20 44% 6~66 

Bihar (15) 854.05 26% 219.55 

102 PESU (East) Circle 41.87 60% 25.12 

103. Patna Circle 44.28 18-Jul-02 86% 29.03 

104. Muzzaftarpur Circle 80.63 63% 37.84 

106. PESU (Weet) Circle 81.70 7% 5.33 

106. Gaye Circle 80.35 17% 13.53 

107. Bhagalpur Circle 35.61 31% 10.97 

108. Chapra Circle 72.40 26-Sep-02 23% 16.90 
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109. Darbhanga Circle 59.86 41% 24.53 

110. Rohtas Circle 72.82 30% 21.85 

111. Saharan Clrcte 43.41 18% 7.68 

112. Purnea Circle 66.08 21% 13.93 

113. Add!. Metering for PESU (E), 81.02' 2D-Noy-02 9% 7.00 
Patna & Muzzaffarpur 

114. Darbhanga. Ph-II 30.28 12% 3.58 

115. DMSlSCADA for PESU (W) 20.40 2D-May-03 11% 2.26 

116. Munger Circle 63.44 2D-Sep-04 0% 

Chhattlagarh (07) 407.70 33% 133.28 

117. Bnaspur Circle 125.82 30% 38.00 

116. Raipur Circle 143.14 16-July-02 36% 51.23 

119. Rajnandgaon Circle 59.07 35% 20.89 

120. Durg City 13.33 36% 4.76 

121. Bhlllai City 15.81 2D-Noy-02 22% 3.42 

122. Raipur City 47.20 32% 14.98 

123. Jagdalpur 3.33 

Deihl (08) 922.61 94% 883.23 

124. East Delhi (BVPL) 136.14 25-Sep-02 93% 264.05 

125. West Deihl (BRPL) 148.56 

126. South Deihl (BRPl) 178.81 2D-Noy-Q2 95% 171.02 

127. Central Deihl (BVPL) 148.10 82% 121.91 

128. North-West Deihl (BVPL) 185.10 25-Sep-02 100% 184.40 

129. North & N-West Delhi 128.00 2D-Noy-02 95% 121.85 
(NDPL) 

Goa (07) 294.01 33% 96.55 

130. North Goa Circle 59.67 16-Jul-Q2 58% 34.63 

131. South Goa Circle 51.29 25-Sep-02 42% 21.46 

132. North Goa Ph-II 30.34 13% 4.00 

133. South Goa Ph-II 26.85 15% 4.09 
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134. Margao town 32.79 2()..Noy-Q2 50% 16.52 

135. Panjlm town 35.47 45% 15.85 

136. Improvement In North & 57.80 20-Sep-04 0% 0.00 
South Goa 

Gut-rat (13) 1083.22 82% 673.16 

137. Jamnagar Circle 92.88 88% 83.29 

138. Hlmmatnagar Circle 59.20 16-Jul·02 70% 41.25 

139. Sabannatl Circle 71.31 61% 43.22 

140. KutchlBhuj Circle 102.49 53% 54.52 

141. Bharuch Circle 48.08 420k 20.12 

142. Valud Circle 54.46 65% 36.65 

143. Surat Circle 120.75 58% 69.98 

144. Baroda Circle 59.26 25-Sep-02 84% 42.38 

146. Junagarh Circle 46.65 70% 32.09 

146. Bhavnagar Circle 69.11 61% 35.39 

147. Baroda City (SCADA) 30.38 2()"Sep-04 0% 0.00 

148. Surag Elec. Co. (1) 136.17 2()..Noy-Q2 69% 80.00 

149. Ahmedabad Elec. Co. (1) 202.48 77% 165.26 

H.ryan. (18) 431.95 49% 210.91 

150. Kamal Circle 97.79 57% 65.26 

151. Sonepat circle 27.57 16-JuI.Q2 76% 20.57 

152. Gohana 2.75 2()..May-03 104% 2.87 

153. Yamunanagar & Jagadhari 12.02 31% 3.78 

154. Thanesar 7.70 18% 1.41 

155. Kaithel 3.39 2()"Nov-02 20% 0.69 

158. Ambata 15.47 33% 5.06 

157. Rohtak 16.80 25% 4.24 

158. Bahadurgarh 10.35 31% 3.16 
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169. Hlaaar Circle 76.04 16-Jul.(l2 47% 36.81 

160. Faridabad Circle 118.02 42% 49.86 

161. Namual (Rewar!) 8.34 83°,4 4.00 

162. Bhtwanl 7.46 87% 6.01 

163. 81 ... 9.91 52% 6.16 

184. Hansl 1.72 2o-Noy-02 100% 1.72 

166. Hiuer-II 7.38 84% 4.70 

166. Fatehabad 5.49 67% 3.68 

167. Tohana 6.76 72% 4.16 

Jtwkhanct (08) 423.86 32% 136.80 

168. Ranchl Circle 108.75 42% 46.80 

169. Hazarlbagh Circle 92.06 16-Ju1-02 16% 14.39 

170. Dumke Circle 60.56 8% 6.06 

171. Jamahedpur, Ghatalla 62.63 69% 31.08 

172. Dhanbad 47.14 2Q.Noy-02 42% 19.72 

173. Deogarh 8.88 48% 4.23 

174. Katres, Chas, Jharla 22.82 2Q.Noy-02 28% 6.06 

175. Daltonganj, Garwe. Latheher 30.67 34% 10.56 

~(315) 1188.31 87% 798.89 

176. Belgaum Circle 148.31 80% 116.46 

1n. Bijapur Circle 119.11 16-JuI-Q2 78% 92.46 

178. Hubli Circle 239.74 26-Sep-02 72% 173.02 

179. Myaore Circle 163.91 16-July-02 82% 96.15 

180. Husen 10.64 25-Sep-02 11% 1.11 

181. Shlmoga 1.82 0% 0.00 

182. Bhadrawathi 1.07 0% 0.00 

183. Sagar 0.67 2o-S.p-04 0% 0.00 

184. Chikkamangalur 1.78 0% 0.00 

185. Holenaraslpura 0.29 0% 0.00 

186. Mangalore 17.34 8% 1.08 
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187. Udupi 8.85 0% 0.00 

188. Gulbarga & Bldar 68.65 25-Sep-02 63% 38.85 

189. Ralchur 13.56 42% 5.75 

190. Shahabad 1.32 20-Sep-04 0% 0.00 

191. Robertson Pet 7.76 30% 2.32 

192. Tumkur 16.22 67% 10.92 

193. Bangalore Circle 338.30 25-Sep-02 76% 268.06 

194. Davangere (Town) 9.93 46% 4.53 

195. Anekaf 5.47 0% 0.00 

196. Chandapura 6,01 20-Sep-04 0% 0.00 

197. Chltradurga 2.67 0% 0.00 

198. Chikballapur 1.50 0% 0.00 

199. Doddballapura 2.63 0% 0.00 

200. Ramanagara 1.19 0% 0.00 

201. Bangarpet 1.93 20-Sep-04 0% 0.00 

202. Harihar 0.70 0% 0.00 

203. Channapatna 0.88 0% 0.00 

204. Chintamani 1.77 0% 0.00 

205. Hosepet town 2.38 0% 0.00 

206. Baswakalyan town 1.18 0% 0.00 

207. Salary town 6.47 0% 0.00 

208. Koppal town 0.98 23-Mar-05 0% 0.00 

209. Yadgtr town 1.82 0% 0.00 

210. Ganavathl town 1.66 0% 0.00 

K .... '. (52) 863.63 30% 261.80 

211. Kasargocl Circle 36.94 93% 34.22 

212- Manjeri Circle 68.10 16-Jul-02 1000/0 68.10 

213. Pathanmathitta Circle 43.20 92% 39.70 
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214. Thlruvanathapuram 30.09 87% 20.04 

215. KoHam 15.75 62% 9.n 

21'. Cochln 80.00 63% 38.00 

217. Kozhlkkode 14.69 20-Nov-02 77% 11.28 

218. Kannur 18.47 42% 7.74 

219. Thal .... ry 11.n 28% 3.24 

220. Alappuzha 9.96 86% 8.56 

221. Neyyatinkara 2.99 27% 0.81 

222. Mavellikara 3.30 10% 0.34 

223. Sherthala 2.48 21% 0.51 

224. Chengannur 4.35 8% 0.36 

225. Kottayam 2.n 20% 0.65 

226. Thodupuzha 5.06 15% 0.78 

227. Palakkad 6.54 20-Sep-04 14% 0.91 

228. Shomur 2.32 3% 0.08 

229. Payannur 3.18 10% 0.32 

230. Ottapalam 2.48 2% 0.06 

231. Punalur 5.63 18% 1.02 

232. Kayamkulamm 6.56 5% 0.31 

233. Thrippunlthura 3.95 24% 0.94 

234. A1uva 6.17 12% 0.64 

235. Angamaly 6.22 7% 0.34 

236. Kalam .... ry 3.04 17% 0.62 

237. North Paravoor 4.12 14°,4 0.58 

238. Perumbavoor 5.35 4% 0.24 

239. Muvattupuzha- 7.03 7% 0.51 
kothamangalam 

240. KodungalhJr 4.24 2O-Sep-04 21% 0.89 

241. lrinjalakkuda 5.46 23"- 1.27 

242. Chalakkudy 4.97 25% 1.28 
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243. Guruvayur-chavakkad 5.63 14% 0.80 

244. Kunnamkulam 5.72 12"10 0.67 

245. Nedumangad 3.55 31% 1.09 

248. Thrl88ur 12.80 32% 4.04 

247. Attingal town 3.51 7% 0.24 

248. Varkala town 4.15 5% 0.19 

249. Paravur town 2.76 3% 0.09 

250. Chittur-Tathamang 2.28 6% 0.13 

251. Kalpena town 3.67 4% 0.13 

252. Koyllandl town 6.44 0% 0.02 

253. Vadakara town 7.83 2% 0.16 

254. Thallparamba town 7.74 1% 0.04 

266. Pala town 5.68 23-Mar-05 1% 0.03 

266. Changanacherry town 3.47 7% 0.23 

257. Mattanur town 2.89 0% 0.00 

258. Valkom town 3.72 2% 0.06 

259. Kuthuparamba town 3.15 2% 0.05 

260. Kochi town 149.35 0% 0.00 

281. Trlvandum-II 139.85 0% 0.00 

282. Kozikode-town-II 84.36 0% 0.00 

Madhya ' ..... h (48) 683.20 23% 150.66 

263. Gwallor Circle 86.40 16-JuI-02 32% 27.28 

264. Guna 3.81 47% 1.78 

266. Bhopal 60.16 42% 25.49 

266. Piparla 3.37 14% 0.48 

267. Itarasl 9.19 2Q-Nov.Q2 9% 0.84 

266. Hoahangabad 9.49 10% 0.93 

269. Harda 4.81 12% 0.59· 

270. Vidiaha 6.38 23% 1.46 
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271. Shlvpuri 5.73 2Q..May.Q3 18% 1.06 

272. Mandideep 5.88 19% 1.10 

273. Ashoknagar 2.22 23oMar-05 0% 0.00 

274. Betul 2.48 0% 0.00 

275. Khaniyadhana 0.29 0% 0.00 

276. Kolaras 0.46 0% 0.00 

2n. Poharl 0.13 0% 0.00 

278. Kama 0.68 0% 0.00 

279. Narwar 0.42 0% 0.00 

280. UHain Circle 98.76 16-Jut-02 21% 20.82 

281. Indore Circle 187.98 31% 51.73 

.282. Aatlam 10.24 1% 0.15 

283. Khandwa 8.32 2Q..Nov-02 1% 0.10 

284. Burahnpur 10.80 3% 0.28 

285. Dew .. 22.86 1% 0.20 

286. khargone 3.78 1% 0.05 

287. Dhar 3.02 2Q..May-03 2% 0.06 

288. Neem~h 4.88 2% 0.10 

289. Mandaaur 6.24 1% 0.06 

290. Sahajapur 3.64 23-Mar-QS 0% 0.00 

291. Shujalpur 2.46 0% 0.00 

292. Sagar 5.59 15% 0.85 

293. Damoh 4.98 15% 0.73 

294. Katni 11.91 16% 1.91 

295. Shahdol 2.58 9% 0.23 

296. Narsinghpur 1.63 21% 0.35 

297. Jabalpur 31.89 20-NoY-02 11% 3.60 

298. Manela 1.45 23% 0.34 

299. Satna 4.40 25% 1.0& 
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300. Chhlndwara 5.11 26% 1.34 

301. Slwnl 3.24 24% 0.77 

302. Reewa 15.56 9% 1.42 

303. Balaghat 2.80 19% 0.53 

304. Waldhan 2.12 29% 0.61 

305. Chhatarpur 4.41 10% 0.42 

308. Panna 2.30 12% 0.28 

307. Tlkamgarh 2.31 2Q-May-03 8% 0.19 

308: Orchha 4.84 5% 0.23 

309. Nlwarl 10.90 3% 0.29 

310. Morwa 1.87 50% 0.94 

Maha,.ahtra (35) 2231.58 33% 742.36 

311. Ratnaglrl Circle 40.76 37% 15.19 

312. Sindhudurg Circle 35.11 36% 12.81 

313. Osmanabad 7.19 18-Jul-02 57% 4.13 

314. Sholapur Circle 58.15 50% 29.32 

315. Jalgaon Circle 35.11 31% 10.89 

316. N.elk Circle 106.44 41 0,," 44.14 

317. Latur Circle 79.34 28% 22.40 

318. Nagpur Circle 80.12 260"" 20.79 

319. Aurangabad Circle 83.85 25-Sep-02 67% 57.33 

320. Ahmednagar Circle 70.57 38% 26.79 

3.21 Amrawatl Circle 96.29 64% 61.21 

322. Amrawatl City 7.66 29% 2.20 

323. Kolhapur 33.38 46% 15.40 

324. Malegaon 27.50 59% 16.27 

325. Pune 100.50 2Q-Nov-02 46% 46.28 

326. Plmpri-Chinchwad 28.29 23% 6.60 

327. Sangli 4.44 26% 1.09 

328. NandedIWaghala 3.98 16% 0.65 



217 WriI/ItH1 AnswtllS AGRAHAVANA 18.,1827 (Sska) 218 

2 3 4 5 6 

329. Nasik City 70.00 20-May-03 19% 12.99 

330. Nagpur City 170.00 25% 41.82 

331. Buldhana 2.40 0% 0.00 

332. Akola 11.99 0% 0.00 

333. Shandara 0.68 20-Sep-04 0% 0.00 

334. Shegaon 1.93 0% 0.00 

335. Ulhasnagar 7.15 0% 0.00 

336. Khamgaon 2.50 0% 0.00 

337. Malkapur 2.23 0% 0.00 

338. Yeotmal 2.69 2D-Sep-04 0% 0.00 

339. Dombivali 6.59 0% 0.00 

340. Thane City 126.87 0% 0.00 

341. Mulund & Bhandup 72.60 0% 0.00 

342. BEST Phase-I 43.66 25-Sep-02 100% 43.66 

343. SCADA in BEST 96.07 2D-Nov-02 73% 69.92 

344. BEST Phase-II 164.90 23-Mar-05 34% 55.79 

345. BSES, Mumbal (1) 550.74 28-Nov-03 23% 125.89 

Orl ... (7) 592.22 9% 51.68 

346. Burla (WESCO) 87.65 8% 6.94 

347. Balasore (NESCO) 101.81 7% 7.33 

348. Berhampur (SOUTHCO) 106.03 6% 6.83 

349. Bhubnesnwar (CESCO) 113.74 2D-May-03 10% 11.34 

350. Cuttack (CESCO) 57.85 13% 7.37 

351. Pradeep (CESCO) 67.21 9% 6.05 

352. Dhenkanal (CESCO) 57.93 10% 5.82 

Punjab (26) 715.57 33% 238.67 

353. Mohali Circle 25.52 51% 13.01 

354. Khanna Circle 68.17 25-Sep-02 33% 22.n 

355. Patiala Circle 64.61 68% 43.68 
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356. Amritsar City 47.39 31% 14.81 

357. Amritsar Sub Urban 93.83 34% 32.26 

358. Bathinda City 12.93 41% 5.36 

359. Ludihana West City 94.68 27% 25.89 

360. Jalandhar City 108.82 2o-Noy-02 29% 31.25 

361. Pathankot City 11.71 224',4 2.57 

362. Ludihana City East 80.03 30% 23.85 

363. Moge City 12.54 31% 3.83 

364. Batala City 15.53 24% 3.73 

365. Muktasar City 7.70 37% 2.87 

366. Abohar 11.35 11% 1.27 

387. Taran Taran 3.44 42% 1.45 

368. Firozpur town 6.48 2o-May-03 23% 1.47 

369. Nakador 2.94 16% 0.48 

370. Shokat 2.21 58°,4 1.29 

371. Gurdaspur 4.80 78% 3.74 

372. Maler1<otla 5.78 17% 0.98 

373. Bamala 5.81 2% 0.14 

374. Sangrur 4.87 2o-Sep-04 5% 0.23 

375. Fazilka 3.55 18% 0.65 

376. Jagraon 5.05 10% 0.52 

3n. H08hlarpur 9.74 8% 0.60 

378. Dhuri 6.19 0% 0.00 

AaJaathlln (29) 1193.25 54% 645.96 

379. Jodhpur Circle 204.78 16-Jul-02 49% 100.34 

380. Jodhpur City 52.95 25-Sep-02 75% 40.11 

381. PaH 8.26 58% 4.83 

382. Barmar Urban 13.31 59% 7.83 

383. Sri Ganganagar 18.56 2o-Nov-02 73% 13.60 
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384. Bikaner City Urban 35.79 75% 26.87 

386. Blkaner Rural 25.65 44% 11.19 

386. Alwar Circle 147.98 16-JU/-02 43% 63.53 

387. Jaipur Circle 2n.OO 53% 147.36 

388. Kota Circle 79.44 58% 46.05 

389. Kota City 22.36 25-Sep-02 88% 19.18 

390. Bharatpur 16.93 78% 12.43 

391. Jhalawar Circie 45.55 104% 47.36 

392. Jhunjhunu Circle 67.72 16-Jul-02 74% 50.35 

393. Bhilwara Circle 68.00 25-Sep-02 6QO~ 40.94 

394. Ajmer 15.58 34% 5.31 

395. Beawar 8.09 2o-Nov-02 22% 1.79 

396. Kishangarh 8.44 63% 5.32 

397. Udaipur 39.08 2o-Sep-04 3% 0.98 

398. Nagpur City 3.98 0% 0.00 

399. Merta City 2.74 0% 0.00 

400. Chlttorgarh Town 5.98 0% 0.00 

401. Nimahera Town 3.84 0% 0.00 

402. Sikar Town 6.47 23-Mar-05 0% 0.00 

403. Nathdwara town 3.08 0% 0.00 

404. Kankroli town 2.23 OOk 0.00 

405. Dungarpur Town 2.93 0% 0.00 

406. Banswara Town 5.02 0% 0.00 

407. Fatehpur City 2.51 OOk 0.00 

Tamil Nadu (41) 948.12 79% 747.67 

408. Pudukkottal Circle 84.32 86% 55.33 

409. Coimbatore Circle 70.26 16-Ju/-02 104% 73.12 

410. ViHupuram Circl~ 103.08 72% 74.41 
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411. Coimbatore Metro 22.95 75% 17.30 

412. Salem (Urban) 31.07 67% 20.82 

413. Chingleputtu EDU 52.26 25-Sep-02 65% 33.81 

414. Erode (Urban) 13.83 67% 9.29 

416. Tlrunelvelll (Urban) 12.11 89°.(0 10.72 

416. Madurai Metro 17.21 76% 13.37 

417. Chennal Circle 419.97 85% 357.54 

418. Trichy 18.25 95% 17.28 

419. Kancheepuram 8.14 93% 7.56 

420. Tlruvanur and Tlruthanl 3.10 76% 2.35 

421. Namakkal 2.68 88% 2.37 

422. Sankari Indl. Town 9.35 72% 6.74 

423. Tiruchengode 2.57 57% 1.47 

424. Edapady 0.72 2o-Nov-02 75% 0.54 

425. Kumarapalayam 1.39 55% 0.77 

426. Cuddalore 2.69 79% 2.12 

427. Chldambaram 1.46 93% 1.36 

428. Virudhachalam 3.09 57% 1.76 

429. Panruti 1.65 87% 1.44 

430. Nellikkuppam 0.76 100% 0.76 

431. Kurinjipady 1.30 100% 1.30 

432. Udumalpet 65.00 53% 34.14 

433. Dharmapuri Town 1.17 0% 0.00 

434. Karur Town 0.67 0% 0.00 

435. Nagapattinam Town 0.92 0% 0.00 

436. Ramnad Town 0.75 23-Mar-05 0% 0.00 

437. Thanjavur Town 2.06 0% 0.00 

438. Thiruvurur Town 0.70 0% 0.00 

439. Udhaga Town 1.15 0% 0.00 

440. Virudhunagar Town 0.95 0% 0.00 
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441. Dlndlgul Town 141 0% 0.00 

442. Krishnaglri Town 0.86 0% 0.00 

443. Naagercoll Town 1.73 0% 0.00 

444. Tlruanamalal Town 2.07 23oMar-OS 0% 0.00 

445. Thoothukudi Town 1.67 0% 0.00 

448. Vellore Town 1.69 0% 0.00 

447. Shiv Ganga Town 0.53 0% 0.00 

448. Peramblure Town 0.58 0% 0.00 

Uttar Prad •• h (38) 1091.30 16% 169.76 

449. Moradabad Circle 35.02 16-Jul-02 54% 18.93 

450. Dist. Automation In Moradabad 22.05 2o.Noy-02 OOk 0.00 

451. Muzaffamagar 50.19 2o.May-03 37% 18.33 

452. Muzzaffamagar Ph-II 3.24 0% 0.00 

453. Ghazlabad 33.40 10% 3.44 

454. Bagpat 14.29 8% 1.21 

455. Meerut 26.62 2O-Sep-04 10% 2.64 

456. Saharanpur 19.05 19% 3.54 

457. Rampur 13.33 11% 1.42 

458. Amroha-Gajraula 14.61 8% 1.14 

459. Bulandshar-Khurja 14.16 2o.Sep-04 9% 1.26 

460. Nolda 15.43 6% 0.93 

461. Sambhal (Moradabad) 7.95 14% 1.10 

462. Noida Phase II 49.99 23-Mar-05 2% 0.93 

463. Gorakhpur Circle 37.73 16-Jul-02 56% 21.03 

464. Allahabad Circle 77.79 2o.Noy-02 28% 21.66 

465. Varanasl Circle 84.76 27% 23.03 

466. Bareilly Circle 45.23 16-Jul-02 38% 17.37 

467. Faizabad+Ayodhya 19.83 2o.Noy-02 39% 7.76 

468. Shahjahanpur 42.36 2o.May-03 7% 3.01 
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469. Raibareli 27.75 2o-Sep-04 12% 3.20 

470. Sultanpur 28.09 13% 3.59 

471. Hardol Town 19.08 23-Mar-05 OOk 0.00 

472. Badaun & Ujhan/ 18.62 3-Aug-Q5 0010 0.00 

473. AI/gam 28.57 3% 0.83 

474. Mathuraa-Vrlndavan 23.81 1% 0.25 

475. Jhansi 23.56 2o-Sep-04 1% 0.25 

476. Etah 10.49 0% 0.00 

4n. Malnpuri 10.41 0% 0.00 

478. Etawah Town 17.56 0% 0.00 

479. Agra Town 86.11 2% 2.08 

480. Ferozabad Town 38.31 23-Mar-05 2% 0.72 

481. Slcohabad Town 19.84 0% 0.00 

482. Agra Urban 22.04 0% 0.00 

483. 8 Towns under Manlpurl Dist. 26.73 0% 0.00 

484. Kanpur (KESCO) 64.28 2o-Nov-02 16% 10.11 

Weat Sengal (21) 442.20 35% 154.46 

485. Howrah Circle 46.09 68% 32.69 

486. 24 Pargana(S) Circle 47.12 16-Jul-02 82% 38.51 

487. Bidhannagar Circle 31.20 66% 20.63 

488. Krishnanagar 8.29 66% 5.46 

489. Shantipur 5.60 30010 1.70 

490. Nabadwip 4.80 36% 1.72 

491. Jaipaigurl Phase-I 21.02 2o-May-03 52% 10.99 

492. Burdwan 18.66 46% 8.62 

493. Jamurla 3.36 36% 1.22 

494. Kulti 5.66 46% 2.52 

495. Raniganj 4.16 37% 1.54 
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496. Haldia 13.90 2% 0.33 

497. Burdwan Phase t.I 12.97 5% 0.71 

498. Jalpaiguri Phase II 109.37 13% 14.09 

499. Asansol 21.01 16% 3.32 

500. Sligurl Circl. 46.54 29-Nov-Q3 8% 3.50 

501. GIS mapping of power 6.05 9% 0.64 
NIW In W.B. 

502. Augmentation of DIY. 6.47 98% 6.36 
computer centres 

503. Automation of distribution 0.35 0% 0.00 
system of Jadhavpur Univ. 

504. Creation of IT and 5.08 23oMar-05 0% 0.00 
Communication Infrastructure 

505. Zonal Data Storage and 22.60 23-Mar.()5 0% 0.00 
Call Centre 

Total for Non-Special States 15804.93 46% 7228.51 

Special Category Stat •• 

A •• am (15) 650.73 14% 90.46 

506. Dibrugam Circle 29.41 16-JuI-02 13% 3.86 

507. Jomat Circle 34.28 14% 4.72 

508. Sibsagar Circle 45.46 25-Sep-02 12% 5.42 

509. North Lakhimpur Circle 58.62 23oM.r·OS 0% 

510. Guwahatl·1I Cirole 20.39 16-Jul-02 15% 3.00 

511. Bongaigaon Circle 32.26 25-Sep-02 21% 6.78 

512. Guwahati-I Circle 69.94 25-Sep-02 170.4 12.09 

513. Rangia Circl. 52.70 2O-Nov-02 17% B.89 

514. Mangoldoi Circle 31.46 2Q-May-03 22% 6.88 

515. Kokrajhar Circle 34.33 2Q-May·03 170.4 5.93 

516. Cachar-I Circle 50.01 25-Sep-02 13% 6.65 

517. Nagaon Circle 59.63 25-Sep-02 22% 13.03 

518. Tezpur Circle 55.23 2Q-Nov-02 13% 6.94 

519. Cachhar-II Circle 32.25 2O-Nov-02 19% 6.27 

520. KANCH Circle 44.76 23oMar-05 0% 0.00 
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Arun.chal Prade.h (4) 82.69 7% 5.60 

521. MIAO Circle 22.49 12% 2.77 

522. DIRANG Circle 17.60 2Q-Nov-02 11% 1.85 

523. Naharlagun Circle 23.90 0% 0.10 

524. Pasaighat Circle 18.70 2Q-May-03 5% 0.88 

Himachal Prade.h (12) 322.78 47"10 152.08 

525. Shimla Circle 22.99 74% 17.10 

526. Solan Circle 20.55 16-Jul-02 58% 11.92 

527. Nahan Circle 24.46 53'Yo 12 .. 93 

528. Hamirpur Circle 32.48 64% 20.84 

529. Una Circle 22.02 40% 8.90 

530. Mandi Circle 40.61 27% 10.92 

531. Rampur Circle 32.88 41% 13.35 

532. Rohroo Circle 14.83 71% 10.52 

533. Bilaspur Circle 25.94 2Q-May-03 36% 9.25 

534. Kangra Circle 27.24 43 11.75 

535. Dalhousie Circle 27.28 50% 13.63 

538. Kullu Circle 31.50 35% 10.97 

Jammu • Kashmir (6) 1100.13 25% 270.16 

537. Jammu-I Circle 174.07 20-May-03 51% 88.99 

538. Shrinagar I & II Circle 227.03 35% 79.37 

539. Jammu-II Circle 145.55 2Q-Sep-04 25% 36.47 

540. Batote Circle 95.62 34% 32.16 

541. North Circle, Sopore 240.08 23-Mar-05 4% 9.41 
(Baramula & Kupawara) 

542. Bijbehara (Anantnag 217.78 11% 23.76 
and Pulwama) 

Manlpur (5) 1:41.62 2% 2.67 

543. Manipur-I 10.13 16-Jul-02 26% 2.67 
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544. Bishnupur 16.35 0% 0.00 

545. Chur Chandpur 16.41 20-Sep-04 0% 0.00 

546. Greater Imphal 84.ee 0% 0.00 

447. Tahoubal 14.07 0% 0.00 

Meghalaya (9) 227.43 11% 25.57 

548. Tura Town 6.77 20-Nov-02 31% 2.09 

549. Jowai 2.52 28% 0.70 

550. Shillong 15.70 2Q-Nov-02 57% B.95 

551. Shillong (Outer) 15.97 20-May-03 31% 5.00 

552. Central 59.53 0% 0.09 

553. Garo Hills 36.21 2Q-Sep-04 0% 0.09 

554. Shillong (SCADA) 21.12 0% 4.84 

555. Westem (SCADA) 17.99 22"- 4.01 

556. Jaintla Hills 51.62 23-Mar-05 0% 0.00 

Mlzoram (7) 108.74 27% 28.96 

557. Mizoram Ph-I 9.77 16-Jul-02 87% 4.48 

558. Aizwal 20.43 51% 10.35 

559. Chammphai 15.21 20-May·03 37% 5.56 

560. Metering in balance Mlzoram 12.50 37% 4.57 

561. Lunglei Power Circle 14.91 0% 0.00 

562. Project Circle 15.05 2Q-Sep-04 0% 0.00 

563. T ransmiasion 20.B7 0% 0.00 

Nagaland (3) 122.27 19% 23.61 

564. Nagaland Phase· I 8.B1 16-Jul-02 100% 8.81 

565. Nagaland Phase-II 38.58 2()'Nov-02 40% 14.80 

566. Nagraland Phase-III 78.88 23-Marh-05 0% 0.00 

Sikklm (4) 164.19 77% 126.82 

567. Phase-I B.06 20-May-03 100'Yo B.06 
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568. Phase-II 52.78 

569. Sikkim (Supplementary) 91.26 

570. SCADA in Gangtok 12.10 

Trlpur. (7) 146.74 

571. Tripura Ph-I 13.27 

572. Agartala Phase-I 14.27 

573. Kumar Ghat Circle 27.33 

574. Outer Agartala 19.60 

575. Udaipur 29.63 

576. Agartala Phase-II 23.65 

5n. Dhilai Circle 18.99 

Ultaranchal (6) 310.08 

578. Rudrapur Circle 101.03 

579. Dehradun Circle (Ut 32.13 

580. Roorkee Circle" 75.66 

561. Srinagar EDC 54.88 

582. Ranikhet 18.24 

583. Dehradun Circle (R) 28.15 

Total for Special category States 33n.4O 

All India 19182.33 

(Tl'III1$/stionj 

Rural Electrification 

2574. SHRI ILYAS /~ZMI: 
SHRI ALOK KUMAR MEHTA: 
SHRI DANVE RAOSAHEB PATIL: 
SHRI B. MAHTAB: 
DR. K. DHANARAJU: 
SHRI NIKHIL KUMAR: 
SHRIMATI KARUNA SHUKLA: 
SHRI RAGHUNATH JHA: 
SHRI RAVICHANDRAN SIPPIPARAI: 
SHRI SANTOSH GANGWAR: 
SHRI RAGHUVEER SINGH KOSHAL: 

4 5 6 

20-Nov-02 100% 52.77 

72% 65.99 

00.4 0.00 

10% 14.35 

16-JuI-02 49% 6.54 

20-May-03 51% 7.23 

0% 0.00 

20-Sep-04 0% 0.00 

2% 0.58 

23-Mar-Q5 0% 0.00 

0% 0.00 

58% 180.12 

520/0 52.75 

56% 18.10 

20-Nov-02 53% 40.07 

71% 38.74 

53% 9.65 

74% 20.81 

27% 920.40 

42% 8148.91 

SHRI M.K. SUBBA: 
SHRI JASWANT SINGH BISHNOI: 
SHRI K.C. PALANISAMY: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government is aware that Rural 
Electrification Programme has not been progressing as 
envisaged in the National Common Minimum Programme 
of the Government; 

(b) If so, the details thereof along with the reasons 
therefor; 
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(c) whether eeveral villages in varioue diatricta of the 
country particularly in Uttar Pradeah have not been 
electrified so far under various schemes of Rural 
Electrification Programme viz. Minimum Need Programme 
(MNP), Pradhan Mantrl Gramodaya Yojana (PMGY), 
Accelerated Rural Electrification Programme (AREP), Rajiv 
Gandhi Grameen Vidyutlkaran Yojana (RGVY), etc.; 

(d) if so, the details thereof and reasons therefor; 

(e) the steps taken/proposed to be taken and the 
directives issued to the State Govemments to oomplete 
the electrification work within the stipulated time; 

(f) whether the Govemment has set up any monitoring 
agency to watch the working of rural electrification 
programme in each State; and 

(g) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
and (b) Govemment of India has Introduced Rajiv GandhI 
Grameen Vldyutlkaran Yojana (AGGVY) in April 2oo~ 
scheme for rural electricity Infrastructure and houeehold 
electrification for attainment of National Common MInimum 
Programme (NCMP) goal of providing access to electricity 
to all households by 2009. 

This scheme is covering un-electrified villages as well 
as electrified villages having un-electrified households. It 
is being implemented in all the states except Goa which 
has refused to partiCipate. The scheme aima at creating 
revenue sustainable rural electriCity infrastructure which 
will see to it that each block has one sub-station, each 
village a distribution transformer and set up Decentralize 
Distribution Generation (DOG) and supply where grid 
connectivity is either not feasible or coat effective. 90"10 
of the project cost will be given as capital subsidy and 
balance 10% as soft loan. Free connections wlH be given 
to Below Poverty Line households. 

The Aural Electrification programme has gained 
momentum with the introduction of RGGVY in the country. 
A total number of 178 projects covering 182 dIetrIctaf 
51037 un-electrified villagesl6472006 rural households at 
the cost of Rs. 5860.92 Crore have been approved till 
date. The Govemment of India has fixed target for 
electrification of 10,000 villages during the current financial 
year against which 1419 villages have already been 

reported efectrlfled under RGGVY upto November, 2005 
of which 898 villages belong to Uttar Pradesh. The state-
wise and dlstrtct-wlse detalle of such villages reported 
electrified are given as statement-I. 

(c) and (d) Govemment of Indta has implemented a 
number of schemes for rural electrification programme 
which are as under: 

(i) Minimum Needs Programme (MNP) 

(iI) Prime Minister Gramodaya Yojana (PMGY) 

(iii) Kutlr Jyoti 

(iv) Accelerated Rural Electrification Programme 
(AAEP) 

(v) Accelerated Electriflc::ation of One lakh villages 
and One crore households. 

The progress of village electrification during the last 
three years atate-wise is enclosed as statement-II. 

The states were finding It difficult to implement the 
schemes which were having either 1000/0 loan component 
or were providing only one component of electricity 
distribution. They were In fact reluctant to take up rural 
electrification work as they were not recovering the coat 
of power under the schemes. Difficulties were faced under 
PMGY on account of no clear cut earmarking of 
percentage of funds for rural electrification. The States 
had discretion of utilizing the funds for different 
components as per their own priorities. It was felt that 
comprehensive rural electrification programme was 
required to take care of:-

(i) Development of rural electrification infrastructure 
in rural areas. 

(II) Increase the viability of rural electricity 
infrastructure by covering all BPl families. 

(III) To set up a unHorm village Infrastructure at block 
level to cater to non domestic demand of power. 

(iv) Definition of village electrification aIao changed. 

Consequently the Govemment of India has introduced 
RGGVY in April 2005 which takes care of all the above 
issues 88 given in reply to parts (a) & (b) above. 

(e) Govemment of India targets to electrify all vlUages 
by 2009 under RGGVY. The echeme prov1de8 for 90% 
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of project cost as capital subsidy. Moreover the scheme 
Is revenue sustainable. Nodal agency for Implementation 
of the scheme is Rural Electrification Corporation (REC). 
Services of the Central Public Sector Undertakings are 
being provided not only for assisting in formulation of the 
projects, but also in the execution and implementation of 
the projects. Under RGGVY's franchisees system, bulk 
supply tariff has been incorporated and the states are 
being mandated to Implement in parallel to ensure revenue 
neutrality for the state utilities. 

Request has been made to all the states to notify 
rural areas so as to get maximum advantage of the 
scheme. Five states have notified their rural areas. 

The nodal agency has circulated draft franchisee 
documents besides the above mentioned documents to 
states for formulating their franchisee system. States and 
Implementing agencies State Electricity Boards, DISCOMS, 
CPSUs, have been asked to nominate their nodal officer 

who will be aolely reaponalble for implementation of the 
acheme In their area. 

(f) and (g) States have been asked to set up 
monitoring system for the scheme at State level, District 
level (District Committees) and village level. 

States have been advised to constitute District 
Committees as per the provisions of the Electricity Act, 
2003. States have also been advised to associate elected 
representatives including the Members of Parliament in 
the Dtstrlct Commltteea. 

Monitoring Committee has been set up in the Ministry 
of Power constituting Plannl~ CommiSSion, Ministry of 
Panohayatl Raj, Ministry of Rural Development, Ministry 
of Non-Conventional Energy Sources and Ministry of 
Finance. Besides the above, Ministry Is holding meetings 
on regular basis with Central Public Sector Undertakings 
and State Electricity Boards/DISCOMS (Distribution 
Companies) and REC. 

SllMlMnt I 

AbslMcts of list of vll/8IJtIS MIctrIfitHI undtlr RGG IIY up to NovtJmbtlr, 2005 In 
1M SM_ 01 Uttar Pl'lldtIsh lind Blhsr 

SI.No. State Implementing Agency Name of 
districts covered 

2 3 4 

1. Uttar Pradesh Powergrid Rae Barell 

Powergrld Deoria 

Powergrid Mau 

Powergrid BaHia 

Powergrid Kushlnagar 

Powergrid Azamgarh 

Powergrid Sultanpur 

Total 

2. Uttar Pradesh Pachinanchal WNL Meerut BlJnor 

Pachinanchal WNL Meerut MorIdabad 

Pachlnanchal WNL Meerut Jyotiba Phule Nagar 

Pachinanchal WNL Meerut Ghaziabad 

Number of 
villages 

5 

125 

16 

6 

18 

3 

31 

243 

442 

14 

40 

19 

8 

Cumulative 
total 

6 

442 
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Pachlnanchat VVNL Meerut BhulandIhahar 17 

Total 119 561 

3. Uttat' Pradesh Dakahinanchal WNL Agra Allgam 5 

Dakahlnanchai WNL Agra Hathra 5 

Dakshinanchal VVNL Agra Mathura 4 

Daklhlnanchal WNL Agra ArIa 3 

Dakshlnanchal VVNL Agra Arlzabad 23 

Dakshinanchal WNL Agra Etah 7 

Dakshlnanchal WNL Agra Malnpurl 5 

Dakshinanchal WNL Agra Farrukhabad 4 

Dakshlnanchal WNL Agra KannauJ 5 

Dakshlnanchal WNL Agra Etawah 6 

Dakahinanchal WNL Agra Auralya 6 

Dakshinanchal WNL Agra Kanpur Dehat 3 

Dakahinanchai VVNL Agra Kanpur Nagar 4 

Dakahinanchal WNL Agra Jalaun 8 

Dakshlnanchal WNL Agra Jhanal 9 

Dakshinanchal WNL Agra Lalltpur 0 

Dakshinanchal WNL Agra Mahoba 0 

Dakshlnanchal VVNL Agra Banda 10 

Total 107 668 

4. Uttar Pradesh Madhayanchal WNL Lucknow Budaun 21 

Madhayanchal WNL Lucknow Bahralcl\lShrawasti 11 

Madhayanchal WNL Lucknow Gonda 6 

Madhayanchal WNL Lucknow Ambedkar NagarlFaizabad 8 

Madhayanchal WNL Lucknow Balrampur 2 

MacI'Iayanchal VVNL Lucknow Barabanki 5 

MacIlayanchal VVNL Lucknow BareiIy 4 

Macllayanchal VVNL Lucknow Plllbhlt 8 
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Macl1ayanchal WNL Lucknow Shahjahanpur 8 

Madhayanchal WNL Lucknow Kheri 5 

Madhayanchal WNL Lucknow Hardoi 5 

Macilayanchal VVNL Lucknow UMao 5 

Madhayanchal WNL Lucknow Lucknow 5 

Total 93 761 

5. Uttar PradeIh Poorvanchal WNL Varanasi Fatehpur 16 

Poorvenchal WNL Varanui Pratapgarh 7 

Poorvanchal WNL Varanasl Kauahambl 8 

Poorvanchal WNL Varanui Allahabad 14 

PoorvanchaJ WNL Varanaal Sidharthnagar 7 

POOIVanchal WNL Varanaai Buti 7 

Poorvanchal WNL Varanul Sent Kabimagar 6 

Poorvanchal WNL Varanaai Maharajganj 7 

Poorvanchal VVNL Varanaai Gorakhpur 18 

Poorvanchal WNL Varanaal Jaunpur 8 

POOIVanchal WNL Varanasi Ghazipur 15 

Poorvanchal WNL Varanaal Chandaull 7 

Poorvanchal WNL Varanasl SantI Ravldaanagar 5 

Poorvanchal WNL Varanasl Mlrzapur 8 

Poorvanchal WNL Varanasl Sonbhadra 4 

Total 137 898 

Total (UP) 898 

8. Bihar Powergrld Vaiahali 248 

7. BIhar Powergrid Muzaffarpur 273 

Total (Bihar) 521 1419 

Grand Total 1419 

T'he8e vUlagea we,. covered under erstwhile GOI scheme, "MNP", which hili aInce been merged with 

RGGVY. The revl88d echeme8 ... per norma of RGGVY, ... awaited from PowergrId Corporation of India (PGCIL). 1he implementing 
agency In VaI8haII & Muzaffar DIatrIct. of BIhar. 
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S!.No. StatellUT. 2002·2003 2003-2004 2004-2005 2OO6.oe Total during !he 
(Upto Stptember, 05) plan 

2 3 4 6 e 7 

1. Andhra Pradesh • • • • • 
2. Arunachal Pradesh Nil 189 88 NA 2" 
3. Aaaam 9 42 289 NA 320 

4. Bihar 94 118 134 32 378 

6. Jharkhand 

8. Goa • • • • • 
7. Gujarat • • 7 • 7 

8. Harya". • • • • • 
9. Himachal Pradesh Nil 6 Nil 7 

10. Jammu and Kuhmlr 5 3 NA 9 

11. Kamataka 3 5 Nil Nil 8 

12. KeraJa • • 0 • • 
13. Madhya Prad .. h 94 74 Nil Nil 168 

14. Chhattisgarh (') 120 219 62 31 432 

15. Maharashtra • • 0 • • 
16. Manipur 6 9 4 3 22 

17. Meghalaya 177 544 474 NA 1195 

18. Mizoram Nil 4 Nil NA 4 

19. Nagaland • • 0 0 • 
20. Oriasa 271 195 NA NA 466 

21. Punjab 0 • • 0 0 

22. Rajasthan 482 352 204 10 1048 

23. Sikkim • 0 0 0 0 

24. Tamil Nadu 0 0 • • • 
25. Tripura 2 3 1 NA 6 
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26. Uttar Pradesh 279 

27. Uttaranchal (I) 218 

28. West Bengal 866 

Total (States) 2826 

Total (UTs) 0 

Total (All India) 2826 

Nota: Target not finalized . 
• Cent percent village .Iectrlfled 
N.A.-Not available 
(j) Newly constituted stat .. In 2000-01 
Source: Central Electricity Authority (CEA) 

Import COlt In Price. 01 Petr~Product. 

2575. SHRI AAJIV RANJAN SINGH MLALAN": 
SHRI RAMJI LAL SUMAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the excise duties on petrol, diesel, LPG 
and kerosene are determined on the basis of Import cost; 

(b) If so, the assessment of the Import costs of the 
said products for excise duty during September to 
November, 2005; 

(c) whether LPG and kerosene are made available 
to the customers in the country at prices lower than the 
Import costs; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Kerosene for Public Distribution System (PDS) and LPG 
for domestic house hold consumers are exempt from 
excise duty. Petrol and diesel attract excise duty of 
8%+Rs. 13.00 per litre and 8%+Rs. 3.25 per litre 
respectively. Ad vlliongm component of excise duty on 
petrol and diesel on ex-factory price declared by the oil 
refineries. 

(c) and (d) Ministry of Petroleum and Natural Gas 
has reoorted that: 

4 

231 

454 

338 

2781 

0 

2781 

5 6 7 

1516 NA 2026 

466 NA 1138 

652 93 1949 

3884 169 9460 

0 0 0 

3884 169 9460 

(i) domestic retail sale prices of kerosene for Public 
DIstribution System (PDS) and LPG for domestic 
household consumers are lower than the import 
parity prices of these products; 

(II) despite increase In intematlonal prices there has 
been no Increase In retail sale prices of LPG 
for domestic household since November, 2004 
and Kerosene (PDS) since April, 2002. 

State ElectrIcIty Boardl 

2576. SHRI RAJNARAYAN BUDHOLlYA: 
SHRI M. SREENIVASULU REDDY: 
SHRI V.G. MAHAJAN: 
SHRI SITA RAM SINGH: 
SHRI PARSURAM MAJHI: 

Will the Minister of POWER be pleased to state: 

(a) whether the Govemment has reviewe(Uproposes 
to review the working of the State Electricity Boards 
(SEBs); 

(b) if so, the details thereof; 

(c) If not, the reasons therefor; 

(d) whether the Government proposes to evolve any 
mechanism to monitor the functioning of'SEBs; 

(e) if so, the details thereof; 
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(f) whether 80me SEea have been able to reduce 
the cash 108888 during 2004-05 and 2005-06; 

(g) If 80, the details thereof; and 

(h) the extent to which the loues of SEBa Ia likely 
to mitigate? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (e) The Union Government hu been undertaking rating 
exercise of power sector In various States by Independent 
rating agencl •• to evaluate the performance of the States. 
This exercise is carried out annually for a State as a 
whole. The result of rating exercise of year 2005 are 
enclosed as statement· I. 

(f) to (h) The trend of Increasing commercial 1088es 
of Power Utilities has been arre8ted after 2001·02. The 
commercial 108ses (without 8ubsldy) In State Power 
UtilitJes had Increased from Rs. 4,560 crores during 1992· 
93 to Rs. 25,259 crores during 2000-01. According to 
data complied by Power Finance Corporation, the losses 
of Utilities have reduced from Rs. 27,068 crore8 In 
2001·02 to Rs. 20,623 crores In 2003-04. The detail of 
commercial 1088e8 In variou8 States Is given in 
statement· II enclosed. 

Losses have been coming down in large number of 
States. However, in certain States, there has been slight 
increase in losses in year 2003·04. In Jharkhand, losses 
have been Increasing continuously. 

These figures are complied by the PFC on the basis 
of annual audited accounts of the utilities. Last publication 
of PFC has given figure8 up to year 2003-04. 

SI.No. 

1. 

2. 

3. 

Power StlCfor Rating 

States 

2 

Andhra Pradesh 

Gujarat 

Delhi 

Total (100) 
March, 2005 

3 

57.03 

53.61 

51.91 

1 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

2 

Kamataka 

Tamil Nadu 

Goa 

Himachal Pradelh 

West Bengal 

Uttar Pradesh 

Chhattlsgarh 

Raluthan 

Maharuhtra 

Punjab 

Haryana 

Trlpura 

Keala 

Alaam 

Meghalaya 

Madhya Pradesh 

Slkklm 

Uttaranchal 

Nagaland 

Orlasa 

Jammu and KIIhmlr 

Arunachal Pradesh 

Mizoram 

Manipur 

Bihar 

Jharkhand 

250 

3 

51.46 

60.94 

60.46 

41U1 

44.80 

42.14 

39.91 

37.60 

37.25 

38.82 

35.16 

31.86 

31.48 

21.32 

26.12 

22.79 

19.01 

18.60 

15.80 

13.63 

9.43 

9.20 

7.88 

6.56 

5.78 

3.00 
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SIll.",.", H 

sr. ... t/tIM/18 01 Comm.n::;./ ProllflL0S8 01 PoWfl' I.hIIIIItI8 

(Rs. Crore) 

SI.No. SEBs 2001·02 2002·03 2003-04 LOll reduction (.)JIncre ... 
In 2002·03 In 2003-04 

from 2001·02 from 2002-03 

1 2 3 4 5 e 7 
« 

1. Andhra Pradesh ·2948 ·1209 ·1400 ·1739 191 

2. AlHm ·e96 ·77e ·e56 80 ·121 

3. Arunachal Pradesh ·93 -117 -82 24 ·36 

4. Bihar ·896 ·1095 -980 199 -116 

6. Chhltllegarh 204 792 687 • • 

6. Deihl NA -733 ·1774 1041 

7. Goa ·7 130 153 • 

8. Gujarat ·3102 ·2250 ·3020 ·852 770 

9. Haryana ·947 -804 -769 ·143 ·35 

10. Himachal Pradesh ·107 ·63 -46 ·54 ·7 

11. Jharkhand -256 -397 -622 142 125 

12. Jammu and Kashmir 35 -1242 ·1229 1277 -13 

13. Kamataka -1644 -1687 ·1236 ·277 ·332 

14. K,raJa ·1264 -936 ·Sn6 ·319 -20 

15. Madhya Pradesh ·1347 -822 -1230 -525 408 

16. Maharashtra -640 -266 ·649 -285 294 

17. Manlpur ·129 -128 -126 -1 -3 

18. Meghalaya -38 -19 64 -19 

19. Mizoram ·30 -34 -49 4 15 

20. Nagaland -52 ·55 -42 3 ·13 

21. Orlsaa -252 ·928 215 676 

22. Punjab ·1888 -1386 -663 -482 -723 

23. Pondlcheny -44 34 38 

24. Rajasthan ·1324 ·1738 ·1777 414 39 
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2 3 4 5 8 7 

25. Slkklm ·10 ·30 ·15 20 ·16 

2e. Tamil Nadu ·6176 ·2100 ·1416 ·3075 ·884 

27. Tripura ·100 ·94 ·5 -e ·89 

28. Uttar Pradesh ·2518 ·2374 ·2848 ·1.-4 474 

29. Uttaranchal ·27 32 ·36 67 

30. W .. t Bengal ·1706 ·914 ·296 ·791 ·618 

Total ·27088 ·21084 ·20623 

"Earned profits 

Source: "Report on ihe Performanoe of the State Power Utlll1le. for the yeara 2001·02 to 2003-04" by Power Finance CorporatIon. 

{English} 

Procurement of Ga. 

2677. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of POWER be pleued to .tate: 

<a> whether top officials of NTPC have vialted various 
Welt Asian countrlea to negotiate the procurement of 
gas for ita power planta; 

(b) If ao, the details thereof; 

(c) whether during Eleventh Plan period, Indian power 
firm. aim to add 1,00,000 MW power generation capacity 
by 2012; and 

(d) if so, the detalla thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
and (b) National Thermal Power Corporation (NTPC) 
delegation visited Oman during February, 2005 to explore 
the possibility of participation in the LNG value chain. 
During the visit, it was informed by the Oman Oil 
Company (Govemment owned) that NTPC'a participation 
in the existing venture is not possible as there is no 
spare gas available. 

(c) and (d) Keeping in view the huge power 
generation capacity reqUirement, Govemment of India has 
proposed 100,000 MW environment friendly thermal 
initiative. The details are as follows: 

• 49 Thermal Projects with aggregate capacity of 
over 100,000 MW have been Included. Out of 
this, 36 project altea totaling 76,000 MW have 
been envisaged. 

• 13 pit head Coal baaed plants totaling 38,000 
MW have been envllaged and other 10 aItea 
totaling 23,000 MW are finalized. 

• 13 CoallGas based coutal sit.. totaling 27,000 
MW have been envl.aged. Another 3 elt •• 
totaling 6,000 MW have been IdentIflec:t. 

• Three (3) Gas baaed projects totaling 7000 MW 
have been envisaged. 

• 7 Ugnlte projects totaling 5,000 MW have been 
Identified. 

/T,.nm.Iion} 

FDI In India and China 

2578. SHRI HANSRAJ G. AHIR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether foreign direct investment in India during 
the last three years is only one tenth II compared with 
China; 

(b) if so, the reasons for failure of the efforts put in 
by the country to attract foreign direct investment; 

(e) the cfetall8 of foreign direct investment made 
during the last three years In India vis-ll-vis China; 



DECEMBER 9, 2006 266 

(d) the major sectora of foreign direct Investment In 
India; and 

(e) the State-wise details where the said foreign direct 
Inveatment h81 been made? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
According to World Inve8tment Report-2oo5. of the 
United Nations Conference on Trade and Development. 
FDI In India and China during last three years was as 
under: 

Year 

2002 

2003 

2004 

China 

52.74 

53.51 

60.63 

(billion of US $) 

India 

3.45 

4.27 

5.34 

Government has put in place a liberal. transparent 
and Investor friendly FDI policy. Under the liberalized 
economic environment, decl810ns of the investors are 
baaed on techno-economic and commercial considerations. 

(d) Sector-wise FDI inflows for the last three years 
indicate that the major sectors receiving FDI are-electrical 
equlpments (Including computer software & electroniCS). 
transport indU8try. telecommunicatlona. services sector. 
chemicals, cement and pharmaceutical8. 

(e) As reported by the Regional Offices of the 
Reserve Bank of India. the major states receiving FDI in 
the last three years are-Deihl. Maharashtra, Karnataka. 
Tamil Nadu, Andhra Pradesh. Gujarat. and West Bengal. 

Home to Shelterle.s Person. 

2579. SHRI HARIKEWAL PRASAD: 
SHRIMATI C.S. SUJATHA: 
SHRI MOHAN SINGH: 
MOHO. SHAHID: 
SHRI TUKARAM GANPATRAO RENGE PATIL: 
SHRI MOHO. TAHIR: 
SHRI G. KARUNAKARA REDDY: 
SHRI SUBRATA BOSE: 
SHRI SHISHU PAL PATLE: 
SHRI TATHAGATA SATPATHY: 
SHRI ASHOK KUMAR RAWAT: 
SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government has found any shortage 
of housing units in the rural areas of the country .. per 
the census of the year 200 1 ; 

(b) the amount spent for the purpose during the 
current year; 

(c) the number of housing units eatlmated to be 
required each year 81 per the existing level; 

(d) whether any estimate had been prepared 
regarding number of dwelling unit. required for the 
shelterless people during each of the last three years; 

(e) if so. the details thereof; 

(f) whether areas have been IdentHled where there 
is acute shortage of shelter; 

(g) If so. the details thereof and the action taken by 
the Govemment thereon; 

(h) the number of houses likely to be constituted 
during 2005-2008 under Indira Awas Yo/ana alongwlth 
the amount likely to be spent on it; and 

(i) the basic amenities proposed to be provided In 
such houses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (e) Requirement 
of houses for Below the Poverty Line (BPL) families of 
rural areas is estimated on the basis of the data made 
available by the Office of the Registrar General of India. 
As per Census 2001. the housing shortage in rural area 
is about 148.33 lakh. Under Indira Awns Yo/ana. the 
targets are fixed on year to year basis depending upon 
the annual budgetary allocation. During the last three 
years (2002-2003. 2003-04. 2004-05). targets for 
construction of houses were fixed 13.14. 14.84 and 15.62 
lakh respectively. At the rate of present annual allocation 
(Rs. 2750.00 crore). about 15.00 lakh houses are likely 
to be constructed. In order to provide shelter to the rural 
poor. about 60 lakh houses are proposed to be 
constructed during the next 4 years under 'Bharat Nirman' 
Programme. 

(f) to (i) A statement showing the State-wise Rural 
Housing shortage is enclosed. The funds under the lAY 
are allocated to the StateslUnion Territories on the basis 
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of poverty ratio and housing .hortage by giving 26% 
weightage to poverty ratio and 76% weightage to housing 
ahartaga. Thus, the Stat.. with acute hoUling ahortage 
are getting more funds. Durtng the current financial year 
2005-06, an amount of Rs. 2732.40 crore has been 
allocated under the Indira Awaas Vojana with the target 
of about 15.00 lakh houses to be constructed. Of this, 
an amount of Rs. 1452.63 crore has been releued and 
about 5.80 lakh houses have been constructed under the 
Scheme. Under the Scheme, the houses are constructed 
by the beneficiaries themselves. Sanitary latrine and 
smokeless chulha are an integral part of an lAY house. 

SlBlmtlnI 

Sl8ts-wiss 8lfMk up 01 Rum/ HouU1g $hotM~ 

SI.No. Name of the 
StateatUTs 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattlsgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

HaUling Shortage 
based on 2001 

Census 

3 

1350282 

105728 

2241230 

4210293 

115528 

6422 

674354 

55572 

16928 

92923 

105867 

436638 

261347 

207744 

612441 

69062 

148657 

30250 

2 

19. Nagaland 

20. Orl88a 

21. Punjab 

22. Rajasthan 

23. Sikklm 

24. Tamil Nadu 

25. Trtpura 

26. UHaranchal 

27. Uttar Pradesh 

28. West Bengal 

29. Andaman and Nicobar Islanda 

30. Chandigarh 

31. Dadra and Nagar Havell 

32. Daman and Diu 

33. Delhi 

34. Lakshadweep 

35. Pondicherry 

Total 

3 

e7157 

856817 

76374 

258634 

11944 

431010 

174835 

53521 

1324028 

974479 

17890 

1232 

1926 

787 

7200 

190 

7na 
14833868 

Allocation of Fund. to St ... by CAPART 

2580. SHRI RAKESH SINGH: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

<a> the criteria adopted for providing assistance to 
the States for the development of rural technology under 
the Council for Advancement of People's Action and Rural 
Technology (CAPART); 

(b) whether the Government provides assistance to 
the States In proportionate to their respectivs rural 
population; 

(c) if 80, whether .. sistance has been provided to 
aU States particularly to Madhya Pradesh In proportionate 
to its rural population: 
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(d) If not, whether the Government propoael to 
provide Ullatance to the Stat.. In proportionate to the 
rural population; and 

(e) If so, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (c) CAPART 
does not provide aaaiitance to the States directly. It, 
however, provides assistance to NGOs for the 
development, dlaaemlnation and transfer of appropriate 
rural technologies for the upliftment of the rural poor. 
The ballc obJectlvea of the project proposals under 
Advancement of Rural Technology Scheme (ARTS) should 
be upgrading skill, reducing drudgery, reducing physical 
labour, increasing efficiency, increuing productivity, 
improving quality, enhancing income, generating 
employment, improving environment, recycling of wute 
materials, utilization of local resources, improving hygienic 
conditions and improving quality of life of rural masses 
by using advanced techniques and appropriate 
technologies for increasing rural prosperity. The 
technologies supported should be simple, eesy to learn, 
easy to demonstrate, easy to maintain, cost effective, 
environment friendly, culturally and socially acceptable to 
the target groups. Further, the technologies should utilise 
locally available human resources and to the extent 
poaaible, local materials which are currently unused/under-
used or wrongly used. The proposals should not be puraly 
research oriented and for creation of infrastructure for 
the organization. 

(d) and (e) As regards assistance to the States in 
proportionate to the rurai population, no such proposal is 
under consideration of CAPART. 

{English} 

Silk Production 

2581. KUNWAR MANVENDRA SINGH: 
SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the demand for silk pr.oducts has 
increased manifold in the domestic and ,international 
markets; 

(b) If 10, the details thereof; 

(c) whether the GovemmentlSllk Board hu talcen 
any stepa to boo8t silk production In the country; and 

(d) If so, the detalle thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Yea, Sir. The demand for silk 
producta has increased In the domestic: and Intemational 
markets. Export eamings from silk goods during the year 
2004-06 was Rs. 2897.66 crores (640.90 million USS) 
and registered an increase of 3.6% In rupee terms (6.0% 
in dollar terms) over the previous year's performance, 
which was Rs. 2779.19 crores (604.70 million US$). The 
estimated domestic demand of raw silk has alto Increased 
by 4.0% during the year 2004-015 as compared to the 
previous two years. 

(c) and (d) Several programmes and schemel to 
increase the production in the country has been Instituted. 
The Important ones are: 

1. During the X Plan period, under the CatalytiC 
Development Programme, a provision of 
Rs. 181.00 crores has been made for providing 
assistance to sericulture farmealreelers to 
encourage them to adopt improved technology 
aiming towards improvement in quality and 
productivity; 

2. The Central Silk Board (CSB) has evolved new 
bivoltine breeds with the assistance from the 
Japan International Co-operation Agency (JICA). 
The commercial exploitation of lhase breeds has 
resulted in the production of international 
standard import substitute grade of mulberry raw 
silk in the country; 

3. Through R&D efforts, CSB has made a break 
through in tropicalising the bivoitine silkworm and 
has developed new varieties of mulberry plants 
with higher yields resulting in significant 
improvement in silk productivity; 

4. The CSB has developed improved multi-end 
reeling units to encourage large-scale production 
of international grade quality silk. These improved 
machines are being popularized among the 
reelers through the Catalytic ~evelopmental 

Programme at important reeling clusters all over 
the country and are producing gradable quality 
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raw .Uk UIlng the reeling package developed 
by Centralk Silk T8ChnoIogIcaI R88HtCh InItIIute 
of Central Silk Board; 

5. The quality of yam and fabrlca In non-mulberry 
sector has also Improved considerably through 
the Introduction of motorized .lIk reellng/aplnnlng 
machines and setting up of Common Facility 
Centres. The CSB has developed new dNIgna 
in non-mulberry sector and the same are being 
popularized under the brand MVanya SIlk"; 

6. The CSB has launched the MSllk Mark" scheme 
through the Silk Mark Organl.atlon of India 
(SMOI). which Ie a hallmark for the products 
made from pure natural .lIk and guarantee the 
purity of silk producta. Silk mark acheme will 
also play an Important rol. In brand promotion 
of Indian silk In domestic and foreign markets; 
and 

7. Th. CSB has recently launched futur .. trading 
In cocoon and raw silk through National 
Commodities and D.rlvatlves Exchange Ltd. 
(NCDEX), which can be effectively used as a 
tool to cover the risks associated with price 
fluctuations to boost the production of aUk In 
the country. 

/Tmns/sfionj 

Investment of PF In Capital Market 

2582. SHAI BAPU HAAI CHAUAE: 
SHAI SANJAY DHOTAE: 

Will the Minister of FINANCE be pI .... d to stat.: 

(8) whether the Government proposes to invest 
employees pensions fund In the capital mark.t; 

(b) if so. the present position of such proposals 
alongwlth the details ther.of; 

(c) whether the Government proposes to allow 
Foreign Direct Investment (F.D.I.) in the employees 
pensions fund and appoint private funds managers In 
this area; and 

(d) if so. the details and the current status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANIeKAM): (a) and (b) 
The pattern of Inve.tment to be followed by non-
Govemment provident fundi, .uperannuatlon fundi and 
gratuity fundi wu notified by the Mlnlatry of Flnanoe 
.. notlflcationl dated 241h and 29th January, 2006. ThII, 
;m.r-.I., p.rmlt. Investment upto 5% In share. of 
companie. that have an Investment grade debt rating 
from at least two credit rating agencies. However. the 
Inve.tment pattern has not be.n notified by the 
Mlnlltry of Labour and Employm.nt u required under 
paragraph 62 of the Employ ... • Provident Fund Scheme. 
1952. Accordingly, Inveatment of the fundi belonging to 
the employ .. s pension fund In the capital market does 
not arise. 

(c) No, Sir. 

(d) Do.s not arls. In view of (c) above. 

/Engll6hj 

Human Aeaouroe In India 

2583. SHAI ASADUDDIN OWAISI: WHI the Minister 
of FINANCE be pleued to state: 

(a) whether unfair trade practlcel In terms of market 
access and labour mov.m.nt adopted by c.rtaln 
developed countries have been hindering the growth of 
wortd trade In an equitable manner; 

(b) " 80, wheth.r he, In his add..... to G-20. has 
aaked for free movement of work force from developing 
countries; 

(c) " so. the d.talls thereof; 

(d) whether India has a large pool of human resource 
to supply to global markets; 

(e) " so. the response of the developed nations to 
the appeal of Finance Mlnlst.r; and 

(f) the strategy adopted or being chalk.d out by 
Gov.mment to send greater labour force to developed 
countries? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
FINANCE (5HRI 5.5. PALANIMANICKAM): (8) One way 
exporting services is through Mode 4 (Movement of 
Natural Persons). which is the physical movement of 
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.. rvlce provide.... acroaa the borde.... Under the General 
Agreement on Trade In Sarvlces (GATS). presently there 
Is very little commitment by developed cOUntriel In this 
mode of supply. Several IImitatlonl related to grant of 
visas, economic needs telta, requirements of worte permit, 
non-recognition of qualiflcatlonl, etc. restrict easy 
movement of prof8l810nals for lupply of servlcel even 
for short term contracts. 

(b) and (c) The address 0'" "Demographic challenges 
and migrations" to the G-20 Finance Minister and Central 
Bank Governors, which was In the form of musings 
touched upon, among others, the need for a coordinated 
approach to immigration policies In labour Importing 
countries as well as labour exporting countries. 

(d) to (f) In the World Trade Organization (WTO) 
India has been seeking marteet aCC8&8 under GATS from 
our trading partners, for our large pool of human 
resources, in particular, skilled professionals. The mandate 
of the GATS is only for temporary movement of service 
providers and there Is no provision for seeking access 
to the labour and employment marteets of our trading 
partners. Negotiations are proceeding In the WTO to get 
effective marteet acce8S for our service providers. 

Foreign Companl.. In Andaman and Nloober 

2584. SHRI MANORANJAN BHAKTA: Will the 
Minister of COMPANY AFFAIRS be pleaaed to state: 

(a) the number of foreign companies operating In 
Anclaman and Nicobar Islands since Tsunami devastation; 
and 

(b) if so, the profit eamed by the Govemment from 
these foreign companies during the last two years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
There are no foreign companies operating In Andaman 
and Nicobar Islands since Tsunami devutatlon. 

(b) Does not apply. 

/T,.ns/6I1onJ 

Small Savlngl Scheme 

2585. DR. CHINTA MOHAN: 
SHRI RAMJILAL SUMAN: 

Will the Minister of FINANCE be pleased to Itate: 

(a) whether the Govemment collects a huge amount 
every year through small aavlngs In the country; 

(b) if so, the details thereof; 

(c) whether there has been a continuous increase In 
this amount during the years 2001-02 to 2Q04..05; 

(d) if so, the average Increase for the said period 
each year; 

(e) whether there has been a decline In this amount 
in the first six months of the year 2005-08; 

(f) if so, the details thereof; and 

(g) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) 
DetaHs of gross and net collections of amaD savings during 
2001-02 to 2004-05 and the percentage increase each 
year are as given below:-

(Rs. in crore) 

Year Gross Collections Percentage increase Net Collections Percentage Increase 
during the year over previous year during the year over previous year 

2001-02 90442 2.2 43908 -3.2 

2002-03 118118 30.6 60334 37.4 

2003-04 148929 26.1 70859 17.4 

2004-05 177'130 19.3 96788 36.6 
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(e) to (g) The gro .. collections during the first 
6 months of 2006-06 have been RI. 98,210 crore as 
against.~~. 85,162 crore during the corresponding period 
of last financial year. The net collections (grolS collections 
minus repayments) during the same period have been 
Rs. 43,393 crore as against Rs. 44,529 crore last year. 

The marginal decline in net small savings coUections 
during the first half of the current financial year may be 
attributable to higher repayments relating to deposits 
mobilized in earlier years. 

{English} 

Judicial Judgement 

2686. SHRIMATI MANEKA GANDHI: Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) whether litigants face great dlfflculty in receiving 
copy of the judicial judgment from the courts; 

(b) if so, the criteria fixed for receiving the copy of 
the judgement; 

(c) whether the Government proposes to computerlse 
the process so that they get the copy at short time; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to 
(d) The Court administration including delivery of 
judgement Is the exclusive domain of Judiciary. The 
executive does not intervene in the process. Regarding, 
computerization, It may be stated that about 700 city 
courts in four metros have been computerized at a COlt 
of Rs. 17.76 crores. A sum of Rs. 24.24 crores were 
provided in 2003..()4 for computerization of 900 courts 
iocated in Stat,e Capitals. Government has also approved 
a scheme of Qomputerization of Districts Courts at a cost 
of Rs. 384.53 crores in 2005. 

[Trans/lllion} 

Setting up 0' Power Project 

2587. SHRI SANTOSH GANGWAR: Will the Minister 
of POWER be pleased to state: 

(a) whether the Indian Farmers Fertilizers Co-
operative (IFFCO) has made any agreement with the 
Chhantsgarh State Power Council regarding Installation 
of 1000 MW Joint Thermal Power Project In Chhattiagarh; 

(b) If so, the details thereof; and 

(c) the time by which the project 18 likely to be 
completed? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (c) A Memorandum of Understanding (MoU) has been 
signed amongst the Energy Department, Government of 
Chhattiagarh, Chhattlsgarh State Electricity Board (CSEB) 
and Indian Farmers Fertilizers Co-operative (IFFCO) on 
4th June, 2005 to sat up a pithead 1000 MW power 
project in District Sarguja of Chhattisgarh State through 
a Joint venture Company of CSEB and IFFCO with 26% 
and 74·A, equity share holding respectively. Commissioning 
of the power plant II targeted for the year 2009-10 and 
full capacity utilization by the year 2011-12 in phased 
manner. 

{EngI/$h} 

Incentive for Tranllatlon 

2588. SHRI KAILASH MEGHWAL: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Govemment is considering any action 
plan regarding the translation of Science and Technology 
in vernaculars including officials language Hindi; 

(b) if so, the details thereof; 

(c) whether the Government is conSidering any 
translation incentive scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (d) 
Translation and original writing of science and technology • 
books in vernaculars including Hindi is encouraged. A 
national Award has been Instituted since 2004 for 
translation of popular science and technology books in 
Hindi. 
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/T"""tIon} 

Quldellne. for Management of Cooperative BanIca 

2689. SHRI ALOK KUMAR MEHTA: 
DR. K. DHANARAJU: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government ha. Issued any 
guideline. in regard to change of management of 
cooperative Banks; 

(b) If 80, the details thereof; 

(c) the number of cases Identified by the Government 
for violating the guidelines ISlued by the Government, 
State-wise; 

(d) the number of Banks having same management 
for the last three years, State-wise; and 

(e) the action taken against such banks? 

THE MINISTER OF STATE I~ THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) to (e) The 
Information Is being collected and will be laid on the 
Table of the HOUle. 

{English} 

ear-loading In Export 

2590. sHRI MAOHU GOUD YASKHI: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government has any plan to bring 
bar-loading and radio frequency technologies under the 
ambit of (TUFs) Technology Upgradation Funds Scheme; 

(b) whether textile exporters are also demanding the 
same in the post quota regime; 

(c) if so, the details thereof; 

(d) whether bar-loading will Increase and rnaintaln 
quality and help in Identifying the product of export; and 

(e) if so, the details thereof?' 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): <a) No, Sir. 

(b) No Sir. 

(c) Doel not arl.e. 

(d) No Sir. 

(e) Does not arise. 

Pending Profeeta of NABARD 

2591. SHRI SANAT KUMAR MANDAL: 
DR,. K. DHANARAJU: 
SHRI RAGHURAJ SINGH SHAKYA: 
SHRI ALOK KUMAR MEHTA: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of the new schemes/projects to be 
funded by National Bank for Agrleultur.e and Rural 
Develoj:)ment pending for approval, State-wise; 

(b) the time by when new schemes would be 
approved; 

(c) whether the Governrnent are aware that NABARD 
have sanctioned loanl to different State Governments for 
construction of school building and other allied activities 
in the respective State; 

(d) If so, the details of the loan sanctioned during 
each of the last three years; 

(e) whether It Is not a diversion of the work allotted 
to the NABARD Bank; and 

(f) If so, the action taken against those who are 
responsible for this and the steps the Government 
proposes to take to rectify the fault? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (sHRI 5.5. PALANIMANICKAM): (a) and (b) 
State-wise details of project proposals pending for sanction 
under Rural Infrastructure Development Fund (RIDF) with 
NABARD as on 1 December, 2005 are given In the 
Statement. These projects will be considered for sanction 
by 31st March 2006 based on the sanctions already 
availed by the concerned State Governments during the 
current year (2005-06), their track record In utilization of 
already sanctioned projects and the suitability of the 
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projects In terms of economic viability and technical 
feulbility and availability of NABARD fundi for the current 
year. 

(e) Under AIDF-XI (2005-06), Govemment ha. 

AIDF For the year Primary School 

VIII 2002-03 40.06 

IX 2003·04 

X 2004-05 181.96 

(e) No, Sir. 

(f) Does not arlee. 

approved 30 actMtI .. , Including conatruction of school 
bulldlnga and other allied activities, for sanction. 

(d) The amount aanctloned for projecta related to 
PrimarylSecondary Schoola by NABARD during lut three 
yea,.. (2002-03, 2003-04 & 2004-05) are as under:-

(As. In crore) 

Secondary School Total 

65.36 105.42 

88.46 88.46 

233.77 415.73 

RIDF-PtoJ«t PIf1P06III8 undtIr t:On6idtInIlIon ., HO .. Dn 1 D«:tImlNIr 2005 

(Aa. In erore) 

SI.No. State Sector Loan Amount State Total 

2 3 4 5 

1. Assam 11 MIS Projects (9 ongoing projects 17.96 I 38.96 

SUlda Irrigation Scheme 21 

2. Uttar Pradesh Aeatm. of Dohrlghat Pump Canal Syetem 16.35 

Dugcumblaat Wella·Mlcro Irrigation Projects 57.52 

Flood Protection Projects 19.14 183.54 

Watershed development 90.53 

3. Punjab MIP-Banur Canal 35.11 

MIP-Ladhuka Diatt. System 28.24 105.6 

Flood Protection Projects 42.25 

4. Jammu and Kashmir 7-Flood Protection Works 6.23 6.23 

5. Meghalaya 10 Aural Bridges 4.23 

4 Rural BrIdges 2.58 13.39 

07 Minor Irrigation Projects 6.58 
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2 3 4 5 

Bhlkabhal Irrigation Projects 26.58 I RDWS-cum-Irrigatlon 50.17 86.75 

1000 VKCs 10 

6. Rajaathan 

7. Kerala Veterinary Clinical Complex 14.77 14.77 

8. Manlpur 01 MIP & 09 MIS 5.19 5.19 

9. Karnataka Pre-University Buildings 26.36 26.36 

Minor Irrigation 13.9 I 33.36 
Rural Roads 19.45 

10. West Bengal 

11. Orlua Minor and medium Irrigation 53.82 53.82 

12. Tamil Nadu 256 Roads and Bridges 96.28 96.28 

13. Himachal Pradesh 34 Rural Drinking Water Supply 23.94 23.94 

14. Madhya Pradesh 26 Roads and 02 brldg88 project8 39.02 I 141.54 
01 Medium Irrigation (Sanjay Sag.,) 102.52 

Total 

setting up of Unit. In Foreign Countrl •• 

2692. SHRI SUBODH MOHITE: Will the Minister of 
TEXTILES be pleaaed to state: 

(a) whether the Indian Textile companies are 
establishing Its units abroad; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Government carried out any study 
for the impact of this aspect on Indian export; and 

(d) If so, the steps taken by the Government In this 
regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) As a part of business promotion 
and to take comparative advantages, textile companies 
establish their units abroad. 

(c) No, Sir. 

(d) The Government haa been taking a number of 
steps from time to time to promote textile exports. Some 

828.72 828.72 

of the Important Inltlatlv88 taken are as under:-

(I) 100% Foreign Direct Investment is allowed In 
the textile eector under the automatic route. 

(II) The Government has de-reeerved the readymade 
garments, hOsiery and knitwear from the SSI 
sector. 

(iii) The Technology Upgradatlon Fund Scheme 
(TUFS) has been made operational from 
1.4.1999 to facilitate the modernisation and 
upgradation of the aector. For the speedy 
modernisation of the textile processing sector, 
Government has introduced, w.e.f. 20.4.2005, a 
credit linked capital subsidy scheme 0 10% 
under TUFS, In addition to the existing 5% 
interest reimbursement. 

(Iv) To Improve the productivity and quality of coHon, 
Government has launched the Technology 
MiNion on Cotton (TMC). Inc-.ntlves are 
provided for better farm practices, quaHty seeds, 
improvement in market infrastructure and 
modernisation of ginning & pressing sector. 
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(v) With the objective. of lmp8rtlng • focUMCI thruet 
to set up apparel units of International atandardl 
and upgrading infrastructure facilities at Important 
textile centres, the Government had launched 
the Apparel Park for Exports Scheme (APES), 
and T extUe Centre Infrastructure Development 
Scheme (TelOS). Under the.e two schemes 
30 projects have been sanctioned with an 
estimated support from Government of India of 
Rs. 462.50 crore. However, after reviewing the 
Implementation of these two schemes, a new 
scheme, namely, Scheme for Integrated Textile 
Pams has been launched by merging the two 
schemel. This scheme is based on Public-
Private Partnership (PPP), and would equip the 
industry with world-class infrastructure facilities 
for setting up their textile units to meet 
international environmental and social standards. 
Government of India support under the scheme 
by way of grant or equity shall be limited to 
40% of the project cost, subject to a ceiling of 
Rs. 40 crore. 

(vi) The fiscal duty structure has been generally 
rationalised to achieve growth and maximum 
value addition within the country. Except for 
mandatory excise duty on man-made filament 
yarns and man-made staple fibres, the whole 
value addition chain has been given an option 
of excise exemption. 

(vii) The Import of specified and garment machinery 
items has been allowed at a conclSslonai rate 
of customs duty to encourage investments and 
to make our textile products competltlve in the 
global market. The cost of machinery has also 
been reduced through fiscal policy measures. 

(viii) The National Institute for Fashion Technology 
(NIFT), its seven branches, and the Apparel 
Training & Design Centres (ATDCs) are running 
various courses/programmes to meet the skilled 
manpower requirements of the textile industry, 
especiaily apparel, in the field of design, 
merchandising and marketing. 

(ix) Facilities like eco-testing laboratories have been 
created to enable exporters to get garmentsl 
textiles pre-tested so that they conform to the 
requirements of the importing countries. 

{T1'III1IIIMIDn} 

Production of HandloomIHandlcraft!Powerloom 

2593. PROF. MAHADEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 

Will the Mlnlst.r of TEXTILES be pI .... d to state: 

(a) whether the Government has aaa8l8ed the textile. 
made by powerloom, handloom and handicraft during the 
three yeara; 

(b) If so, details thereof, category-wise and If not, 
the reasons therefor; 

(c) whether there has been a decline In production 
of textiles by these sectors during the last three yeara; 

Cd) If so, the reasons therefor; 

Ce) the total number of womera engaged In these 
sectors; 

(f) the total percentage of contribution in 
manufacturing price rise in this sector; and 

(g) the steps taken by the Government for boosting 
the aforesaid sectors? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Yea, Sir. The production of cloth 
in the Powerloom, Handloom and Handicraft sector during 
the last three years is as under: 

Vear Powerloom Handloom Handicraft 
(Mn. Sq. mtrl.) (Mn. Sq. mtrs.) (Rs. in crore) 

2002-03 25954 5980 2998.00 

2003-04 26947 5493 3310.00 

2004-05 28325 5722 3805.00 

(c) and (d) There has been a slight decline in the 
production of cloth by handloom sector which is highly 
decentralized in nature and production is estimated on 
the basis of delivery of hank yam. Therefore, no single 
reason can be ascribed for this slight decrease in 
production. However, the production from the year 
2004-05 has again been on the upswing and during the 
first quarter of 2005-06 It has registered a growth of 
17.9%. 
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(e) The total number of workers engag.d In 
Pow.rtoom, Handloom and Handicraft .ectors ar. as 
und.r: 

SI.No. Sector No. (in lakh.) 

1. 

2. 

3. 

Powerloom 

Handloom 

Handicraft 

48.08 

85.51" 

63.81 

"Joint census of Handloom and Powerloom 1995·98. 

(f) No such detaila are maintained in this Ministry. 

(g) The Government through various schemes 
provides a conducive environment for the promotion and 
development of Powerloom, Handloom and Handicraft 
Sectors. Some of the important schemea being 
implemented In this regard are: 

POWERLOOM SECTOR 

(i) Technology Upgradatlon Fund Scheme (TUFS) 

(Ii) Modemization and Strengthening of Powertoom 
Service Centrea 

(iii) Schemes for Integrated Textile Park (SITP) 

HANDLOOM SECTOR 

(i) Deen Dayai Hathkargha Protaahan Volana 

(ii) Design Development and Training Programme 

(iii) Mahatma Gandhi Bunkar Birna Vojana 

(iv) Integrated Handloom Cluater Development 
Scheme 

HANDICRAFT SECTOR 

(i) Baba Saheb Ambedkar Hastshilp Vikas Yojana 

(ii) Design & Technology Upgradation Scheme 

(iii) Credit Guarantee Scheme for Handicraft Artisans 

(iv) Workshed Schemes. 

{English} 

Incr .... In Tax •• , Dutl •• , NPA 

2594. SHRI VIRCHANDRA PASWAN: Will the 
Minister of FINANCE be pleased to state: 

(a) wheth.r the Information hu llnee been collected; 

(b) H so, the details thereof and action takan; 

(c) H not, the reasons for the delay In the collection 
of the information; and 

(d) the time by which the information la likely to be 
collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b) 
Yel, Sir. The Impl.mentation R.port furnishing the 
information sought in re.pect of Un.tarred Question 
No. 808 dated March 4, 2005 has already been .ent to 
Ministry of Parliamentary Affairs. Accordingly, the 
Implementary Report will be laid by the Ministry of 
Partlamentary Affairs In the House. 

(c) and (d) In view of the reply to (a) & (b) above, 
the question does not arise. 

Minerai Re.erve. 

2595. SHRi RASHEED MASOOD: 
SHRI PUNNU LAL MOHALE: 

Will the Minister of MINES be pleased to state: 

(a) the minerai reserves In the country. location-wise; 

(b) the production of the said minerals during each 
of the last three years; and 

(c) the steps taken by the Govemment to promote 
the production of these minerals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTRY OF STATE IN THE MINISTRY 
OF MINES (DR. DASARI NARAYAN RAO): (a) Information 
on minerai reserves In the country. location-wise is given 
in the Indian Minerai Year Book published by the Indian 
Bureau of Mines (IBM). A copy has been supplied to the 
Parliament Library. 

(b) The details are enclosed as Statement. 

(c) Some of the steps taken by the Ministry of Mines 
are as follows:-

(i) EnunCiated the National Minerai Polley in 
1993. 
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(i1) Opened up the non-fuel and non-atomic mineral 
sector for private sector investment, including 
foreign direct investment (FDI), 

(iii) Permitted 100% FDI under the automatic rcute, 
in all minerals except diamond and precious 
stones: for diamond and precious stones FDI is 
aHowed upto 74% under the automatic route and 
upto 100% through the Foreign Investment 
Promotion Board, 

(iv) Introduced the concept of Reconnaissance permit 
as a stage distinct from and prior to actual 
prospecting operations. 

(v) Delegated further authority to State Governments. 

To review the National Mineral Policy, 1993 and 
further improve the investment environment In mining 
sector a High Level Committee has been set up under 
Shri Anwarul Hoda, Member, Planning Commisalon to 
recommend appropriate measures In this regard. 

Mineml Production in Indill (M.rjor Mintmlls) 

Mineral 

Bauxite 

Chromlte 

Copper Ore 

Copper Cone. 

Gold Ore 

Gold 

Iron Ore 

Lead & Zine Ore 

Lead Cone. 

Zinc Cone. 

Manganese Ore 

Tin Cone. 

Silver 

Agate 

Apatite 

Phosphorite 

Asbestos 

Unit 

2 

kg 

'OOOt 

kg. 

kg. 

2002-03 
Qty. 

3 

9887455 

3068831 

3071293 

152099 

612346 

3153 

99072 

3074864 

59107 

486162 

1678372 

10630 

59502 

96 

11426 

1201408 

14139 

(Value in Rs. '000) 

2003-04 2004-05(p) 
Qty. Qty. 

4 5 

10924788 11696773 

2904809 3639848 

2902972 2931158 

143135 145664 

622468 589877 

3457 3526 

122838 142711 

3644263 3928626 

73069 81635 

590276 666972 

1776153 2378543 

15676 23502 

37870 10955 

55 15 

10448 8596 

1435959 1184351 

10107 5619 
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2 3 4 5 

Ball Clay 663296 831841 527801 

Baryte. 679628 723075 1161332 

Calcite 115612 122329 84181 

Chalk 132775 111185 131599 

Clay (Others) 164190 190191 1224514 

Corundum kg 7601 111030 18660 

Diamond crt 84401 11260 18315 

Diaspore 11157 13775 21194 

Dolomite 3630116 4050906 4308938 

Emerald crt 0 0 0 

Felspar 239093 332220 313212 

Fireclay 613980 667080 658116 

Felsite 1163 947 793 

Fluorite 8825 6555 3733 
(Graded) 

Fluorite Conc. 4198 5838 7717 

Gamet 432093 490893 587951 
(abrasive) 

Gamet (Gem) kg 908 544 90 

Graphite 106060 81207 100363 
(R.O.M.) 

Gypsum 2653485 2773813 3554973 

Jasper 4541 2633 1210 

Kaolin 822151 896884 904989 
(Total) 

Kyanite 5327 9057 7710 

Sillimanite 13290 19729 28761 

Limestone 'COOt 155142 153390 161462 

Limekankar 310435 358468 482013 
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2 

Umeahell 

Magnesite 

Mica (Crude) kg 

Mica (Waste & Scrap) kg 

Ochre 

Pyrophylllte 

Quartz 

Quartzite 

Silica Sand 

Sand (Others) 

Salt (Rock) 

Slate 

Steatite 

Shale 

Laterite 

Dunite 

Perlite 

Pyroxenite 

Selenite 

Sulphur (3) 

Vermiculite 

Wollastonite 

{English} 

Supply of Stamp Papera 
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3 4 5 

119931 136782 138380 

278267 3239n 381327 

1232467 1075681 1366095 

2342320 2927662 2801799 

778540 959873 807983 

147233 176240 269712 

271267 287188 295719 

39313 68854 92841 

2017282 2545969 1904n1 

20264n 1191854 1386559 

1820 1813 3073 

6941 11381 4093 

688135 728398 749969 

1276207 1897_ 2386580 

638220 828179 704290 

2n31 31040 21925 

283 279 334 

256381 240391 241749 

18759 19740 8956 

1029n 108856 113904 

5499 4493 3273 

178298 150814 172530 

(b) If so, the details thereof during each of the last 
three years; 

2596. SHAI KISHANBHAI V. PATEL: Wdl the Minister 
of FINANCE be pleased to state: 

(c) the action taken by the Govemment agalnlt the 
officials responsible for such lapses; and 

(a) whether there has been a large number of cases 
of incorrect denominations, excess and short supply of 
Stamps and Stamp Papers by India Security Press; 

(d) the steps taken by the Govemment to check the 
recurrence of such lapses? 

THE MINISTER OF STATE IN THE MINISTAY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): <a) No Sir. 
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There are very insignificant number of cases where 
incorrect denominations, excess and short supply of 
Stamps and Stamp papers by India Security Press have 
been reported. 

(b) Details are given in Statement enclosed. 

(c) As the lapse has not been established on the 
part of ISP, on disciplinary action was taken. 

(d) The system is continuously monitored by a 
procedure in place to check and counter check, to ensure 
correcl supply of stamps/stamp papers. 

St.t.m.nt 

Year 

2002-03 

2003-04 

2004-06 

Total 8tamps/ No. of cases In 
stamp papers which incorrect 

supplied during deno.lshortagel 
th8 year (sheets In eXCMS reported 

lakhs) 

1626.26 26 

1962.67 64 

1450.01 50 

Foreign As.lstance for Poor Per.ons 
In Rural Am. 

2597. SHRI SARVEY SATYANARAYANA: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a> the schemes launched 80 far and the ones that 
the Union Government proposes to launch for the 
development and the upliftment of the poor persons living 
In the rural areas of the country particulariy In Andhra 
Pradesh; 

(b) the allocation of funds made by the Union 
Govemment as weli as that from the State Govemments 
indicating the rural areas likely to be covered, State-wise; 

(c) whether there is any assistance earmarked for 
the above purpose through any Foreign Investment; 

(d) if 80, the details thereof; and 

(e) the time by which the new schemes are likely to 
be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The Ministry of 
R!JraI Development Is Implementing a number of Centrally 

No. of stamps/ Percentage of 
stamp papers In incorrect 
which Incorrect deno.lshortagel 

deno/shortage/excess excess sheets 
reported (sheets out of the total 

in lakhs) sheets supplied 

0.00259 0.00016% 

0.01846 0.00094% 

0.01031 0.00071% 

Sponsored Schemes for poverty alleviation and rural 
development In the country. All these schemes are being 
implemented in the State of Andhra Pradesh. 

(b) State-wise Central allocation of funds under major 
rural development schemes during the current financial 
year (2005-06) is given in the enclosed Statement. 

(c) to (e) The Andhra Pradesh Rural Livelihoods 
Project (APRLP) funded by the Department for 
International Development (DFID), UK, Is being 
implemented in 5 districts of Andhra Pradesh viz. 
Anantpur, Kurnool, Mehboobnagar, Nalgonda and 
Prakasam. The objective of the project is to 
comprehensively implement pro-poor watershed based 
sustainable rural livelihoods in the aforesaid 5 districts. 
The project was sanctioned in June 1999 for a period of 
7 years and the total project cost is Rs. 320.00 crore. 
Under the project, 500 new watershed projects, 100 in 
each district, are being implemented with livelihoods 
support. The project is also supporting the enhancement 
of livelihoods of the identified poor in 2000 ongoing 
watersheds in the state. During the perioci 2000-2002 to 
2004-05, funds to the tune of Rs. 183.54 crore have 
been released for implementation of the projects and 
Rs. 127.22 crore has been utilized. During the current 
year, against the budget provisions of Rs. \ 60.00 crore, 
funds to the tune of Rs. 31.85 crore has so far been 
released. 



State Name 

Ardlla Pradesh 

Arunachal Pi'8desh 

Himachal Pradesh 

Jammu and Kaailnir 

Jharkhand 

Madhya Pradesh 

MaharashInI 

Manipur 

Meghalaya 

MiZoram 

Nagaland 

Orissa 

Tamil Nadu 

SGAY 
Total 

Allocation 

2 

37519.11 

2032.12 

52747.85 

74299.84 

20940.12 

537.92 

16426.84 

8653.88 

3644.51 

4282.76 

50388.56 

20818.49 

12571.92 

45221.05 

55386.35 

354024 

3986.09 

917.n 

2720.51 

42439.37 

9825.47 

21275.61 

1016.11 

32808.16 

6392.64 
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SGSY 
Total 

NFFWP 
Total 

lAY 
Total 

Allocation Allocation Allocation 

3 

7074.62 

36921 

9593.57 

16631.72 

3736.60 

68.67 

2683.03 

1568.71 

659.80 

816.34 

6343.97 

5342.35 

239723 

8010.55 

10560.52 

643.15 

720.55 

168.75 

494.27 

8091.90 

761.39 

4056.61 

18UO 

6255.53 

1161.22 

4 

27199.63 

425.26 

37100.61 

58812.89 

23181.35 

0.00 

6895.33 

627.75 

676.75 

1100.00 

50315.90 

6514.20 

1218.36 

35201,76 

34504.70 

889.78 

1212.16 

212.89 

1015.71 

49621.06 

1595.09 

7866.58 

703.70 

10803.45 

3439.89 

5 

32532.56 

1265.91 

27992,31 

96027.63 

5030.89 

200.37 

15954.71 

2240,05 

790,OS 

2454.03 

856524 

12533,91 

8970.01 

10005.52 

19619.41 

1098.87 

1913.84 

407.85 

1030.43 

18866,33 

2770.28 

8017.48 

24221 

13025.30 

2465.89 

DADA Admn.PMGSY 
Total Total 

~lIocation Allocation 

6 

963.48 

382.39 

717.71 

1582.95 

604.02 

69.20 

966.83 

653.74 

413.21 

535.49 

871.42 

983.48 

571.10 

1863.57 

1330.99 

230.60 

187.76 

200.45 

300.94 

1193.26 

627.54 

1176.48 

30.15 

1225.49 

119.00 

7 

10000.00 

5200.00 

17600.00 

33200.00 

33000.00 

500.00 

6000.00 

2500.00 

13200.00 

6000.00 

19500.00 

10500.00 

2500.00 

53500.00 

14000.00 

2800.00 

4000.00 

2700.00 

2500.00 

26800.00 

3000.00 

28600.00 

2500.00 

8500.00 

3500.00 

286 

(Rs. In lakhs) 

IWOP 
Total Central 

Allocation Allocation 

8 

2439.55 

364.18 

2073.31 

701.25 

1017.11 

24.10 

1845.41 

4.1i8.07 

1298.00 

670.86 

303.25 

1274.63 

479.10 

2844.05 

1549.82 

479.13 

144.02 

1122.00 

540.39 

1613.98 

m.58 

1914.19 

74043 

1788.07 

241.25 

9 

21032.00 

Il080.00 

15280.00 

15324.00 

5154.00 

193.00 

12339.00 

3590.00 

10605.00 

20073.00 

5529.00 

17665.00 

5386.00 

15101.00 

27581.00 

3110.00 

3583.00 

2569.00 

2637.00 

12405.00 

3642.80 

44034.00 

1083.00 

11875.00 

3178.00 
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2 3 4 

UIIar PradeIh 125390.29 24231.60 58738.53 

lJIt8IInchaI 8374.72 1273.47 2259.88 

Welt Bengal 47182.91 8992.58 25498.32 

~ and Nicobar IIIIand8 264.70 25.00 0.00 

Dadra and Nagar HMIi 174.27 25.00 0.00 

DImIn and Diu 84.46 25.00 0.00 

DellI 0.00 0.00 0.00 

LakItIIdweep 132.39 25.00 0.00 

POlldlttlerry 268.30 100.00 0.00 

Tacal 719225.33 133266.49 449630.00 

Legal Aul.lance to Senior CItizen. 

2598. SHRI BRAJESH PATHAK: 
SHRI E.G. SUGAVANAM: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Govemment proposes to provide legal 
aesi8tance to senior citizens, dependent family members 
of armed forces and para-military forces and the victims 
of terrorism; 

(b) if so, the details thereof; 

(c) the latest position of the said proposal; and 

(d) the time by which the said proposal is likely to 
be approved by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHV): (a) and 
(b) One of the recommendations made by Law Ministers 
in their conference held In Shimla during 10-11 June 
2005 was that the categories of persons entitled to get 
legal aid under the 1987 Act be expanded by including 
therein the following categories of persons:-

(i) Senior citizens; 

5 6 7 8 9 

43131.67 2859.55 44600.00 2099.84 24784.00 

2182.36 486.44 9500.00 961.81 5725.00 

26024.53 815.66 22100.00 175.49 13308.00 

309.46 82.42 0.00 0.00 9.37 

51.56 4121 0.00 0.00 625 

23.07 41.21 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 4.89 

20.00 41.21 0.00 0.00 0.00 

154.14 51.07 0.00 0.00 4.89 

36397.90 22000.00 388200.00 28253.65 315750.00 

(Ii) Dependent family members of Armed Forces 
personnel and of personnel of the Para Military 
Forces, who died in action; and 

(Iii) Victims of terrorist&/extremist violence and riots. 

(c) The recommendations of the Law Ministers were 
forwarded to the National Legal Services Authority for 
necessary action. 

(d) As and when the proposal is received from 
NALSA the same will be considered. No time limit can 
be framed in this regard. 

Demand of Indian Tu.ur Silk 

2599. SHRI RAMDAS ATHAWALE: VYill the Minister 
of TEXTILES be pleased to state: 

(a) whether the demand of Indian tussar sUk has 
risen in the foreign mat1tets: 

(b) if so, the details thereof; 

(c) the steps taken by the Govemment to Increase 
the cultivable area of tussar silk: and 

(d) the funds granted by the Govemment for the 
development of the said sector during the last three 
years? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Ves, Sir. The export eamings 
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from tasar silk goods during the year 2004-05 were 
As. 84.42 crores. This Is an Incre88e of 13.7% over the 
previous years export eamlngs of Re. 74.25 crores. 

(c) The Central Silk Board (CSB) In coHaboration 
with State Sericulture Departments has taken up various 
staps for the development of tuar sector and to increase 
cultivable area of tasar silk In the country. Some of the 
important steps taken In this regard are given below: 

1. catalytic Dev.lopm.nt Progremme: 

The Central Silk Board is implementing the Catalytic 
Development Programme during X Plan in cooIaboration 
with different State Govemments. Under the Catalytic 
Development Programme a provision of As. 181.00 cro,. 
has been made for providing aaaistance to sericulturiats 
In the form of subsidyllncentlve to encourage them to 
adopt improved technology aiming towards Improvement 
in quality and productivity. This Includes a provision of 
Rs. 16.37 crores for the development of lasar sector 
mainly for the on-farm sector. 

2. Special Project.: 

The following state specific projects are being 
implemented for the development for tasar sector in 
different States: 

A. Chhattisgarh Sericulture Project with the 
assistance of the Japanese Bank for Intematlonal 
Cooperation (JBIC); 

B. Special Swamajayantl Gram SwaroJagar Yojana 
(SGSY) Project for the development of taser and 
eri culture In Bihar; 

C. Special SGSY Project for the development of 
tasar and eri culture in Jharkhand; and 

D. Micro-project for the development of Oak taaar 
in Manipur. 

3. R .... rch and Developm.ntal Support: 

The CSB has established a Central Taser Aesearch 
and Training Institute in Ranchi. This Institute a10ngwlth 
its network of Regional Tasar Aesearch Stations and 
Research Extension centres in different tasar producing 
States provides required research support for the 
development of tasar sector. The Central Silk 
Technological Research Institute has developed Improved 

reellng-cum-twlstlng machines and Improved spinning 
wheel to produce quality tasar yam. Popularization of 
these machines and replacement of the .. machines with 
traditional natwa reeling has removed drudgery and 
improved the quality and productivity. The CSB has 
established demonstratlon-cum-tachnical .. rvice centres 
for tasar in different States to provide field oriented training 
and demonstration in post cocoon technology to the local 
reelers/Spinners. 

4. Seed Support: 

The CSB has establlahed a BasIc Tasar Sllkwonn 
Seed organization in Bllaspur. This unit wfth a network of 
21 Basic Seed Multlpllcatlon-cum-Training Centres 
functioning In different tasar producing States produce 
and supply baIIc seed requlntd for the production of tuar. 

5. Market Support: 

The CSB has established a Raw Material Bank in 
Chalbasa. This unit a10ngwith its sub depots procure tasar 
cocoons from tasar cocoon growers to ensure 
remunerative price to the primary producers. 

(d) During the last three years i. •. 2002-03, 2003-04 
and 2004-05, the CSB has reieasedlapent As. 1.83 crores, 
Rs. 2.17 crorea and As. 2.61 crores respectively to 
different States for the development of tasar sector under 
the Catalytic Development Programme. 

{Engllsh/ 

Package for Powerloom Sector 

2600. SHAI ADHALRAO PATIL SHIVAJIAAO: 
SHAI ANANDAAO VITHOBA ADSUL: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government has Introduced a 
powerloom package during the year 2003-04 to enlarge 
the existing technology upgraclatlon fund scheme; 

(b) If so, the funds given to the powerloom sector 
for modemlaation of powerloom under the said package; 

(c) the benefits given to the workers of powerloom 
sector under the new group workshed scheme; and 

(d) the steps taken by the Union Govemment wtIh 
the collaboration of States to create beUer working 
environment and obtain higher productivity? 
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THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Yes, Sir. 

(b) Under the 20% Credit Linked Capital Subsidy 
Scheme, Rs. 16.09 crores has been disbursed to 326 
cases upto 15th November 2005. 

(c) The Govemment has already announced Group 
Workshed Scheme for the decentralised powerloom sector, 
under current Five Year Plan, which aims at setting up 
of powerioom parks with modern weaving machinery to 
enhance their competitiveness in the global market as 
wen as to provide better working environment, etc. 

(d) Efforts have been made to make the schemes 
popular, and therefore, powerloom weaving parks are 
coming up in different Iocationalpowerloom clusters of the 
country. The programme for awareness about the 
schemes have been organised with the association of 
State authorities. State Government have been written 
about the assistance required under the scheme. 

Ban on Loan to Directors of Cooperative Banks 

2601. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has imposed 
ban on loans/advances to the Directors/Employees, 
Directors/Elective Directors of the Co-operative Banks after 
the implementation of the recommendations made by the 
Joint Parliamentary Committee on Stock Market Scam of 
2001; 

(b) if so, whether the Government has received 
representations from the Co-operative banks and public 
representatives regarding lifting of ban on loans/advances 
to the Directors/Employee Directors/Elective Directors: 

(c) if so, the action taken by the Govemment in this 
regard; and 

(d) the time by which the said ban Is likely to be 
lifted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Reserve 
Bank of India (RBI) had imposed a ban onloanaladvanceS 
to the Directors/Employee DiredorsIElected Directors of 

the Urban Cooperative Banks (UCBs) after the 
implementation of the recommendations made by the Joint 
Parliamentary· Committee on Stock Market Scam of 2001. 
As per section 20(1) (b) of the Banking Regulation Act 
1949 (AACS), District Central Cooperative Banks are 
prohibited from granting unsecured loans or advances to 
any of its directors or to firms or private companies in 
which any of Its directors Is interested as partner or 
managing agent or guarantor or to any individual where 
any of its directors is guarantor. 

(b) Yes, Sir. 

(c) and (d) Based on various representations received 
and recommendations of RBI, the ban on sanction of 
loans and advances by UCBs to their Directors has been 
relaxed In the following caaes:-

(i) Regular employee related loans to staff Directors 
on Board of UCBs. 

(Ii) Normal loans as applicable to members to the 
Directors on the Board of salary earners 
cooperative banks. 

(iii) Normal employee-related loans to Managing 
Directors of Multi-State Cooperative Banks. 

Making Handloom Sector HI· Tech 

2602. SHRI JUAL ORAM: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Govemment has a proposal to make 
the handloom/handlcraft sector hi-tech; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (c) 25 Weavers' Service Centres are 
functioning In the country with an objective to develop 
new designs, product innovations and to provide technical 
assistance to the weavers/exporters/designers/ 
manufacturers, etc. In the field of designing, weaving, 
dyeing/printing, etc. and these centres are al80, equipped 
wtth personal computers. Out of these, 18 Weavers' 
Service Centres are also equipped with Computer Aided 
Textile Design system with a view to develop Innovative 
designs commensurate with the market requirements. It 
Is aIao proposed to introduce Handloom Mark and promote 
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the brand image of handlooms. The Government of India 
has recently introduced Integrated Handloom Cluster 
Development Scheme with an objective to develop the 
cluster in an integrated & holistic manner to build their 
capacity to meet the challenges of the ma!1(et and global 
competition In a sustainable and self reliant manner. This 
includes assistance towards setting up of Dyeing Unit, 
Common Facility Centre, Quality Control Lab etc. Besides, 
various handloom Schemes namely; Handloom Export 
Scheme, Integrated Handloom Training Project, Deen 
Dayal Hathkargha Protsahan Yojana, etc. are under 
Implementation for the development of the Handloom 
Sector. These Schemes in/8r-lI/ill includes assistance 
towards up-gradation of handlooms, accessories, etc. 
Under the recently launched Health Insurance Scheme, 
Identity Cards will be issued to the weavers to avail the 
benefits of the scheme. 

The Handicraft Sector proposed to take various steps 
to make this sector hi-tech by issuance of multi purpose 
Identity Cards to artisans with their details on computer; 
setting up of Facility Centre under Baba Saheb Ambedkar 
Hastshilp Vikas Yojana (AHVY) for exporters and 
entrepreneurs on Public Private Partnership (PPP) Model; 
promotion of brand image of Indian Handicrafts in the 
global market on sustained basis; e-commerce facility to 
artisans, entrepreneurs and exporters in order to have a 

wide market ...... for their prodUC18 and setting up of 
Special Economic Zones for Handicrafts and carpets. 

NPAa of Urban CoopereU". Banka 

2603. SHRI JOACHIM BAXLA: Will the Minister of 
FINANCE be pleased to &tate: 

(8) whether Non Performing Assets of Urban Co-
operative Banks have been Increasing over the last 
several years; 

(b) if so. the details of NPAs of UCBs during .the 
last year. year-wise. State-wise shOWing debt. slab wise 
number of NPA debtors account 8.g. number of accounts 
in Rs. 50,000 debt slab. Rs. 1.00,000. Rs. 2,00.000 and 
so on; 

(c) the reasons for increase In NPAs and failure of 
recovery; and 

(d) the steps contemplated. for recovery of NPAs 
within a specific time-frame? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No specific 
trend In increase/decrease of Non Performing Assets 
(NPAs) Is established by the foHowing data of gross and 
net NPAs of Urban Cooperative Banks (UCBe) for the 
last five years:-

Year (as at No. of reporting Gross NPAs Gross NPA as a percentage Net NPAs Net NPA a a percentage 
end·March) UCBs (Rs. crore) 

2001 1,942 9,245 

2002 1.937 13.706 

2003 1,941 12,509 

2004- 1,926 16,406 

2oo5@ 1.B72 15,409 

-Revised figures 
CD Provisional figures 

(b) The data reporting system of RBI does not 
capture/generate slab-wise data of NPAs as called for. 
However, the details of state-wise NPAs of Urban 
Cooperative Banks for the year 2004-05 are furnished as 
Statement. 

(c) The reasons for increase In NPAs and low 
recovery, in/8r-s/ill,. include-Normal busine .. failure; 

of total advances (Rs. ClOre) 01 total advances 

16.1 

21.9 

19.0 6,428 13.0 

22.7 8.242 12.1 

23.0 8174 12.2 

Cyclical nature of certain industries resulting In business 
downtum, Outbreak of natural calamities; Lack of sound 
lending policle. and non-adherence to guideline.' 
Instructions issued by RBI from time to time; Poor quality • , 
of pre-unction appralsaIIpost-senction supervtaIon of Joana 
and advances granted by banks; Exceesive exposure to 
certain sectors; Sanctioning of unsecured loans to firmsl 
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companiee connected to share/stock broke,. in violation 
of RBI guidelines and Unauthorised credit facilities 
extended, Diversion of funds out of business, Lack of 
security and Pending court cases, etc. 

(d) Several steps have been taken to encourage 
recovery of loans UCBs have been advised to initiate 
penal measures against willful defaulters, implement a 

lCheme of One Time Settlement of NPAe on the linea of 
draft scheme approved by RBI; UCB's have been brought 
under the purview of the Securitleation Act In January 
2003; Ban has been iasued on loans and advances to 
directors (except In certain cases): UCBa are not allowed 
to extend credit facilities to stock/share brokers against 
sharealdebentureslbonds, etc. 

Th6 details of NPAs slste-wiss for til. ytMr 2004-05 

SI.No. Name of the State 

1. Andhra Pradesh 

2. AssamlManipurlMeghalayalSlkkiml 
NagalandITripural Arunachal Pradesh 

3. Bihar/Jharkhand 

4. Gujarat 

5. Jammu and Kashmir 

6. Kamataka 

7. Kerala 

8. Madhya PradeahlChhattisgarh 

9. MaharashtralGoa 

10. New Deihl 

11. Orissa 

12. PunjablHaryanalHimachal Pradesh 

13. Rajasthan 

14. Tamil NadulPondicherry 

15. Uttar Pradesh/Uttaranchal 

16. West Bengal 

Total 

Closure of Spinning Min. 

2604. SHRI PARSURAM MAJHt: WHI the Minister of 
TEXTILES be pleased to state: 

(Rs. In arore) 

Gross NPAe Net NPAe 

521.12 396.88 

28.38 14.41 

2.35 1.90 

3788.86 22.62 

31.54 22.55 

1328.82 850.20 

330.39 182.n 

131.96 61.53 

8349.38 3854.41 

54.58 15.37 

129.18 94.90 

42.78 19.52 

49.70 23.11 

324.91 244.75 

128.87 89.62 

166.18 SO.08 

15,409 8,'74 

(a) whether some cooperative apiMlng mHts in the 
country specially In OrIssa have been closed, down; 

(b) if 80, the details thereof and thereaaona therefor, 
State-wiae; 
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(c) the steps taken by the Government to revive 
these mills; and 

(d) if SO, the details thereof, mill-wise? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Ves Sir. Out of the 160 installed 
cooperative spinning mills, 75 are reportedly closed 
Including 1 In Orisaa. 

(b) The closure of the cooperative spinning mlRs is 
mainly anributed to: 

• Recession in Industry during 1995-2002 

• Technological obsolescence 

• High cost of inputs like cotton, power and labour 

• High cost of capital 

• lack of adequate funds, particularly for wortdng 
capital. 

State-wise details of closed milis is given In 
statement-I enclosed. 

(c) NCDC has a scheme for rehabilitation of sick 
cooperative spinning mills. The scheme is In the form of 
a package. NCDC provides loan assistance to the extent 
of 70% of the rehabilitation cost to the State Govemments 
for participating in the equity as well as providing term 
loan for the rehabilitation of the sick cooperative spinning 
mills. In addition, capital subsidy to the extent of 20% on 
the plant and machinery component of the rehabilitation 
programme is provided, if made available by the 
Govemment of India. 

(d) Sequel to the introduction In the scheme (March 
2000) four programmes have b"n sanctioned so for-of 
which 1 has been completed and 3 are in progress. 
Details are given In Statement-II enclosed. 

SI.No. Name of the States Number of Closed 
Cotton Growerat 

Handloom Weavera 
Coope~e Splnn~g 

Mills 

1. Andhra Pradesh 11 

2. Asaam 2 

3. Bihar 3 

4. Gularat 4 

5. Haryana 

6. Kamataka 5 

7. Maharashtra 26 

8. Madhya Prade8h 

9. Orissa 

10. Punjab 5 

11. Rajasthan 1 

12. Tamil Nadu 9 

13. Uttar Pradesh 6 

Total 75 

$11"""'/ /I 

SI.No. Name of Mill Date of sanction Remarb 

1. Gulabpura Unit of 12.6.2001 Completed 
SPINFED, Rajasthan 

2. Farmers Cooperative Spinning 11.9.2003 Under 
Mills Ud., Kamataka Implementation 

3. Gulabpura Unit of SPINFED 6.12.2004 Under 
Rajasthan Implementation 

4. Gangapur Unit of SPINFED, 6.12.2004 Under 
Rajasthan Implementation 
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Inv .. tment by BankaIFla 

2605. SHRI JASUBHAI DHANABHAI BARAD: Wi!I 
the Minister of FINANCE be pleased to state: 

(a) whether the Government proposes to take some 
special steps to increase investment through financial 
institutions and banks in the country particular1y in Gujarat; 

(b) if so, the details thereof; 

(c) the present status of investment made, State-
wise; and 

(d) the extent to which it is likely to help in 
deveiopment in the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) 
Investments by Banks and Financial Institutions are subject 
to the Reserve Bank of India (RBI) guideHnes. In general, 
these guidelines do not discriminate between one state 
and another. There is no proposal to interfere with the 
guidelines. 

R .... rch Station In Antarctica 

2606. SHRI S.K. KHARVENTHAN: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to set up a 
another research station in Antarctica; 

(b) if so, the present status thereof; and 

(c) the time by which it is, likely to set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF. THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Yes, Sir. 

(b) The department of ocean development has 
selected a site at Larsmann Hill at latitude 69° South 
and longitude 76° East after conducting preliminary 
surveys during the Antarctic summer of 2003-04 and 
2004-05. Detailed surveys on environmental parameters 
as mandated under the Environmental Protocol of the 
Antarctic Treaty and also from logistics and scientific 
considerations, are proposed to be carried during the 
Antarctic summer of 2005-06. Ba~d on these survey, 
proposal for getting clearance under the Environmental 

Protocol will be submitted to the Consuhatlve body of the 
Antarctic Treaty. 

(c) At this stage it is not possible to give a time 
frame for setting up of the station. 

Recruitment In Public Sector Bank. 

2607. SHRI E.G. SUGAVANAM: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment is aware that various 
public sector banks have set out different eligibility criteria 
for the Probationary Officers and other recruitment exams 
after the dissolution of BSRB; 

(b) if so, whether the Government has Issued any 
directions/guidelines to the banks for the recruitment of 
the above categories of officers; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) to (d) After the dissolution of Banking Service 
Recruitment Boards (BSRBs), Government laid down 
minimum educational qualifications for the Public Sector 
Banks (PSBs) to stipulate in their recruitment policy for 
appointment of employees/officers thiough direct 
recruitment. While the Government has laid down 
minimum qualifications for appointments through direct 
recruitment in the subordinate, clerical and officers' cadres 
it gave discretion to them to prescribe minimum 
percentage of marks or any additional qualifications 
depending upon their requirements with the approval of 
their boards. 

World Bank Report 

2608. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Wor1d Bank has held various policies 
of the Govemment responsible for a highlY Inadequate 
supply of finance to rural poor; 

(b) if so, the details thereof; 

(c) whether In a report titled 'Scaling up access to 
finance for India's rural poor,' the Wor1d Bank report has 
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pointed out that a combination of various factors has 
affected both banks and their clients; 

(d) if so, the details thereof; 

(e) whether the report has observed that the 
Government policy has created a financial climate that Is 
not conducive to lending In general and to rural banking 
in particular; 

(f) If 80, the reaction of the Government on the World 
Bank report and whether they have suggested any 
measures to be taken In this regard; and 

(g) if so, by what time fiscal decision in Implementing 
the suggestions of the World Bank be considered? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) A 
World Bank Policy Research Working Paper entitled 
·Scallng-up Mlcroflnance for India's Rural Poor" has 
inltN II/ill Identified a combination of factors which explain 
the lack of access of formal finance by the rural poor. 
These are the problern of uncertalnlty about the repayment 
capacity of poor rural borrowers emanating from their 
irregularlvolatlle Income steams and expenditure patterns, 
high transaction costs of rural lending mainly due to the 
small loan size and government policies creating financial 
cllrnate that is not conducive to lending In general and 
rural banking in particular. 

Specific Government pOlicies identified are fiscal 
deficits which have meant that Government Is 
appropriating a large share of financial savings for Itself, 
persistence of interest rate restrictions which reduos the 
attractiveness of lending inefficiencies arising from weak 
governance and stringent scrutiny leading to Bankers' risk 
aversion. 

(f) and (g) The suggestions and recommendations 
made by various multilateral agencies are kept In view 
by the government while formulating economic policies. 

Mutual Fund Playera 

2609. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government is aware that Mutual 
Funds Players in the country are adopting unhealthy and 
misleading practices to attract buslneas; 

(b) If 10, the details of complaints received or noticed 
by Securities and Exchange Board of India in this regard; 

(c) whether SEBI has taken action against such 
mutua1 fund companies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANlMANICKAM): (a) to (d) SEBI 
has stated that following two types of practices related to 
sales and distribution of mutual fund products have come 
to their notice: 

(I) They have understood from media reports that 
sorne of the distributors are encouraging 
investors to frequently switch from one scheme 
to the other In order to enhance their 
commissions. However, no specific complaint 
regarding this has been received by them from 
any Investor. 

(ii) One of the Mutual Funds narnely Principal 
Mutual Fund was advertising exceptionally high 
rates of dividends months In advance before 
actual announcement of dividend in order to 
attract Investors. On noticing, they wrote to the 
mutual fund to Immediately withdraw all such 
sales material and advertisements. The fund 
complied with the SEBI directive and also paid 
the declared dividend to the Investors, on 
November 2, 2005 Instead of the advertised date 
in February 2006. 

(TflIns/sHonj 

Handpump and Filter Supply of Potable Water 

2610. SHRI HANSRAJ G. AHIR: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

<a) whether the Government is aware of the newly 
developed handpump and filter by the Council for Scientific 
and Industrial Research which may be useful in providing 
safe potable water in rural areas of the country; 

(b) H 80, the details thereof; 

(c) whether the Government is taking any steps to 
make it available in rural areas at the earliest possible 
keeping in view the utility of these new handpumpI; 
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(d) if 80, whether necessary dlrectivea have been 
Issued to the State Govemments to bring It in use 
everywhere; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) to 
(e) Council of Scientific and Industrial Research, through 
its National Chemical Laboratory (NCL), has developed 
the "Ultra filtration membrane technology" for removal of 
biological contaminants like viruses, bacterial cysts, spores, 
etc. However, the same membrane cannot be used for 
removal of dissolved salta. AI informed by CNL, they 
have transferred the technology to a Pune baled firm for 
commercial manufacture of the membrane. 

Rural water supply is a state subject. State 
Govemments are empowered to plan, deSign, sanction 
and implement rural water supply scheme.. As this 
product Is already available in the market, the State 
Govemment can use this technology, if they desire so. 

Dec,.... In Projecta under Swljaldhara Scheme 

2611. SHRI RAKESH SINGH: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether there has been a contlnuoua decrease 
in the number of the projects being undertaken under 
the SwaJaldhara Scheme; 

(b) if so, the details thereof since Its inception till 
date along with the reasons therefor; 

(c) whether the Govemment is contemplating to 
undertake any other scheme in place of Swajaldhara 
Scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) No Sir. 
Swajaldhara Is a demand driven scheme. Based on the 
demand generated during the last three years, 4552 
schemes were approved in 15 States and 1 UT during 
the year 2002-03, 4375 schemes were taken up In 21 
States and 1 UT during 2003-04 and 4814 schemes were 
taken up in 23 States In 2004-05. During the current 

year 14194 schemes have been approved for 
Implementation by 13 States tHl date. 

(c) and (d) At present there ia no proposal to replace 
SwaJaldhara scheme, however, review of schemes for 
modification is a continuous process. 

Deep Sea MIning 

2612. SHRI BAPU HARI CHAURE: Will the Minister 
of OCEAN DEVELOPMENT be pI.ased to atate: 

(a) whether the Govemment has fonnulated any new 
policy for exploiting minerai resources from the deep sea; 

(b) If 80, the details thereof; and 

(c) the action taken by the Govemment to increase 
the area Into Deep Sea Mining? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) Yee, 
Sir. The Govemment Is Implementing Polymetallic Nodulea 
Programme for exploration and development of relevant 
technologies In the Pioneer area allotted to India In Central 
Indian Ocean BasIn for potential exploitation of polymetallic 
nodules from deep sea. AI a part of development of 
technologies for deep sea mining under this programme, 
a crawler based shallow bed sand mining system has 
been developed and demosntrated for sand mining at a 
water depth of 410 meters off Tutlcorin coast. Govemment 
has also set up a semi-contlnous pilot plant with a 
capacity of processing 500 kg polymetalliC nodules per 
day for extracting metals Wz., copper, nickel and cobalt 
at Hindustan Zinc Ltd., Udaipur. 

(c) The Govemment has undertaken the survey for 
Delineation of Outer Limits of Continental SheH extending 
beyond the existing Exclusive Economic Zone of India. 
The documentations are required to be submitted before 
the United Nation or delineation of continental shelf by 
May 2009. 

{English} 

Revamping of Public Sector Undertakings 

2613. SHRI MANORANJAN BHAKTA: Will the 
Minister of FINANCE be pleased to state: 
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(a> whether the Government has any proposal for 
revamping of public sector undertaklnga and to provide 
Incentives for corporat. and enaure corporate governance 
as well as accountability; and 

(b) if 80, the details of the .tepa taun by the 
Government in this direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
An Ad Hoc Group of Experts (AGE) on Empowerment of 
Central Public Sector Enterprises (CPSEs) to con8lder 
Issues like autonomy, greater delegation of financial 
power., corporate governance, R&D, technological 
upgradatlon, effective functioning In a competitive 
environment .tc. was constituted In November, 2004. 
Based on the recommendations of the AGE, Government 
has delegated enhanced powers to the Navratna, 
Mlnlratna and profit making CPSEs to incur capital 
expenditure and formation of joint ventures, as the case 
may be. 

In order to strengthen the management for taking 
expeditious decisiona, the Board of CPSEs have been! 
are being professionalized by Inducting Independent 
directors particularly in Navratna and Mlnlratna CPSE •. 
As regards corporate governance, the listed companies 
follow guidelines Issued by the Securities and Exchange 
Board of India (SEBI). In case of other CPSEs, guidelinea 
have been Issued from time to time on composition of 
Board of Directors, appointment of independent directors, 
setting up of audit committees etc. There are guideDnes 
in place permitting these companies to make perfonnance 
related payments to the extent of 5% of the distributable 
profit In an enterprl8e. 

A Board for Reconstruction of Public Sector 
Enterpriaes (BRPSE) has been set up to advise the 
Government on restructuring/revival of sick/loss making 
CPSEs. Enterprise-specifIC proposals are submitted by the 
concerned administrative Mlnistry/Department before the 
Board for consideration. The Board has so far 
recommended 23 proposals of revivaVrestructuring and of 
them Government has already cleared 7 proposals. 

Inveetment In Rural Sector 

2614. SHRIMATI MANEKA GANDHI: Will the Minister 
of FINANCE be pleased to state: 

(a> the assets bases of ICICI, 1081, IFCI, LlC, etc. 
as on date; and 

(b) the deteila of the inV88lments made by each of 
th ... non-banklng financial instltutiona in the rural sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Reserve 
Bank of India (RBI> and Life Insurance Corporation of 
India (LlC) have Informed that the assets size of the 
ICICI Bank Ltd., lOBI Ltd., IFCI Ltd. and LIC are as In 
the table. 

Bank Name 

ICICI Bank Ltd. 

lOBI Ltd. 

IFCI Ltd. 

LlC 

(Rs. In crorea) 

Total AHets as at end 
March 2005 

1,67,659 

81,360 

16,540.32 

4,38,079.22 

(b) ICICI Bank Ltd. has informed that the total 
outstanding of Rural Microbanking and Agri·Bu,lneas 
Group In Rural Sector as on 30th September, 2005 Is 
RI. 6,151.13 crores. For lOBI Ltd. credit flow to rural 
lector during the year ended March 31, 2005 was 
Rs. 49.02 crore. IFCI has no specific scheme for rural 
sector financing. However, as on 31st March, 2005, of 
the total sanction, of Rs. 46159 crore made by IFCI, 
46% has been sanctioned In less developed areas. LIC 
of India, as on 31st March. 2005 has provided Rs. 2337 
crore to rural housing sector and As. 3929.48 crore to 
water supply (rural), these being the only sectors for which 
bifurcation of LlC's Investments into ruraJ and urban is 
available. 

Committee on MAPIN 

2615. SHRI TUKARAM GANGADHAR GADAKH: Will 
the Minister of FINANCE be pleased to atate: 

(a> whether SEBI has received the report of the 
Committee appointed on Securities Market Participants 
and Investors' Identification Number (MAPIN); 

(b) if so, the recommendations contained in the report; 

(C) the details about the representationa, suggestions 
received regarding MAPIN from Members of Parliament, 
Investors Association, Ex·Members of Parliament; 
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(d) whether the Ministry and regulator& will see that 
the present investors, small Investors, senior citizens are 
exempted from harassment and hardship; 

(e) whether Demat Account Number are being used; 
and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) The Securities and Exchange Board of India 
(SEBI) have intimated that the committee has Inttlr a/ltI, 
recommended that a unique 10 for each participant Is 
necessary in the interests of the market but has suggested 
an altemative system for creating unique IDs based on 
non-biometrics disclosures only for all market participants 
who are yet to obtain Unique Identification Numbers 
(UINs). The report and the recommendations have been 
made available on SEBI's website (www.sebi.gov.in). 

(c) According to SEBI, some represetnatlonsl 
suggestions have been received which include wider 
availability of the facility of registration for MAPIN, avoiding 
finger printing, exemption for small investors and senior 
citizens and reduction In charges. 

(d) to (f) SEBI has Initiated action to examine the 
recommendations of the committee and some other 
suggestions that have been made to SEBI and to arrive 
at a solution that ensures unique investor Identity while 
minitnlslng hardship to small investors. 

Earthquake Risk Evaluation Centra 

2616. SHRI SUBODH MOHITE: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government has set-up an 
Earthquake Risk Evaluation Centre in New Deihl; 

(b) If so, the details thereof; 

(c) whether the Govemment has reviewed Its working; 

(d) If so, the details thereof; 

(e) whether the Govemment has Initiated action on 
the recommendations made In 89th Indian Science 
Congress for disaster preparedness of the country; 

(f) If so, the details thereof, alongwlth the progress 
made thereto; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Yes, Sir. 

(b) Earthquake Risk Evaluation Centre (EREC) has 
been set up as an independent wing of India 
Meteorological Department (IMD). The principle mandate 
of EREC is to collate and integrate various data sets 
and to prepare the site specific Earthquake Risk Maps. 

(c) Yes, Sir. 

(d) Activities of EAEC are overseen by the Council 
of Meteorology and Atmospheric Sciences of !MD. Also, 
a Standing Advisory Committee comprising of experts from 
relevant Institutions is responsible for reviewing the 
activities of EAEC and providing overall guidance from 
time to Itme. 

(e) to (g) Disaster Prevention and Management was 
one of the areas touched upon by the Hon'ble Prime 
Minister In his opening remarks. However, no specific 
recommendation was made related to Disaster 
Preparedness of the country In the 89th Indian Science 
Congress held during January 3-7, 2002 at Lucknow. 

Encouraging Savings amonget Stuants 

2617. SHAIMATI NIVEDITA MANE: 
SHRI KIRTI VARDHAN SINGH: 
SHAI EKNATH MAHADEO GAIKWAD: 

Will the Minister of FINANCE be pleased to state: 

(a) whether there Is any scheme for encouraging 
savings among students for their study through Public 
Sector Banks; 

(b) if so, the details in this regard; 

(c) whether any Public Sector Bank is extending 
banking facility to school students; 

(d) If so, the names of the baRk and the nature of 
facilities offered; 
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(e) whether rural students are alao covered under 
this scheme; and 

(f) if so, the details thereof? 

iHE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (f) No, 
Sir. However, Public Sector Banks have extenaion 
counters/branches In schools which infer-./is facilitate 
atudents to utilize their services. 

{Tl7lnsl.Hon} 

Solar Energy 

2618. SHRI RASHEED MASOOD: Will the Minister 
of NON-CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the public sector undertaking Bharat 
Heavy Electricals limited (BHEL) has started installing 
solar energy plant In Jharkhand schools; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to announce 
a package for the Government of Uttar Pradesh, 
Uttaranchal and Madhya Pradesh to encourage the use 
of solar energy; and 

(d) if so, by when? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR): (a) and, (b) As per the Bharat Heavy 
Electrlcals limited they have installed a total of 174 solar 
photovoltalc plants In schools and hostels in Jharkhand 
during November, 2003 to December. 2004. 

(c) There is no proposal to announce a package for 
the Govemment of Uttar Pradeph. Uttaranchal and Madhya 
Pradesh to encourage the use of solar energy. 

(d) Does not arise. 

/Engllsh} 

Grant. to NGO. for Drinking and 
sanitation Fecilltl .. 

2619. SHRI SARVEY SATYANARAYANA: WHI the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) the details of Non-Governmental Organizations 
(NGOs) engaged in the research, development and 
conduct of training in the Drinking Water and Sanitation 
Sector in the rural areas of the country particularly In 
Andhra Pradesh, State-wise; 

(b) the details of grants provided to each of them 
during the last three years and current year, State-win; 
and 

(c) the details of rural areas benefited as a result 
thereof. State-wise and District-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) to 
(c) As per Research & Development guidelines of Raliv 
Gandhi National Drinking Water Million (RGNDWM), 
NGOs are eligible for grants for undertaking R.earch & 
Development (R&D) Projects In drinking water and 
sanitation sector. R&D ProJect grants are not released 
State-wise and District-win. The details of NGOs to whom 
grants were released during the last three years and 
current year are given in enclosed Statement. 

In Total Sanitation Campaign Programme (TSC). at 
National level, funcle for conducting training were released 
to two NGOs during the last three years and the currant 
year. The details are given in the Annexure. No NGO 
from Andhra Pradesh was funded at the National level 
under the TSC for R&D and training related activity. 

The training programmes are organized by these 
NGOs for proJect functionaries of almost all States. 
Capacity Development of TSC project tunctionariM lead 
to better implementation of TSC projects for effective rural 
sanitation coverage. TSC Guidelines also permit 
engagement of NGOs by District Implementation Agencies 
and Communication & Capacity Development Unite, set 
up by States. for taking up Information. Education & 
Communication and trairung activities. Details of gran18 
provided to NGOa by the DIstrict Implementation AgeAcieI 
and State Governments in the rural drinking water and 

sanitation sector are not kept at Government of India 
level. 
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StI.",.", 

Name of NGO 2002-03 2003-04 

Social Work & 5.50 
Research Centre 
(R&D), Almer 
(Rajalthan) 

Rama Krishna Mission 
Lok Shiksha Parlshad, 
Narendrapur, Koikata 
(TSC) 

Environmental 100.00 12.50 
Sanitation Institution, 
Ahmedabad (TSC) 

/T,.ns/6tionj 

Lo.n for Tubewell. 

2820. SHRI RAMDAS ATHAWALE: Will the Minister 
of FINANCE be pleased to state: 

(a) the number of marginal farmers given loans by 
Cooperative, Commercial Banks and Regional Rural Banks 
for InstaHlng tubewell8 during the last three years lUI date, 
St8te-wlse and year-wise; 

(b) whether any complainta have been received by 
the Government in regard to Irregularltlel committed In 
sanctioning these loans during the above period; 

(c) If so, the details thereof; and 

(d) the action takenlproposed to be taken for checking 
of these irregularities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
existing Management Information System (MIS) does not 
capture category-wise and agency-wise Information of the 
tubewells financed to farmers. However, number of 
tubewella with pump 88t8 financed to farmers, including 
marginal farm .... , with NABARD refinance assistance and 
units completed upto 31 st March 2003, 20p4 and 2005 
are as under: 

2004-05 2005-06 

19.80 

Upto 31st March Units Financed 

2003 

2004 

2005 

1,448 

2,045 

1,501 

(Rs. In lakh) 

Remarks 

For R&D project 

For training of 
TSC project 
functlonarlel 

For training of 
TSC project 
functionaries 

Unitt Completed 

1,445 

2,043 

1,499 

(b) to (d) NABARD has not received any complaint 
regarding Irregularities In sanctioning loan. for Installing 
tubewells. As and when a complaint of IUch nature is 
received by the Government, It II forwarded to the 
concerned bank for redressal. 

[Eng/J6I1j 

Setting up of Aluminium Smelter Plant 

2821. SHRI JUAl ORAM: 
SHRI ANANTA NAYAK: 

Will the Minister of MINES be pleued to state: 

(a) whether NAlCO proposes to set up new 
Aluminium smelter planta in the country and abroad; 

(b) If so, the number of aluminium smelters plants 
proposed to be set up by NALCO; 

(c) the location thereof with capM:tty; and 

(d) the time by which these. smelters plents are 
proposed to be set up? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MJNI~TRY 
OF MINES (DR. DASARI NARAYAN RAO): (a) and (b) 
Yes, Sir. National Aluminium Company limited (NAlCO) 
Is exploring possibilities of setting up of Aluminium Smelter 
plant in Indialabroad. For exploring such P088ibllitie. 
abroad, NALCO has assigned Mis Engineers India limited 
to prepare pr.feasibility report. 

(c) Location and capacity of the 8melter can be 
decided after f1nallsatlon of feaelbility report. 

(d) No time frame has been fixed In this regard. 

ProtitILoll of Inlurance Companl.1 

2622. SHRI S.K. KHARVENTHAN: Will the Minister 
of FINANCE be pleased to state: 

(a) the profit/loss earnedlincurred by the Government 

Year 

2002-03 

2003-04 

2004-05 

lIC 

9761.80 

10962.50 

15884.26 

N.tlonal 

134.92 

71.22 

131.13 

(b) In view of the reply to part (a) above, question 
does not arise. 

(c) and (d) With the opening of the insurance sector 
in the year 2000, a number of private insurance 
companies have commenced operations in both life and 
non-life segments. As on date, there are 8 non-life 
insurers and 14 life insurers in the private sector. 
Subsequent to liberalization, the insurance sector has 
recorded growth in terms of premium underwritten. With 
a view to sustaining their market position in the industry, 
the public sector insurers are in the process of 
restructuring their operations. Various steps in this direction 
include (i) restructuring the business segments: 
(ii) introducing innovative products; and (iii) strengthening 
the underwriting procedures so as to bring down the 
claims. Insurers are also entering into strategic alliances 
and tie-ups to strengthen their business development 
aelivities. 

Profit and Loss of S81 

2623. SHAI E.G. SUGAVANAM: Win·the Minister of 
FINANCE be pleased to state: 

owned Insurance comPMi .. during the lut th .... ye .... , 
company-wile; 

(b) the reasons for incurring 108181; 

(c) whether the Insurance companl .. have formulated 
any schemes to compete with the private play.... In the 
field; and 

(d) if 80, the etep. taken by the Goverrvnent to further 
improve the eervlces and profits of the In.uranee 
companl .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) All the 
four non-life public .ector Insure... and L1C h.v. reported 
net profits during the lut three yea... I. B. 2002-03 to 
2004-05. The details of net 8urplua gener.ted by L1C 
and net profit by non-Ute Public Sector lneurers are given 
below: 

(R •. Cro,...) 

New India Oriental United 

255.82 63.99 171.00 

590.22 316.44 380.44 

402.23 330.53 307.71 

(a) the details of profitll08l8s of State Bank of India 
(S81) during the last three yea ... ; 

(b) whether the profits of S81 during the lut quarter 
is lower than the expectations; 

(c) if so, the reasons therefor; and 

(d) the steps taken to Improve the services and profits 
of S81? 

THE MINISTER OF STATE IN THE MINISTAY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The details 
of Net Profit of State Bank of India for the lut three 
years are as under:-

(As. in crore) 

2002-03 2003-04 2004-05 

Net Profit 3105.00 3681.00 4304.52 
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(b) and (c) SBI posted a net profit of Rs. 1216.36 
crore during the quarter ended September 2005, which 
Is 12.34% higher than Rs. 1081.89 crore eamed during 
the quarter ended September, 2004. 

(d) To Improve Ita services and profits, the bank has 
Identified a number of thrust areas and various strategies 
have been initiated which, Int.r-lllill, Include focus on 
marketing, steamlinlng of processes, continuous 
upgradatlon of technology, Multi Product Sales Force, 
efforts to effect expeditious recovery In NPA accounts, 
Cost effective processing of Increasing volume of 
transactions, superior risk management architecture, 
Outbound Marketing teama particularly for SME borrowers 
and crolS seiling of 'P' segment products. 

Modemleatlon of Textile Sector 

2824. SHRI JASUBHAI DHANABHAI BAAAD: 
SHAI SHISHUPAl N. PATlE: 
SHAI MUNSHI AAM: 
SHAI ASHOK KUMAR RAWAT: 

WUI the Mlnlater of TEXTILES be pleued to stat.: 

SI.No. Name of the Mills 

2 

A. 15 MlUI to be ,.vlvecI In 1 at Phil .. 

NTC (APKKM) Ltd. 

KAANATAKA 

1. 

KERALA 

2. 

3. 

4. 

6. 

MAHE 

6. 

Minerva Mills 

Algappa T extHe Milia 

Cannanore Spg. & Wvg. Mills 

KeraJa Laxmi Mills 

Vijayamohlnl Milia 

Cannanore Spg. & Wvg. Mills 

(a) whether the Govemment proposes to modemlze 
some textile mUis Including NTC mills In the country; 

(b) If 10, the location-wise details of suoh mlHs; 

(c) the financial allocation made by the Government 
during the Tenth Five Vear Plan; 

(d) whether the Government has received any 
proposal from Intematlonal Institutions Including World 
Bank for providing financial uslstance for the purpo .. ; 
and 

(e) If so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHElA): (a) and (b) V.s Sir, Government has 
proposed to modernize and operate 22 viable and best 
performing mills of NTC. A list of such mills Ia enclosed 
as statement. 

(c) to (e) The modernization Is self financing using 
the resources generated by sale of surplus land and 
aaaet8 of NTC milia. No propoul In the maner hu been 
received from International financial Institutions. 

location 

3 

Bangalore 

Alagappanagar 

C8nnanore 

Trlchur 

Trlvandrum 

Mahe 
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2 

NTC (MN) Ud. 

MAHARASHTRA 

7. Podar MlRs . 

NTC (8M) Ud. 

MAHARASHTRA 

8. Barshi Textile MIUs 

9. Finlay Mills 

·N.T.C. (TN II P) Ud. 

TAMIL NADU 

10. Cambodia Milia 

11. Coimbatore Murugan Milia 

12. Penkaja Mills 

13. Pioneer Spinners Milia 

14. Sri Rangavllaa S. & W. Mills 

15. Kal"swarar Mills 'B' Unit 

B. T Mill. to INi fflV/KHI In 2nd "'-

NTC (DPR) Ltd. 

RAJASTHAN 

16. Udaipur Cotton Mills 

NTC (QuJ.) Ltd. 

GUJARAT 

17. RaJnagar Textile Mill No.1 

NTC (MN) Ltd. 

MAHARASHTRA 

18. Tata Mills 

19. India United Mill No.5 

NTC (WBABO) Ltd. 

WEST BENGAL 

20. Arati Cotton Milia 

NTC (MP) Ltd. 

MADHYA PRADESH 

21. 

22. 

Burhanpur Tapti Mills 

New Bhopal Textile Milia 

10 au.titIn6 318 

3 

Mumbal 

Barshl 

Mumbal 

Colmbatore 

Colmbatore 

Colmbatore 

Kamudakudi 

Coimbatore 

Kalayarkoll 

Udaipur 

Ahmedabad 

Mumbai 

Mumbal 

Daaa Nagar 

Burhanpur 

Bhopal 
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FOREX Out Flow 

2625. SHRIMATI MANEKA GANDHI: Will the Minister 
of FINANCE be pleased to state the annual FOREX out-
flow to finance overseas education of Indians? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): The foreign 
exchange remittances made abroad by the Indian banks 
for 'education related' purposes as recorded under India's 
batance of payments statistics by the Reserve Bank of 
India are given In the Table below for the last few years. 
Latest data on such remittances are available for the 
period Aprll·September 2004·05. 

EduClitlon related Forex outflows 

US$ Million Rs. Crore 

2000-01 95 435 

2001-02 249 1182 

2002·03 169 818 

2003·04 237 1082 

2004-05 291 1337 
(April-September) 

Aid for Poverty EradlClltlon 
. 

2826. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the World Bank has Identified India 
amongst the most needy for poverty aid; 

(b) If so, the details thereof and the action plan 
alongwith quantum of aid promised by the Wond Bank; 

(c) the reforms proposed to be taken up to fight 
poverty with the support of aid; and 

(d) the extent to which these reforms will be helpful 
In fighting the poverty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (5HRI 5.5. PALANIMANICKAM): (a) and (b) 
The Wor1d Bank in its Country Strategy (July 2004-June 
2008) has mentioned that since about one quarter of the 
World's poor live in India, the ~ank's efforts to assist 
India with best practice knowledge and financing for 

development are central to ita million to help reduce 
global poverty. This is envisaged through up-ecallng. of 
Bank's lending to US$ 2.5 to 3 billion per annum In each 
of theae four years for funding of projects not only for 
poverty alleviation, but also In the field, of health, 
education, human development, rural livelihoods and 
infrastructure deveiopment. 

(c) and (d) Comprehensive reforms In the areas of 
Fiscal Policy, Delivery of Public Service., Improved 
Investment Climate and in Agriculture and Rural 
development are being carried out. These cross cutting 
reforms are expected to accelerate growth and rapidly 
improve other social indicators including reduction of 
Poverty. 

Foreign Operation of UC 

2627. SHRIMATI MANEKA GANDHI: 
KUNWAR MANVENDRA SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Life Insurance Corporation of India 
(L1C) proposes to expand Its busin... in foreign countriea; 

(b) if so, the details thereof alongwith the names of 
the countries; 

(c) whether the formalities in this regard have since 
been finalized; and 

(d) if so, the time by which the L1C is expected to 
start its operations there? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) to (d) L1C has reported that It has already been 
operating In foreign countries, such as Sri Lanka, Nepal, 
U.K., Fiji and Maurltlu •. There are plans to expand its 
activities to some other countries. The names of the 
countries and status of proposed foreign operations are 
as udner:-

SI.No. Country 

2 

1. Saudi Arabia 

Status 

3 

A Joint Venture Company with 
New India Assurance Co. 
Ltd., L1C (International), BSC 



321 AGAAHAYANA 18, 1927 (Sot.- 322 

1 

2. 

3. 

4. 

5. 

2 

Mauritius 

Nigeria 

New Zealand 

Egypt 

3 

(c) Bahrain & AL Hokalr 
Group of Saudi Arabia has 
been approved by the LIC 
Board and Government of 
India. The proposal Is In 
advanced stage and licence 
Is expected to be Issued 
shortly. 

A Joint Venture Company Is 
established In partnership with 
GIC of India. Operations are 
expected to start after 
actuarial evaluation of 
proposals and finalization of 
products. 

The LlC Board has accorded 
In principle approval to set up 
a Joint Venture Company In 
Nigeria in partnership with 
New India Assurance Co. Ltd. 
and Prestige Assurance Pic of 
Nigeria. The operations are 
expected to start in 2006-07. 

The entry strategy is being 
evaluated by Actuarial team 
and operations are expected 
to start in 2006-07. 

Options for entry strategy are 
being examined. 

Prices of Cotton 

2628. SHAI S.K. KHAAVENTHAN: 
SHAI M.K. SUBBA: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the prices of cotton have fallen sharply 
in comparison to international market and ttle farmers 
are not getting remunerative prices; 

(b) if so, the details and the reasons therefor; 

(c) whether the' Cotton Corporation of India has 
proposed to set up Cotton Procurement Centers in various 
parts of the country; 

(d) If 10, the .re.. identified and the objectives for 
setting up auch cente ... ; and 

(e) the atepa taken by the Government to ... ,.t the 
cotton growe... of the country? 

THE MINISTER OF TEXTILES (SHAI SHANKEASINH 
VAGHELA): (a) and (b) No Sir. The International prices, 
as measured by Cotlook A Index, which were ruling at 
56.55 US Cents per Ib at the beginning of October. 2005 
firmed up for a short period to reach a level of 60.00 US 
Cents per Ib on 17.10.2005 are now ruling at 55.55 US 
Cents per lb. The domestic cotton prices. which were 
under pressure In October, 2005 have now firmed by 
As. 1500 to Rs. 2000 per candy spot (1.19. 4 to 5 US 
Cents per Ib). Similarly, the kapas prices, which were at 
Minimum Support Price (MSP) level upto flrat fortnight of 
November, 2005 are now ruling above the MSP by 
As. 100 to As. 200 per quintal In all the States except 
Gujarat. Presently, the domestic cotton prices are almost 
on par with International prices. 

(c) to (e) Yes Sir, in order to ensure remunerative 
prices to the cotton farmers In the wake of prevailing 
kapas prices touching the MSP level, the CCI had drawn 
a contingency plan for conducting MSP operations In all 
the cotton growing States. The CCI has proposed to set 
up 255 procurement centers In all the ten cotton growing 
States. In order to assist the cotton farmers of the country 
for ensuring remunerative prices, the Government of India 
from the year 2004-05. besides CCI had also appointed 
National Agrlcuhural Cooperative Federation of India Ltd. 
(NAFED) as the nominated agency for undertaking MaP 
operations. 

[TranS/lllion} 

EFC Grant to BINlr 

2629. SHAI SUSHIL KUMAA MODI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the 11 th Finance Commission 
recommended a grant of As. 260.15 crore for the State 
of Bihar for the period of 2000-05; 

(b) whether only a sum of As. 211.75 crore has 
been allotted to Bihar during this period; 

(c) If so, the reasons for not aI/otting the remaining 
49 crore Rupees to the Stale; 
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(d) whether the facUlties, namely, forensic science 
lab In Patna, procurement of latest weapons, construction 
of barracks for the police administration, building for 
Ichoqls, computer training for achool children have not 
been provided due to the lack of funds; 

(e) if so, whether the Govemment propose to provide 
the remaining amount of the State; and 

(f) If so, by when? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) During 2000-05 grant amount to As. 216.04 crore 
has been released to the Govemment of Bihar. 

(c) Balance grant could not be released to the State 
Government due to non-fulfillment of conditionalities 
attached to the release of grants. 

(d) Eleventh Finance Gommlssion had not 
recommended grant for .construction of barracks for police 
administration. In respect of computer training for school 
children entire recommended grant was released to the 
State Govemment. State Govemment has not reported 
utilization of funds by the prescribed date to the extent 
of grant released in respect of procurement of weapons, 
buildings for school and in the case of forensic science 
laboratories no utilization certificate was received from 
the State. 

(e) and (f) As Eleventh Finance Commission award 
period was over on 31.3.2005 no further grant can be 
released for the purpose. 

/English} 

Collection of Service Tax 

2630. SHRI HEMLAL MUMRU: Will the Minister of 
FINANCE be pleased to 'tate: 

(a) whether the attention of the Govemment has been 
drawn towards the corruption in the Service Tax 
Commissionerate, Delhi; 

(b) If so, the details thereof; 

(c) whether such reports of corruption was revealed 
by the electronic media; 

(d) If so, the detalle thereof and total number of 
officers and staff found guilty of such corruption; and 

(e) the steps being taken by the Govemment against 
erring official, category and designation-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) Yes, 
Sir. The TV channel -Aaj Tak" has aired a programme 
alleging corruption at the CGO Complex Office of Service 
Tax Commissionerate, Delhi. 

(d) and (e) The Directorate General of Vigilance, 
CBEC, which has been entrusted with the inquiry, has 
submitted an Interim Report to the Board/Ministry. 
Although, further action can be taken based on the final 
report which will reveal the role of individual officers, 
extent of corruption In the incident, so far, 13 officials (4 
Superintendent, 8 Inspectore and One Deputy Office 
Superintendent (DOS) of Service Tax Commissionerate, 
Delhi have been placed under suspension. 

[Trsnsllltionj 

FDI In Ineuranee Sector 

2631. SHRI RAMJI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH -LALAN-: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has assured the 
American Govemment that the percentage of foreign 
investment in the financial sector like Insurance, etc. will 
be increased from the present limit of 26 percent; 

(b) if so, the complete details thereof; 

(c) whether it is also a fact that the money coming 
out of additional foreign investment will be utilised for 
developing infrastructure In the country; 

(d) If so, the details thereof; 

(e) whether the Govemment has made It ciear that 
the money coming out of the additional foreign investment 
will be utilised only for developing the Infrastructure in 
the country; and 

(f) H so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b), 
No, Sir. 

(c) to (f) 00 not arise. 

Mining of Rice 

2832. SHRI NARENORA KUMAR KUSHAWAHA: 
MOHO. SHAHIO: 
SHRI MOHO. TAHIR: 

Will the Minister of NON·CONVENTIONAL ENERGY 
. SOURCES be pleased fO state: 

(a) whether the Government proposes to Introduce a 
new system for milling of rice as reported In the 'Oanlk 
Jagaran' dated November 07, 2006; 

(b) if 80, the details thereof; 

(c) whether trials were conducted for testing the said 
new 8ystem; 

(d) if so, whether the adoption of the Biomass 
Gasaifier System is likely to reduce the coat and time 
taken in milling of rice; 

(e) if so, the details thereof; and 

(f) the manner in which the farmers are likely to be 
benefited from the said system? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON·CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) and (b) Rice mills that are mostly 
situated in rural areas generally instan diesel generating 
sets to meet their captive energy requirements in view of 
unreliable supply of grid power. With the continuou8 hike 
In diesel prices, the cost of milling has gone up. The 
Ministry of Non·Conventionai Energy Sources is 
implementing a programme which provides partial financial 
assistance to encourage the installation of biomass 
gasifiers in rice mills for meeting their captive energy 
requirements. 

(c) A large number of biomass gasifiers have been 
instaHed in rice mills in different parts of the country. In 
West Bengal, in particular, 45 rice mills have already 
installed such systems that are running successfully. 

(d) to (f) In view of availability of reliable energy 
from the biomass gasifier systems, the cost and time of 

rice milling hal reduced coneIderIbIy. The raw material 
for the gasifier /a available from the rice mill ItIeIf In the 
form of rice husk. In the dual fuel gasifier systems that 
have been Inltalled .0 far, upto 70% of diesel 
replacement 18 obtained. Guttlers with 100% gas engtn .. 
have recently been developed and are undergoing trials. 
They are likely to. further reduce the cost of rice milling 
by completely eliminating the use of dIe.el. An additional 
benefit is that the quality of rice does not get affected on 
account of uninterrupted supply of energy from the 
gasifiers. 

/English} 

FDI Propoull Cleared 

2633. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of FINANCE be pleased to Itate: 

(a) the details of FDI proposals cleared by the 
Govemment during each of the l88t three years including 
the names of companies, the purpose of investment and 
the amount involved; and 

(b) the actual FDI flows during the corresponding 
period with the date of the proposal's clearance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
information is being collected and will be laid on the 
Table of the House. 

(b) The FDI inflow into India from various countries 
during the last three years i8 as under: 

Year 

2002-03 

2003-04 

2004-05 

2005-06 
(upto September, 2005) 

Amount (As. In cror.) 

12870.67 

10064.10 

14652.73 

9552.60 

Ov.r .... Fund. Raleed by Companl .. 

2634. SHRI P.S. GADHAVI: 
SHRI RAYAPATI SAMBAS IVA RAO: 

Will the Minister of FINANCE be pleased to state: 
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(a) whether the Govemment have allowed companies 
to ral18 fundi from overeeae; 

(b) if 10, the re880". therefor aIongwith the n8mee 
of cornpanlee availed the facility during the lut two years; 

(c) the quantum of funda raised by each of thOle 
companie. and the manner In which the funda have been 
spent by them; 

(d) the purpose for which such funds were raised; 

(e) whether these companies have diverted/misused 
the funds for other purposes than for which the funda 
were raised; and 

(f) if so, the detail. thereof and action taken by the 
Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (8) to (f) 
Indian companies are allowed to raise funds from 
oversees sources In accordance with the guldelineal 
policies on ECBs and FDI. The amounts raised through 
these routes, as Informed by RBI, Is given below:-

(in US$ million) 

Year ECBe FDI Including GDRs 
(Provisional) 

2003-04 6574 5132 

2004-05 8363 6148 

2005-06 1773 3141 
(April-June) (April-August) 

The Information relating to amounts raised by each 
company Is voluminous. Data in respect of FDI approvals! 
Inflows are published in the monthly SIA Newsletter of 
Department of Industrial Policy & Promotion, which is 
also available at their webslte-www.dipp.nic.ln. The 
company-wise database for ECBs is available at the 
website of the Reserve Bank of India-www.rbi.org.in .• 
since February, 2004. 

For amounts raised towards capital by Indian 
companies, reporting requirement to RBI Is as per the 
regulations notified under the Foreign Exchange 
Management Act, 1999 (FEMA). For amounts raised as 
debt, the designated Authorized Dealer (AO) Is required 

to ensure that raising/utilization of ECB II In compliance 
with ECB guldellnea at the time of certification. Any 
contravention of guidelines Invites penal action under the 
provilions of FEMA. Howev.r, as per RBI's recorda, th.y 
have no Information on diversion or mlsule of funda for 
purposes other than for which the.. were railed. 

Revenue Collected and Fund. Allocated 

2635. SHRI SUKHDEV SINGH DHINDSA: 
SARDAR SUKHDEV SINGH LIBRA: 

Will the Minister of FINANCE be plelled to alate: 

(a) the rev.nue collected from the States directly or 
Indirectly during the last three y ..... , year-Wile, State-
wise and schem.-wlse; 

(b) the share of each State out of theae revenue 
during the period, year-wise; 

(c) the allocation made by the Central Govemment 
to Punjab dunng the period; 

(d) whether the Union Government have received 
suggestions from any State Government to pass on 50 
per cent of revenue collected to the States; and 

(e) If 80, the details thereof and action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
revenue collected on account of direct taxes during the 
years 2002-03 and 2003-04, year-wise, State-wise is 
enclosed as Statement-I and Statement-II enclosed. 
Scheme-wise details are not available. 

The Information in respect of revenue collected on 
account of direct taxes from the States during the year 
2004-05 is being collected and will be laid on the Table 
of the House. 

So far as indirect taxes are concerned, state-wise 
figures are not maintained separately. 

(b) The rei .... of ahare to States during the last 
thr.e years 2002-03 to ·2004-05 is enclosed 
Statement-III. 

(c) The allocation made by the Central Govemment 
to Punjab during the last three years is as under: 
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Rs. (In cro .... ) 

2002-03 2003.()4 2004-05 

Punjab 649.21 754.91 902.35 

(d) and (e) The sharing of Union Tax Revenue 
amongst the State, is done on the recommendatlonl of 

the Finance Commlilion. The Twelfth Finance 
Commillion In Itt report ha. atated that Arunachal 
Pradeih, Anethra Pradesh, Aaaam, Haryana, Nagaland, 
Punjab and Tamil Nadu have ,ought as much as 
60 peroent ahare. The Twelfth Anance Comml .. lon has 
recommended that the ahare of the Stat.. In the net 
prooeeda of IhareabIe Central ax.. shall be 30.5 percent. 

Andhra Pradeeh 

Arunachal Pradeah 

Aaaam 

Bihar 

Chhattlagarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jhartchand 

Jammu and Kaehmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

New Delhi 

...".", I 

(Flgu .... In CfOl'8l of rupee) 

1m) 0021 0023 0Q2.6 0028 0031 0032 0033 T 0lil 
CoIpn. tax Income tax HoI RICC TIX. InIMII Tax EIIpdI. Tax Ell ~ WtIIII Till GIl Tax 

2 3 

1243.27 1831.07 

0.00 3.75 

388.50 390.30 

9.42 292.98 

445.29 218.42 

43.80 97.30 

1271.90 1968.14 

206.95 880.60 

9.36 160.18 

20.32 534.59 

148.46 124.81 

2141.50 3181.93 

573.10 795.95 

809.80 615.67 

20500.35 10963.09 

-0.01 6.89 

2.14 20.40 

0.00 0.11 

0.03 6.17 

8085.93 5125.15 

2.29 

0.00 

0.00 

0.00 

0.00 

0.00 

0.22 

0.00 

0.00 

0.00 

0.00 

0.00 

0.01 

0.01 

0.00 

0.00 

0.00 

0.00 

0.00 

5 

-0.14 

0.00 

0.13 

0.12 

0.00 

0.02 

0.25 

0.16 

1.52 

0.12 

0.00 

-6.59 

-6.05 

0.02 

II 

4.88 

0.00 

0.03 

0.03 

0.08 

0.00 

1.45 

0.44 

0.09 

0.01 

0.00 

10,32 

1.93 

0.00 

2.13 63.61 

0.00 

0.01 

0.00 

0.00 

0.00 

0.01 

0.00 

0.00 

0.00 314.18 40.96 

7 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

II 9 10 

-1.75 ..0.02 2879.58 

0.00 0.00 

0.80 0.00 

0.21 0.00 

0.14 ..0.02 

0.72 0.00 

3.75 

n9.56 

302.78 

861.89 

141.84 

4.12 ·1.34 3242.74 

4.18 

-0.24 

0.30 

0.15 

7.31 

2.20 

0.80 

0.00 

0.00 

0.00 

0.00 

872.33 

170.91 

555.34 

273.42 

0.00 5335.47 

0.21 1367.35 

0,01 1426.31 

0.00 74.40 0.13 31603.72 

0.00 

0.00 

0.00 

0.00 

0.01 0.00 

0.04 ..0.01 

0.00 0.00 

0.00 0.00 

8.89 

22.59 

0.01 

6.23 

0.00 26.22 0.07 12983.15 
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Orilla 

PlJ'ljab 

Rljuthan 

Slkkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

UttaranchaI 

West Bengal 

Total (1)-

Union TerrItorIn 

AndamIn Nicobar 

Chandlgartl 

Daman 

Diu 

Dadra and Nagar Havell 

PondIcherry 

Lakahadweep 

SIIvasa 

TotaI-Qi) 

TotaI-Q) & (Ii) 

C.T.D.S. 

Grand TolII 

Ancl'lra Pf8(IesM 

ANnachal Pradesh 

DECEMBER 9. 2006 

3 

808.40 334.62 

370.08 836.08 

233.88 748.54 

0.00 4.56 

2340.52 2896.99 

-a.25 20.87 

325.08 1531.99 

4847.56 241.85 

1582.49 1984.28 

45985.85 35390.28 

0.89 4.18 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

5 

0.16 

0.56 

0.34 

0.00 

0.97 

0.00 

21.06 

0.00 

23.14 

8 

0.00 

0.01 

2.21 

0.00 

9.52 

0.00 

0.79 

0.02 

34.08 

2.53 -276.28 170.43 

0.00 

7 

0.00 

0.01 

0.00 

0.00 

0.25 

0.00 

-a.01 

0.00 

0.00 

8 9 10 

1.87 0.00 942.74 

0.89 -a.20 1208.43 

0.92 -0.07 983.82 

0.00 0.00 4.56 

10.88 

0.10 

0.02 5259.13 

0.00 20.72 

5.44 -a.01 1884.32 

1.09 

15.09 

0.00 4890.52 

0.00 3619.08 

0.26 154.50 -1.23 81427.04 

0.00 4.87 

132.19 235.12 

0.00 

0.00 

0.00 

0.01 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 , 0.00 

0.00 

-0.79 

0.00 

-0.56 385.97 

7.88 

0.07 

0.00 

3.81 3.97 

0.00 0.07 

0.00 0.00 

13.67 93.44 

0.00 0,01 

4.38 0.92 

154.74 337.71 

48140.39 35727.97 

31.98 1137.99 

48172.35 38885.96 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 0.01 

0.00 

0.00 

0.00 

0.20 

0.00 

0.00 

0.20 

2.53 -275.25 170.63 

2.53 -275.25 170.63 

SI6~H 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.10 0.00 

0.00 0.00 

0.00 0.00 

0.17 0.00 

0.00 0.00 

0.00 0.00 

-a.52 -a.58 

107.48 

0.01 

5.30 

491.58 

0.28 153.88 -1.79 81918.82 

1169.95 

0.26 153.88 -1.79 83088.67 

StIIIfI lind U. T. -wiss bnM/r-up of CoIItIcIIon for tINI )'Nr 2tJ03-2()()iI 
(FlgUI'H In crores) 

0020 0021 0023 0Q2.i 0028 0031 0032 0033 TOIII 
Corpn.!Ix Income !Ix HoI Red TIX. InInaI Ta &pdt. TIX Eat DWy W8IIIl TIX GIl TIX 

2 3 

1804.28 2035.92 

0.00 4.58 

5 

0.04 -0.50 

0.00 0.00 

8 

1.88 

0.00 

7 8 9 10 
, 

0.00 4.88 -0.08 3848.38 

0.00 0.00 0.00 4.58 
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Assam 

Bihar 

Jharkhand 

Goa 

Gujarat 

Haryana 

'Himachal Pradelh 

Jammu and Kashmir 

Kamataka 

Kerala 

Madhya Praduh 

Chhattlagarh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

New Deihl 

Orissa 

Punjab' 

Rajasthan 

Sikkim 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Uttaranchal 

WeatBengal 

Total (1)-

AGRAHAYANA 18, 1827 (s.t.) 

2 3 

888.93 515.96 

21.28 318.63 

65.06 537.00 

178.42 178.84 

1648.20 2125.03 

296.25 831.73 

11.72 184.44 

201.25 144.11 

3385.99 3960.98 

989.32 747.40 

1028.27 593.80 

483.52 414.94 

28671.36 11985.69 

-0.01 8.45 

1.39 17.01 

0.00 0.22 

0.07 11.32 

10416.80 5722.78 

1018.55 380.47 

446.76 1036.04 

560.75 835.49 

0.07 7.02 

3184.91 3148.79 

0.09, 27.76 

388.51 1794.55 

5151.34 431.34 

2730.31 1961.25 

63330.37 39871.34 

5 

0.00 0.08 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.03 

0.00 0.03 

0.00 0.00 

0.00 0.00 

0.00 -2.76 

0.00 0.04 

0.02 0.00 

0.00 0.00 

0.00 -73.23 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 9.30 

0.00 0.16 

0.00 0.51 

0.00 0.66 

0.00 0.00 

0.00 4.58 

0.00 0.00 

0.01 0.13 

0.00 0.01 

0.00 14.79 

6 7 

0.05 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

1.55 0.00 

0.18 0.00 

0.04 0.00 

0.00 0.00 

3.12 0.00 

o.n 0.00 

0.04 -0.17 

0.09 0.00 

21.61 

0.00 

0.00 

0.00 

0.00 

9.80 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

8 9 10 

0.63 -0.01 1205.84 

0.25 0.00 340.16 

0.22 0.00 602.28 

0.88 0.00 355.74 

4.26 0.04 3n9.11 

0.83 0.00 1128.02 

0.01 0.00 198.21 

0.14 0.00 346.60 

7.42 0.00 7334.73 

1.79 0.16 1739.48 

0.83 0.04 1822.83 

0.14 0.00 898.89 

87.27 

0.00 

0.04 

0.00 

0.03 

13.31 

0.20 

-0.11 40582.59 

0.01 8.45 

0.00 18.44 

0.00 0.22 

0.00 11.42 

-0.04 16171.95 

0.00 1399.38 

0.00 0.00 0.02 -0.08 1483.26 

0.22 0.00 1.38 -0.01 1398.39 

0.00 0.00 0.00 0.00 7.09 

2.61 -0.09 11.55 1.188333.64 

0.00 0.00 0.00 0.01 27.86 

0.18 0.00 3.28 -0.45 2186.21 

0.06 -0.12 1.34 0.00 6583.97 

8.10 0.00 14.87 0.00 4729.32 

0.07 -48.28 60.28 -0.38 136.16 0.86 403341.21 
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2 3 4 5 8 7 8 9 10 

Union T.rrlto ..... 

Andaman Nlcobar 1.80 5.16 0.00 0.00 0.00 0.00 0.00 0.00 6.96 

Chandlgarh 161.64 238.92 0.00 0.01 0.00 0.00 0.45 0.02 401.04 

Daman 8.01 6.50 0.00 0.00 0.00 0.00 0.12 0.00 12.63 

Diu 0.00 0.15 0.00 0.00 0.00 0.00 0.00 0.00 0.15 

Dadra and Nagar Havell 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Pondlcherry 23.83 18.31 0.00 0.00 0.17 0.00 0.11 0.04 42.48 

Laklhadweep 0.00 0.02 0.00 0.00 0.00 0.00 0.00 0.00 0.02 

SIIv ... 6.39 2.74 0.00 0.00 0.00 0.00 0.00 0.00 9.13 

Total-(II) 199.67 271.80 0.00 0.01 0.17 0.00 0.88 0.06 472.39 

Total-(l) & (Ii) 63530.04 40143.14 0.07 -45.27 60.45 -0.38 135.83 0.72 103813.60 

C.T.D.S. (Prov.) 30.86 1243.30 1274.16 

Grand Total 63560.90 41386.44 0.07 -48.27 60.45 -0.38 135.83 0.72 105087.76 

SIll,.",.", n 
Sh8M 01 tMCh St6M duling IhB 1M! II1fH )'MIS 2002-tJ3 10 2OOtI-05 

(In erere of Rupees) 

SI.No. State 2002-03 2003-04 2004-05 

2 3 4 5 

1. Andhra Pradesh 4315.81 5068.52 8068.42 

2. Arunachal Pradesh 121.88 160.60 191.95 

3. Assam 1814.36 2162.07 2584.33 

4. Bihar 6559.36 7627.47 9117.13 

5. Chhattlsgarh 1349.91 1569.72 1876.28 

6. Goa 114.62 135.59 162.07 

7. Gujarat 1596.69 1856.69 2219.30 

8. Haryana 534.30 621.31 742.62 

9. Himachal Pradesh 347.63 449.54 537.32 

10. Jammu and Kashmir 646.80 817.05 961.00 

11. Jhari<hand 1702.52 1979.73 2366.40 
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2 3 

12. Kamataka 2786.20 

13. Kerala 1716.21 

14. Madhya Pradeah 3662.43 

15. Maharuhtra 2621.72 

16. Manipur 188.12 

17. Meghalaya 178.11 

18. Mlzoram 84.69 

19. Nagaland 98.07 

20. Ort ... 2806.68 

21. Punjab 649.21 

22. Rajasthan 3063.10 

23. Sikkim 97.11 

24. Tamil Nadu 3047.91 

25. Trtpura 249.71 

26. Uttar Pradesh 10831.65 

27. Uttaranchal 374.11 

28. WestBengaJ 4686.74 

Total 58141.17 

TaxellLevl.. from Petro-Producte 

2638. SHRI JIVABHAI A. PATEL: 
SHRI KASHIRAM RANA: 

WHI the Minister of FINANCE be pIeMed to atate: 

(a~ the amount of taxesnevlea collected by the Central 
and State Govemment from petroleum producta; 

(b) the break-up of prices of petrol, diesel, domestic 
LPG and PDS kerosene respectively; 

(c) the comparison of taxes collected par unit of 
petroleum products In India as against those in other 
South Asian economies; and 

4 6 

3244.73 3878.44 

2012.00 2404.95 

4247.14 5078.63 

3048.64 3644.02 

240.89 287.96 

226.08 289.04 

130.33 166.78 

144.80 173.08 

3327.88 3977.58 

764.91 902.36 

3802.14 4305.81 

121.08 144.73 

3544.20 4236.39 

320.52 383.10 

12696.30 15056.20 

436.03 519.97 

5341.85 6384.89 

65784.41 78818.52 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) During 
financial year 2004-2005, an amount of RI. 56395 crore 
(Provlalonal) was collected as customs and excise duties 
from petroleum products. Details of revenu. collection, 
from aa1es tax and other levle8 at the State level, are 
maintained by respective State Governments. 

(b) As par enclosed statement. 

(c) and (d) Rate. of CU8tOms and excise dutle8 on 
petrol, diesel, kerosene for Public Distribution System 
(PDS) and LPG for domestic house hold consumers {LPG 
(dom)} .... as under: 
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SI.No. Products 

1. Petrol 

2. DiMel 

3. Kerosene PDS 

4 . LPG (dam) 

10% 

10% 

Nil 

Nil 

(Rate of duty) 

Excl .. 

8% + Rs. 131Htre 

8% + Ra. 3.2&111tre 

Nil 

Nil 

• Addltlonel duty of euat0m8 equivalent to .xcI.. duty levlabl. Is IIao charged on Irnporta. 

M rwgardI details of duty structures of other countries, the 18me are not maintained. 

S/6.",.", 

Particulars 

Retail selling Price (RSP) at Delhi 

Excl8e duty 

Sale, tax 

Total of exciH duty and sal88 tax 

Retail uJe price (ASP) net of 
excise duty and sales tax 

Handloom Sector under F8T 

Petrol 

43.49 

14.93 

7.25 

23.91 

31.31 

2637. SHRI L. GANESAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether any representation for. exemption of 
traditional handloom sector from the purview of Fringe 
Benefit Tax (FBT) is received by the Ministry of Finance; 

(b) If 80, the details thereof and action taken thereon; 

(e) whether the matter is taken upIbeIng taken up 
with the Ministry of Textiles; 

(d) If so, the details thereof and achievements made 
therefrom; 

<e) whether any study on this issue has been 
conducted at the Instance of the Ministry of Finance; 
and 

Break-up of retail price at Deihl (Rupees per litre) 

DI .. el Kerosene LPG 
PDS domestic 

30.46 9.06 294.76 

5.07 0 0 

3.39 0.35 32.75 

10.27 0.35 32.75 

20.18 8.70 262.00 

(f) If 80, the details thereof and the findings thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. We have recetved • Pre-budget Memorandum 
from The Tamil Nadu Handloom 1ndU8try and Trade 
Aeeociatlon seeking abolition of the Fringe Benefit Tax. 
The memorandums and ntpre8entat1ons received from 
various sectors wlH be examined during the budgetary 
exerclee and the Govemment's respon88 wli be reftected 
in the F'mance Bill, 2008. 

(c) and (d) No, Sir. 

(e) and (1) No, Sir. 

Computer Training to Unemployed Rural Youtha 

2638. SHRI J.M. AARON RASHID: WIll the Minister 
of RURAL DEVELOPMENT be pleased to state: 
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(a) whether the Govemment has any plans to give 
computer training to unemployed youths In rural areas 
under the Wortd Bank Programme; and 

(b) If so, the details thereof indicating the time by 
whldl it Is likely to be provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) There is 
no such plan to provide COmputer training to unemployed 
rural youths under the Wortd Bank Programme. 

Requa.t from Mahara.htra and Others 

2639. SHRIMATI KALPNA RAMESH NARHIRE: Will 
the Minister of FINANCE be pleased to state: 

(a) whether Govemment of Maharashtra and other 
State Governments have requested the Union Government 
for a one time grant or soft loan and forwarding their 
Structural Adjustment Loans (SAL) to the Wortd Bank, to 
help them overoome the current financial crisis; 

(b) if so, the extent of one time grant or SAL sought 
by Maharashtra and other Statea; and 

(c) the reaction of the Union Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRi S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) The States of Maharashtra, Andhra Pradesh. 
Punjab, Orissa, Karnataka, Rajasthan, Uttar Pradesh and 
Himachal Pradesh have sought SAL assistance. The 
amount requested varies from US$ 200 million to US$ 
750 million. 

(c) The revised guidelines for availing Structural 
Adjustment Loan assistance, drawn up in consultation with 
the states have been issued by Department of Expenditure 
on 24th October, 2005. The State Governments are now 
required to send their proposais in tenns of the revised 
guidelines. 

Penaltle. on economic Offence. 

2640. SHRI K.S. RAO: Will the Minister of FINANCE 
be pleased to state: 

(a) the number of people arrested for violation of 
laws regulating/governing collection of each of Income 

Tax, Cuatorna. Excise and Salee Tax etc., during the last 
three yea.... year-wlae; 

(b) the rate of conviction and amount of recoY811e8 
made during the period, year-wise under each scheme 
of tax; 

(c) the recoverable amount ollt8tandlng against 
violators of each of these laws; 

(d) the break.upof the number of cases of economic 
offences of these nature lying pending with the courts of 
law and departments of Income Tax, Customs, Excise 
and Sales Tax etc .• as on date; 

(e) whether the Govemment is considering/proposing 
a law to make people deposit a proportion of amount of 
taxes levied/calculated by the Tax Enforcement Agencies! 
Departments before their appeals are admitted for 
consideration In any court Of law or In any other platfonn 
for adjudication; 

(f) if so, the details thereof; and 

(g) If not, any dematlve arrangement In place to 
deter unreuonable litigation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (g) 
Infonnation is being collected and will be laid on the 
Table of the House. c.... Pending under PCA and FERA 

2641. SHRI SUBRATA BOSE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether a large number of cases uncler Prevention 
of Corruption Act, (PCA) and the erstwhile Foreign 
Exchange Regulation Act (FERA) has been pendtnu in 
various courts, Including the special courts since long; 

(b) the details 0' number of cases pending and 
volume of money/as.eta accrued to the accused in 
respective instances by their aUaged acts 0' violation of 
law as per the complaint in each prosecution case, age-
wise; 

(c) whether steps have been taken to track down 
the funds/assets so accrued with details thereof; and 

(d) If not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) The 
Information Is being collected and will be laid on the 
Table of the House. 

Japan'. Inve.tment In India 

2642. SHRIMATI D. PURANDESWARI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government Is aware that Japan Is very 
keen to tap the Investment potential In India, particularly 
In automobile., IT, Textile and Agricultural sectors, etc.; 

(b) H so, the details thereof; 

(c) whether any feasibility study has been conducted 
in the matter, and 

(d) if so, the details thereof and if not, reasons 
therefor, sector-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) 
Consequent to the visit of the Prime Minister of Japan, 
a Joint Study Group (JSG) hal been launched, which 
inMNllia will sugge.t ways to encourage higher levels of 
foreign direct investment by Japanese Companies. 

{TflIl16Ialion} 

Tranlfer Pricing Irregularltl .. 

2643. SHRI BHUBANESHWAR PRASAD MEHTA: 
SHRI MITRASEN YADAV: 

Will the Minister of FINANCE be pleased to state: 

<a) whether Income Tax evasion worth crores of 
rupees has been Involved In Irregularities In transfer-
pricing; 

(b) H so, the details of companlealbanks and amount 
pending against such companies against whom tax 
demands of more than Rs. 1 crore Is outstanding; 

(c) the action taken against such companieslbanka 
upto November, 2005, company-wise and bank-wise; and 

(d) the details of appeals made against such tax 
demands by such companieslbanka? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Y .. Sir. 
Income Tax evasion worth crorea of rupees has been 
involved in Irregularities in transfer-pricing. 

(b) to (d) The information Ie being coIlec:t8d from the 
field units spread all over the country and shall be laid 
on the table of the House on compilation. 

/Engilsh} 

Energy Audit 

2644. SHRI PRABHUNATH SINGH: Will the Minister 
of POWER be pleased to state: 

(a) whether Bureau of Energy Efficiency has carried 
out any energy audit; 

(b) If so, the details thereof; and 

(c) measures taken to save energy? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (c) Energy audit was conducted through the Bureau of 
Energy Efficiency, In 9 Central Govemment Buildings, 
namely-Rashtrapati Bhawan, Prime Minister's OHice, 
Sanchar Bhawan, Shram Shaktl Bhawan, Transport 
Bhawan, R&R Hospital, Deihl Airport, All India Institute of 
Medical Sciences and Rail Shawano Energy saving 
potential ranging from 20% to 46% was identified In these 
buildings. 

Based on the energy audits carried out, the work of 
implementing energy saving measures has been awarded 
by the CPWD to Energy Service Companies (ESCOs) In 
the following buildings: Rashtrapati Bhawan, Rail Bhawan, 
Shram Shakti Bhawan and Transport Bhawan. The work 
In Rashtrapatl Bhawan has been completed. 

Performance of India In Development 

2645. SHRI PRALHAD JOSHI: Win the Minister of 
FINANCE be pleased to state: 

<a) whether It has come to the notice of the 
Govemment that In recent ~rt on performance of the 
nations doing buslneaa for 2006 by Intematlonal Finance 
Corporation (IFC), India Is depicted as most businese 
unfriendly nation and its ranking In the development Is 
shown at 116; 
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(b) If so, the reaction of the Government thereto; 

(c) whether in view of this report the Government 
has taken up any review of It's economy's growth; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. As per the annual survey on 'Doing business in 
2006', conducted by the International Finance Corporation 
on the ease of doing business in various countries, India's 
rank out of 155 countries is 116. This is an independent 
assessment by the authors of the survey based on some 
selected indicators, which measure government regulation 
the protection of property rights. As stated in the survey, 
these ranklngs do not tell the whole story in view of the 
limited scope of the Indicators, which do not take Into 
account factors such 88 country'. proximity to large 
markets, the security of property, macroeconomic 
conditions, and the underlying strength of Institutions. 

The Government is aware that there are certain 
areas, which need improvement and the investment 
climate is continuously imprOving in India. World 
Investment Report 2005 of the United Nations Conference 
on Trade and Development (UNCTAD) rated India as the 
second most attractive investment destination. 

(c) and (d) Review of the economy's growth is 
continuous process, and the Government is making 
concerted efforts to improve the investment climate in 
the country by upgrading physical and Institutional 
Infrastructure and by simplifying the procedures. 

Inte,.st on Foreign Loans 

2646. SHRI K.S. RAO: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government Is lOSing by way of 
paying more interest on the liabilities of foreign loans 
than receiving on investing the Foreign Exchange 
reserves; 

(b) if so, the details thereof; 

(c) whether there Is any proposal to lend a part of 
Foreign reserves to Indian corporate sector or PSUs 
interested in undertaking projects in Gulf, African countries 
etc.; 

(d) if so, the details thereof; 

(e) whether the foreign reserve can be doubled in 
I ... than three years through such Investments; 

(f) if so, the details thereof; 

(g) whether it can provide employment to many of 
our aklUed personnel and create market for Indian 
machinery and other products; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
India's foreign exchange reserves are invested as per 
the relevant provisions of the RBI Act, 1934, based on 
the considerations of safety, liquidity and return. 
Accordingly, they are invested in deposits of other 
countries central banks, the Bank for International 
Settlements (BIS), and top-rated foreign commercial banks, 
and in 88Curlties repreeenting debt of sovereigns and 
supranational institutions with residual maturity not 
exceeding ten years. The investments have a strong bias 
towards capital preservation and Hquidtty. However, it may 
be stated that while the effective rate of interest on India's 
extemal debt during 2004-05 was estimated at 3.08 per 
cent, the rate of eamings on foreign currency assets for 
the same year was estimated at 3.1 per cent. 

(c) No such proposal is under consideration. 

(d) to (h) Does not arise. 

Widening Service Tu 

2647. SHRI CHENGARASURENORAN: Will the 
Minister of FINANCE be pleased to state: 

(a) the amount coUeded as service tax from the 
year of Its inception, year-wise, item-wise up to November, 
2005; 

(b) whether the Government propose to further widen 
tax base; 

(c) If 10, the details of leMcee so far covered under 
the service tax net and additional services which are 
proposed to be included under the net; 

(d) whether the Govemment propose to strengthen 
the service tax rules to ensure Itrict compllance of the 
rules; and 
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<e) if 80, the detall8 thereof? malor revenue paying HlViceI and the aame 18 placed 
as Statement·1I enclosed. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The levy (b) and (c) It is the stated policy of the Govemment 

of service tax was introduced In the budget, 1994. to improve the tax to GOP ratio and to widen the tax 

Revenue collected as service tax (all India) year·wI8e base. At present, service tax 18 leviable on eight four 

and service-wise since 1994 and up to the financial year services specified in section 85 (106) of the Finance Act, 

2004-05 is placed as Statement· I enclosed. For the 1994. 

financial year 2006-06 service-wise data Is available for (d) and (e) Appropriate steps are being taken to 
the period April to October, 2005 in respect of twenty improve the compliance level of service tax payment. 

"'t.mMI I 
SERVICE TAX' Y.,.,·...,. .nd StH'tfit»..wistI RtI/IfIf'IW CoIItJc/ItJn 

(As. in crore) 

S1.No. Servtce liable to laX 1994-95 1996-96 1996-97 1987-118 198W9 1888-00 20Q0.01 2OO1.Q2 2002.03 2Q03.04 .2004-05 
AduaIs AduaIe AcIuaIa ItcIIM AcbM ItcIIM AcbM AI:tuII8 AcbM AI:IuIIs AduIII 

2 3 4 5 6 7 8 9 10 11 12 13 

1. TIX on telephone bIIng 210.0 511.0 596.5· 686.4 875.7 1025.8 1087.2 1522.1 1575.5 2872.5 3934.4 

2- Tax on General IllIUrance Premium 173.0 310.0 354.0 379.6 425.0 369.0 473.0 553.7 644.5 1039.6 1260.6 

3. TIX on Stock brokerage commiIIion 36.0 41.0 49.8 55.5 69.8 329.5 282.2 84.9 101.2 250.1 375.9 

4. AdvettiIing SeNice8 2.2 85.6 94.2 76.7 110.6 161.2 174.7 226.6 351.8 

5. Consulting Engineer Services 35.5 88.1 60.6 97.2 107.4 148.2 282.4 469.7 

6. Courier Services 18.7 43.0 48.1 70.8 110.4 117.1 127.2 228.1 391.5 

7. Air Travel Agent Services 21.6 39.0 28.6 42.9 SO.4 51.5 87.2 157.8 

8. Management Consultant SefYIcsI 4.6 20.1 42.2 52.9 86.5 123.2 208.1 

9. Clearing and Fotwarding Agent ServIcss 16.7 39.1 21.0 62.2 55.5 58.1 116.7 178.1 

10. SecurilylDetective A~ Services 5.8 19.5 37.4 44.0 62.1 118.6 200.1 

11. Custom Houae Agent Servicss 16.3 25.4 19.6 23.1 32.1 32.7 60.4 97.3 

12. Mandap Keeper Selvioe& 15.1 24.6 25.0 41.8 50.9 35.1 53.5 112.0 

13. Chaltered AccounIant SeMcea 2.9 13.7 37.1 85.3 74.6 114.3 187.9 

14. ArchItect Services 1.4 5.6 15.2 19.2 22.1 36.6 74.1 

15. Steamer Agent SeMcII 12.3 18.6 12.4 13.8 12.2 12.4 32.1 34.2 

16. Radio Paging Services 14.9 8.5 13.3 23.0 88.8 4.5 6.3 3.1 3.4 

17. Man Power Recruitment Servlcea - 4.2 8.7 8.3 12.7 14.3 20.5 38.8 64,4 

18. Market Reeearch Af1t«:r SeMces 2.2 4.3 9.5 11.8 14.5 22.5 31.4 
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2 3 4 5 6 7 6 9 10 11 12 13 

19. RIll e-. AgentIConlUltant SeJVice8 1.0 3.7 7.8 9.8 11.4 29.1 85.1 

.31. Rent A Cab Scheme Operator Services 1.2 2.5 0.3 7.1 11.4 15.4 21.7 53.1 

21. Tour Operator Services 7.8 4.3 0.3 8.2 14.8 12.5 31.0 43.2 

22. Credit Rating ~ Services 0.6 1.8 2.8 3.8 11.3 11.4 11.8 

23. Interior DecoratIonI[)ea Services 1.3 1.9 2.1 U 8.2 11.3 

24. Underwriter Services 0.3 1.8 2.3 2.5 2.2 1.1 

25. Colt Acaluntant Services 0.3 0.4 0.4 1.2 1.1 1.9 

26. Company Secretary Service8 0.5 0.2 0.5 3.1 5.2 8.0 

27. Scientific & Technical Consultancy Services 4.4 15.1 29.0 73.4 

26. Photographic Servicel 12.0 31.8 48.8 71.0 

29. Convention ServIces 1.8 4.7 8.2 17.0 

30. Leued Circuit SeMr.es 18.2 38.7 77.2 135.1 

31. T -.graphic Services 9.2 4.5 23.3 97.1 

32. Telex SeIVices 0.5 2.9 5.4 3.8 

33. Facsimile SeIVicea 0.8 0.7 0.7 1.7 

34. Online Infonnation & Databeae 14,4 40.5 67.1 ..7 
access Service &I or retrieval Mt'Yice 

35. Video Tape Production Services 2.8 8.1 11.8 21.2 

36. Sound Reconing SeIvIce8 0.8 5.9 12.5 9.3 

37. Broadcuting Service 13.4 90.5 177.6 273.0 

38. Insurance AuldIIary Service 34.7 104.8 283.3 713.3 

39. Banking and other FinIncIII Service 83.3 174.8 307.5 1048.8 

40. Port Service 98.0 194.5 359.5 810.7 

41. Service or repair produce by 18.5 60.8 78.5 147.8 
au1horized service station for 
motor car & two wheeled motor 
vehicle 

42. Insurance Auxiliary ServIce 23.5 324.5 295.7 
relating to life inIurInoe 

43. cargo handing (only inland cargo) 10.5 39.1 95.1 

44. Storage and warehouling IIMoII 9.7 53.3 92.8 
(except for agric:ultufe pIOduoe and 
cold 1Iorage) 
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46. 

47. 

48. 

49. 

so. 
51. 

52. 

53. 

54. 

55. 

56. 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

89. 

70. 

2 

Event Management 

RaN travel agents 

Health Club & Fftnass Centres 

Beauty parloul8 

Fashion designers 

Cable operators 

Dry cleaning services 

Commercial training or coaching 

Technical testing & analysis; 
technical inapection and 
certification 

Maintenance or repair 

Commissioning and Installation 

Buslneea auxiliary Service 

Internet cafe 

Franchise service 

Business exhibition services 

Transport of goods by road 

Airport Services 

Transport goods by air 

Survey & Exploration of Minerals 

Opinion Po" Services 

Intellectual property Services other 
thin copyright 

Forward contract .. rvices 

TV or redo Programme services 

Construction services in respect of 
commercial industrial Buildings or 
civil Structures 

Travel Agents 

Pandal or Shamiana services 

DECEMBER 9, 2006 

3 4 5 6 7 8 9 10 11 

312 

12 13 

2.3 17.5 33.7 

0.7 2.8 4.2 

2.2 11.0 20.4 

2.8 '7.7 17.9 

0.5 1.5 8.1 

7.6 45.0 75.2 

0.9 4.1 11.1 

29.9 109.8 

29.1 106.0 

91.4 342.4 

24.0 137.5 

50.2 527.2 

4.0 14.9 

5.6 19.0 

10.2 

172.8 

58.6 

32.1 

6.5 

0.4 

12.7 

5.1 

4.7 

66.0 

2.8 

19.3 
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2 3 4 5 6 7 8 9 10 11 12 13 

71. Outdoor Catering 14.6 

72. 0Iher Services since 66.0 80.0 16.0 25.0 7.5 6.0 38.2 5.2 
withdrawn (Arrear Payments) 

73. Cess on Education - 186.9 

Total 419.0 862.0 1035.9 1455.1 1874.6 2158.0 2612.1 3301.9 4122.2 7890.7 14196.2 

St6/tImMt H 

SiJrv1c8 T6X RfJlIr!H1IIt!J CoIItJction !rom Major SiJmc.s 

(Rs. in Cro .... ) 

SI.No. Service Revenue collected Revenue collected %age 
2004-05 2005-06 Exce8llshort 

April-October April-October 
TRe TRe TR6 

2 3 4 5 

1. Telephone Services 1920.87 2152.92 12.08 

2. General Insurance Business 695.09 978.38 40.47 

3. Port Services 291.45 482.02 85.39 

4. Life Insurance Services 209.56 88.82 -67.16 

5. Banking & other Financial Services 247.07 912.39 289.29 

6. Consulting Engineering 214.43 304.79 42.14 

7. Stock Broker 147.91 361.56 144.45 

8. Advertising Agency 148.23 208.85 39.64 

9. Insurance Auxiliary 147.90 439.56 197.20 

10. Courier Agency 155.64 134.47 -13.80 

11. Broadcasting Service 142.83 191.72 34.41 

12. Security Agencies 92.63 136.53 47.56 

13. Management Consultants 92.32 168.33 71.51 

14. Clearing and Forwarding Agency 69.34 97.42 40.49 

15. Chartered Accountancy 91.83 86.15 -6.19 

16. Maintenance or Repairs 148.80 338.39 127.41 
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2 3 4 5 

17. Leased Circuits 87.65 167.03 90.67 

18. Air Travel Agent 68.43 84.43 23.37 

19. Servicing of Motor Vehicles 59.63 78.66 32.24 

20. Online Information & Database 72.21 68.10 -5.70 

21. Other Services 861.16 2838.18 229.58 

22. Total 5964.68 10284.87 72.43 

23. Refunds 0.17 1.53 

24. Net Revenue 5964.52 10283.33 72.41 

Revenue in respect of Meerut-II, Noida, Ludhlana, Mangalore, Vishakhapatnam-I, Madural and TINChirapelli are provisional. 

ASSistance to Kerala 

2648. SHRI P.C. THOMAS: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government is planning to provide 
special a •• istance to Kerala for the rejuvenation of 
industries; and 

(b) If so, the details thereof alongwith action taken! 
proposed to be taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Under the Scheme of Fund for Regeneration of Traditional 
Industries (SFURTI) 100 clusters of traditional industries 
are being taken up. Of the 100 clusters proposed 5 would 
be in Kerala for benefiting coir, khadi and village 
industries. Provision is being enhanced for the Mahila 
Coir Yojana Scheme for Kerala and for the release of 
arrears under Market Development Assistance. 

fT,.nsllllion} 

Waiver of Out.tandlng Due. 

2849. SHRI KAILASH MEGHWAL: Will the Minister 
of FINANCE be pleased to state: 

(a) the amount of loan outstanding under the head 
other liabilities' with the various State Governments as 
on March 31, 2005; 

(b) whether any of the State Governments have made 
any request to waive off the outstanding amount of loan 
under the head other liabilities; and 

(c) if so, the details thereof, State-wise particularly 
for the State of Rajasthan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Other 
liabilities of the Central Government include National Small 
Saving Fund (NSSF), State Provident Funds, other 
accounts such as Special Deposits of Non-Government 
Provident Fund, other Items etc., r ••• rve funds and 
deposits bearing and not bearing interest. These are 
liabilities owned by the Central Government to the 
depositors and do not include loans advanced to the 
State Governments. However, against N$SF deposits of 
Rs. 321421.17 erore 88 per Revlaed Eatimat .. (RE) of 
2004-05, assets in the form of Special Securities issued 
by the State Governments to NSSF amount to 
Rs. 298773.29 erore as per RE 2004-05. 

(b) and (c) Requests have been received from the 
State Govemments from time to time in regard to their 
securities issued to NSSF. These requests have provided 
valuable inputs in deciding the 'Slues relating to NSSF. 
Such decisions take into account, Intsr 111111, outstanding 
liabilities to the depositors. 

/Engllsh} 

Second Generation Reform. and Sentor Cltlzenl 

2650. SHRIMATI D. PURANDESWARI: Will the 
Minister of FINANCE be pleased to state: 
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(8) whether the Government is bringing forward a 
comprehensive law to usher in the HCond generation of 
refonns; 

(b) if so, the details thereof and by when the 
proposed legislation is likely to be introduced; 

(c) whether the Govemment is aware that a low 
interest regime all-round combined with the stringent 
provision of special income tax Is proving difficult for the 
pensioners, particularly s8nlor citizens, to gamer 
wherewithals for their very subsistence; and 

(d) if so, what measures likely to be brought forward 
for their relief and sustenance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Refonns Is an on going process and necessary measures 
in this regard are taken from time to time 8S and when 
considered necessary. 

(c) and (d) The provisions of Income-tax Act, as 
applicable to senior citizens. are not stringent. Senior 
citizens have been provided a basic exemption limit of 
Rs. 1,85,000 by the Finance Act, 2005. Further, they 
also have the option of availing deduction of Rs. 1 ,00.000 
from their Income by Investing In the various saving 
schemes specified under section SOC of the Income-tax 
Act, 1961. 

World Bank Study on Economic Reform. 

2651. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 
SHRI JYOTIRAOITYA M. SCI NOlA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the World Bank has lately come out with 
the World Development Report. 2006. with Equity and 
Development as its theme; 

(b) the position held by India. in terms of -equality" 
and how it compares with Inequality status of China. 
Pakistan and other AsIan economies alongwith the world 
average; 

(c) whether the Govemment have draw out a plan of 
action to bring -lnequallty"atatu8 in India to the average 
level in developed world; 

(d) if so. the details In this regard; 

(e) whether license and quota system stili exilt In 
the country; and 

(f) if so. the steps taken by the Govemment to give 
phase to economic refonns In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes. Sir. 

(b) Inequality measures for India and selected Asian 
countries including China and Pakistan are Indicated In 
enclosed Statement-I. It may be observed from 
Annexure-I that inequality in India is one of the lowest In 
Asia. 

(c) to (f) Growth with social justice has been one of 
the basic objectives of Indian planning since Its Inception 
in 1951. Over the years, Government has adopted various 
anti-poverty and employment generation programmes. The 
ongoing economic refonns with a human face have 
strengthened measures to reduce poverty and 
unemployment. Other measures for reduction of inequality 
include adoption of progressive rat.. of direct taxation. 
exemption of duties and tax.. on mue conaumption 
goods and provision for food. fertilizer and petroleum 
subsidies. particularly for the people In the lower income 
groups. 

Country Survey year Income! Comment-
coneumptlon 
(Glnl Index) 

2 3 4 

India 199912000 0.33 c 

Bangladesh 2000 0.31 c 

China 2001 0.45 c 

Indonesia 2000 0.34 c 

Japan 1983 0.25 Y 

Korea. Republic 1998 0.32 Y 

Malaysia 1997 0.49 Y 

Nepal 1996 0.38 c 
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2 

Pakistan 2001 

Philippines 2000 

Sri Lanka 2002 

3 

0.27 

0.46 

0.38 

4 

c 

c 

c 

o,c, Indicates that the Inequality measures refer to dlstrlbuUon of 
consumption expenditures, and Y indicates that the Inequality 
measures refer to a distribution of Income. 

Note: Glnl Index range. In between 0 and 1, and high Glnl 
Index Indicates higher degree of Inequality. 

Source: World Development Report 2006. 

Surcharge on All Central Direct Tue. 

2652. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI K.C. PALANISAMY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether there is proposal to impose one per cent 
surcharge on all central direct tues to fund its health 
care activities and run a National Health Insurance 
Scheme for the poor as reported in the 'TImes of India' 
dated November 22, 2005; 

(b) if so, the details thereof; 

(c) the time by which the National Health Insurance 
Scheme for the poor is likely to be introduced; and 

(d) the names of the iterne subsidised through cess? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) Yes, 
Sir. A proposal has been made to introduce a levy of 
two per cent as Health Cess on all taxes on the linea of 
Education Cess. However, the Govemment has not taken 
any decision in this regard. 

/Tfllflsl8lionJ 

Import Duty on Cotton 

2653. SHRI HANS RAJ G. AHIR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether farmers' unions In the country have 
demanded an increase in import duty on cotton; 

(b) the reasons for not increasing the import duty on 
cotton despite demand for the same; 

(c) the ateps being taken by the Government to give 
protection to the Indian farmers against Import prices of 
cotton; and 

(d) the year-wise quantum of cotton Imported during 
the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (8) This 
Ministry is not aware of whether farmere' unions have 
sought increase in Import duty. However, the Ministry of 
Agriculture had recommended for Increase in customs 
duty on cotton. 

(b) and (c) While fixing the import duty rate on cotton, 
Govemment takes Into account factors such as the need 
to protect the domestic producers, and also the need to 
make available raw materials to user Industry at 
reasonable prices. For the present, an import duty of 
10% is considered adequate for this purpose. 

(d) The year-wise quantum of cation Imported In Iut 
three years Is as follows: 

Cotton year- Quantity (in lakh bales) 

2001-02 25.26 

2002-03 17.67 

2003-04 7.21 

2004-05 (Oct-June) (p) 10.94 

°Cotton Vear: October-September 

Source: MInistry of Textiles 

{English} 

Setting up of Hydro Power Projects 

2654. SHRI RASHEED MASOOO: 
SHRIMATI NEETA PATERlYA: 
SHRI J.M. AARON RASHID: 

WUI the Minister of POWER be ple~ to state: 

(a) whether the Govemment • coneIdering to I8t up 
additional Hydro-electric Power Projecli In the country; 
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(b) if so, the details of projects likely to be set up 

in the country State-wise, especially in Uttar Pradesh 
during the current Plan; 

(c) the capacity of power likely to be generated by 

proposed additional power projects and the cost thereof; 
and 

(d) the policy formulated by the Government for the 
Implementation of these projects and also to clear the 
projects Involving two or more States? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
Yes, Sir. 

(b) and (c) The details of the projects likely to be 
commissioned during the current Plan a10ngwith Installed 
capacity and sanctioned cost thereof are enclosed as 

Statement. No Hydroelectric Project of capacity above 
25 MW Is planned to be commissioned in the State of 
Uttar Pradesh during the current Plan. 

(d) Central Public Sector Undertakings (CPSUs) set 
up Hydroelectric Projects in the State(s) either by 
themselves or by way of Joint Venture with State 
Govemments and provide 12% free power to the State(s). 
The CPSUs which require assistance for raising equity 
are provided budgetary support by the Government of 
India (GOI). The CPSUs raise debt from the Financial 
Institutionslbi-Iaterlalmulti-Iateral agencies and the projects 
are set up following the guidelines of the Ministry of 
Environment and Forests on matters relating to 
environment and forests and the Ministry of Rural 
Development on Rehabilitation and Resettlement matters 
In consultation with the State Govemment(s). The GOI 
also assists the State Governments through the Annual 
Plan Process by providing Central assistance including 
additional Central assistance and market borrowings for 
implementing various plan projects and schemes including 
hydro power projects. h al80 facilhates funding through 
bi-Iaterallmulti-Iateral agencies as well as through 
Institutions like the Power Finance Corporation, Rural 
Electrification Corporation and other financial Institutions. 

Technical guidance is also provided by Central Electricity 
Authority/Central Water Commission. 

In order to speed up the construction of hydro 
projects, the Govemment of India has approved a three-
stage clearance procedure for hydel projects to be 
executed by CPSUs. Under Stage-I, survey, investigations 
and preparation of pre-feasibility report is undertaken; 
under Stage-II, activities relating to detailed Investigations 
and preparation of Detailed Project Report (DPR), pre-
construction activities, Infrastructure development and land 
acquisition are undertaken; and, under Stage-III, the 
investment decisIon is accorded after obtaining the 
approval of PIBICCEA. 

CWC had formulated guidelines for examination of 
projects from Inter-state angle for Its Intemal use In Feb. 
1996. As per these guidelines, in case of hydro-electric 
or thermal projects, requirements for consumptive uses 
(evaporation, transmi8sion losses, etc.) has to be within 
the allocated shares of the Stat... In cases where 
allocations are not decided through AgreementsITribunal 
Awards, the consumptive uses have to be concurred by 
the other co-basin States. 

Disputes between States on water aharing are 
generally beIng resolved through mutual di8cU88ions and 
agreements arrived at without the direct Intervention of 
the Central Government. Wherever thIs Is not possible, 
Central Government intervenes and helps in reSOlving the 
dispute. In addition to such mutuaJly negotiated settlement 
there are two formal dispute resolution mechanism 
avaUable:-

(i) National Water Resources Council chaired by 
the Prime Minister with Union Minister of Water 
Resources as the Vice Chairman and Union 
Ministers of Finance, Agriculture, Rural 
Development, Planning, Urban Development, 
Power, Surface Transport and Science and 
Technology, Chief Minlater of State, and 
AdminJatratorsIU. Governors of Union Territory 
as the members. 

<II) Adjudication thfough Tribunals set up under the 
provisions of Inter-State River Water Disputes 
Act, 1956. 
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S,.,.",.", 

Hydro El8ctric Projscfs-Ssnctloned'Ongoing on the Countl)' schsdultld 10, COIT1f11is8ioni in Iht1 Cul7Wll PIsn 

(Excluding Renewable unds, MNES) 

Sf.No. Name 01 the Name 01 the 
Stale Projects 

1. Assam 1. Karbl Langpt 

2. Gujarat 1. Sardar Sarovar 

3. Himachat Pradesh 1. La~i 

4. Jammu and Kashmir 1. Dulhasti 

(NHPC) 

2. Baglihar-I 

5. Kerata 1. Kuttlyadi Add!. Ext. 

6. Madhya Pradesh 1. Madikheda 

2. Bansagar Tons. PH-IV 

7. Maharashtra 1. Ghatghar PSS 

8. Orissa 1. Balimela Extn. 

9. Sikkim 1. Teesta st. V NHPC 

10. Tamil Nadu 1. Bhawani 
Barrage-I 

11. Uttaranehal 1. TeM St. I 
(THDC) 

2. Maneri Bhali-II 

3. Vishnu Prayag 

Bogue Voter. 

2655. SHRI SARVEY SATYANARAYANA: 
SHRI J.M. AARON RASHID: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether any swvey has been conducted to find 
out bogus voters in the country; 

(b) If so, the details in this regard, state-wise; 

InaI8IIed CIpacity Sector SancIioRed Ukaty date 01 
No. X Wi Cost cornrniaion 

MW (Rs. erolll) 

2x50 100 State 539.06 2006-07 

6x200+ 1450 State 5502.00 2005-08 
5xSO 

3x42 126 State 1221.42 2005-08 

3x13O 390 Central 4819.16 2006-06 

3x150 450 State 3810.00 2006-07 

2x5 100 State 168.28 2006-07 

:lx20 40 State 1n.39 2006-07 

2x10 20 State 133.10 2008-07 

2x125 250 State 1184.60 2006-07 

2x75 150 State 212.40 2006-07 

3x170 510 Central 2198.04 2006-07 

2x15 30 State 194.53 2005-06 

4x250 1000 Central 6621.32 2005-06 

4x76 304 State 1714.41 2006-07 

4x100 400 Private 1614.66 2006-07 

(e) whether the States like Gujarat, Madhya Pradesh 
and Rajasthan where bogus voters have been registered 
from Pakistan and Bangladesh on the basis of Smart 
Cards issued by private firms; and 

(d) If so, the steps taken to Immediately stop the 
issuance of such Smart Cards In order to prevent the 
issue of bogus cards? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) The expression 'bogus' voter 
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literally means 'fictitious' voter and in this connection the 
Election Commission of India is of the view that there 
are hardly any fictitious electors in the electoral rolls. 
However, the possibility of duplicate or multiple entries of 
names, names of dead electors in the elector rolls cannot 
be denied. The main reason for duplicate or multiple 
entries in aledorai rolls is that the electors, who shift 
their residence from one place to another, do not take 
care to get their names deleted from the previous electoral 
roll, before enrolling their names at new places. This Is 
all the more true where the labour migrates either within 
the State or even to the other States in search of 
seasonal employment. However, some times during house 
to house enumeration or during the period of filing claims 
and objections, some names of ineligible persons find 
their way into the electoral rolls due to false information 
provided by the applicants and might have procured the 
Elector's Photo Identity Cards. The Election Commission 
has no data of such cases. The Election Commiss;on 
has taken several measures to remove the duplicatel 
multiple entries and names of dead persons from the 
electoral rolls. The electoral rolls are now being furnished 
to the Gram Sabhas, Resident Welfare Associations, local 
authorities, Non-Government Organisations, etc., apart 
from the recognized political parties. The names of 
electors of the concemed areas are being read out in 
the meetings of the Gram Sabhas, Resident Welfare 
Associations, etc. and they are now assisting the electoral 
registration authorities in getting the names deleted of 
those persons who are no longer residing in their areas 
or those who have died. The authorities concerned with 
the registration of births and deaths have also been 
directed to furnish lists of dead persons to the electoral 
registration authorities twice in a year-January and July. 
The Computer technology is aleo being used extensively 
and intensively to identify and weed out the duplicatel 
multiple entries. The electoral rolls are being revised now 
almost every year. During such revision, the draft rolls 
are displayed at a large number of designated locations 
very near the localities concerned enabling the residents 
to scrutinize those rolls and file claims and objections at 
those designated locations themselves. Special campaign 
drives are also carried out at a large number of 
designated locations on specified days, which are normally 
holidays for the general public. Apart from the other 
designated locations, even the post officeS are now being 
used as designated locations and the assistance of the 
postal authorities is being utilized for displaying the rolls, 
receiving claims and objections and even for the local 
verification of those clalrna and objections. 

(c) and (d) The Election Commisaion of India has 
informed that as per the provisions of the Representation 
of the People Act, 1950 and the Reglatratlon of Electors 
Rules, 1960, only Indian citizens are eligible for inclusion 
into electoral roll and only persons registered as such 
can obtain an Elector's Photo Identity Carcl. As proof of 
residence documents like BanklKllanIPost Office Pua 
Book, Ration Card, Driving License, Passport, Gas 
Connection, TelephonelElectricity/Water Bill, etc. isaued 
mostly by Government agencies are considered. The 
Election Commission has further Informed that neither It 
has issued inatructions for accepting Smart Cards issued 
by private firms as an evidence of proof of residence for 
the purpose of registration in the electoral roll nor it is 
aware of registration of electors in the electoral roll of 
the States of Gujarat, Madhya Pradesh and Rajasthan 
on the baaia of Smart Cards issued by the private firma 
and as such the Commleslon is not concemed with the 
issuance and/or stoppage of issuance of such Smart 
Cards. 

[TransllJtion} 

World Bank A .. i_no. 

2656. SHRI RAMDAS ATHAWALE: Will the Minister 
of FINANCE be pleased to state: 

(a) the name and status of the proJects being 
Implemented with the assistance of Worid Bank, State-
wise especially In tribal and backward areas in the 
country; 

(b) If so, the details thereof; 

(c) whether several proposals have been recelvecl 
by the Government from the Government of Gujarat to 
introduce some such projects with the aaaiatance of Wor1d 
Bank during the last two years till dale; 

(d) if 80, the detaia thereof; 

(e) the number of projects lying pending for the 
approval; and 

(f) the reasons for delay in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) A 
statement is enclosed. 

(c) No, Sir. 

(d) to (f) Do not ariee. 
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$Mltlmtlnt 

Dtlt.ils of WOlltt Bm7k AssIsttId 0ngDIng ProjBcls in Indlll with lIt/IinHon Shltus U 011 3161 0t:I0btIr 2005 

(In US $ Million) 

SI.No. Project Name Loan/Credit Amount State Utilization as on 
31.10.2005 

1 2 3 .- 5 

1. Anclhra Pradesh Community Forest Management Project 108.00 Andhra Pradeeh 47.67 

2. Andhra Pradesh Rural Poverty Reduc:tIon Project 150.03 Andhra Pradesh 89.21 

3. Andhra Pradesh Economic Restructuring project 543.20 Andhra Pradesh 485.00 

4. Andhra Pradesh District Poverty Initiatives Project 111.00 Andhra Pradesh 88.24 

5. Assam Agricuhural Competitiveness Project 154.00 Assam 12.78 

6. SME Financing & Development 120.00 Central 41.00 

7. India Immunization Strengthening Project-Supplement 83.41 Central 83.41 

8. Rural Roadi Project 399.50 Central 38.76 

9. Lucknow·Muzaffarpur National H!P4v Project 81).00 Central 0.00 

10. Food and Drugs Capacity Building Project 54.03 Central 4.75 

11. ADahabad Bypass project 240.00 Central 48.41 

12. Integrated Disease Surveillance Project 68.00 Central 6.80 

13. T echnicalJEngineering Education <MIlly Improvement Project 250.00 Central 27.94 

14. Grand Trunk Road Improvement Project 589.00 Central 298.69 

15. Immunization Strengthening Project 142.80 Central 142.60 

16. Elementary Education Project 500.00 Central 138.80 

17. Telecommunications Sector Reform Technical AssIstance Project 42.00 Central 30.53 

18. Second Renewable Energy 130.00 Central 64.00 

19. National HIVIAIDS Control Project (02) 191.00 Central 178.78 

20. Second Powergrid System Development Project 450.00 Central 345.00 

21. Malaria Control Project 164.80 Central 96.44 

22. T uberculoai6 Control Project 142.40 CenttII 110.75 

23. Third Nallonal Highways Project 518.00 Central 328.93 

24. Chhallisgam District Rural Poverty.RaducIion project 112.65 Chhattilgarh 7.66 
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2 3 4 5 

25. Gujarat Emergency Earthquake ReconItrucIIon Project 442.80 GujIrat 255.00 

26. Gujarat State Highway Project 381.00 Gujarat 196.90 

27. Kamataka Ulban Water Sector Improvement Project 39.50 Kamataka 2.47 

28. Kamataka Community-Baled Tank Management Project 98.90 Kamataka 20.45 

29. Kamataka State Highways Impnwement Project 360.00 Kamataka 201.21 

30. Kamataka Watershed DeYeIopment Project 100.40 Kamataka 28.27 

31. Second Kamataka Rural Water Supply and SanItaIion Project 151.60 KamatIk8 51.61 

32. Kerala Stale Transport project 266.00 Kerala 89.47 

33. Kerala Rural Water Supply and Environmental SanItation project 65.50 KeIaIa 31.09 

34. Madhya Pradesh Water Sector Restructuring Project 394.02 Madhya Pradesh 22.19 

35. Madhya Pradesh District Poverty Initiatives Project 110.10 Madhya Pradesh 82.62 

36. Maharaahlra Water Sector Improvement Project 325.00 MItMshtra 30.00 

37. Maharashtra Rural Water Supply and Sanitation 0Jallwarajya" Project 181.00 Maharashtra 30.73 

38. Mumbal Urban Transport Project 542.00 Maharashtra 62.50 

39. Mlzoram State RoadI Project 60.00 Mizoram 28.20 

40. India: Emergency TlUnami AeconstrudIon Project 485.00 MuIti·State 60.00 

41. Hydrology Project Phue " 104.98 MuIti·State 0.00 

42. Technical AssIstance for Economic Reform Project 37.00 MuIti.sta&e 15.00 

43. Third T echnic:ian Education Project 64.90 MuIti·State 60.55 

44. District Primary Education Project (03) 152.00 MuItl-State 108.35 

45. Woman and ChIld DeYeIoprnent Project 300.00 Multi-State 236.11 

46. OriNa Health Systems DewIopment Project 78.40 Orilla 86.70 

47. Rajasthan Second District Primary Education Project 74.40 Rajalthln 48.28 

48. Rajasthan Health Systems Development Project 89.00 Rajaathan 4.87 

49. Rajasthan District Primary Education Project 85.70 Rajasthan 77.33 

50. Rajuthan Water Seclor Restructuring Project 140.00 Rajasthan 38.88 

51. Rajasthan Power Seclor Reatrucluring Project 180.00 Rajaslhan 121.00 

52. Rajaslhan 0i8trict POYerty Initiatives Project 100.48 RajuIhIn 81.86 

53. Third Tam. Nadu Urban Development Project (TNUOP III) 300.00 TamI Nadu 0.00 
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54. Tamil Nadu Empowerment and Poverty Reduction 

55. Tamil Nadu Health Systems Project 

56. Tamil Nadu Road Sector Project 

57. Uttar Pradesh State Roads Project 

58. Uttar Pradesh Third District Plillary Education project 

59. Uttar Pradelh Health Syatems Development Project 

110. Uttar Praclelh Water Sec:tor Reatruc:turing Project 

61. Uttar Pradesh Sodic Lands Reclamation Project (02) 

. 62. Uttaranchal Decentralized Watershed Development Project 

Rural Development under Indo-Holland Scheme 

2657. SHRI RAMDAS ATHAWALE: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the work under various developmental 
schemes under the Indo-Holland scheme is going on in 
rural ..... s of some of the States; 

(b) if so, the details thereof, location-wise; 

(c) whether the said scheme is likely to be started in 
the National Capital Territory of Delhi; 

(d) H so, the details thereof and H not, the reasons 
therefor; and 

(e) the steps taken or being taken to ensure the 
proper utilization of funds received for this project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) No, 
Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) and (e) Do not ari8e. 

3 4 5 

120.00 Tamil Nadu 0.00 

110.83 Tamil NadI 7.51 

348.00 Tamil Nadu 47.25 

488.00 Uttar Pradastt 89.28 

182.40 Uttar PradeIh 153.90 

110.00 Uttar Prade&h 45.63 

. 148.20 Uttar Pradesh 23.22 

194.10 Uttar Praclelh 170.18 

89.82 Uttaranchal 4.25 

12.01 hr .. 

PAPERS LAID ON THE TABLE 

/EngIIsh! 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): I beg to lay on the Table a copy of 
the Mid-Year Review-2005 (Hindi and English versions). 

[Placed in Library, StIt1 No. L T 2995105] 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): I beg to lay on the Table-

(1) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the National 
Handloom Development Corporation Limited and 
The Ministry of Textiles, for the year 2004-2005. 

[Placed in Library, StIt1 No. L T 2996105] 

(2) A copy each of the following papers (Hindi and 
English versions) under SUb-section (1) of section 
619A of the Companies Act, 1966:-

(a) (I) Review by the Government of the working 
of the National Handloom Development 
Corporation Umited, Lucknow, for the year 
2004-2005. 

(ii) Annual Report of the National Handloom 
Development Corporation Limited. 
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(b) 

Lucknow, for the year 2004-2005, 
aJongwith AudIted Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed in Library, 5tH} No. LT 2997/05] 

(i) Review by the Government of the working 
of the Central Cottage Industries 
Corporation of India limited, New Delhi, 
for the year 2004-2005. 

(il) Annual Report of the Central Cottage 
Industries Corporation of India Limited, 
New Delhi, for the year 2004-2005, 
alongwith Audited Accounts and comments 
of the ComptroUer and Auditor General 
thereon. 

[Placed in Library, 5tH} No. L T 2998/05) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, on behalf of Shri P.M. Sayeed, I beg to lay on the 
Tabl .... 

(1) A copy of the Bhakta Beas Management Board 
(Amendment) Rule., 2005 (Hindi and English 
versions) published in NotifICation No. G.S.R. 362 
in Gazette of India dated the 8th October, 2005 
under sub-section (3) of section 97 of the Punjab 
Re-organization Act, 1966. 

[Placed In Ubrary, StNI No. L T 2999/05] 

(2) A copy of the Annual Report (Hindi and English 
verSions) of the Central Electricity Regulatory 
Commission, New Deihl, for the year 2004-2005, 
under seelion 101 of the Electricity Act, 2003. 

[Placed In Ubrary, StIHI No. L T 3000/05) 

(3) A copy of the Central Electricity Regulatory 
Commission (Terms and Condition. of Tariff) (First 
Amendment) Regulations, 2005 (Hindi and English 
versions) published in Notification No. L-5125(5)1 
2oo3-CERC in Gazette of India dated the 25th 
August, 2005 under section 179 of the Electricity 
Act, 2003. 

[Placed in Library, StHJ No. L T 3001/05) 

(4) A copy each of the following Nottfications (Hindi 
and Engilah versions) i8Iued under Electricity Act, 
2003:-

(6) 

(I) Notification No. Eco. 1I200S-CERC 
published In Gazette of India dated the 
22nd September, 200S notifying and 
updating the rates mentioned therein for 
six months for the purpose of bid 
evaluation. 

(II) Notification No. L-7/25(7)/2004-Legal 
published In Gazette of India deted the 
19th October, 2005, extending the validity 
of the Notification No. L-7fl5(7)/2004-Lega! 
dated the 30th September, 2005 upto 
3at March, 2006. 

[Placed In Library, SH No. L T 3OO2lO5J 

(I) A copy of the Annual Report (Hindi and 
English vel'8lons) of the Damodar Valley 
Corporation, KoIkata, for the year 2003-
2004, alongwlth Audited Accounts, under 
sub-section (5) of section 45 of the 
Demoder Valley Corporation Act, 1948. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Damodar Valley 
Corporation, Kolkata, for the year 
2003-2004. 

(6) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (5) above. 

[Placed in Ubrary, SH No. L T 3OO3I05J 

(7) A . copy each of the fonawlng papa" (Hindi and 
Englu&h versions) under sub-section (1) of section 
619A of the Cornpanl.. Act. 1958:-

(a) (I) Review by the Government of the working 
of the National Hydroelectric Power 
Corporation Limited, Faridabad, for the 
year 2004-2005. 

(II) Annual Report of the National HydroelectrIc 
Power Corporation limited, FatIdabad, for 
the year 2004-2005, alongwlth Audited 
Accounts and comments of the Comptroler 
and Auditor General thereon. 

[Placed in Library, SH No. L T 3004105) 
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(b) (I) Review by the Governrnent of the working 
of the Nannada Hydroelectric Development 
Corporation Limited, Bhopal, for the year 
2004-2005. 

(iI) Annual Report of the Narmada 
Hydroelectric Development Corporation 
limited, Bhopal, for the year 2004-2005, 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed In Library, StHJ No. L T 3005105] 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): I beg to lay on the Tab~ 

(1) (i) A copy of the Annual Report (Hindi and 

(2) 

English versions) of the International 
Centre for Alternative Dispute Resolution, 
New Deihl, for the year 2004-2005, 
alongwith Audited Acoounts. 

(II) Staternent regarding Review (Hindi and 
English veralons) by the Govemment of 
the working of the International Centre for 
Alternative Dispute Resolution, New Deihl, 
for the year 2004-2005. 

[Placed In Library, StHJ No. LT 3006105] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Bar Council of 
India, New Deihl, for the year 2004-2005, 
alongwith Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the Bar Council of India, 
New Delhi, for the year 2004-2006. 

[Placed in Library, SH No. L T 3007/05) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, on behalf of Shri 5.5. 
Palanimanickam, I beg to lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English version~) of the Institute for Social 
and Economic Change, Bangalore, for the 
year 2004-2005, alongwith Audited 
Accounts. 

(2) 

(3) 

(4) 

(5) 
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(iI) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the Institute for Social and 
Economic Change, Bangalore, for the year 
2004-2005. 

[Placed In Library, StHI No. L T 3008/05] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Institute for 
Studies In Industrial Development, New 
Delhi, for the year 2004-2005, alongwith 
Audited Accounts. 

(iI) Statement regarding Review (Hindi and 
English veralons) by the Govemment of 
the working of the Institute for Studies in 
Industrial Development, New Delhi, for the 
year 2004-2005. 

[Placed in Library, SH No. L T 3009/05) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Policy 
Research, New Deihl, for the year 2004-
2005, alongwith Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the Centre for Policy 
Research, New Deihl, for the year 2004-
2005. 

[Placed in Library, SH No. LT 3010/05] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council for 
Research on International Economic 
Relations, New DeIhl, for the year 2004-
2005, alongwlth Audited Accounts. 

(iI) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the Indian Council for 
Research on International Economic 
Relations, New Deihl, for the year 2004-
2005: 

[Placed in Library, sH No. IT 3011/05] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Pratichi', (Itldia) 
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(6) 

Trust, Deihl, for the year 2004-2005, 
alongwith Audited Accounts. 

(iI) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the working of the Pratichi (India) Trust, 
Deihl, for the year 2004-2006. 

[Placed in Library, SH No. LT 3012105] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for 
Development Economics, Delhi School of 
Economics, Delhi, for the year 2004-2006, 
alongwlth Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the working of the Centre for Development 
Economics, Deihl School of Economics, 
Delhi, for the year 2004-2005. 

[Placed in Library, S. No. LT 3013105] 

(7) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Council 
of Applied Economic Research, Deihl, for 
the year 2004-2005, alongwith Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the working of the National Council of 
Applied Economic Research, Delhi, for the 
year 2004-2006. 

[Placed in Library, SH No. LT 3014105] 

(8) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Govemment of the working 
of the Industrial Investment Bank of India 
Limited, Kolkata, for the year 2004-2005. 

(Ii) Annual Report of the Industrial Investment 
Bank of India Limited, Koikata, for the year 
2004-2005, alongwith Audited Accounts 
and comments of the Comptroller and 
Auditor General therosn. 

[Placed in Library, SH No. LT 3015/05] 

(9) A copy each of the following Notlfica1lons (Hindi 
and English versions) under section 48 of the 
Foreign Exchange Management Act, 1999:-

(I) The Foreign Exchange Management 
(Transfer or Issue of any Foreign Security) 
(Third Amendment) Regulations, 20015 
published in NotHlcatlon No. G.S.A. 562 
(E) in Gazette of India dated the 311t 
August, 2005. 

(Ii) The Foreign Exchange Management 
(Deposit) (Second Amendment) 
Regulations, 2006 publlehed In Notification 
No. G.S.R. 663(E) In Gazette of India 
dated the 14th November, 2006. 

[Placed In Library, SH No. LT 3016105] 

(10) A copy each of the foHowing Notifications (Hindi 
and English versions) under section 169 of the 
Customs Act, 1982:-

(I) G.S.R. 647(E) published In Gazette of 
India dated the 30th August, 2006, 
together with an explanatory memorandum 
seeking to further amend the Import 
ManHelt (Aircraft) Regulatlonl 1976. 

(iI) G.S.R. 548(E) published In Gazette of 
India dated the 30th Augult, 2006, 
together with an explanatory memorandum 
seeking to further amend the Export 
Manifest (Aircraft) Regulations 1976. 

(ill) G.S.R. 619(E) published In Gazette of 
India dated the 30th September, 2005, 
together with an explanatory memorandum 
making certain amendments In the 
Notification No. 2112002, dated the 1st 
March, 2002. 

(Iv) G.S.A. 568(E) published In Gazette of 
India dated the 7th September, 2006, 
together with an explanatory memorandum 
regarding maintenance of security of India, 
prohibiting Import of the book entitled. "The 
True Furqan-, sub-titled "The 21st Century 
Ouran- published In the United States of 
America by Omega, 2000 and Wine Press, 
including any extract therefrom any, 
reprint or translation thereof or any 
document reproducing any matter 
contained therein. 

[Placed in Ubrary, S. No. LT 3017106] 
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(11) A. copy each of the Annual Repor1s (Hindi and 
English versions) of the State Bank of India, State 
Bank of Patlala, State Bank of Hyderabad, State 
Bank of Saurashtra, and State Bank of Indore, for 
the year 2004-2005, alongwlth Audited Accounts 
and Auditors' Report thereon. 

[Placed in Library, Ses No. LT 3018-3022105] 

(12) A copy of the Annual Report (Hindi and English 
versions) of the Punjab and Sindh Bank for the 
year 2004-2005, alongwith Audited Accounts and 
Auditors' Report thereon under sub-section (8) of 
section 10 of the Banking Companies (Acquisition 
and Transfer of Undertakings) Act, 1980. 

[Placed In Library, SH No. L T 3023105] 

(13) A copy each of the following Notifications (Hindi 
and English versions) under sub-aectlon (7) of 
section 9A of the Customs Tariff Act, 1975:-

(i) G.S.R. 689(E) published in Gazette of 
India dated the 25th November, 2005 
together with an explanatory memorandum 
seeking to extend levy of anti-dumping 
duty up to the 25th day of June, 2006, 
on Imports of Sodium Hydroxide, 
originating In, or exported from, Iran, Saudi 
Arabia, United States of America, France 
and Japan, pending the results of the 
Sunset review investigations being 
conducted by the Directorate General of 
Anti-dumplng and allied duties. 

(iI) G.S.R. 690(E) published In Gazette of 
India dated the 25th November, 2005 
together with an explanatory memorandum 
prescribing anti-dumping duty on Imports 
of all grades of Cold Rolled Flat Products 
of stainless steel, originating In, or 
exported from the European Union, United 
States of America, Canada and Japan. 

(iM) G.S.R. 696(E) published in Gazette of 
India dated the 29th November, 2005 
together with an explanatory memorandum 
seeking to impose definitive anti-dumping 
duty on acrylonitrile butadiene, originating 
in, or exported from the European Union 
(excluding Ge.rmany), Brazil and Mexico 
and imported into India. 

[Placed In Library, SBtJ No. L T 3024105] 

(14) A copy each of the Annual Reports and Accounts 
(Hindi and English version.) of the following 
Regional Rural Banks for the year ended the 31st 
March, 2005, together with Auditor's Report 
thereon:-

(i) Akola Gramln Bank, Akola 

[Placed In Library, S. No. L T 3025105] 

(iI) Alaknanda Gramin Bank, Pauri Garwal 

[Placed in Library, SH No. L T 3026105] 

(iii) Aligarh Gramin Bank, Aligarh 

[Placed In Library, StHI No. L T 3027/05] 

(Iv) Aravall Kshetriya Gramln Bank, Sawal 
Madhopur 

[Placed in Library, SH No. L T 3028105] 

(v) Banaskantha Mehsana Gramin Bank, 
Patan 

[Placed in Library, StHI No. LT 3029105] 

(vi) Balasore Gramya Bank, Balasore 

[Placed in Library, StHI No. L T 3030/05] 

(vII) Ballia Kshetrlya Gramin Bank, Ballia 

[Placed in Library, S. No. LT 3031/05] 

(viii) Baster Kshetrlya Gramln Bank, Jagdhalpur 

[Placed In Library, SH No. LT 3032105] 

(Ix) Bhagirath Gramln Bank, Sltapur 

[Placed In Library, StHI No. L T 3033105] 

(x) Bhojpur Rohtas Gramln Bank, Ara 

[Placed In Library, S. No. L T 3034/05) 

(xl) Blkaner Kshetrlya Gramln Bank, Blkaner 

[placed in Library, StHI No. LT 3035/05) 

(xli) BoIangir Anchalik Gramya Bank, Bolangir 

[Placed in Library, See No. L T 3036105] 

(xiii) Buldhana Gramln Bank, Buldhana 

[Placed in Library, S. No. L T 3037/05] 
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(xiv) Chikmagalur-Kodagu Grameena Bank. 
Chlkmagalur 

[Placed in Library. StHI No. LT 3038105] 

(xv) Cauvery Grameena Bank, Mysore 

[Placed in Library. StItI No. L T 3039/05] 

(xvi) Cachar Gramln Bank. SUchar 

[Placed In Library. StItI No. L T 3040105) 

(xvii) Chambal Kshetrlya Gramin Bank. Morena 

[Placed in Library. StItI No. L T 3041/05] 

(xviii) Chaltanya Grameena Bank. Guntur 

[Placed in Library. StHI No. L T 3042105] 

(xix) Durg Rajnandgaon Gramln Bank. 
Rajnandgaon 

[Placed in Library. SH No. L T 3043105] 

(xx) Etah Gramin Bank, Etah 

[Placed in Library. StHI No. L T 3044105] 

(xxi) Farldkot Bathinda Kshetrlya Gramin Bank. 
Bathinda 

[Placed in Library. StHI No. L T 3045105) 

(xxii) Gomtl Gramin Bank. Jaunpur 

[Placed in Library. SH No. L T 3046105) 

(xxiii) Golconda Grameana Bank. Hyderabad 

[Placed in Library. SH No. L T 3047105] 

(xxiv) Gwalior Datia Kshetriya Gramln Bank. 
Datia 

[Placed In Library. StHI No. L T 3048/05] 

(xxv) Gurgaon Gramean Bank. Gurgaon 

[Placed in Library. St!NI No. L T 3049/05) 

(xxvi) Godavari Grameena Bank. Rajahmundry 

[Placed in Library. SH No. L T 3050105) 

(xxvii) Gopalganj Kshetrlya Gramin Bank. 
Gopalganj 

[Placed in Library. S. No. LT 3051/05J 

(xxviiI) Gaur Gramln Bank. Maida 

(Placed in Library. SH No. L T 3052105] 

(xxix) Gorakhpur Kahetrlya Gramln Bank. 
Gorakhpur 

[Placed in Library. S. No. L T 3053105) 

(xxx) Howrah Gramin Bank. Howrah 

[Placed in Library. StHI No. LT 3054105] 

(xxxi) Himachal Gramln Bank. Mandi 

[Placed in Ubrary. StHI No. L T 3055105] 

(xxxii) Indore-UDaln Kshetriya Gramin Bank. Ujjain 

[Placed in Library. StHI No. L T 3056105] 

(xxxUi) Jammu Rural Bank. Jammu 

[Placed In Library. SH No. L T 3057/05] 

(xxxiv) Jamuna Gramln Bank. Agra 

[Placed in Library. SH No. LT 3058105] 

(xxxv) Kashl Gramin Bank. Varanasi 

[Placed In Library. SH No. L T 3059/05] 

(xxxvi) Kanpur Kshetrlya Gramln Bank. Kanpur 

[Placed In Library. St!NI No. L T 3060/05] 

(xxxvii) Koraput Panchabati Grarnya Bank. Koraput 

[Placed in Library. StHI No. LT 3061/05] 

(xxxviii) Kakathiya Grameena Bank, Hanamkonda 

[Placed in Ubrary. St!NI No. L T 3062105) 

(xxxix) Kosi Kshetrlya Gramin Bank. Pumla 

[Placed In Library. StHI No. L T 3063105) 

(xl) Kutch Gramin Bank, Kutch 

[Placed In Library. StHI No. LT 3064105) 

(xli) Ka Bank Nongkyndong Ri Khasl Jaintia. 
Shillong 

[Placed In Library. StHI No. L T 3065105] 

(xiiI) Krishna Gra","na Bank. Gulbarge 

[Placed In Ubrary. StItI No. LT 3066105] 



383 DECEMBER 9, 2005 

(xliii) Kshetriya K1aan Gramin Bank, Mainpuri 

[Placed in Library. StItI No. L T 3067/05) 

(xUv) Kanakadurga Grameena Bank, Gudivada 

[Placed In Library. StItI No. L T 3068105) 

(xlv) Kolar Gramin Bank. Kolar 

[Placed In Library. SStJ No. L T 3069/05) 

(xlvi) Kamraj Rural Bank. Sopore 

[Placed in Library, SStJ No. L T 3070/05) 

(xlvii) Malwa Gramin Bank. Sangrur 

[Placed in Library. SStJ No. L T 3071/05) 

(xlviii) Mithlla Kshetriya Gramin Bank, Darbhanga 

[Placed in Library. SStJ No. L T 3072105) 

(xlix) Mizoram Rural Bank, Aizawl 

[Placed In Library. SStJ No. LT 3073105] 

(I) Mahakaushal Kshetriya Gramin Bank. 
Jabalpur 

[Placed in Library. See No. L T 3074105) 

(II) Manjira Gramin Bank. Sangareddy 

[Placed in Library. SStJ No. LT 3075/05) 

(Iii) Mayurakshl Gramin Bank, Blrbhum 

[Placed in Library. See No. L T 3076105) 

(Iiii) Monghyr Kshetriya Gramin Bank. Munger 

[Placed in Library. SStJ No. LT 30nl05) 

(I Iv) Murshldabad Gramln Bank. Murshidabad 

[Placed in Library. SStJ No. L T 3078105) 

(Iv) Mallabhum Gramin Bank. Bankura 

[Placed in Library. See No. L T 3079/05) 

(IvI) Marwar Gramln Bank. Pali 

(Placed In Library. SStJ ~o. L T 3080105) 

(lvIi) Marathwada Gramin Bank, Nanded 

[Placed in library. SStJ No. L T 3081/05) 
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(lvIiI) Manipur Rural Bank, Imphal 

[Placed in Library. SStJ No. LT 3082105) 

(Iix) Muzaffarnagar Kshetrlya Gramin Bank. 
Muzaffamagar 

[Placed in Library, SStJ No. L T 3083105) 

(Ix) Madhubani Kshetrlya Gramln Bank. 
Madhubani 

[Placed In Library. See No. LT 3084/05) 

(Ixl) Nagarjuna Grameena Bank. Khammam 

[Placed in Library, See No. L T 3085105) 

(Ixli) Netravati Grameena Bank. Mangalore 

[Placed in Library. SStJ No. LT 3086105) 

(Ixiil) North Malabar Gramln Bank. Kanpur 

[Placed in Library. StHJ No. LT 3087/05) 

(Ixlv) Pravatiya Gramin Bank. Chamba 

[Placed In Library. SStJ No. L T 3088105) 

(Ixv) Plnaklnl Grameena Bank, Nellore 

[Placed In Library. See No. L T 3089/05) 

(Ixvi) Pragjyotish Gaonlia Bank. Gaonlia 

[Placed in Library. See No. L T 3090/051 

(Ixvll) Pandyan Grama Bank. Vlrudhunagar 

[Placed in Library, See No. L T 3091/05) 

(Ixvlii) Pithoragarh Keshtriya Gramin Bank. 
Pithoragarh 

[Placed in Library. StHJ No. LT 3092105) 

(Ixix) Raigarh Kshetriya Gramin Bank. Raigarh 

[Placed in Library, See No. L T 3093/05) 

(Ixx) Ratlam Mandsaur Kshetriya Gramin Bank. 
Mandsaur 

[Placed In Library. See No. L T 3094105) 

(Ixxi) Rayalseema Grameena Bank. Cuddapah 

(Placed in Library. See No. L T 3095105) 
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(1xxII) Sagar Gremin Bank, Kolkata 

[Placed In Library, StNJ No. L T 3096105] 

(Ixxlil) Sri Sathavahana Grameena Bank. 
Karimnagar 

[Placed in Library. StNJ No. L T 3097/05] 

(Ixxlv) Srea Anantha Grameena Bank, Anantapur 

[Placed in Library, StNJ No. L T 3098105] 

(Ixxv) Surendranagar Bhavnagar Gramln Bank, 
Surendranagar 

[Placed in Library, SstJ No. LT 3099105] 

(Ixxvi) Sahyadri Gramln Bank, Shimoga 

[Placed in Library. See No. LT 3100105] 

(Ixxvil) South Malabar Gramin Bank, MaJappuram 

[Placed in Library. StNJ No. LT 3101105] 

(Ixxviii) Surguja Kshetriya Gramln Bank, Amblkapur 

[Placed in Library, SH No. LT 3102105] 

(Ixxix) Sangameshwara Grameena Bank, 
Mahabubnagar 

[Placed in Library, SH No. LT 3103/05) 

(Ixxx) Santhal Parganas Gramln Bank, Dumka 

[Placed in Library. StHI No. LT 3104105) 

(Ixxxi) Shards Gramin Bank, Satna 

[Placed in Library, SH No. LT 3105105) 

(Ixxxli) Samastlpur Kshetriya Gramin Bank, 
Samastipur 

[Placed in Library. SH No. LT 3106105) 

(Ixxxiii) Saran Kshetriya Gramin Bank, Chapra 

[Placed in Library. SH No. L T 3107/05] 

(Ixxxiv) Sarayu Gramln Bank. Lakhimpur Kheri 
~ 

[Placed In Library. SH No. L T 3108105] 

(Ixxxv) Shahjahanpur Keslltriya Gramln Bank, 
Shahjahanpur 

[Placed in Library. See No. IT 3109/05] 

(Ixxxvi) Thar AnchaJlk Gremln Bank, Jodhpur 

[Placed In Library, S. No. l T 3110105) 

(Ixxxvll) Trlpura Gramln Bank, Agartala 

[Placed in Library, SH No. LT 3111105) 

(Ixxxvili) Varada Grameena Bank, Kumta 

[Placed In Library, SINI No. LT 3112105] 

(Ixxxix) Vlndhyavasini Gramln Bank, Mirzapur 

[Placed In Library, S. No. LT 3113105] 

(xc) Viaveshvaraya Grameena Bank, Mandya 

[Placed in Library, SH No. L T 3114105) 

(xci) YavatmaJ Gramln Bank, Yavatrnal 

(Placed in Library, SH No. LT 3115105] 

(xcii) Uttarbanga Kshetrlya Gramin Bank, Cooch 
Behar 

[Placed in Library, SH No. LT 3116105] 

(xciii) Ellaquai Dehatl Bank, Srlnagar 

[Placed In Library, SINI No. LT 3117105) 

(xciv) PaJamau Kshetriya Gramln Bank, PaJamau 

(Placed In Library, SH No. LT 3116105) 

(xcv) Etawah Kshetrlya Gramin Bank. Etawah 

[Placed In Library, SstJ No. LT 3119/05) 

(xcvi) Shri Venkate8wara Grameena Bank. 
Chlttoor 

[Placed in Library, SIHJ No. IT ,3120105] 

(15) A copy each of following Notifications (Hindi and 
English versions) under sub-sectlon (3) of section 
48 of the Life Insurance Corporation Act, 1958:-

(I) The Life Insurance Corporation of India 
Class I Officers (Revlaion of Terms and 
Conditions of Service) Amendment Rules, 
2005 published In Notification No. G.S.A. 
559(E) In Gazette of India dated the 5th 
September. 2005. 

(ii) The Life Insurance Corporation of India 
Development Officers (Revision of Terms 
and Conditions of Service) Amendment 
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Rule., 2005 published In Notification No. 
G.S.A. 560(E) In Gazette of India dated 
the 5th September, 2005. 

(Iii) The Life Insurance Corporation of India 
01888-111 and CIasa-IV Employees (Revialon 
of Terms and Conditions of Service) 
Amendment Rules, 2005 published in 
Notification No. G.S.R. 561 (E) In Gazette 
of India dated the 5th September, 2005. 

(iv) The Life Insurance Corporation of India 
(Special Area Allowance) Amendment 
Rules, 2005 pubHshed in Notification No. 
G.S.A. 562(E) in Gazette of India dated 
the 5th September, 2005. 

(v) The Life Insurance Corporation of India 
Class-III Employees (Special Allowance for 
Passing Examination) Amendment Rules, 
2005 published In Notification No. G.S.A. 
563(E) in Gazette of India dated the 5th 
September, 2005. 

(vi) The Life Insurance Corporation of India 
(Special Allowance for In-House 
Development of Actuarial Capability) 
Amendment Rules, 2005 published in 
Notification No. G.S.A. 564(E) in Gazette 
of India dated the 5th September, 2005. 

(vii) The Life Insurance Corporation of India 
Class III and Class IV employees 
(Promotion) Amendment Rules, 2005 
published in Notification No. G.S.A. 565(E) 
in Gazette of India dated the 5th 
September, 2005. 

[Placed in Library, SH No. LT 3121/05) 

(16) A copy of the Board for Industrial and Financial 
Reconstruction (Salaries and Allowances and 
Conditions of Service of Chairman and other 
Members) Amendment Rules, 2005 (Hindi and 
English versions) publi&hed in Notification No. S.O. 
1261(E) in Gazette of India dated the 12th 
September, 2005 uncler sub-section (3) of section 
36 of the Sick Industrial Companies (Special 
Proviaions) Act, 1985. 

[Placed in Library, SH No. LT 3122105) 

(17) A copy of the Life Insurance Corporation of India 
(Recruitment of Apprentice Development Officers) 
Amendment Regulations, 2005 published in 
Notification No. 143 In Gazette of India dated the 
18th October, 2005 under sub-section (3) of section 
49 of the Life Insurance Act, 1956. 

[Placed In Library, StHJ No. LT 3123105) 

(18) A copy of the Notification No. G.S.A. 697(E) (Hindi 
and English versions) published in Gazette of India 
dated the 29th November, 2005 together with an 
explanatory memorandum making certain 
amendments In the Notification No. 32/2oo5-CE, 
dated the 17th August, 2.Q05 under sub-section (2) 
of section 38 of the Central Excise- Act, 1944. 

[Placed in Library, St16 No. LT 3124/05) 

(19) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Bank for 
Agriculture and Rural Development, 
Mumbal, for the year 2004-2005, aIongwith 
Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Bank for 
Agriculture and Rural Development, 
Mumbai, for the year 2004-2005. 

[Placed In Library, SH No. LT 3125105) 

(20) A copy of the Annual Report (Hindi and English 
versions) of the Industrial Development Bank of 
India Limited, Mumbai, for the year 2004-2005. 

[Placed In Library, S. No. LT 3126/05) 

12_02 hr •• 

[English} 

PARLIAMENTARY COMMITTEE5-
SUMMARY OF WORK 

SECRETARY·GENERAL: I beg to lay on the Table 
a copy of the 'Parliamentary Committees (other than 
Financial and Departmentally related Standing 
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Commltteea)-Summary of Work (Hindi and English 
versione) pertaining to the period from lit June, 2004 to 
31st May, 2005. 

/Engllsh} 

MESSAGES FROM RAJYA SABHA 

SECRETARY-GENERAL: Sir, I have to report the 
following messages received from the Secretary-General 
of Rajya Sabha:-

(i) -In accordance with the provisions of sub-rule 
(6) of rule 186 of the Rules of Procedure and 
Conduct of Business In the Rajya Sabha, I am 
directed to retum herewith the Punjab General 
Sales Tax (As in force in the Union Territory of 
Chandigarh) Repeal Bill, 2005, which was 
passed by the Lok Sabha at Its sitting held on 
the 29th November, 2005 and transmitted to the 
Rajya Sabha for Its recommendations and to 
state that this House has no recommendatlone 
to make to the Lok Sabha In regard to the said 
Bill." 

(ii) Min accordance with the provisions of rule 127 
of the Rules of Procedure and Conduct of 
Business in the Ralya Sabha, I am directed to 
inform the Lok Sabha that the Rajya Sabha at 
its sitting held on the 7th December, 2005 
agreed without any amendment to the National 
Tax Tribunal Bill, 2005 which was pasaed by 
the lok Sabha at its sitting held on the 29th 
November, 2005." 

COMMITIEE ON GOVERNMENT 
ASSURANCES 

Fifth Report 

{English} 

SHRI HARIN PATHAK (Ahmedabad): I beg to preeent 
a copy of the Fifth Report (Hindi and English versions) 
of the Committee on Govemment Assurances on the 
subject Investigation of Airports Authority of India. 

12.03 hrL 

STANDING COMMITTEE ON RAILWAYS 

Sixteenth Report 

(T,."..tion} 

SHRI BASUDEB ACHARIA (Bankura): I beg to 
present Sixteenth Report (Hindi and English versions) of 
the Standing Committee on Rallwaya-(2005-2006) on 
'Expansion of Railway Network-New lines, Gauge 
Conversion, Doubling and Electrtfication.' 

STANDING COMMITTEE ON 
RURAL DEVELOPMENT 

Fourteenth and Fifteenth Reporta 

(Trsns/slion} 

SHRI KALYAN SINGH (Bulandshahar): I beg to 
present a copy each of the following Reports (Hindi and 
English versions) of the Standing Committee on Rural 
Development:-

(1) Fourteenth Report on action taken by the 
Govemment on the recommendations contained 
in the Eleventh Report on Demands for Grants 
(2005-2006) of the Department of Drinking Water 
Supply (Ministry of Rural Development); and 

(2) Fifteenth Report on action taken by the 
Govemment on the recommendations contained 
In the Twelfth Report on Demands for Grants 
(2005-2006) of the Ministry of Panchayatl Raj. 

STANDING COMMITTEE ON COMMERCE 

Seventy-fifth Report 

{English} 

SHRI N.N. KRISHNADAS (Palghat): I beg to lay on 
the Table of the Seventy-fifth Report (Hindi and English 
versions) of the Standing Committee on Commerce on 
'India and the Sixth Ministerial'. 
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12.04 hr •• 

STATEMENT BY MINISTER 

Status of Implementation of Recommendations In Sixth 
report of Standing Committee on Labour on Demand. 
for Grants (2005-06) of the Mlnl.try of Textile. 

{English} 

·THE MINISTER OF TEXTILES (SHRI 
SHANKERSINH VAGHELA): Sir, in pursuance of direction 
73(A) of the hon. Speaker. Lok Sabha published In Lok 
Sabha Bulletin Part-II. dated September 01. 2004. I am 
making this statement on the status of Implementation of 
recommendations contained in the Sixth Report of 
Standing Committee on Labour on Demands for Grants 
(2005-06) of the Ministry of Textiles. 

The Standing Committee on Labour examined the 
Demands for Grants of the Ministry of Textiles for the 
year 2005-06 and presented their Sixth Report In this 
regard to the Lok Sabha on 25th April. 2005. The Report 
contains 13 recommendations. 

The recommendations of the Committee focus mainly 
on the need to Increase the allocation of funds and 
utilization thereof. This was with a view to improve the 
Implementation of the developmental and welfare schemes 
of this Ministry, and raise productivity and quality in 

.. various segments under the Ministry of Textiles. The 
recommendations contained in the report have been 
examined in the Ministry of Textiles, and a Statement on 
the action taken/proposed to be taken on these 
recommendations was submitted to the Standing 
Committee on Labour in July. 2005. The Ministry of 
Textiles is making all efforts to implement the 
recommendations of the Committee in their true spirit. 

I also lay herewith the status of implementation of 
these recommendations on the Table of the House. 

12.06 hr •• 

BUSINESS OF THE HOUSE 

{English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 

·Also placed In the Library. See No. LT 3127/05. 

Sir, with your permission. I rise to announce that 
Government Busines' during the week commenoing 
Monday, the 12th of December, 2005 wiD coneist of: 

1. Consideration of any item of Government 
Business carried over from today's Order Paper. 

2. Discussion and voting on Supplementary 
Demands for Grants (Railways) for 2005·06 and 
introduction, consideration and passing of the 
related Appropriation Bill. 

3. Discussion and voting on Supplementary 
Demands for Grants (General) (Second) for 
2005·006 and Introduction, consideration and 
passing of the related Appropriation Bill. 

4. Consideration and passing of the following Bills 
atter they have been passed by Rajya Sabha:· 

(I) The Criminal Law (Amendment) Bill. 2003; 

(II) The Chartered Accountants (Amendment) 
Bill, 2005; 

(iii) The Cost and Works Accountants 
(Amendment) Bill. 2005; and 

(iv) The Company Secretaries (Amendment) 
Bill, 2005. 

MR. SPEAKER: Shrl Chandra Sekhar Sahu-Not 
present. 

Shri Varkala Radhakrishnan. 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
I would like to submit that the following Items may be 
included in the next week's agenda: 

1. Central Govemment shall take steps for giving 
exemptions In guidelines for starting Keral. 
Airlines as proposed by the State. 

2. Immediate steps be taken towards the 
establishment of a bench of Kerala High Court 
at Trivandrum. 

{Trsns/stlon} 

SHRI VIRENORA KUMAR (Sagar): The people of 
Bina town are facing a lot ·of problemS due to non· 
availability of a Doorclarshan centre at thereof. It is 
requested that appropriate action should' be taken to install 
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a Doordarshan centre at Bina. A hospital for Bidi wortcers 
is about to be completed in Sagar, which will help Bidi-
workers a lot. I, ther.fore, request to appoint the doctors 
and specialists at the earliest in the interest of patients. 

SHRI TUKARAM GANPATRAO RENGE PATIL 
(Parbhani): Pension facility should be provided to the staff 
and teachers of Navodaya Vidyalaya Samltis working In 
the rural areas. Improving the unsatisfactory 
communication-services of BSNL in Marathwada region 
and providing SIM-cards for its mobile services. 

SHRI HEMLAL MURMU (Rajmahal): Probe into 92.6% 
advance payment of tender-deposit by Jharkhand Vidyut 
Board to an inexperienced local company Ramji Power 
Construction in violation of the rules of SUblet-tax and 
directives of CVC. after despite awarding tender of As. 
300 crore for rural electrification in 4925 villages of 
Jharkhand to a company, 'RITES' under Rail Ministry in 
2003 and requesting for completion of rural electrification 
work in Jharkhand in a fixed time frame. 

Re-starting allotment of foodgrains under 'food for 
work programme' in 16 districts of Jharkhand and ensuring 
regular procurement and supply of grains under the 
scheme in Pakur. Sahib Ganj. Godda etc. districts of 
Jharkhand. 

--OR. SATYANARAYAN JATIYA (Uilain): Sir. I would 
like to deHver my statement In Sanskrit. 

The Social Security Scheme for Farm Labourers 
launched by the Union Government In 2001 needs 
sufficient funding. Farmers and their dependents should 
be financially helped during trying circumstances, 
especially when they meet with accidents. 

The interests of the under-developed and developing 
countries shouid be protected in the Hongkong summit 
of the World Trade Organisation. In line with the spirit 
emerged during the Doha summit efforts should be made 
to do away with the imbalances and Incongruities 
detrimental to the promotion of agricultural produce and 
non-agricultural products of these countries. 

[Eng/ish] 

MR. SPEAKER: Thank you. I was a good student of 
Sankrit but I have forgotten it now. 

"English translation of the speech originally delivered In Sanskrit. 

/Trans/lllion] 

SHRI HARIKEWAL PRASAD (Salempur): Mr. 
Speaker. Sir. people of Rajbhar, MaJlah, Bind. Prajapati 
and Kewat castes in U.P. are In a pitiable condition. 
They are living a very miserable life and are very 
backward. The Govemment of U.P. has issued notification 
requesting inclusion of 14 castes into the SC list and 
requested the Union Government for inclusion of these 
castes in the SC class but this proposal Is pending for 
a long time. I request for approval to this proposal. 

The Union Government is requested to provide 
financial aaslstance through a special package to 40 
villages in the Deeria district In my constituency. Salempur 
for saving them from submerging due to Incidence of 
soil-erosion by Ghagra-rlver. 

SHRI BACHI SINGH RAWAT 'BACHDA' (Atmora): 
Mr. Speaker, Sir. there is a need for earty commencement 
of approved work under sewerage scheme Involving an 
amount of Rs. 28 crore in Pithoragarh district of 
Uttaranchal. 

Need for early commencement of work on NH 
projects with amount approved by the former Government 
index Central Road Fund for Almora, Pithoragarh. 
Bageshwar and Champawat districts of Uttaranchal. 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. Speaker, 
Sir. there Is an estimated amount of Re. n crore for 
laying down rail-track on the surveyed Badsa-Armodl-
Garhchlroll line. This laying of rail-track is a necessity 
toward of the Instruction In the development pr0C888 in 
this tribal-dominated area which lacks rail-faCility. More 
efforts are needed to make available rail-services in tribal 
belt. 

Despite Chandrapur district's being a district 
headquarters and industry-dominated area, the stoppages 
of long distance trains are negllginle here. Keeping In 
view of the importance of this station, a shuttle train 18 
needed between Chandrapur Station and Vagpur alongwith 
stoppages of Kerala, Tamil Nadu, Ra;cthani Express. 

SHRI PUNNULAL MCHALE (Bllaspur): Mr. Speaker. 
Sir. the Chirmiri-BUaspur local train in Chhattisgarh should 
be. extended upto Mangengarh-Bilaspur-Raipur-Durg. It will 
help people of at least 100 villages of the area to travel 
upto Manendragarh. 

,. 
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[Shri Punnulal Mohale] 

Arpamesa Lake Irrigation project of Chhattlsgarh Is 
under consideration of the Union Government. After 
completion of this project It will irrigate 2 lakh acre of 
land and farmers of Tarwarpur. Gugell, Lorpl, Kota and 
BHha blocks in Bilaspur district would be benefited. 

12.14 hr •• 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL)-2005-06 

/English} 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, I beg to present a statement (Hindi 
and English versions) showing the Supplementary 
Demands for Grants in respect of the Budget (General) 
for 2005-06. 

[Placed in Library. See No. LT 3129105] 

/English} 

MR. SPEAKER: Hon. Members, now, I am coming 
to the important matters being raised. I have received 
several notices. I shall try to allow everyone. But my 
eamest request to all of you is to listen to each other. 
Lat every hon. Member-who wishes to speak--speak 
as briefly as possible. So that, if necessary, any response 
is to be made. I will also give opportunity. But please do 
not interrupt each other. That is my eamest appeal to all 
of you. 

{Tnmslstion} 

I will call you one by one aU of you cannot speak 
at the same time. 

/English} 

Let us listen to each other. 

12.15 hr •• 

SUBMISSION BY MEMBER 

Ae: New dllcloaureln the 011 for Food Programme 
alleging Involvement of Indian Entltl .. 

/EngIish} 

MR. SPEAKER: Prof. Vljay Kumar Malhotra. 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, yesterday three-four such disclosures took 
place which are of very serious nature and which throw 
light on several things related to 011 scam-one Is that 
the Ex-Indian Ambassador to Croatia .... • gave two 
statements to the media-the other Is that the Congress 
Party was fully aware about this scam. ... (Inl8nuptlons) 

SHRI RAMDAS ATHAWALE (Pandharpur): They were 
not aware at all. 

MR. SPEAKER: What Is going on? Why are you 
making running commentary? 

{English} 

PROF. VIJA Y KUMAR MALHOTRA: Sir, the Congress 
was aware of the presence of ..... in Iraq In November. 

rrrenslsfion} 

As regards, giving the statement to a magazine he 
said that before publication of that statement in the 
magazine, the Congress Party and Congress leaders had 
approached him. He detailed the entire episode to those 
leaders and also revealed that at such and such places 
the scam took place. He had already given that 
information to the Congress Party. Therefore, this 
contention of Congress Party's that it did not have any 
idea, seems to be completely unoonvlcing ... • has revealed 
this case as he was lone member, and that is why the 
revelations has been done in that caae. Mr. Speaker, the 
thing he has said is that he has given to some statement 
to the Enforcement Directorate as he gave to the 
magazine. 

Mr. Speaker, Sir, the statement given by Shri Natwar 
Singh jl yesterday has been published In which he has 
stated that the entire Congress Party has conspired 
against him and encouraged the BJP to raise this issue 
to frame him and given these documents to them. Mr. 
Speaker, Sir. the American Congress has also expressed 
the opinion that It has also accepted the report of the 
enquiry Committee constituted in this regard, In this report 
it has been mentioned that Shri Natwar Singh and other 
Congress leaders had been bribed. 

"Not NCOI'ded. 
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[Engli6h} 

MR. SPEAKER: Give It to me. I will .... 

lTnlnslMion} 

PROF. VIJA Y KUMAR MALHOTRA: Mr. Speaker, Sir, 
I want to say only this much that after this revelations, 
some of the people here have mischievoulay and falsely 
put some allegation on our leaders so as to cIoae thlt 
chapter. I request you to constitute a JPC consisting of 
members of both the Houses. All the facts should be 
brought before that Committee so that things may become 
clear in this regard. It Is because neither justice Pathak 
nor Shri Virendra Dayal has any letter or document. 
... (lnMmlplions). Whatever enquiry Is now being conducted 
after Justice Pathak Commission, Is being done by the 
Directorate of Enforcement which is wooong under Finance 
Minister and the Prime Minister. Thus, there Is an effort 
to conceal the facts. It has been seen that when we put 
allegation on them there is counter allegation on us from 
their side so that the cases of crimes, misdeeds and 
corruption committed by the Congress could be pushed 
behind. I, therefore, request you to constitute a JPC. 
Until the demand to constitute a JPC is met Smt. Sonia 
Gandhi should resign from the post of Chairperson of 
National Advisory Council. ... (Interruptions) 

MR. SPEAKER: What is going on, what Is the matter? 
I am calling Dr. Rajesh Mishra. 

... (Interruptions) 

PROF. VIJA Y KUMAR MALHOTRA: Mr. Speaker, Sir, 
if the Congress party shall not let the JPC be constituted 
then we will suppose that they are trying to cover up this 
case. The Congress will have majority In the JPC, UPA 
will have two third majority in it . ... (Intenuplions) 

SHRI PRABHUNATH SINGH (Maharajganj, BIhar): Mr. 
Speaker, Sir, I have to say something in this regard. 

MR. SPEAKER: You have not given notice. 

... (Interruptions) 

PROF. VIJA Y KUMAR MALHOTRA: Mr. Speaker, Sir. 
Despite the Congress Party being in majority in the 
Committee. let this Joint Committee take a decision on 
submission of the report. they will be exposed. 

DR. RAJESH MISHRA (Varanasi): Mr. Speaker, Sir, 
am grateful to you for giving me an opportunity to 

apeak on this knportant subject. Consequent upon 
submission of the Volckar Committee report one point 
has become clear. In the Volckar report it has been 
mentioned that four other persons had gone with 5hrl 
Natwar Singh. The person who has given some statement 
Is one among them. After giving that statement, on the 
ground of morality Shrl Natwar Singh resigned from his 
post 80 that the proceedings of the House could go on 
smoothly and the hard earned money of the people could 
not go waste. 

Sir, after that all the.e facts were highlighted. I. 
request the Government through you that Shrl Romesh 
Bhandari jl who W88 ex-Ambassador to Iraq has given 
this statement and linked all the events of the case. One 
thing which Is very clear that at that time NDA 
Govemment was there at the centre and the Congress 
was in the opposition. If Hon'ble Shrl Natwar Singh ji 
and his four colleagues were Invited to visit Iraq on a 
friendly visit and they were given 011 coupons then It Is 
certain that no one can invite a member from the 
oppOSition party without taking the ruling party Into 
confidence and without giving them more coupons, 
because they needed help from India at that point of 
time. Hence, in his statement Shrl Romesh Bhandari has 
stated that at that time Shri Ram Nalk, the then Petroleum 
Minister and the Members and Dealers of all the 011 
companies had accompanied him. Many a time, they 
visited Iraq by chartered planes. As there was no ordinary 
flight service to Iraq at that time 80 they went there by 
chartered planes. In addition to that the most Important 
thing Shrl Ramesh Bhandari said . ... (lnlSrrupllons) 

MR. SPEAKER: What Is going on? Everything Is 
going on smoothly. 

... (Interruptions) 

DR. RAJESH MISHRA: Shrl L.K. Advanljl, the then 
Deputy Prime Minister was aware of that and the then 
Prime Minister Shrl Atal Bihar! Vajpayeeji and the other 
Member living at this residence .. • had maintained friendly 
relations with the son of Shri Saddam Hussain and 
. .. (Interrupllon.s) 

[£f1{IIlsh} 

MR. SPEAKER: No names will become part of the 
proceedings. I have not allowed. 

... (Interruptions) 

"Not recorded. 
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{Trans/ation} 

MR. SPEAKER: All right, when you spoke, everyone 
heard you. 

... (IntemJptions) 

/English} 

MR. SPEAKER: I made them listen to you. 

... (Intsnuph"ons) 

[Trans/ation} 

DR. RAJESH MISHRA: We would like to point out 
that who had friendship with the son of Shri Saddam 
Hussain and due to which . ... (Interruptions) 

MR. SPEAKER: Please sit down. 

PROF. VIJAY KUMAR MALHOTRA: Now, It Is your 
Govemment, that will consider it . ..• (Interruptions) 

/English} 

MR. SPEAKER: How will we listen, whether It Is 
right or wrong. 

... (Interruptions) 

MR. SPEAKER: Nothing wiU go on record. 

... (Inttlrn.Jp/ion$)· 

MR. SPEAKER: That will not go on record. I have 
deleted It. 

... (Interruptions)· 

MR. SPEAKER: Nothing will go on record. 

... (Interrup/ion$) • 

MR. SPEAKER: Go to your seat Mr. Ramdas 
Athawale. It Is enough. 

... (Interruptions) 

MR. SPEAKER: Shri Devendra Prasad Yadav. 

... (lnlt1rruptlons) 

"Not recorded. 

{Translation} 

MR. SPEAKER: Shrl Devendra Pasad Yadav. 

. .. (Interruph'ons) 

PROF. VIJAY KUMAR MALHOTRA: It Is your 
Govemment, that will held enquiry Into to . ... (Intsnvpllons) 

/English} 

MR. SPEAKER: I am extremely grateful to you. I am 
really thankful to you. This Is the way It has to be done. 
A little Interruption In unavoidable. 

... (Inttlrruptions) 

MR. SPEAKER: They should listen to you and you 
should aIeo listen. 

{Trsnst.tion} 

Interruption to lome extent II desirable. 

/English} 

PROF. VIJAY KUMAR MALHOTRA: You can inquire. 
. .. (Interruptions) 

MR. SPEAKER: That II why I am expressing my 
gratitude to you. This Is the way It has to be done. The 
country will decide. The Govemment Is there. That is 
why, I am expressing my gratitude. This is the way to 
function. 

{Translation} 

A little Interruption is a must. 

. .. (Intsrruplions) 

MR. SPEAKER: Shri AthawaJe jl, your speech will 
not go on record. 

/Engilsh} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATIQN AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
The issue that has been raised by Mr. Malhotra, 
the hon. Leader of the House would like to respond on 
this. 
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[Tmnslatlon} 

SHRI PRABHUNATH SINGH: Mr. Speaker Sir, we 
had made a request to you In the forenoon meeting and 
you had accepted our request. 

{English! 

MR. SPEAKER: I had accepted. But you have not 
given any notice. Those who have given notices, I will 
call them only. I thought that you have given notice, but 
you have not given any notice. How do I know? I 
assumed that you had given notice, but you have not 
given any notice. 

[Tmnsllltion! 

SHRI PRABHUNATH SINGH: Mr. Speker, Sir, you 
had acceded to our request on the basis of It we would 
like to be given a chance to speak. ... (Intrlnuptlol1$) 

MR. SPEAKER: Then all will start speaking one by 
one. 

SHRI PRABHUNATH SINGH: Each should get two 
minutes time. This is a very important point. 

MR. SPEAKER: A discuasion lasted for full five hours. 
We have given time to the main opposition party. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, at 
least 2 minutes should be given to every speaker. We 
had requested to you In the meeting of leaders. 
... (InlBnuptions) 

MR. SPEAKER: Prabhunath II, Please forgive me 
todey. I appeal you to give notice on Monday. 

{English} 

They had given notice in time. He has given notice, 
I have called him. 

[Tmnsla/ion} 

Please give notice on Monday, I wHI give you a 
chance. 

... (IntBnuptions) 

{Ef1IJIish! 

MR. SPEAKER: He is not on this issue. He Is on a 
different matter. 

... (IntBrruptions) 

MR. SPEAKER: Come full of energy on Monday, I 
will permit you. 

... (Inftlnuptions) 

[Tf/lns/alion! 

SHRI PRABHUNATH SINGH: Then give me the first 
opportunity to speak on Monday. 

MR. SPEAKER: You will get the first opportunity 
provided you give a proper notice. 

. .. (InlBnuptions) 

MR. SPEAKER: The Leader of the House is 
speaking, Please cooperate. 

'" (Intrlrruptlons) 

{English} 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Mr. Speaker, Sir, the hon. Deputy-Leader 
of the Opposition, Shri Malhotra, has ralaed an Issue. It 
Is not known why this ia8ue i8 being debated on the 
floor of the House when full-fledged discussion took place. 
Apart from the full-fledged discussion, almost on everyday, 
these Issues have been raised In 80me form or the other. 

A Commission or an Inquiry Authority has been 
Instituted under Section 11 of the Commissions of Inquiry 
Act. The Authority Is at its job. The material, relevant 
and necessary, for inquiry has been collected. Those are 
being analysed and those are being made available to 
the Inquiry Authority. As It has been explained on the 
floor of this House, the scope of the Inquiry Authority Is 
very wide. Whatever power the Inquiry Authority wanta 
under the section of Commissions of Inquiry Act, already 
the powers have been given under Section 11. It has 
also been pointed out that if additional power. are 
required that will be provided as and when It Is demanded 
by the Authority. 

The Commission of Inquiry Is already functioning, the 
materials are being coHected and those are being provided 
to them. I do not understand what is the rationality of 
demanding of JPC at this stage. Let the Inquiry Authority • 
complete its job and then the truth will come out. We did 
not even wait for the demand from the Opposition. The 
Govemment decided to set up this Inquiry Authority under 
the CommissionS of Inquiry Act when the matter was 

" 
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(Shrl Pranab Mukherjee) 

revealed. All the facts which are to be considered by the 
Inquiry Authority will be considered. A very eminent 
personality is heading that Inquiry committee who was 
not only the Chief Justice of this country but was also a 
Judge of the International Court of Justice. 

I do not see whether any purpose would be served 
by setting up a Joint Parliamentary Committee (JPC). 
Most respectfully, I would like to submit that even there 
should be some rationality In the demand of the 
Opposition. Sometimes they are demanding CBI should 
be put Into an investigation; sometimes they are 
demanding a straight FIR to be lodged; and now suddenly 
they are coming out with a demand of JPC. 

MR. SPEAKER: It is because of developing situation. 

SHRI PRANAB MUKHERJEE: Yes, there may be a 
developing Situation, but there is nothing outside the 
purview of the Inquiry Authority . ... (lntslTUptions) 

SHRI HARIN PATHAK (Ahmedabad): A J.P.C. was 
constituted on the Harshad Mehta Scam. ... (Intsl1fJPlions) 

[English} 

SHRI PRANAB MUKHERJEE: Please, SM Pathak, I 
am on my legs . ... (lnIBlTUpllons) Whatever they can 
demand that they can suggest. ... (InlBtTUpl/on6) 

MR. SPEAKER: He has said that it Is a 
comprehensive Inqu.lry, according to the Government. 

SHRI PRANAB MUKHERJEE: That these matters, 
new relevant factors which have come In, should also be 
sent to the Commission or Inquiry Authority for its 
consideration. That demand could be justified. But just to 
suggest a completely new set of mechanism to look Into 
the matter Is not acceptab18 "to us. Most respectfully, I 
would like to submit that. ... (Intsrruptlons) 

{Tl'llnslalion} 

SHRI HARIN PATHAK: A J.P.C. was constituted on 
the Harshad Mehta Scam . ... (lnlflmJpllons) 

{English} 

PROF. VIJAY KUMAR MALHOTRA: Sir, we are not 
satisfied with the reply given by the hon. Minister. We 

protest very strongly and we are walking out of this 
House. 

12.30 hre. 

AI this sl8gs, pfrJf. &!gay Kumar Mslhotrs and some 
othi1r hon. MsmbBrs I9h thB HOUSB. 

... (Intsrruplions) 

[English} 

MR. SPEAKER: No please. Only Shri Devendra 
Prasad Yadav's submission should go on record. 

'" (Inltlnuptions)· 

MR. SPEAKER: All precedents are not applicable in 
all C88U. 

Shri Devendra Prasad Yadav . 

... (Inltlnuptions) 

MR. SPEAKER: This Is not right. He Is raising an 
Important issue. Kindly allow him to speak. 

... (Intsnuplions) 

MR. SPEAKER: It Ie not right. 

... (InltltTUpl/ons) 

MR. SPEAKER: It Is not right. Please keep silent. 

... (Inltlnuptions) 

[English} 

MR. SPEAKER: Silence please. 

{Tl'llnslBlion} 

SHAI DEVENDRA PRASAD YADAV (Jhanjharpu'r): 
Sir, through you, I would like to draw the attention of the 
House to a very Important matter. In Indian History, 
particularly the Indian Judicial History the observations 

·Not recorded. 
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coming from the Supreme Court of India are not only 
unprecedented but an article by an eminent legal luminary 
of the country Shrl A.G. Noorani h.. appeared In the 
English Dally-The HIndUltan Times dated 8.12.2005. I 
would like to seek your permlaalon to quote some parte 
of that article. It clearly .tate.: 

/English} 

"Atal Bihar! Vajpayee did not hold a prell conference 
on the day he relinquished office 88 India's Prime 
Minister, nor did his successor, Manmohan Singh, 
summon the press on the day he assumed office In 
order to unveil his plans. Justice R.C. Lahotl held a 
press conference on October 31, on his last day as 
Chief Justice of India (CJI), and let himlelf go. The 
incoming CJI, Justice V.K. Sabharwal, lpoke to the 
preIs the very next day with greater clrcumepection, 
but the exercise was of debatable propriety, though 
not unprecedented.· 

[T"'naM/ion} 

Mr. Speaker, Sir, I WOUld, therefore, like to refer to 
It becauee the way Judiciary Is intervening In the ephere 
of IegiaJature ia quite amazing. 

Secondly the Supreme Court of India Itself are gMng 
observations and are also not complying to thOle 
observations. 

/English} 

MR. SPEAKER: Justice Lahotl was not Chief JU8IIce 
then. It is only after his retirement. Donot refer to some 
sitting Judge. 

... (InlBnuptions) 

[Tl'MSI8tiDn} 

SHRI DEVENDRA PRASAD VADAV: Sir, the other 
point I would like to raise Is that the rulings which the 
Supreme Court gives are not even followed. That is why 
I would like to say: 

/English] 

"Our Supreme Court has ruled repeatedly that no 
court can direct a legislature to enact a particular 
law. Vet, on September 6, Justice V.K. Sabharwal, 
A.R. Lakshrnanan and C.K. Thakkar asked the Union 
to file a report on· the current status of the Lok Pal 

BIll. On September 19, another Bench 80ught the 
Union's stand on guidelines for eJectIons to students' 
~ .. 

/EfI/III6h] 

MR. SPEAKER: This Is a pending matter. Do not 
refer to the merb of the pending matter. 

[Till7Mlion] 

SHRI DEVENDRA PRASAD VADAV: Pluse lieten 
to me. It is most unfortunate. I would like to draw your 
attention because the Union Govemment have been 8Iked 
to file a report on the current status of the penelng 
legislation by the Supreme Court of India. A very 
unprecedented situation Is obtaining. ...(lnlMTllpllDM) 

/English} 

MR. SPEAKER: This is Court's order. You cannot 
comment on the Court order. 

/T"""tIon] 

SHRI DEVENDRA PRASAD VADAV: The ConatltuUon 
of our India is the Supreme. Under the Conatllullon the 
executive and the Judiciary are frequentty encroaching 
upon the ephere of legislature. 

/English] 

MR. SPEAKER: Hon. Member, our Judiciary is 
Independent. Our Judiciary Is entitled to oet1aInly exercile 
their jurisdiction as the Constitution hu provided. 

... (InftJtnIpIIon$) 

SHRI DEVENDRA PRASAD VADAV: That Is not 
being complied. I am raising this point. 

/EngIish] 

MR. SPEAKER: The only thing Is that the Legislature 
has also been given certain powers under the ConatltutIon 
and the Legislature win be entltied to discharge those • 
powers and responsibilities. Nobody can take away the 
power of the legislature to legislate according to the 
Conatltutlon of India. Judiciary has Ita area; we have our 
area. 
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SHRI DEVENDRA PRASAD YADAV: I would like to 
request that an assurance be given In this Supreme 
House that the demarcations of jurisdictions as laid down 
by the Constitution are followed. 

Sir, the Legislature, Executive and the Judiciary have 
got their own jurisdictions and it Is their duty to stick to 
them. The three organs of the democratic system are 
Supreme and independent In their respective spheres. 
Therefore, they should stick to their respective spheres. 
One organ should not interfere with the jurisdiction one 
another. Who will regulate this? 

Sir, I would expect you to give you regulation In this 
regard. ... (Interruptions) 

MR. SPEAKER: It has been laid down by the 
Constitution not by us. 

... (IntslTUp/ions) 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, this is the crisis of the Constitution. This Is what I 
want to say that the directions under the CoMtitutlon are 
not being complied with. Our eonstltutlon Is supreme but 

. that is not being complied with. ... (IntetnJpl/Dns) 

{English! 

MR. SPEAKER: Mr. Devendra Prasad Yadav, we 
should not say anything which may cast reflection on 
any of the Important Constitutional organs in our country. 
We have the highest respect for the Judiciary. 

{TfBnslalion! 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, Indian democracy can remain strong only when the 
Legislature, Executive and the Judlclary-all of the three 
organs-perform within their designated Jurisdiction and 
your ruling is required for this. 

MR. SPEAKER: This Is the ruling that. 

{English! 

Constitution must prevail. WtJ must c;lisc:harge our 
functions in a manner not only consistent with the 

Constitutional obligations but also In keeping with the 
people's expectations from us. Thank you very much. 

Now, Mr. Hannan Moliah, you can ralae only one 
matter. You can either ralee the ilSSue of kerosene or 
SBI. 

{Translation! 

SHRI RAMDAS ATHAWALE: Sir, one Is mine also. 

'fEnglish! 

MR. SPEAKER: I cannot see you. I cannot hear 
you. You are encroaching on somebody'. leat. You are 
not vlalbl. to me. If you are visible, then you have to go 
out. 

SHRI HANNAN MOLLAH (Uluberia): Hon. Speaker, 
Sir, I would like to draw the attention of the Govemment 
to this Issue relating to the Foreign Exchange Department 
of the State Bank of India that has been functioning 
efficiently from Kolkata since its Inception. 

Sir, In this present age of computerisation and modem 
communication, handling foreign exchange busfnelSS from 
Kolkata Is not a problem but repeatedly an attempt is 
being made to shift the Foreign Exchange Department 
from Kolkata. This matter was discussed once when the 
Chairman of the SBI, Mr. G.G. Vaidh met the then Chief 
Minister. Mr. Jyoti Basu, and he assured that this would 
not be taken up further because it was decided in a joint 
meeting that 50 per cent would be shifted and the work 
would be done on 50:50 basis. But it was never done. 
The Kolkata office could not do more than 23 per cent 
work in spite of the decision. 

But again an attempt is being made. There are some 
lobbies which are trying to scuttle the Kolkata office and 
shift it from Kolkata. It will create a problem. It will create 
problem for the employees. It will damage the business. 
Many people, who have foreign exchange business 
dealings In Kolkata, have already closed their offices. If 
it is totally shifted, then many such officfls wi" be shifted 
and it will create further problems. So, I request the 
Govemment that it should take note of this matter, and 
it should check those lobbies which are both Inside and 
outside the banking system and also thpse scrupulous 
business people who are trying to shift the office from 
Kolkata to other places. That office should be allowed to 
function from Kolkata. That is my demand. 
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MD. SALIM (Kolkata-North East): Sir, the erstwhile 
Imperial Bank, which was a part of the State Bank of 
India, used to function from Kolkata. ... (InlW'nlpllons) It 
was a political decision to shift the banking capital from 
Kolkata to Mumbal. Now, the Foreign Exchange 
Department is al80 being shifted. 

MR. SPEAKER: No, I am sorry. I would not allow 
this. I cannot allow this. 

MD. SALIM: Sir, I associate with this. 

MR. SPEAKER: Of course, association iI allowed. 

{Tftlnsmlionj 

SHRI SHAILENDRA KUMAR (Chall): Hon'ble 
Speaker, Sir, through you, I would like to draw the 
attention of the Union Govemment to the fact that the 
water of the Bhagirathi from the Himalaya is coming to 
the Ganga due to the closure of Tehri dam and this has 
caused a serious situation. This matter is linked with the 
religious sentiments of all the people of Hindustan. 
Whatever water emanates from the Bhaglrathi to the 
Ganga Is used even for the purpose of worship. This 
matter is also linked with the sentiments of the people to 
emancipate their fore-fathers with the water of the Ganges. 
All the saints and hermits are observing fast unto death 
In Prayag of Allahabad of Uttar Pradesh. Water has 
become polluted there due to the non-arrival of Ganga 
water. You and the entire House is well aware that the 
water of the Ganges remains pure and uncontaminated 
despite being kept in bottle for years; and also It remains 
germ-free. A number of medicines are made of It; so this 
has posed a serious problem for us. In case of the non-
arrival of water in the canals of Uttar Pradesh, this very 
water of the Ganges is lifted to those canals. In addition 
to wheat, other crops are also grown In Uttar Pradesh. 
Due to the absence of water in these canals, all the 
crops are getting devastated. 

Mr. Speaker, Sir, through you, I would like to request 
the Union Government to Issue directives to the 
Govemment of Uttaranchal, as It has been stopped under 
a conspiracy. The non-arrival of water In the canals of 
U.P. will be a matter of shame for the Govemment and 
it would bring bad name to the Govemment. So our 
demand Is to get the Teheri dam opened so that the 
sentiments of public, the feelings of the saints and hermits 
observing fast unto death might not get hurt. I conclude 
my speech with these few words. 

{Enfl/Ishj 

MR. SPEAKER: Shrl Mohan Raw., birthday gmt 

{TftlMl.lIonj 

SHRI MOHAN RAWALE (Murnbal South Central): 
Thank you, Sir, Mr. Speaker, Sir, through you, I would 
like to convey a fact to the House that the Union 
Govemment receives 40 thousand crores of rupees per 
annum 88 sales tax from Mumbal city. As per a report 
of the Maharashtra Government, 4 lacs people visit 
Mumbal every year. This mounts presaure on us In terms 
of electricity, water, roads and medical facilities. 45 Iaca 
people reside Is slums which causes filth. Minister of 
Parliamentary Affairs Is also present here; through you, I 
request him to provide at leut 10 per cent of Re. 40 
thousand crore received by the Union Govemment to 
Mumbai city, and same should be provided as soon 88 
poaaIble. 

{Englishj 

MR. SPEAKER: Rest of the urgent matters will be 
taken up atter 8 o'clock. Now, we will take up Item No. 
15-Cailing Attention by Shrt Navjot Singh Sidhu. 

12.42 hr •• 

CALLING AnENTION TO MAnER OF 
URGENT PUBLIC IMPORTANCE 

Situation ... Ing out of the continued tr.tment of 
Punjab .. • 'Disturbed Area' deeplte peace 

prevailing In the State 

{English] 

SHRI NAVJOT SINGH SIDHU (Amrltsar): I call the 
attention of the hon. Minister for Home Affairs to following 
matter of urgent public matter, and I request that he may 
be making a Statement thereon: 

"'The situation arising out of the continued treatment 
of Punjab as a 'Disturbed Area' despite peace 
prevailing in the State.-

MR. SPEAKER: It has been admitted. I hev. to go 
through it. But It seems that there has been 80me 
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1Mr. Speaker) 
misinterpretation and mlaunderatandlng. It W81 felt that 
there WM a 'D'-turbed A .... In Punjab' already In foroe. 

SHRI NAVJOT SINGH SIDHU: There Is none, Sir. I 
can clear It. I can cl.ar the fog. 

"THE MINISTER OF HOME AFFAIRS (SHRI 
SHIVRAJ V. PATIL): In order to effectively deal with 
militancy in Punjab, the Central Govemrnent had enacted 
the Punjab Dlaturbed Area Act, 1983 and the Armed 
Forces (Punjab and Chandlgam) Special Pow.... Act, 
1983. Both the Acta confer pow.... to declare are .. to 
be disturbed area. Disturbed areas .. defined In Section 
3 of the Armed Forces (Punjab and Chandlgarh) Special 
Powers Act, 1983 provides that:-

-If in relation to the State of Punjab or the Union 
Territory of Chandlgam, the Govemor of that State 
or the Admlniatrator of that Union T.rrltory or the 
Central Govemment, In either case is of the opinion 
that the whole or any part of such State or Union 
Territory, as the case may be, is in such a disturbed 
or dangerous condition that the use of armed forces 
In aid of the civil power Ia neceaaary, the Govemment 
of the state or the Admlnlltrator of that UnIon Tenitory 
or the Central Govemrnent, as the case may be, by 
notification in the official gaz.tte, declare the whole 
or such part of that State or Union Territory to be a 
Disturbed Area.· 

In pursuance of the provisions of the said Acts, the 
Govemrnent of Punjab declared from time to time the 
whole of Punjab as well as some d1atr1ct8 of Punjab as 
Disturbed Are... The l88t Notification w.. published by 
the Government of Punjab declaring the whole of Punjab 
81 Diaturbed A .... uplo 17.05.1997. 

Thereafter, no Notification has been issued by the 
Government of Punjab declaring either the whole of 
Punjab or ita certain areas ad Disturbed Area. 

The Ministry of Horne Affairs has not received any 
representation from any quarter for revoking the Disturbed 
Area tag from various districts in Punjab and 88 per 
available information, no representalion has 80 far been 
received from any district unit in Punjab for revoking the 
disturbed area tag because it Is not there. 

In any case, 88 I mentioned, after 17.5.1997, no 
area in Punjab has been declared as Disturbed Area. As 

"Also placed in Ubrary, SH No. LT 3128105. 

on date, there are no diaturbed areas notified In the 
State of Punjab. 

SHRI NAVJOT SINGH SIDHU: Mr. Speaker, Sir, 
skimmed milk masquerades .. cream but things are 
seldom 88 they seem. He has put the cart before the 
horse. All I have to say 

fTMII$/8t1on} 

If you cut off two or three branch .. of Banyan tree, 
the tree will not be extinct, not at all. 

{English} 

I am talking about the Disturbed Area Act, 1993, 
which hangs like the aword of Damocles on the neck of 
Punjab. 

fT""tIon} 

This act II terrorizing the Punjab like a ghost. 

/Eng/I6h} 

It h .. been used .. handle by the Central agencies 
to pulverize and pummel Punjab and pueh It on the back 
foot; and Punjab Is down on Its knees. 

/TrBMIation} 

If you are saying like that, then what about the 
atatement of your Chief Minister which according to me 
was Issued just 15 days back and what about the 
statement of the President of PHDCCI whlc:h h.. been 
iaaued in Pakistan and In India as well. 

{EngI/$I1} 

He has expressed dismay over the continuation of 
the disturbed area status in Punjab and said that the 
Govemment must immediately review this anomaly which 
was present. . .. (Inlflnuplions) 

MR. SPEAKER: Whose statement Is that? 

... (Inftmuplions) 

SHRI NAVJOT SINGH SIDHU: This is the Chief 
Minister, Punjab and the Chairman, PHDCCI, whose name 
is K.N. Memani . ... (lnhJnupIions) 

LIsten to It. I would prove It to you. 
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SHRI SHIVRAJ V. PATIL: He is .attrlbutlng that 
stat.ment. He would have to authentlcat. It. 
... (ItWI'IrIptIon6) 

MR. SPEAKER: I thlnlr, It 18 not Chief Mlnlater'. 
statement. 

... (Inlllrruptlons) 

SHRI NAVJOT SINGH SIDHU: It Is the Chief Minister. 
Just hold on. Do you know what the Chief Minilter .ays? 
... (ItWI'IrIptIon6) 

MR. SPEAKER: Would you be able to authenticate 
that? 

SHRI NAVJOT SINGH SIDHU: Yes, most certainly. 
He cannot deny that. I am talking about Punjab riling 
about party politics. We are not getting petty politics into 
it. 

MR. SPEAKER: It is required only for the purp018 of 
our recorda. You know that such a procedure 18 there. 

SHRI NAVJOT SINGH SIDHU: Absolutely. 

Why do I say that the Central agenet.. have ueed 
it as a handle? I am going to ask lOme queltlo,.. Let 
the hon. Minister answer them and I would be lIttafIed. 

One bus run. from Lahore to Delhi, and I am giving 
you all theae details; 80 that you may be aware of how 
the Central Government agencies handle theae thlnge. 
This bus travel a distance of 900 kilometres. If someone 
get down from this bus In Punjab or Haryana he becom .. 
e robber but the paraon getI down In DeIhl after traveralng 
a distance of 900 kilometera and becomea a eatnt. PI .... 
teil me why the traders, industrialiats or a human being 
hIS to come 900 kilometres far to travel 22 kilometres, 
why do they require special parml.ion of the agencl .. ? 
Why do our security vans escol1s the bus? Here, a 
number of gentlemen are sitting and they are bearing a 
saffron TUak on their head but a black one on Punjab 
head. Tell me why is it so? We make excuses and say 
that 

/English! 

Indo-Pak trade is flourilhing. 

{T"""IIon/ 

OUr Samfhauta exp,... had not been In operation 
for the lut 25 years. 

/EI1(/II6II/ 

It has not been allowed to atop In Punjab for the 
Jut 25 yeara. If you talk of the visa norma, 

{T1'IIII8M1Ion/ 

" anyone hu to travel 22 kilometres from Kandia to 
Lahore and vice-va .... , he nrat of all, has to come here. 

/E"9*h/ 

There W8I a common man who came to my office. 
Listen to thil. Thil II a very important thing. He .ay. 

The price of meat II R •. 75 In India and the same 
is IOId at about RI. 280 in Pakistan. If I take a goat to 
that aide, I can earn Rs ... thousand a day. But I have 
to transport the goat to Deihl after traversing 900 
kilometre. I have to get It tilted and 1110 to pay bribery. 
Thereafter the goat of 50 kg Is reduced to 20 kg tin they 
trave,.. the dietance of 900 kilometre. AgaIn I have to 
go 22 kilometre back. I want to know the ground on 
which you have framed this rule? ... (Inlllrrt.JplioM) 

/EngIIsh/ 

MR. SPEAKER: I cannot follow. 

MR. SPEAKER: I could not follow as to why do I 
have to come to Delhi. 

... (ItWI'IrIptIon6) 

SHRI NAVJOT SINGH SIDHU: The only thIng I am 
saying 18 that the vI8a norms are 10 stringent and because 
of thIa, no businees man and no FOI can come to Punjab. 
... (ItWI'IrIptIon6) 

MR. SPEAKER: From Pakiatan. 

SHRI NAVJOT SINGH SIDHU: I am not talking about 
Pakistan. No tourist can come. If the tourtst hal to go 
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[SM Navjot Singh Sidhu] 
Into Punjab, he used to take penn_on from the Ministry 
of External Affaire. That Ie my question. Why should he 
take that pennlaalon? ... (InMnuptions) 

MR. SPEAKER: I 888. I did not know that. 

{Tf'MS/6/1on} 

SHRI NAVJOT SINGH SIDHU: Mr. Speaker, Sir, 
second thing Is that the Govemment of India sends nearly 
one lakh Muslims to Hal at an expenditure of Rs. 250 
crora. Everybody knows it. The Airline traffic Is di8rupted. 
Everything gets disrupted. However, we are very happy 
and agree that two Muslims should visit Haj. There Is no 
limit to our joy. If the Government sends them to Mecca 
at its own expenditure then my Mecca 'Nankana Sahib' 
Is alao just twenty kilometers away In Pakistan. I would 
like to go there barefoot and I do not require any money 
from the Government but even then I am not all allowed 
to go there ... (In/snuptions) 

PROF. CHANDER KUMAR (Kangra): Recently, a 
'PaIki' had been taken there . ... (Intsnupllon$) 

SHRI NAVJOT SINGH SIDHU: Only Chief Minister 
has gone there. They can not bypass the common man. 
Actors, officers and leaders are allowed but why the 
common man Is not allowed. ... (Intsnuplkms) 

[English} 

MR. SPEAKER: Please do not reply to him. 

... (In/8nupIions) 

SHRI NAVJOT SINGH SIDHU: You cannot bypass 
the common man . ... (lnIBnuplions) 

MR. SPEAKER: He does not have to reply. The 
hon. Minister of Home Affairs will reply. 

... (Inlflnuptlons) 

SHRI NAVJOT SINGH SIDHU: One Lakh MUIIima 
are sent to Mecca, then why Is It that I am not allowed? 
What is the fault of Punjab? Please tell me why a Hindu 
is not sent to Mansarovar on Govemment's expenditure? 
Why is he not sent to Katra Sarai? Why is it that a 
Christian Is not sent to Jeru8elum on Government 
expenditure? It Is very crlttcal. 

[EngII8h} 

MR. SPEAKER: Shrl Navjot Singh Sidhu, pl.ase 
restrict to Punjab. Why are you going to different places? 
... (Inlflnupllons) 

SHRI NAVJOT SINGH SIDHU: I am restricting to 
Punjab. I am saying because the Congre88 MP. 
... (Intsrruptions) 

MR. SPEAKER: You please do not bring Mecca here. 

•.• (111ftII'nJpIion6) 

SHRI NAVJOT SINGH SIDHU: The Congress MP, 
Shri M.S. Gill, has gone on record time and again why 
am I not allowed to visit my Mecca? This is the big 
question. 

MR. SPEAKER: That Is a different aspect. Why 
should not people be able to go to different plac .. ? 

... (Inlflnvplions) 

{Translallon} 

SHRI NAVJOT SINGH SIDHU: I come to the third 
point. Kashmir is a disturbed area and Punjab also had 
the tag of disturbed area. Bus service has been started 
from Ka8hmir to Muzaffrabad. Sir, you know about 
partition. You understand partition. There was a partition 
of Bengal also and now buses are plying upto 
Bangladesh. But when the 1ssU$ come8 up regarding 
introdUCing bus service upto Nankana Saheb or from 
Amritsar to Lahore, the question of technical snags comes 
up. Whether any space shuttle is going to moon, the 
technical snags come up. I want to know why bus service 
has not been started for that place since last twenty 
years? If bus can go to Muzaffarabad, a/moat 300 
kilometers . ... (Intsnuptions) Who is talking about NDA? I 
am not talking about any party. I am making this 
submission rising above political linea. ... (Intsnuptions) 

[English} 

MR. SPEAKER: Shri Sidhu, you speak only about 
the special problems relating to Punjab. Do not get misled 
by them. 

... (InlBnvptions) 

MR. SPEAKER: Not one word is recorded. No other 
statement wUl be recorded except what Shri Navjot Singh 
Sidhu says. 

... (Inlsrruplionsr 

"Not recorded. 



417 AGRAHAYANA 18, 1e27 (s.t.W) 418 

SHRI NAVJOT SINGH SIDHU: legislation cannot be 
blind. It cannot speak the same language whether In war 
or In peace. What was correct about 25 years ago cannot 
be correct today. Hard laws are made out of compulsion. 
They have to be transient and temporary. They cannot 
be permanent. If they become permanent and become a 
perpetuity, then, they are bad laws. What was a good 
law during the times of terrorism, Is a draconian law In 
this time. 

[Translation} 

He must tell us. They have given an economic 
package to Himachal Pradesh under the Gadgill 
Committee. We are very happy that Himachal Pradesh 
has been given an economy package. Now Kashmir Is a 
disturbed area. We are all aware about how much funds 
were allocated to Kashmir under that Committee. We ar. 
also aware as to how many industries were set up there. 
Now Punjab has been temed as a disturbed area but so 
far, it has not received even a single penny. Punjab has 
also not been given a single thing under Gadglll 
Committee or outside that. 

[English} 

We have been destroyed economiCally, we have been 
destroyed politically. We have been destroyed. 

[Tmnslation} 

and for what. He must tell me that. ... (InMnuptions) 

[English} 

MR. SPEAKER: Nobody can destroy Punjab. 

SHRI NAVJOT SINGH SIDHU: Well, Sir, it has 
already been done. ... (Inl8f71Jpfions) 

MR. SPEAKER: We are all proud of Punjab and 
Punjab's contribution to our freedom struggle and towards 
the development in the country. 

... (Intsf71Jpfions) 

SHAI NAVJOT SINGH SIDHU: Sir, my question to 
the hon. Minister is this . ... (lnfsf71Jptions) 

MR. SPEAKER: You put your questions now. 

CHAUOHARI LAl SINGH (Udhampur): Mr. Speaker, 
Sir, Punjab and GuJarat States have been allocated eight 
thousand crore rupeee. ... (InMnvptlon8) 

[English} 

MR. SPEAKER: No hon. Member's Intervention will 
be recorded unlea permitted by me. Only SM Navjot 
Singh Sidhu Is permitted to speak. We have started well 
this moming. let us continue. 

... (Inftmupllons) 

SHRI NAVJOT SINGH SIDHU: Who gave It and 
where? let me also know about this. ... (InMnupfions) 

Punjab carries a debt of Rs. 40 thousand crore. Who 
gave this money, plea.e tell me about this. 
... (In/8f71Jplions) 

[English} 

MR. SPEAKER: Please do not take note of other 
Members. You now put your questions. 

SHRI NAVJOT SINGH SIDHU: Sir. I am putting my 
question. 

[Tmnst.tionJ 

Mr. Speaker, Sir, I would like to uk hon'bla Minister 
a very simple question. 

[English} 

If terrorism has become obsolete, then this law has 
become obsolete. 

MR. SPEAKER: You have made your point. 

SHRI NAVJOT SINGH SIDHU: Sir, aU I want Is that 
this law should be revoked and repealed lock, stock and 
barrel. 

[Translation} 

Nearly 1100 laws were kept before P.C. Sen 
Committee. 
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[Shrl Navjot Singh Sidhu) 

/English} 

There were about 800 law, which were repealed. 
Why Is this law hanging like • sword of Damocle8? We 
have borne the brunt of war. 

{Translation} 

Punjab hu made sacrifices, It hu faced bullets on 
their cheat, Sir, if someone 'peake from Punjab. 

/English} 

MR. SPEAKER: I have admitted from the Chair, 
nobody can deny it. 

SHRI NAVJOT SINGH SIDHU: Sir, I will end It with 
a couplet. 

{Tl7lnsllllion} 

Hal Anethera Bahut, Aab toOra] nlkalana chahiye, 

JaiN bhee ho, yeh mausam badalna chahiye, 

Jo chehre roz badalte hai, Nakabo ki tarah, 

Aab janaja dhoom 18 unka nikatna chahiye. 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
you mu,t give one minute's time to Shrl Avlnash Ral 
Khanna ji aIIo. He also hails from Punjab. ... (Inftll1UPlIon8) 

/English} 

MR. SPEAKER: this procedure Is becoming common 
now. I do also give. But not even a notice Is coming. 
Just raising your hand is not the way of doing It. 

{Tl7lnsllllion} 

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir, I 
have given in writing . ... (lnltlnupHons) 

MR. SPEAKER: You have given in writing just now. 

SHRI AVINASH RAI KHANNA: I had given In writing 
at Eleven 0' clock. ... (InttJrruplfons) 

MR. SPEAKER: Giving at 11 o'~lock does not help. 

... (Inftlrruplions) 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, 
Muzaffarabad is situated In POK. That i, our area. 
... (lnlSrrupIIona) We have to take it back that is why 
bUle, are going there . ... (lnftlmlptloM). Buses can not 
go to Sialkot. Muzaffarabad is our area. We have to take 
it back. ... (InftlnUpt/Ons) 

/Engllsh} 

MR. SPEAKER: What are you talking? Nothing will 
be recorded. 

. .. (Inftlnvplions)· 

MR. SPEAKER: I will permit you as an exception 
and thll II not to be treated .. a pr8Cl8dent. Only one 
hon. Member Is allowed becaU18 you had given some 
notice although not in tfme. You put only one qU8ltion 
and do not make any speech. 

{Tl'III1IJIIItIon} 

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir, all 
of UI ha"e borne the brunt of terroriam In Punjab. We all 
know about how terrorlam wu combated. I would only 
like to mention three instances of Punjab. ... (Inftlrrupllona) 

MR. SPEAKER: You ask the question. 

... (Inlenvpllons) 

SHRI AVINASH RAI KHANNA: I would only like to 
quote three instances of Punjab that on 1st December. 
... (Inftlnvplions) 

MR. SPEAKER: Do not tell, you only uk. 

... (Inftlnvpl/ons) 

SHRI AVINASH RAI KHANNA: On 1st December, a 
cowshed of Hindu', was d •• troyed in Amritsar . 
... (Inftlrruplions) 

MR. SPEAKER: It is not about disturbed area. 

... (InftlnvpHons) 

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir, 
effortl are being made to make Punjab a disturbed area 
once again. ... (Inftlnvplions) 

/English} 

MR. SPEAKER: I am not going to allqw it. Hon'ble 
Mlnllter to reply now. 

·Not recorded . 
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SHRI AVINASH RAI KHANNA: I would only like to 
mention three Instances . ... (lnlrJmJplion8) It IS just a matter 
of one minute. . .. (Inlsnupt/ons) 

/English} 

MR. SPEAKER: You put your question. 

[Tmnslalion} 

SHRI AVINASH RAI KHANNA: Mr. Speaker, I want 
to tell that In Amrltaar . ... (Inhlnuplions) 

/Engilsh} 

MR. SPEAKER: I arn sorry. Do not misuse the 
opportunity. You are a very considerate Member. I know 
that. I have got your letter. This is a matter that you 
have mentioned. 

... (InlSnuptlons) 

MR. SPEAKER: He has covered everything. 

[Tt'lIn8I6/ionj 

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir, I 
want to bring three Instances of Punjab to the notice or 
Mr. Minister. ...(lnlSnupt/ons) 

MR. SPEAKER: There is no mention of three 
instances in the notice. 

... (Inlsnupt/ons) 

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir, once 
again efforts are being made to disturb Punjab. 
... (InlSnupt/ons) 

/Engilsh} 

MR. SPEAKER: I have called the hon. Minister now. 
Please cooperate. 

... (Inlsnupt/ons) 

MR. SPEAKER: The only thing la you are not going 
to put a question. You are only making a statement. 
Hon. Minister to speak now. 

... (InlSnupt/ons) 

13.00 tn. 

SHRI SHIVRAJ V. PATIL: Sir, the Calling Attention 
Motion relates to the aituatlon arising out of the continued 
treatment of Punjab as a 'Dlaturbed Area' despite peace 
prevailing In the State. I have very specHlcal1y said, Sir, 
that since 1997, this area is not treated as a diaturbed 
area. So, there is no question that we are treating the 
people living there as the people living in a disturbed 
area. Now, the Disturbed Areas Act Is there and the 
Special Armed Forces Act is also there, but It is provided 
In these two laws that these two laws became applicable 
after the Governor of the State or the Union Government 
declared these areas 88 disturbed areas. Now, please 
understand that slnee 1997, there Is no notHlcation Issued 
by the State Government or the Union Government. 

MR. SPEAKER: I think, he rneans that there are 
certain special restrictions for Punjab. That Is what he Is 
saying. 

SHRI SHIVRAJ V. PATIL: Sir, that is altogether a 
dHferent thing . 

MR. SPEAKER: That is right. It Is a dHferent matter. 

SHRI SHIVRAJ V. PATIL: The real Calling Attention 
Motion which has come to me Is this. 

MR. SPEAKER: Its language Is little unclear. 

SHRI SHIVRAJ V. PATIL: Even on the other point, 
there il no restriction for any foreigner going to Punjab 
and working there or staying there. As he can go to 
other Stat., he can go to Punjab also. Let us understand 
this thing . 

Without verifying the facts, H matters of this nature 
are raised on the floor of the House, they give very 
wrong impressions and they create problems. So, the 
responeible Members of this House are requested to first 
verify the facts and then come before the HoUle. When 
this Is not there at all, how can he say that It 18 a 
disturbed aree? ... (lnhlnup/lon8) 

SHRI NAVJOT SINGH SIDHU: Sir, facts will not 
cease to exist just because they are Ignored . 
... (Inlsnuptlons) 

[Tf'IInsI6t1onj 

You should ten me a8 to on what grounds you have 
prohibited people from going to Punjab? On what grounds 
have we to come 900 km8 away to seek your permission? 
... (InlSnuplions) 
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SHRI SHIVRAJ V. PATIL: No body has prohibited. 

SHRI NAVJOT SINGH SIDHU: No, you have 
prohibited. . .. (Intsnuptions) 

[English} 

MR. SPEAKER: The Minister does not need your 
support. Shri Rashid, has he asked for your support? 

... (IntsfflJptions) 

SHRI SHIVRAJ V. PATIL: If you raise your voice or 
if you continue speaking like that, it does not mean that 
it is a fact. ... (Interruptions) 

SHRI NAVJOT SINGH SIDHU: You are a man of 
words and not of deeds ..... Let me tell you that. 
That is what I am saying. ... (Intenuptions) 

MR. SPEAKER: Such comments will not go on 
record. 

... (Interruptions) 

SHRI SHIVRAJ V. PATIL: This Is the level of debate 
that we are having. 

MR. SPEAKER: I will deal with that. Therefore, you 
say that there is no restriction. 

SHRI SHIVRAJ V. PATIL: Sir, I am saying very 
responsibly that this Act is not applicable and there is no 
restriction for anybody to go to Punjab and work there. 
Unnecessarily, this kind of issues should not be raised 
and should not be aHowed to create any misunderstanding 
in the country. That is my submission. 

MR. SPEAKER: The House stands adjoumed to meet 
again at 2 p.m. 

13.03 hrs. 

The Lok Ssbhs thBn sdjoumsd for Lunch till 
FourlHn 01 thlJ Clock. 

'Not recorded. 

14.11 hr .. 

7'M Lok SsbM rtNI8StImbIIJd s"-r l6unch st EIfiwI 
MinlJls$ pII8f FourflJtln 01 1M Cbck. 

[MR. DEPUTY SPEAKER in thlJ Ch.ti~ 

BUSINESS ADVISORY COMMITTEE 

Nineteenth Report 

[English} 

MR. DEPUTY SPEAKER: Shrl Santosh Gangwar. 

SHRI SANTOSH GANGWAR (Barellly): Sir, I beg to 
present the 19th Report of the Business AdviSOry 
Committee. 

14.12 hro. 

DIS~STER MANAGEMENT BILL, 2005 

[English} 

MR. DEPUTY SPEAKER: Now, the House shall take 
up Item No. 17-5hri Shivraj V. Patll. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): I beg to move: 

"That the Bill to provide for the effective management 
of disasters and for matters connected therewith or 
incidental thereto, as passed by Rajya Sabha, be 
taken into consideration.' 

India is a very big country and at many places 
disasters do take place. We have been helping the people 
who suffer from these disasters. But it was thought that 
helping the people after the disasters take place is one 
thing, and preparing to meet the disasters and to help 
the people before the disasters take place is something 
different. 

Making preparation to meet the contingency, making 
policies and plans to tackle the disasters is supposed to 
be very important in the presentUmes. Th8t is why the 
concept of 'disaster management' has been accepted. 
The Congress Party manifesto mentions that if the party 
came to power it will enacct a law to manage the disasters. 
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Not only in the Iut manifesto, but aI80 in three General 
Elections manifestos, thJs was mentioned. The prevl~ 
Government al80 had appointed a Committee to see that 
a mechanism or a system is created to manage the 
disasters and a report tias been given. Atter this 
Govemment came to power, this Bill Is drafted and It Is 
presented to this House. I would like to say that Shrimati 
Sonia Gandhi took a lot of interest in seeing that the Bill 
is drafted and a Bill is presented. She is encouraging 
passage of the Bill. Without her help, cooperation and 
guidance, probably, this Bill would not have come to this 
House at this point of time. Before the Bill could be 
prepared and drafted, the Govemment took a decision to 
create the National Disaster Management Authority. For 
this purpose, Cabinet took a decision and now a National 
Disaster Management Authority is in existence. 

While deciding in the Cabinet that the Authority should 
be created, it was stated that the functions of the Disaster 
Management Authority would be the same that have been 
mentioned in the Bill that Is prepared and which has 
been introduced in the Rajya Sabha. That National 
Disaster Management Authority is in existence. 

The Bill which was introduced in the Rajya Sabha 
was referred to the Standing Committee. The Standing 
Committee gave its Report suggesting that certain 
provisions should be amended. Some of the suggestions 
given by the Standing Committee have been accepted 
by the Govemment while dlscuasing on the Bill In the 
Rajya Sabha and they have been incorporated in the 
original Bill. The Bill which is presented to the Lok Sabha 
has come with the amendments made by the Rajya 
Sabha. 

What are the salient features of this Bill? This Bill 
provides for creating a National Disaster Management 
Authority at the national level. It is also suggested that 
at the State level, there shall be a State Disaster 
Management Authority. At the third level, it is suggested 
that there shall be a District Disaster Management 
Authority and at the fourth level, it is suggested that 
there shall be a Local Disaster Management Committee. 
At the fourth level, we have not called it an 'Authority' 
but a 'Committee'. The National Disaster Management 
Authority is presided over and Chaired by the Prime 
Minister himself. The State Disaster Management Authority 
is presided over and Chaired by the Chief Minister. The 
District Disaster Management Authority is presided over 
by two chairperson~ne is the District Collector and 
the other one is the head of the elected body of the 

dietrict. They will co-chalr that Authority. At the local level, 
the local body which has a repreeentative of the people 
wiU function to se8 that the pollcl.. made are 
implemented. There are nine members to be appointed 
in the NationaJ Disaster Menagement Authority. It Is left 
to the State Govemments to appoint not more than ten 
persons. At the district level, they can appoint a few 
persona to look after this. 

What are the functions which have to be discharged 
by the authorities and committees. The main job of the 
National Disaster Management Authority Is to visualize 
as to how the disasters can be managed, If they occur. 
For this purpose, they are expected to fonnulate the 
policies. Policies are bigger than the plana. They shall 
have to decide the kind of policies which can be adopted 
at the national level and which can be followed at the 
State and district level. Then, they are expected to prepare 
the plans also. The National Disaster Management 
Authority shall take into consideration the plans prepared 
by the local disaster management bodies, the district 
disaster management bodies and the State Disaster 
Management Authority. While preparing the national plan, 
the plans prepared at the lower level, at the grassroots 
level, at the cutting edge level, should also be considered. 
These plans will be kept ready to be followed. 

There are two kinds of disasters which have been 
taking place in the country and in the world. One of the 
type of disaster is the nature made disaster. 

Cyclones also have been occurring in different areu; 
and then, people have been suffering because of floods 
also. Recently, the heavy rains have affected the people, 
and Tsunami also occurred this year. Tsunami occurred, 
they say, after a period of more than 500 years. 

But these disasters have been occurring, and we 
shall have to prepare. As to how to prepare to tackie 
these disasters will be decided by these Authorities. They 
shall have the equlpments that are necessary. If the 
earthquake has to be tackled, then the plan which is 
going to be made by the Govemment Is to see that the 
rules are made for construction of the houses and those 
rules will be given to the local bodies, and according to 
the rules, the houses will be constructed so that when 
there Is an earthquake, the Houses would not collapse~' I 

There are areas affected by the floods. They will 
give them the boats; and they will give them other 
equipments also which can be euHy used. 
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About cyclones, generally when cyclones occur, the 
people living In the coutllne are affected and they find 
themselves without any shelter. So, It II IUggested that 
pennanent shelters should be constructed a little away 
from the coutline 80 that they can go there and live 
when cyclones occur. I am just giving an Idea u to 
what can be done In these things. 

Manmade disaster can occur. What do we mean by 
the manmade disaster? For example, radiological disaster. 
If any radiating material Is thrown in a city, It can cause 
damage to many people. So, It Is a manmade disaster. 
Biological disasters and chemical disasters are also 
. manmade disasters, and they are also expected to be 
tackled by this National Dlsaeter Management AuthOrity. 

It is also provided that there shall be funds, which 
will kept at the disposal of the National Disaster 
Management Authority, at the State Disaster Management 
Authority and at the District Disaster Management 
Authority. The funds may not be easily available to the 
local bodies. The district bodies would be able to give 
the funds, but these funds are not going to be very big 
funds; they are going to be small funds. These funds will 
be used for giving the reUef. 

When a disaster occurs, the first step is to give the 
relief. The second step is to give a temporary shelter or 
some temporary relief for a period of say, one month, 
two months, three months, one year also or two years 
also. And, the third stage Is to reconstruct all that hu 
been damaged. The roads get damaged; the ports get 
damaged; the airports get damaged; the houses get 
damaged; and big installations get damaged. They have 
to be repaired. For this purpose, this fund will not be 
used. For this purpose, separate funds can be given by 
the Government of India for the State Govemment. So, 
this kind of funding arrangement has also been provided. 

It is also provided that the people, who ar. actually 
In the field and trying to help the people affected by 
disasters, should have some special authority. So, they 
are given special authority. District Collectors are given 
special authority to acquire pieces of land or houses or 
vehicles or equipments etc. So, whatever is required for 
this purpose, they are given authority to acquire, and 
once they start working, they can call upon anybody. 
They can ask anybody to corne to their l1elp and 
assistance. Their orders have to be obeyed. Anybody 
not obeying their orders makes himself liable to be 
punished under this law. This kind of arrangement has 
been provided in this law. 

Sir, this arrangement Ie like the arrangement we have 
In the area of planning for the country as a whole. We 
have a Planning Commission and that Planning 
Commission Is headed by the Prime Minister of India. 
The Planning Commission plans for the entire country In 
consultation with the State Governments also. 

The nature of the work to be done by this Authority 
Is going to be lomethlng like the Planning Commllllon, 
and the second organisalton, which Is in existence In the 
country which can be compared with this, Is the Atomic 
Energy Commission. It Is also Chaired by the Prime 
Minister, and once the Prime Minister Is Chairing or the 
Chief Minister Is Chairing these organisations, It becomes 
easy to discharge the duties and to help the people. 

So, this kind of an arrangement has been made and 
once this law com .. into existence, we will have a full-
fledged National Disaeter Management Authority and State 
Disaster Management Authority. 

There are one or two points which are likely to be 
raised during the course of discullion. One Is that the 
Members may uk whether I am limiting the power, the 
authority and the JUrisdiction of the State Governments 
by making this law. The reply to this kind of a query 
would be 'no'. This law will help them. If the State 
Governments want to make use of thle law, they can 
make u .. of this law. If they want to have their own law, 
they are at liberty to do so, but the only thing is that 
their law should not be contrary to the law which Is 
made by the Union Government. If they want to have 
their own pollcl .. and their own laws, they will be allowed 
to do this. 

The second question that is likely to be raised-
which was raised In the other House-is, how much of 
authority I. given to the repre.entatlves of the people, in 
this Authority or Body. One of the charge. made was 
that the people's representatives are not allowed to play 
the role that they are expected to, in the National Disaster 
Management Authority. I am trying to explain this point 
because during the course of the debate which will take 
place on this, the very same point need not be raiHd 
again. 

The National Disaster Management Authority is to 
be Chaired by the Prime Minister hlmaeH and he is the 
representative of the people. ... (InltltT'uplion8) 
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SHRI VARKALA RAOHAKRISHNAN (Chlraytnkll): The 
plan Is to be prepared by the offlclala, as per the Act. 
... (In/Brruption6) 

MA. DEPUTY SPEAKER: Shri Radhakrlshnan, you 
should have sought the pennlsslon of the Chair before 
making your point. You may please sit down now. It is 
not to be recorded. 

... (Intsnuption6r 

MR. DEPUTY SPEAKER: You can make your point 
when you get your chance to speak. 

... (Intsnupti0n6) 

SHRI SHIVRAJ V. PATIL: I want to facilitate his 
speech. .., (Intsnuptiof16) 

SHRI VARKALA RADHAKRISHNAN: I have gone 
through and studied the entire 8UI, and you are wrong. 
You have completely eliminated the representatives of 
the people. ... (Intsrrupti0n6) 

SHRI SHIVRAJ V. PATIL: Please Just have little 
patience; I will try to explain. The National Disaster 
Management Authority is to be Chaired by the Prime 
Minister, and the Prime Minister is people's representative. 
He represents all the representatives of the people. That 
Is one thing. 

Secondly. in the National Disaster Management 
Authority, which we constitute, there will be one of the 
fonner Ministers and then there are others. Out of ten, 
there are only six members. ... (Inftlnuplions) 

SHRI VARKALA RADHAKRISHNAN: You have 
provided for Advisory Committees; even In those 
Committees, you have not included the representatives 
of the people. ... (Infflrruptions) 

SHRI SHIVRAJ V. PATIL: What I was trying to say 
Is that at the national level, where planning has to be 
done and where the policy-making has to be done, the 
Prime Minister is sitting. Then, there are people's 
representatives also. Suppose, you want to prepare a 
plan to meet the contingency of cyclone In an area, it is 
not the representatives of the people who would be 
helpful, but the experts in that area who would be helpful. 
That is why. we have provided that if this Authority wants 

°Not recorded. 

to get any aulltance or any advice or any guidance, 
they can get that uaistance and guidance from the 
experts. And they are not going to be the mambe,. of 
that Authority; they would be temporarily 888istIng the 
National Disuter Management Authority. This is the first 
point. 

Secondly at the State level, the Chief Minister will 
be Chairing that Authority. He Ia the representative of 
the people. At the third level, the Co-Chalnnan 18 also a 
representative of the people. What Is not really understood 
and I would like my leamad friend to understand is that 
the Job of really helping the people has to be done, not 
In Deihl nor in the Capital of a State. but It has to be 
done in the field or at the local body level. 

We have said that the corporations, the municipalities 
and the Gram Panchayata shall carry on the function of 
providing help and aaaiatance to the people. There is no 
official sitting there. Every member of that body Is people's 
representative. It is not realised by the hon. Members 
that when we have nearty 1000 Members of Partiament 
and 8000 Members of the State Legislatures, we have 
three million memba,. of the local body. 

{Tfllnm.tion/ 

MR. DEPUTY SPEAKER: I think, he want to ask 
Whether MLAs will be included in the Committee or not. 

/Engli6h/ 

SHRI SHIVRAJ V. PATIL: MLA Is a member of the 
National Disaster Management AuthOrity. 

{Tl'IIMI8tion/ 

MR. DEPUTY SPEAKER: You should speak when 
your tum cornes. 

{Engli6h/ 

SHRI VARKALA RADHAKRISHNAN: No 
representative is there in the district committee. 
... (Inlllnuplions) 

MR. DEPUTY SPEAKER: You can speak when yow 
tum comes. This Is not the way. 

SHRI VARKALA RADHAKRISHNAN: We have to say 
all these things. 
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SHRI SHIVRAJ V. PATIL: You are at Uberty to say 
anything. 

{Tl'BI'I8Istionj 

MR. DEPUTY SPEAKER: He Is saying that you are 
excluding MLAs. 

[English} 

SHRI SHIVRAJ V. PATll: I am trying to explain to 
him and I hope he understands that in the field. 
... (IntsmJptiOl1$) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Int8rruptions) • 

SHRI SHIVRAJ V. PATIL: I hope no disaster is 
created. I am trying to explain that at the local level 
where actual job is to be done, the number of people 
who are Involved Is more than 3 million, 30 lakhs, 
whereas In the National Disaster Management Authority 
there are only 10 representatives. In the States also there 
are only 10 representatives and if you take Into 
consideration all the States, not more than 500 people 
are there but at the local, lower, cutting edge level, at 
the level where actually help is provided to the victims 
3 million people are Involved in it. Moreover, how is the 
plan be made? I hope the han. Member was attention to 
what I am saying and does not get up. The State 
Government has to make the plan after taking Into 
consideration the plan made at the district level. The 
district level plan has to be prepared after the suggestions 
are received at the local level and the plan at the national 
level has to be prepared after taking into coneideration 
the plan suggested at the State level. There are areas In 
which people at the local level are not in a poeftion to 
contribute. Supposing, radiological disaster I. going to be 
tackled. It will be too much to expect a member of the 
Gram Sabha suggesting something to the national level 
authority. In this respect it Is only the experts who have 
to be consutted. The body at the national level has to be 
supported and helped by the advisory committee. " you 
consider the totality of the scheme under this law, you 
will have no apprehension. But if you will just concentrate 
on one aspect, you will be misled In thinking that this 
will not allow the people's representative. 10 help. 
Moreover, I would say that even after tbls law has come 

°Not recorded. 

Into existence, at any time If Members teel that something 
different has to be done, we will do. We have not allowed 
the Members of Parliament or the Members of the 
legislative A88embly to sit in Panchayat Samltl and Zila 
Perlshad. Why? It is because they have their duty to 
perform over here. Rather than alttlng here and making 
policy for the entire nation as such, If a Member of this 
House wants to go and work at the Gram Panchayat 
level, he Is at liberty to do 80. 

Now that II not the scheme of our Conatltutlon. We 
have to understand It. Now what Is the constitutional 
arrangement? At the national level, there Is a national 
Government; at the State level, there is a State 
Government; and at the district lovel, you have Panchayatl 
Raj, Zila Parishad, Panchayat Samitle and district bodies . 
Without comprehending as to how and why this kind of 
a thing has been made, if you are trying to assess the 
principle which hu been incorporated In this Bill, we are 
likely to commit some mistakes. My request to the learned 
hon. Memb&r Is to apply his mind to this aspect also. He 
il most welcome to say whatever he wanta to say in the 
course of his lpeech when he gets up to speak. If it Is 
possible, I wUI try to persuade and convince him. 

Theae are the two objections which were taken and 
I am speaking on these objections first because If once 
they are explained and If the Members are convinced, 
they would not raise It. If they are not convinced, certainly 
they are at liberty to raise it. I do not have' anything 
more than this to say. 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill to provide for the effective management 
of disasters and for matters oonnected therewith or 
incidental thereto, 88 passed by Aajya Sabha, be 
taken into consideration." 

{T1'BI'I8I8tionj 

SHRI SANTOSH GANGWAR (Bareilly): Mr. Deputy 
Speaker, Sir, we welcome the Diaaster Management BUI 
moved by the Hon'ble Minister of Home Affairs. The 
Hon'ble Minister has said that need for something like 
this was being felt for a long time. A discussion took 
place during the regime of Hon'ble Atalji's Government 
and at that very time In 1999 a High Powered Commmee 
for Disaster Management was constituted. This department 
waa under the Ministry of Agriculture at that time. 
Thereafter, it was brought under the- Ministry of Home 
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Affairs and under this Ministry It's work progreued further. 
This is indeed a very Important Bill. 

Our country's geographical pOlltion Is luch that 
60 per cent of land is earthquake prone and almost 
68 percent of land is affected by drought. Keeping all 
these in mind, there Is a need to make such a mechanism 
which can help us in countering these problems properly 
In future. I want to bring this to your notice that Gujarat 
is the only state which has a Disaster Management 
Authority. Work was carried out there under the Authority 
and their results are there to be seen. These are a few 
things which W8 can understand, which we can see. 
Generally, these problems are such in our country that 
some preventive measures are also necessary for them. 
We feel that all through the year it Is flood somewhere 
and it is drought somewhere else and if we look back at 
the last 15 years, we find that our country faced 6 major 
earthquakes, 4 major, and as regards floods they are a 
perennial phenomenon. Meanwhile we have al80 
witnessed Tsunami. There Is a huge difference between 
a preventive measure and the measures taken after the 
disaster. As the hon'ble Minister was saying that the kind 
of atmosphere that is developing in the country, the kind 
of factories we have, if anyUme any accident by chemicals 
etc. occur then there will be a need for immediate action. 
For that, we need such a mechanism which could be 
activated immediately and we can work accordingly. It Is 
necessary for us to Implement such a Bill property to 
further it's cause. 

Sir, disaster management is not a new thing. Such 
mechanism had been there in our country during the 
ancient times, such great persons had been there who 
were well aware of the social scenario and setup. They 
had given the remedies In maxims. Even animals used 
to give indications that lome major disaster was 
Impending. Some under sea activities also indicate the 
impending disaster. Even cattles try to break free when 
a disaster is coming. We follow these hints. I remember, 
when the Latur Incident took place, the hon'ble Home 
Minister was then Speaker of the Lok Sabha. We all 
know of that incident well, and how people came out of 
that situation, that too is known to us. It Is true that we 
first establish a proper mechanism in our country as 
compared to other countries and then carry out works. 
The incident of Gujarat is there. We restored the things 
there is a very short span and showed to the world that 
we can come out of a crisis so smoothly. Today I am 
putting forth my views before you In this very same 
context. 

Have we been successful In solving the crisis of 
Bhopal Gas tragedy even today? Still we come across 
one case or the other which suggests that something is 
yet to be done in Bhopal. You have told many things 
and the provisions made are also known to me. Many 
things have been told in the Standing Committee, but 
one thing I could not understand as to what prompted 
you to make Chairman at the district level In the country. 
Don't you consider Zila Panchayat Chairman competent 
enough? My submission i8 that MLAa and MPs take care 
of thalr works at the state and the Central levela. They 
should have some say in the affairs of the districts as 
well. MLAs and MPs cannot participate in Village 
Panchayat Committees, but they should be allowed to 
intervene and give suggestions or to air their views with 
regard to district level affairs. I want you to consider It 
and take a suitable decision in this regard. 

I also feel that these days most of the incidents are 
manmade. Somewhere 80mebody Is carrying out 
explosions as a human bomb, and somewhere accidents 
are caused deliberately. Accidents call for immediate 
actions. As LPG tanker is going somewhere and an 
explosion takes place or an explOSion takes place in some 
chemical, then to minimize the aftermath of such accidents 
quick and rapid action has to be taken. As regards the 
committee we are going to constitute, we should take 
care as to how many scientists are there and how they 
are making efforts to take steps in the right direction. 
The need Is that we should make efforts to stop accidents 
at any cost. Today, one gentleman was suggesting that 
we can do so through school children also. He was saying 
that today it was guardians' day and the guardians and 
children were being informed of the steps to be taken in 
case of any eventuality. My submission is that we should 
involve the common man in this task. A child should 
know after growing up that how to react If any accident 
takes place anywhere. We remember that In the wars of 
1962 and 1965, the school children were taught the ways 
to react in case of blowing of the siren? 

Many people do not want to take any kind of 
assistance after the accident, for example they do not 
demand clothes and other things. People want permanent 
solution of the problem of accidents. When they know 
that floods are regular phenomenon then permanent 
solution should be found out to check floods. When they 
know that this is a flood prone area, steps should be 
taken for the development of that area. It is unfortunate 
that we do not do many things deliberately. If any tanker 
bursts or If there is any accident in our whole nautical 
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(Shrl Santosh Gangwar) 
miles area, then how we will tackle that, because all the 
marine species will die, how we will be able to present 
that? What kind of a arrangement should be made If 
there is any accident in hilly areas? We have not been 
able to stop the cutting the trees. Several problems are 
emerging because of deforestation. We, people are not 
understanding all these things, thars why we have brought 
this Bill here. Its needs to be implemented effectively 
and it should not remain only on papers, only then 
common people will feel that Govemment ie trying to 
prevent the accidents. Accidents can be prevented only 
when their solution is founded before hand. As accidents 
can take place anytime, anywhere and most of times we 
know about them after accident takes place. 

Mr. Deputy-Speaker, Sir, as one hon'ble Member 
earlier mentioning that Tsunami occurred after 500 years. 
God forbid, such incident will never occur here. We know 
that floods and drought are perennial phenomenon in 
some of the areas. There Is a discussion in the House 
is every Session on this issue and lots of funds are 
spent every year to check floods and drought, dHpite 
that such calamities occur year after year. If we take 
some preventive action in this direction and set up a 
system, then to some extent we can prevent the damage 
due to such calamities. 

Sir, although we know that which part of the country 
is affected by which kind of calamity every year, even 
then we are unable to take any effective step and action 
is taken only after the damage has been done. Every 
year people die of hunger in Orissa. People sell their 
children for food there. Concrete measures should be 
taken to overcome this problem In the State. 

Sir, I think there is comprehensive scope for 
prevention of such calamities in the Disaster Management 
~iII, 2005, but it depends on the fact that how we will 
Implement if after Its passage. We can Implement it 
properly through the system available in the country. 

Sir, our country has produced many famous poets, 
Sufis and saints and they have put their point through 
various maxims. Much has been done to make people 
environment conscious and about contribution of plants 
in their lives. For example the benefits of Pipal and 
Banyan tree are being explained to them. Thus, we have 
done the work of connecting the society to nature ,:s. 
environment. 

Sir, if we implement this Bill In proper form and 
according to the aim of thie bill, we will prepare a system 

to Implement It effectively in the country and this will 
reduce the effect of natural calamities occurring in future 
in the country. This bill has come here after RaJya Sabha 
passed It. I do not know that the Government is going 
to accept how many amendments but I would definitely 
like to say that people's representatives at district level 
should be consulted. Thank you very much for giving me 
the opportunity to speak. 

CHAUDHARY LAL SINGH (Uclhampur): Mr. Deputy 
Speaker, Sir, through you, I whole heartedly welcome 
the Disaster Management Bill, 2005, presented In this 
House by the hon'ble Minister. I support this bill. I want 
to tell that our country Is surrounded by hills, rivers and 
trees etc. If we look in the Palot, then we will understand 
that we have some drawbacks, which are responsible for 
the earthquakes in the country. We are obstructing the 
nature at several places resulting in ecological imbalance. 
We have to understand these things. I request to the 
hon'ble Minister through you to make a provision in the 
Disaster Management Bill so that anyone going against 
the nature will be affected by the bill, so that people 
avoid doing the same. 

Mr. Deputy Speaker, Sir, I want to draw your attention 
to my State Jammu and Kashmir and would like to tell 
you that people started going upwards when there were 
no avalanches there for some years. They cut all the 
trees, they started living there, they build hamlets there 
and they covered the forest. Similarly, if there is no 
snowfall for two to four years, people would start to 
understand that there will be no snowfall in the future 
and they encroach the area and started living there. 
Similarty, if there were no floods for some years, people 
encroach the river land for agriculture and try to encroach 
the area. 

Sir, the number of our rivers, nallaus and forests 
and their location is property defined since ancient times. 
When we encroach upon there, definitely something 
happena there and we call It a natural calamity. Now, In 
the absence of nallaus, rain, water directly Oows into the 
cities. Recently we have witnessed the devastation caused 
by rain water In Mumbai. When there is a rain in Jammu 
and Kashmir, the river water overflows. It devastates the 
area coming In between. The water have access even In 
the hilla, forests where man do not live. s'ometimes when 
we go to remote areas, we find small nallaus there and 
big trees between them, they do not allow the trees to 
grow and felling of these trees causes floods immediately 
after the rainfall and these are termed as avalanchas, 
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which further causes landslide. Thus, my submission is 
that It needs to be taken care of. 

It's very kind of you that you are going to put a 
disaster management authority in place and have brought 
in a Bi" to this effect. As my friend was saying this 
found its beginning during the regime of Atalji. He is 
referring to the year 1999. Who took the initiative is not 
the issue. Of course, he launched It but he faHed to give 
it a final shape. They must take pride In having launched 
this concept, it needs to be told. But they focus on getting 
the credit. One need not get credit. Disaster Management 
is the need of the hour and needs to be put in place. 
Vehicles, transports, heavy vehicles have increased 
tremendously. So many Railway tracks have been laid, 
the number of trucks have gone up like anything. the 
number of sma" vehicles has risen to several lakhs. 
Accidents are a common sight now. Hospitals are not 
we" equipped. No disaster management is there. When 
there was no act or bill. no legislation existed, blasts 
were quite common. In the current scenario, one more 
dimension has been added to it. the problems of 
Naxalism, Militants, Terrorists have come up to the scene. 
It's also a mini disaster. We stay quite unconscious of 
the measures as which one we have to embark upon in 
situations when blasts, planting of IDs. take place 
concomitantly and as may as 50 persons are killed In 
one go. four bombs are planted at some locations and 
the entire building collapses. 

Sir, through you, I would like to request the Hon'ble 
Minister of Home Affairs not to underestimate a Member 
of Pariiament. An lAS officer who is the District Magistrate 
is considered to be diserving enough for assuming the 
position of a Chairman. He Is taken to be more deserving 
than an MP. He knows everything and can prevent 
disaster. He is all competent but a Member of Pariiament 
who is 80 down to earth Is con8idered to be unaware of 
the whole thing. They are also qualified persons. Even 
today a bill has been moved by an MP whether it be the 
persona of Hone Minister or some other persona. It's a 
welcome move that you made Prime Minister the 
Chairperson of the AuthOrity. It'8 a nice thing that they 
are in the role of representatives. When the Prime Minister 
and the CMs of states are there, they themselves' will 
represent, why should there be as many as 543 or a 
thousand MPs-let one single individual undertake the 
whole exercise. As regards the nine numbers I would 
like to suggest that only those should be allowed to 
continue who have Interest In this field. The Technical 
Scientists sorted out by you are essentially required, and 

there should, of course, be repl'888ntatlon of different 
departments, there Is nothing unusual about It but wfthout 
having excluded MPs and MLAs. They do not number In 
Lakhs. Ther. can be lakhs of Sarpanchs or Panch ... 
Disasters do not take place In Panchayats or a certain 
village rather, they occur In states and In certain areas. 
In case there is disaster in a village won't the MPs pay 
their visit to the site of occurrence? So, It's my humble 
submi88ion that the MPs should be made Chairmen of 
their respective constituencies. If a district magistrate Is 
appointed Chairman he will cali for the MPs also to know 
their opinion. We are gradually eroding our own standard. 
I think MPs should supervise and monitor the progress 
of work. So, ·1 think that Members of Par1lament should 
be made representatives at all levels not only In districts 
but in the entire country as well. I would al80 like to 
make one more submission that it Is a conspiracy that 
by and by MPs are being removed from the scene. It is 
also going to be a kind of disaster. The element of 
domination can well be viewed In the present scenario. 
The formal respect attached to the MPs from .ages Is 
on the downturn at every level. For example in this letter 
the word "Hon'b/e- has not been prefixed even before 
the Prime Minister. Imagine what win be In case of other 
MPs. The respect and honour attached to the MPs is 
diminishing substantially this is my submission. 

Tilis is also some sort of a disaster. There is a 
difference between Lok Sabha and Rajya Sabha. This is 
to be kept in mind. The Lok Sabha MPa are directly 
elected down to earth people while In the Ra/ya Sebha, 
there is representation of a few intellectuals. Some of 
them are actors, many parties have elected scientists 
also. But the larger question is that we are not 
government servants we are representatives of the people. 

{English} 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): We are 
not Government servants. 

{Tl'llns/8/ion} 

CHAUDHARY LAL SINGH: As we come to see, that 
day too, you passed the bill In a hurry laking the plea 
that the opposition Is voicing protest • ... (lnt6tn.Jp11on6). 
What happened therein. I.A.S. and sitting MPs were 
included and Ex. MPs as well as Ex. I.A.S. officers were 
prohibited from using emblems. While every body Is well 
aware of the working style of the sitting MPs. h Is thought 
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that Ex-MPs and Ex-lAS. officers will misuse emblems. 
Why this comparison? It Is very sad that the position of 
MPs Is being undermined like anything. One should not 
underestimate oneself. Lal Singh does not underestimate 
himself. It Is as simple as that. I am people's 
representative, I talk of the masses. I am not a servant. 
Those who are servants should be treated as servants 
but the representatives are honourable. So my submission 
is to keep this in mind while making legislations. You 
have rendered your service for so long. This is why I put 
forward my request to you to elect MLAs and MPs as 
members and Chairmen respectively. 

Therefore, I request you to make certain changes in 
the Bill and accommodate the MPs attaching some 
significance to their status. Please do not ignore the MPs. 

/English} 

MR. DEPUTY SPEAKER: Now, Shrimatl Renuka 
Chowdhury. 

SHRIMATI RENUKA CHOWDHURY: Sir, I thank you 
for giving me the opportunity to associate with what the 
hon. Member has spoken. I just wanted to share with my 
colleagues in the House the recent experience we had in 
a natural. ... (Inl6rruptions) 

SHRI SHIVRAJ V. PATIL: Only the Member can. 
... (In/8rrupHons) 

[T1'III7s/8tion} 

SHRI MOHAN SINGH (Deoria): The Minister should 
be called for later on. She is intervening but is simply 
offering suggestion. . .. (Inl8rruptions) 

/English} 

SHRIMATI RENUKA CHOWDHURY: No, Sir. I sought 
the permission both from Shri Priya Ranjan jl and 
... (Inmnuptions) We can speak. 

MR. DEPUTY SPEAKER: I have given her the 
permission. 

... (InttNTUptions) 

SHRIMATI RENUKA CHOWDHURY: I am supporting 
the Bill and just adding the experience . ... (Inlflnuptions) 

MR. DEPUTY SPEAKER: She is intervening with my 
permission. . 

.. (Int8nuptions) 

SHRIMATI RENUKA CHOWDHURY: I am just making 
an intervention. 

MR. DEPUTY SPEAKER: She Is intervening with my 
permlaslon. 

... (InttNTUptions) 

MR. DEPUTY SPEAKER: Please. Mr. Patil Saheb. 

... (InttmUptions) 

SHRIMATI RENUKA CHOWDHURY: I am not 
negating. I am only adding. ... (InlBrrup/lon$) 

SHRI SHIVRAJ V. PATIL: Association Is aU right 

SHRIMATI RENUKA CHOWDHURY: We are allowed 
to. ... (Inlflrruptions) 

MR. DEPUTY SPEAKER: Shri PatH Saheb, she is 
Intervening only. 

... (Int8rruptions) 

SHRIMATI RENUKA CHOWDHURY: The Chair Is 
telling you something. 

MR. DEPUTY SPEAKER: She is Intervening with my 
permission. 

SHRIMATI RENUKA CHOWDHURY: I just wanted to 
share an experience with all of you as an elected 
representative. When we are in a disaster situation, the 
Election Commission also has to be notified. That is my 
request. What has happened, Is, they said, that under 
the flood that was happening In my Constituency, I was 
standing there physically. When relief measures were 
being handed out, we were told that we had no right to 
hand out any reUef measure even during the Hood when 
the town was evacuated, because the Election Model 
Code wu applicable. I think, that is an extreme cue 
that we need to address . 

15.00 hr •• 

We need to address that aspect. We are not 
untouchables by becoming Members of Partiament. We 
are not removed from the SOCiety. If we could evacuate 
persons and help them, we should be allowed to do 
that. ... (Inlerruptions) 
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/Tl'lInslllfionj 

SHRI MOHAN SINGH: Mr. Deputy Speaker, Sir, irs 
a pOint of order. Now we are at a point of order. It is the 
collective responsibility of the Cabinet. After the advice of 
the Council of Minister, It Is the Cabinet that first address 
then only my bill is introduced in the House. In the House, 
can ... (Interruptions) 

(Engllshj 

MR. DEPUTY SPEAKER: Under what rule, are you 
raising it? 

... (Interruptions) 

[Tl'lInslationj 

MR. DEPUTY SPEAKER: Your name is on the list 
of speakers. 

.. , (Interruptions) 

SHRI MOHAN SINGH: It is not an Issue of name. It 
is point of order. I am raising this question as point of 
order. Can any Minister suggest for making amendments 
In the bill passed by the Cabinet and forwarded to the 
House? It Is dilution of collective responsibility . 
... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: She can intervene. She 
has not given any amendment. She is only intervening. 
She can intervene. 

... (Interruptions) 

SHRIMATI RENUKA CHOWDHURY: I am within my 
right to speak. I am first an elected Member of Par1iament. 
I am within my right to apeak here . ... (Inftlnvplfons) 

SHRI VARKALA RADHAKRISHNAN: You are ·an 
elected Member. You wiN hav. to observe the rules of 
the House. But you are violating the rules. The hon. 
Minister has already spoken. ... (IntrlnupliOl76) 

SHRIMATI RENUKA CHOWDHURY: I have not 
spoken against the rules . ... (Interruptions) You are 
speaking against the rules. 

MR. DEPUTY SPEAKER: Madam, you have to 
address the Chair. 

SHRIMATI RENUKA CHOWDHURY: He does not 
allow me to speak. I just wanted to share my experience 
with the Members. 

[Ttansllllionj 

SHRI MOHAN SINGH: This means that you are not 
minister. . .. (InlrJrruplions) 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Deputy Speaker, Sir, you should give the ruling. How 
can dual rules be allowed to the House? Two 
contradictory roles cannot function simultaneously. Such 
thing do not flgure In the rules . ... (lnltJrrupHons) 

SHRIMATI RENUKA CHOWDHURY: Show me that 
rule. ... (InltJrrup//ons) 

SHRI DEVENDRA PRASAD YADAV: The Minister 
have a collective responsibility . ... (lnIsnupllons) 

(El1flIisI1j 

SHRIMATI RENUKA CHOWDHURY:· Can I not 
support my own Government? ... (Intsf'nlPl/Olu) 

MR. DEPUTY SPEAKER: Madam, you can speak 
now. 

... (InltJrruptions) 

MR. DEPUTY SPEAKER: Hon. Members, do not 
interrupt now. Please sit down . 

... (Interruptions) 

SHRIMATI RENUKA CHOWDHURY: I have supported 
the Bill . ... (Interruptions) Sir, It i. such a pity that my 
colleagues do not listen to women Members when we 
speakl It is, through you, Sir, that I wanted to ahara with 
the Members my experience. I now realiM that it Is 
useIe8s to ahare with them. . .. (/nltJnupIionB) I wanted to 
say that I support this 8M1. ... (InltJrruptions) 

SHRI BIKRAM KESHARI DEO (Kalahandl): Sir, 
technically is it possible to do that? 

MR. DEPUTY SPEAKER: Yes. Please sit down now. 
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SHRIMATI RENUKA CHOWDHURY: Yes. It Is to 
support this Bill that I am speaking. It is to endorse that 
when there is a natural disaster happening, aU of us 
must play a crucial role in alleviating the human misery. 
We should be responsive at that time. I stand to support 
the Bill of my hon. colleague. In case the rest of you do 
not understand It, I cannot help. .., (Inhlnuplions) 

think the disaster management has to be done 
here. 

With these words, I conclude. 

/T,.l18I8lion} 

MR. DEPUTY SPEAKER: Shri Radhakrishnan jl now 
you can speak what you want to. 

/English} 

SHRI VARKALA RADHAKRISHNAN (Chirayinkll): Sir, 
the Disaster Management Bill requires a close study. It 
requires some amendments also. The BiH was introduced 
in the Rajya Sabha. The hon. Minister has stated in the 
Objects and Reasons of the Bill that public cooperation 
from top to bottom is highly easentlal for the 
Implementation of the provisions of this Bill. But, 
unfortunately, the drafting of the Bill was In such a way 
that they forgot about public cooperation. 

When a disaster occurs, no Government worth the 
name can meet It without public cooperation in the sense 
that people's representatives should be given a say in 
the matter. Their participation at every stage must be 
there. But I am sorry to say one thing. Of course, in 
principle, I support this Bill because it is quite ellential. 
Thia Bill will not get public cooperation. As I may not get 
sufficient time, I may point out certain matters which 
require our deep study and concentration. Sir, Chapter 
VI deals with functions of the local authority. That is the 
only place where public is allowed to participate. This 
local authority is functioning under the direction of the 
District Collector who is the Chairman of the District 
Disaster Management Authority. So, there shall be a 
District Disaster Management Authority and the CoHector 
or the Dletrlct magistrate will be the· Chairman of that 
District Authority. That Authority Includes no people's 
representation. There are MLAs, elected representatives 
in the State Assemblies. There are Ma'nbers of Parliament 
who are representing the Sta~e in the Patliament. None 
of them is allowed to participate anywhere in the State. 
... (Intsnuptions) 

SHRI SHIVRAJ V. PATIL: Sir, this law does not 
prohibit from allowing a Member of the Parliament or 
Member of the Legislature taking part in It. He says that 
it Is not allowed. That is not the caee. 

SHRI VARKALA RADHAKRISHNAN: No, I will read 
the section. 

SHRI SHIVRAJ V. PATlL: Just waltl ... (lnf8rrup/ions) 
It does not say the State Govemment cannot appoint 
anybody as a Member of the District body. If you want 
tIX officio to have them as the Members, then we have 
6,000 Members of the State Legislatures and 1,000 
Members of this House. 

SHRI VARKALA RADHAKRISHNAN: Now, If we see 
the District Authority, It says: 'Every State Govemment 
shaH, as soon 81 may be after iaue of notification, 
establish a District Disaster Management Authority for 
every district in the State.' The District AuthOrity shall 
consist of the chairperson who shall be the District 
CoHeotor or the District Magistrate. The following persons 
shall be the members of the District Authority: 

(a) the COjilector or District Magistrate or Deputy 
Commissioner, as the case may be, of the 
district who shall be Chairperson, sx officio,' 

(b) the elected representative of the local authority 
who shall be the Co-Chairperson, sx officio,' 

The local authority will elect a person-only one 
person. That is all the municipalities and panchayats 
themselves together elect one person who shall be a 
member of this committee and not more. Now, there are 
about nine or seven members. The Chief Executive Officer 
of the District Authority; the Superintendent of Police; the 
Chief Medical Offlcer; not exceeding two other district 
level officers, to be appointed by the State Govemment 
No other representative Is there. There is no place for 
MPs. There is no place for the MLAs. Only an elected 
representative of all the panchayats, district pancl'layat, 
block panchayat, gnun panchayat, aN these taken together, 
if I am correct, can elect one person to be the member 
of the District Authority and nobody else. Are we not 
entitled to cooperate with this committee? Where is the 
public cooperation? Where can the MLA and MP 
cooperate with DIstrict Disaster Management Authority? It 
Is provided nowhere. Only the Collector Is the Chairman. 
My leamed friend, hem. Home Minister wHl say that there 
is cooperation without any provision in the statute? Is it 
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proper? Are we not elected representatives? Is It a 
legislation meant for an emergency? If an emergency is 
required this is all right. But in a democratic State, It is 
quite unsuitable. So, I would request him to get the 
cooperation, participation of MLAs and MPs In the State 
level and the district level. I do not say that all will be 
invited. At least one or two persons may be Invited or 
may be included in the statute giving the representation 
to peoples' elected representatives in the district. That 
has not being done. That has not been done. Now, the 
person representing the local authority will have to be 
elected by themselves and not by the people. The 
people's representatives will not get any chance In this 
Scheme. 

Now, Chapter III deals with the State Disaster 
Management Authorities. There also, the Chief Minister 
of the State shall be the fiX-Officio Chairperson. There is 
no MLA or MP. Nobody is given representation In the 
Scheme at the State level. If there Is any provision, I will 
submit to you. You have not made any provision. 
Moreover, there will be an AdviSOry Committee. Even in 
that Committee, no mention is made about MLA or MP. 
Now, I would like to say something about the National 
Disaster Management Authority. The Prime Minister of 
India shall be the fiX-Officio Chairperson. Chapter " deals 
with the National Disaster Management Authority. The 
other Members, not exceeding nine, will be nominated 
by the Chairperson of the National Authority. There also, 
we do not find any people's representatives. 

SHRI SHIVRAJ V. PATIL: It Is there. 

SHRI VARKALA RADHAKRISHNAN: It is there in 
your mind but not in the statute. 

SHRI SHIVRAJ V. PATIL: The Prime Minister, who 
is people's representatives, is the Chairman. 
... (InlrlrrupHons) 

SHRI VARKALA RADHAKRISHNAN: The Prime 
Minister Is the Executive head. 

SHRI SHIVRAJ V. PATIL: In the National Dtsaater 
Management Authority, one of the MLAs from Andhra 
Pradesh is Mr. Reddy. 

SHRI VARKALA RADHAKRISHNAN: There Is no 
provision here. I am only referring to the provleiona and 
not the whims and fancies of the person who Is In 
authority. I am concerned with the provlaions of the 

statute. Now, I am talking about the Prime Minister of 
India who shall be the u-oHiclo Chairperson of the 
National Authority. The other Members, not exceeding 
nine, wHI be nominated by the Chairperson of the National 
Authority. The Chairperson of the National Authority may 
designate one of the Members nominated under clause 
(b) of Sub-Section (2) will be the Vlce-Chalrperson of the 
National Authority. The Chairman, of course, becomes 
the head of the State Disaater Management Authority. 
He has powers to execute, but again there Is no MP or 
MLA in the statute. There Is a provision In the Advisory 
Committee. At least, give a place for MLAs and MPs in 
the Advisory Committee. Are we living in a state of 
emergency? We are living In a democratic State, and we 
are expected that there must be people's participation. 
Why did I inaist on this? 

With a" modesty, I would like to say something about 
tsunami which had affected my State Kerala and also 
Tamil Nadu. It was a national disaster. If I am correct, 
Rs. 5,000 crore have been donated by the philanthropic 
people throughout the world. There were non-official 
agencies collecting money. What happened? No account 
was maintained. Nobody Is liable or made accountable. 
The matter went to Lokayukta. He found that the money 
was misused and diverted for other purpoaes. The matter 
went to the Kerala High Court. The High Court also found 
out that the Tsunami Collection Fund was misused by 
the State Govemment. The State Govemment used that 
fund for some other purposes and not for the development 
of the people affected by tsunami. It was spent for some 
other purposes and the High Court was also constrained 
to make some observations against the State Govemment 
that they had misused the money. Why was it so? It 
was so because it was dealt with by bureaucracy. The 
bureaucracy dealt with it and they are not accountable. 
The money was not property used or property utilised 
and the result was that the people did not get any help . 

Even today, the development works could not be 
completed. The development works could be taken up 
only after Maa Anandmai came to the forefront of the 
people and that the development works were conducted 
by her. That is why, I insist that in Disaster Management 
Schemel, there must be people'. repreaentatives. We 
have our own experience In the matter of tackling tsunami 
dlaaater that money was mlautNised and there is an 
observation of the High Court also. 

So, I would request the hon. Minister to provide for 
people's representation In such matters. There must be 
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[Shri Varkala Radhakrishnanj 

people's check at every stage when the disaster 
management is being considered and taken into effect. 
This is a very important matter. Recently, we had floods 
in Tamil Nadu and earthquake in Kashmir and In Pakistan. 
SQ, nobody knows when will it occur. No human 
knowledge or scientific development could predict about 
the occurrence of these disasters. The net result is that 
thousands of lives will be lost and property worth crores 
of rupees will be lost. People are helpless in such 
circumstances. So, we should evolve a formula not in 
India alone but with the help of foreign countries also. 
We should evolve scientific methods to finding these out 
so that at least precautionary steps should be taken. 

In the matter of tsunami, we felt the same difficulty. 
The hon. Minister will remember that there were two 
Ministries involved in that. One was the Ministry of 
Science and Technology headed by Shri Kapil Sibal. He 
had given a different version and the hon. Home Minister 
gave a different version that it will not happen in future. 
The Minister of Science and Technology said that it would 
recur and that people would have to vacate the areas. I 
had to run along with the people to safer areas as It 
was stated that tsunami would recur. This was the 
prediction made by the Ministry of Science and 
Technology. But the Home Ministry was correct that It 
would not be repeated. 

So, even in such circumstances, it is not so easy for 
the Government as to what will happen in the next 
moment. It is a matter of caution. So, we should have 
some arrangement. We should have some specific method 
by which it can be foreseen. I do not suppose that it is 
possible to predict exactly, but we must make a sincere 
effort in this regard. Even the American people claimed 
that they knew beforehand that tsunami would occur. It 
may be fantastic. But the claims were there. In all these 
matters, we will have to get previous information about 
the disaster that will occur in the near future. For that 
purpose, a fund should be set up. We should have a 
global cooperation in these matters for which provisions 
should be made in the Act also. It is very highly essenti$l 
even about the disaster management. So effective steps 
should be taken up. 

The BiUalao provides· for a permanent fund. It Is 
provided in the statute. How it is collected and how It Is 
maintained is another matter. That will be decided later 
on. But the fund should be tPere. 

Clause 46 of the BiU says that there will a National 
Disast,er Response Fund. I welcome that suggestion. 

There is also another prOVISion that there will be a 
National Disaster Force. We will have a separate Force 
which will be trained in dealing with such situations. It 
must be trained. It must be a permanent feature of our 
administration to have a national force to deal with such 
emergent situations that may arise during dll8ster. That 
provision is also included. I fully agree with it. 

The Act is there but people's representation is not 
solicited. That is the only defect. I tell you very sincerely. 
As far as provision regarding funding is concemed, it is 
good. The provision regarding Force is also good. The 
only difficulty is that we have not given sufficient provision 
for eliciting public cooperation. Boasting public cooperation 
is not sufficient. We can claim that we have public 
cooperation but people should see that they are given 
chance to cooperate. That is the important issue. By a 
local authority you can claim that people are participating, 
they are given grass-root cooperation. It is all right. 

MR. DEPUTY SPEAKER: Your point has come now. 
Please conclude your speech. 

SHRI VARKALA RADHAKRISHNAN: But, they are 
only acting under the instruction of the district collector. 
So, I would like to request the hon. Minister, who is weU-
experienced In this matter, to see that some provision is 
made for people's representation at all level, in dealing 
with disaster management Issues. 

With these words, I fully support you, and I support 
the Bill. 

[Translation} 

SHRI MOHAN SINGH (Deoria): Mr. Deputy Speaker, 
Sir, I welcome this bill and fully support It. In our country, 
the necessity of a separate authority to deal with national 
disasters has been long-felt. In different States of the 
country, there were conditions of flood and drought which 
was dealt with by the Rehabilitation Commissioners and 
Relief Commissioners at State Level. The revenue laws 
in a state would deal with such conditions under this 
system. The District Magistrate happened to be the 
Chairman of the District Relief Committee and he was 
known as 'Relief Commissioner'. The Revenue Secretary 
in a State was ex-officio Commissioner looking after relief 
and rehabilitation works In that .tate.' I feel that this Bill 
is '!irtually a compendium of Revenue Acta of different 
stales and on that basis this authority has been 
t;:OnstituteGi. But which ewr form they exist In, It is fine. 
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The Parliament reserves the right to amend the BUIs it 
passes from time to time, If need be. Whenever and 
whatever amendment is needed, the Hon'ble Home 
Minister may bring it In, inter-alla. But I feel that any 
grave responsibility accorded to a Member of Parliament 
often retums him misappreciation and disfame. We can 
see a recent example of this in Bihar where a district 
magistrate is in jail under prosecution in a aimilarmatter 
of relief-distribution and his disfame is likely to malign 
the image of a hon'ble Member too. 

So, there may be a dispute on it. There may be a 
controversy on this as well that we are constituting a 10 
members committee and we have 750 members in our 
stock. In my state UP, there are about 750 members 
from both the legislative i. s. Legislative Assembly and 
Legislative Council. Now, how many members can you 
appoint into a Committee? It is my personal view, others 
may differ as they may be having their own opinion on 
such matters. When we think that such and such is not 
appointed in the committee, we feel a sense of deprivation 
and cutting short our rights. But there has to be a 
committee and you have to very justly see 88 to how 
many members can you appoint as advisors or 
supervisors? This Committee will have supervisory powers 
to see whether the relief material is properly distributed 
or reconstruction work is going on well or not. It will 
monitor the proper utilization of the relief material by the 
official machinery in public interest. A monitoring 
Committee comprl8ing of MPs at district level by the 
Ministry of Rural Development is an example in this 
regard. It's object is to monitor and assess the work and 
will of the district administration to suitably use the 
financial provisions accorded to it in order to implement 
the Central Government Schemes at district level. I 
suggest that we should constitute a committee of MPs 
and elected public representatives to monitor the relief 
and rehabilitation work after the constitution of the 
authority you have just proposed to constitute and I 
request you to consider this point. 

Earlier it was seen that a major part of relief would 
go to the states of Eastem UP, Northern Bihar and some 
parts of Bengal as they were most prone to the floods 
and other disasters. But the condition is now different. 
Even the prosperous and safe states and cities are now 
victims of natural calamities. A big part of my state is 
drought-prone, so Is a major part of India, like-Rajasthan 
has been facing drought situation for the last ten years 
continuously. But the calamities in poor states invariably 
do not make such Impact on the Centre as is desired. 

CommiIttJtJ on PnVsItJ MlJITIbtJrs' 
Bills and RtJ8olutions 

What has been the trend, let me tell you, the funds from 
Planning Commission for five-year relief and rehabilitation 
would be spent off in a single year. The Centre 
Government used to shoulder off its responsibility on the 
matter of funds for rehabilitation in a five-year plan and 
the states availed themselves lump sum amount. They 
went to spend it in a year and were subjected to public 
abuse for empty stock for four full years. I hope, henceforth 
this trend will be set right. Today there is environmental 
imbalance in the country and we s" phenomena of 
cyclones in the Southern part of the country, more often, 
say, four or five times in a year. The tempest Is a known 
name now-a-days and the world cycle. 

MR. DEPUTY SPEAKER: Mohan Singh ii, please 
conclude within two minutes, Private Members Business 
is to be taken up. 

SHRI MOHAN SINGH: Sir, I have barely started. 

MR. DEPUTY SPEAKER: OK, you may continue on 
Monday. 

SHRI MOHAN SINGH: I support this Bill for now 
and would give rest of my suggestions later. 

15.30 hr •. 

MOTION RE: FIFTEENTH REPORT OF 
COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 

fEngll$hJ 

MR. DEPUTY SPEAKER: Now, the House would take 
up Item No. 23. Chaudhary Lal Singh. 

CHAUDHARY LAL SINGH (Udhampur): I beg to 
move the followlng:-

"That this House do agree with the Fifteenth Report 
of the Committee on Private Members' Bills and 
Resolutions presented to the House on the 7th 
December, 2005.· 

MR. DEPUTY SPEAKER: The question is: 

"That this House do agree with the Fifteenth Report 
of the Committee on Private Members' Bills and 
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[Mr. Deputy Speaker) 
Resolutions presented to the House on the 7th 
December, 2005." 

Ths motion wss Ildoptsd. 

15.301fa hrs. 

(I) CONSTITUTION AMENDMENT BILL, 2oo5w 

(In .. rtlon of new article 262A) 

/English} 

SHRI K.S. RAO (Eluru): I beg to move for leave to 
introduce 8 Bill further to amend the Constitution of India. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The motion wss lldoptsd. 

SHRI K.S. RAO: Sir, I introduceW• the Bill. 

15.31 hr •• 

(Ii) PROVISION OF INFRASTRUCTURAL FACILITIES 
IN ALL EDUCATIONAL INSTITUTIONS BILL, 2005· 

/English} 

SHRI K.S. RAO (Eluru): I beg to move for leave to 
introduce a Bill to provide for Infrastructural facilities In 
all educational institutions in the country and for matters 
connected therewith. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill to provide 
for infrastructural facilities in all educational institutions 
in the country and for matters connected therewith." 

SHRI K.S. RAO: Sir. I introduce" the Bill. 

'Publlshed In the Gaz.tte of India, Extraordinary. Part·lI. 
Section·2 dated 9.12.2005 

"Introduced with the Recommendations of the Preeldent. 

15.3"'1 hr •• 

(IU) MEGA PROJECTS (TIMELY COMPLETION) 
BILL. 2005* 

/Eng/l$h} 

SHRI K.S. RAO (Eluru): I beg to move for leave to 

Introduce a Bill to provide for timely completion of mega 
projects and for matters connected therewith or incidental 
thereto. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill to provide 
for timely completion of mega projects and for matters 
connected therewith or Incidental thereto." 

The motion wss Ildoptsd. 

SHRI K.S. RAO: Sir. I introduce·· the Bill. 

15.32 hr •. 

(iv) CONSTITUTION AMENDMENT BIU, 2005* 
(In .. rtlon of new artlcla 518) 

/English} 

SHRI MOHAN SINGH (Oeorla): I beg to move tor 
leave to introduce a Bill further to amend the ConstiMlon 
of India. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

SHRI MOHAN SINGH: Sir. I Introduce the Bill. 

'Publl8hed In the Gazette of india, Extraordinary., Part-II. 
Section·2 dated 9.12.2005 

"Introduced wfth the ReooIM'IefIdatIos of the P ..... d.nt. 
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(v) CONSTITUTION AMENDMENT BILL. 2005" 
(Amendment of article 174) 

[English} 

SHRI MOHAN SINGH (Deona): I beg to move for 
leave to introduce a Bill further to amend the Constitution 
of India. 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to introduce a Bill further to 
amend the eonstttution of India.-

The motion was adopted. 

SHRI MOHAN SINGH: Sir. I introduce the Bill. 

15.33 hra. 

(vi) CONSTITUTION AMENDMENT BILL. 2005" 
(Amendment of article 158) 

[English} 

SHRI MOHAN SINGH (Deoria): I beg to move for 
leave to introduce a Bin further to amend the Constitution 
of India. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to Introduce a Bill further to 
amend the Constitution of India." 

The motion was adopted. 

SHRI MOHAN SINGH: Sir, I introduce the Bill. 

15.33112 hrs. 

(vii) FISHERMEN (WELFARE) BILL. 2005" 

[English} 

DR. K.S. MANOJ (Alleppey): I beg to move for leave 
to introctuoe a Bill to provide for certain welfare measures 

·Published in the Gazette of India, Extraordinary, Part·II, 
Sectlon·2 dated 9.12.2005 

for fishermen and for matters connected therewith or 
incidental thereto. 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to introduce a BlU to provide 
for certain welfare measures for fishermen and for 
matters connected thef1lWlth or incidental thereto: 

The motion WM MIopIsd. 

DR. K.S. MANOJ: Sir, I introduce"" the Bill. 

15.34 hrs. 

(viii) PETROL PUMP WORKERS (WELFARE), 
BILL, 2005" 

[English} 

DR. K.S. MAN OJ (Alleppey): I beg to move for leave 
to introduce a Bill to provide for certain welfare measures 
for petrol pump workers and for matters connected 
therewith 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill to provide 
for certain welfare measures for petrol pump workers 
and for matters connected therewith .. 

The motion was IIdopItJd. 

DR. K.S. MANOJ: Sir, I introduce"" the Bill. 

15.3& hra. 

(Ix) CHILDREN OF PARENTS LIVING BELOW 
POVERTY LINE (SPECIAL EDUCATIONAL 

FACILITIES) BILL. 2005* 

[English} 

SHRI SURESH KURUP (Kottayam): I beg to move 
for leave to introduce a Bill to provide for special 

·Publlshed In the Gazette of India, Extraordinary, Part·II, 
Section·2 dated 9.12.2005 
·"Introduced with the Recommendations of the President. 
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[Shrl Suresh Kurup] 
educational facilities to children of parents living below 
poverty line throughout the country and for matters 
connected therewith. 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to introduce a Bill to provide 
for special educational facilities to children of parents 
living below poverty line throughout the country and 
for matters connected therewith.· 

The motion was adopttld. 

SHRI SURESH KURUP: Sir, I introduce"* the Bill. 

15.36 hr •. 

CONSTITUTION (AMENDMENn BILL, 2004 
(Ineertlon ot new article 47 A) 

[English} 

MR. DEPUTY SPEAKER: Now, the House will take 
up item number 34 further consideration of the motion 
moved by Shrl Survavam Sudhakar Reddy on the 12th 
August. 2005, Kunwar Manvendra Singh to continue his 
speech. 

[Translation} 

KUNWAR MANVENDRA SINGH (Mathura): Mr. 
Deputy Speaker, Sir, by this time the Health Minister 
should be present here. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
The Health Minister has some health problem, that is 
why he is not in the House. But the Minister of State 
concerned is present. 

[Eng/ish] 

MR. DEPUTY SPEAKER: You want that Minister must 
be present here. 

... (Intenuplldns) 

""Introduced with the Aecommendatlona of 1he Prellident. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): Sir, I am present here. 
... (Intenuplions) 

[TlIIf1SIstlon] 

KUNWAR MANVENDRA SINGH: Mr. Deputy Speaker, 
Sir, Hon'ble Member Shrl Sudhakar Reddy who has 
introduced this Bill is stating that 

[English} 

State shall set up the primary health centre In every 
village with all 08Ceseary medical facilities 

[Tmns/ation] 

I most heartily welcome his this move with gratitude. But 
he should have also involved the Centre In it. 

[English} 

This Is not only a State matter but this Is a matter of 
Central Govemment as well 

[Translation] 

I would Hke to urge the hon'ble Health Minister to consider 
the provisions contained In this BItt for extending medical 
faciUties to each and every village as It is very essential 
and as this Bill atates 

[EngII8h} 

The private hospitals are charging exorbitantly which is 
beyond the reach of poor people. 

[TnmMtion} 

The Private hoepitals are very costly and out of reach of 
poor people 

[English} 

That is a very serious matter which ia mentioned In this 
BiR. This is obvious from the fact that the allocation of 
expenditure on public health serviQee h .. been decHnlng 
over the successive years. It is, therefore, nec:eesary to 
make an amendment in the Constitution with a view to 
making It the duty of the State. 
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/Tf'lJnsiationj 

In my view it should be done. 

/Eng/ish} 

Centre to set up one primary health centre in every village 
with all necessary medical facilities including necessary 
infrastructure, staff, medicine etc., to provide basic health 
care to the people. 

/Trans/a/ion} 

It has been mentioned In the Bill. A demand has 
been made in it for remote places and villages. Through 
you, I request the Govemment of India and the Ministry 
of Health to formulate a national policy on health services. 
It should be nationalised because medical facility is highly 
inadequate in rural as well as in Urban areas. Today, we 
are talking about villages. Medical facilities are Inadequate 
at block and T ehsil level and in district headquarters. 
There are no hospital buildings. I am talking of T ehsil 
headquarters and district headquarters. The buildings there 
are dilapidated and medicines are in short supply. Doctors 
there do no report for duty. Neither potable water or 
electricity is available there. When a patient is being 
operated upon light goes off. Hospitals do not have 
generators. There are no facilities for blood test. Blood if 
needed, cannot be made available to the patients. This 
condition of health facilities in district headquarters, even 
after 55 years of independence, is shocking and shameful. 
The Government should look into it. Rural India is poor. 
They can not go to cities for treatment for want of roa~. 
Women in labour give birth in bullock-carts or trollies. At 
times, they give birth on roads. This is the reality. 
Recently, it was published in the newspapers about Agra 
Medical College where women give birth alongwith dogs 
under their beds. Such things also happened in several 
other hospitals. This must be set right. 

Mr. Deputy Speaker, Sir, this Bill in itself is very 
important. In primary health centers, doctors remain 
absent. Separate Rural Health Services should be set up 
under with doctors should exclusively be given rural 
appointment. Lodging arrangements should be made for 
them. Salary and allowances for such postings should be 
made more attractive. Neither the states or the Central 
Government have made such provisions. It is the Midwife 
(Dais) who traditionally helps in delivery. Mr. Deputy 
Speaker, Sir, you might be knowing it. Hon'ble Members 
might have seen such interviews on T.V. Several times. 

Treatment by quacks results in deaths in several cases. 
ActIon could not be taken against them under any section. 
The Minister of Health Is present. 1 want to know whether 
action has been taken against any Quack? Today we 
talk of health safety. What is the guarantee that syringes 
are destroyed after use? Their re-use can result in AIDS 
or Hepatitis-B. You have no arrangements for this. You 
talk of villages. It was reported in the newspapers that 
syringes used in AIIMS, resurfaces in the markel When 
we do not have means to end this, how can we talk of 
providing quality health services to the people? We hear 
almost everyday about spurious medicines being made 
in the factories. Such medicines are available in the 
market. When a doctors prescribes a medicine or an 
injection, the patient is given spurious medicines and 
injections which results in patients death. 

Mr. Deputy Speaker, Sir, during my last stint in 
Parliament, a racket of fake glucose was unearthed. In 
my view the Health Ministry has no control over this. In 
all the existing Hospitals, like AIIMS, it takes several days 
to get admission or an appointment. Such is the rush. I 
request the Government, through you, to set up hospitals, 
on the pattern of AIIMS in each state capital well-equipped 
with all the facilities. Patients from all over the country 
flock to AIlMS. If such hospitals are set up in the State 
capitals of the country, people will not face hardships to 
get quality treatment. I accept, private hospitals are 
mushrooming. Most such hospitals are allotted land and 
given licence on the condition that the poor would get 
free treatment. I would like to know from the hon. Minister 
of Health the number of poor patients given free treatment. 
Such private Hospitals are run commercially. They have 
no concem for the poor. i demand that in view of the 
expensive medicines, high fees charged by doctors and 
high charges for hospital rooms, medical insurance should 
be made compulsory for those below poverty line so that 
they can avail free treatment. In fact, I would go so far 
as to suggest compulsory medical insurance for the middle 
class too. They should be given a caret There is no 
such provision at present. Today, we talk of providing 
health services in the villages. It Is my thinking that H 
they ere given cards, at least, they can go to the cities 
for free treatment. 

Mr. Deputy Speaker, Sir, we talk of CGHS. Patients • 
run from pillar to post. There is no arrangement for giving 
treatment to the retired and the Old. There is the 
complication Involving procedural permission from various 
quarters. Why can not a CGHS card holder get treatment 
easily in hospitals? Even MPs face difficulty in getting 
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[Kunwar Manvendra Singh) 
medicines In such hospitals. Their payments have not 
been made. And we talk of providing treatment facilities 
in villages. Blood test facility under CGHS is restricted. 
Only certain test are allowed. Similarly, only certain types 
of X-ray are permitted. Why so? Today a person suffers 
from various ailments. You would be surprised to know 
that the doctors fee under CGHS fixed at Rs. 80, 20 
years ago remains the same. Why was it not revised? In 
which hospital can a CGHS patient get treatment for Rs. 
8O? Similarly, there are several other medicines and tests 
which the Hospitals refuse to perform. We were also 
refused. For such tests we had to pay from our pocket. 
The Government should revise this. Today, prices have 
risen. Accordingly, rates for all medicines have risen. Only 
yesterday we discussed the test rates increased by AIIMS. 
Through you, I request the hon'ble Minister of Health 
that It is very essential to revise the by-laws of CGHS. 
These should be at par with the reputed hospitals. 

/English! 

MR. DEPUTY SPEAKER: Kunwar Manvendra Singh, 
please allow me to say something at this point. Hon. 
Members, the time allotted for this Bill is over, but I have 
got a list of eight speakers who wish to speak, on this 
very Bill. If the House agrees, then the time for discussion 
on this Bill may be extended by one hour. 

SHRI PRIYA RANJAN DASMUNSI: Sir, I agree with 
you. The time for this Bill can be extended upto 6 o'clock 
as it Is a very important Bill. 

SHAI SANTOSH GANGWAA (Bareilly): Yes, Sir, it is 
a very important subject. Therefore, we all agree with 
this suggestion. 

MR. DEPUTY SPEAKEA: All right. 

{Translation! 

Shri Manvendra ji, please listen to me, whenever 
you have to speak, please speak from you seat. If you 
want to come forward than you seek permission to come 
forward. Today, I allow you but you should have taken 
prior permission. 

KUNWAA MANVENDAA SINGH: I am sorry, Sir, 
through you, I am requesting to the hon. Minister that 
why permission is required under C.G.H.S. As a result of 
it the patient keeps going here and' there and then it is 
,..ized that the patient has lost his life. If the patient 
has ,8 C.H.G.S. enrollment. 

/English! 

The person is entitled to get treatment In a hospital 
anytime and anywhere in the country. 

{TransIBtion} 

If I go to Chennai, Mumbal, Kolkata or 8angalore and 
fall sick there, 

/English} 

then It is not possible for me or the C.G.H.S. Card holder 
to get treatment there will he come back from that place 
to Delhi to take permission to get treated in that particular 
hospital at that place? Is this procedure some kind of a 
joke? 

{Translation} 

You have made it cumbersome. A lot of people come 
to us. The Government should think about how much 
complicated It has become for retired people if they have 
to take treatment, make payment and visit hospitals, and 
about those people who are leading a retired life and 
who do not have children or any other person at home 
to take care of them, then how is the Government going 
to provide treatment to those people. If these people wRl 
go to the hospital for a blood test, they will say that this 
hospital is not there in the panel list. If one has to go 
for an Eco test, heart test or any other test then they 
say that according to the list it Is two thousand Rupees 
but they will charge eight thousand rupees for the same 
test. Therefore, I would request the Govemment to revise 
this. These days the Doctor's fees in a good hospital or 
residence Is respectively about As. 80 and Rs. 60. People 
laugh at that. Why is it that nothing was done about 
revising these charges? Suppose a patient goes to a 
good hospital or to Mumbai after taking permiSSion then 
he will have to pay extra money because the rates 

/English} 

that have been specified are far less compared to the 
prices that are prevalent in those hospitals over there. 

{Translation} 

I would request the hon. Minister to convene a meeting 
in this regard. I have been an MP a number of times 
and have been saying this again and again that the 
Government should nationalize the health services in 
hospitals. The State Govemments should be included in 
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{English! 

this but I believe that Its funding should be direct, and 
these h06pitals should get involved with the Health 
Department, Govemment of India. 

{Transllltion! 

A number of times X-ray's cannot be done because there 
is no eiectricity and there are no generators. I am talking 
about villages where a person from village will reach to 
a district or T ehsil with great difficulty and they will find 
that there is no eiectricity and no x-ray can be done. 
Then he is taken to another hospital in a neighbouring 
city by a tractor or bullock cart but the treatment there 
is so costly that he cannot afford. The Govemment is 
required to nationalize these and build better hospitals in 
districts. Hospitals like AIIMS and other good Hospitals 
should be set up in State Capitals at least, so that the 
people there can have better treatment at low cost. 

15.58 hr •. 

[SHRI GIRIOHAR GAMANG in the ChillI} 

Besides this there is another important issue which 
is related to health. These days we are listening about 
milk made from urea. Recently, we heard on Diwali that 
a number of people died after consuming sweets. It was 
found in investigations that chemicals were mixed into 
kyoya. Use of urea milk is increasing day after day. All 
of us including the hon. Health Minister and the entire 
Health Department is aware of this fact. The milk that 
we are consuming is also not free of urea because the 
purchasing centre's are in rural areas and urea milk is 
getting supplied over there. Through you, I would lilce to 
know as to how many raids were conducted by the Health 
Ministry, how many people were arrested and punished? 
Does it not create any double if no raids were conducted 
and no one was arrested and punished? Further whether 
some Ministry people are also a part of it at district level 
also? It may be possible that he may say that this matter 
is concerned with the region only but the Union 
Government is also 1'8IpOO8ib1e. I want to know why strict 
orders were not iaaued for seiling urea milk? Why did 
not the Government islue strict orda.. after convening 
the meeting of the Chief Ministers? Are we going to 
remain mite spectators to all 1hls and the people will 
keep dying and urea milk will continue to be sold like 
this? What kind of system in this? 

We talk about good health. Today adulteration Is 
increasing. Medicines are spurious and milk is adulterated. 
If mothers are going to give this kind of milk to their 
children then the children instead of taking good milk 
and nutritious food will loose their lives. What can be 
more shameful than this? This Is a matter of serious 
concem. How are we going to give good health to the 
children today? It may be possible that the milk containers 
containing baby milk powder, may also be adulterated. 
No raids are conducted. Newspapers report everyday as 
to how many medicine shops were raided. Every month 
or two news comes that someone has been caught but 
culprits are never punished. As a result these factories 
are started again and spurious medicines keep selling, 
because the chemists get more money by selling those 
medicines. How many licences were cancelled of these 
chemists from where spurious medicines were recovered? 
We never heard of any licence being cancelled. Why not 
are mass raids conducted? How are these problema going 
to be solved if no strictness is adopted? Today we talk 
about providing good health and good hospitals. Quality 
of medicines in hospitals is not good. In fact, I was 
asking yesterday only that the Govemment is not giving 
any funds and CGHS medicines are not being purchased, 
so, is there any scam taking place. We are scared of all 
this. The Govemment should make such arrangements 
that people should get good medicines for good health. 
The Govemment cannot pure water. The water we believe 
to be pure and sold in bottles is actually taken from 
drains. In fact the purity of 'Rail neer' has also been 
questioned. 

16.00 hr •• 

How can we talk about good health if the government 
cannot even provide pure drinking water. We cannot even 
expect that villages are getting pure water. The water 
that is sold in bottl.. in cities i8 also not good, then 
where will the common man go? On what baais can we 
talk about health? There Is edulteration in food articJes 
and spices and urea is mixed in augar, cow dung is 
mixed in Dhania power. Advertisements are given in the 
newspapers and talks are held, but how many people 
have been actually arrested. So far, how many cases 
have been filed against people and how many were put 
into jails and how many licences were cancelled? If 
nothing was done then what are the reasons for this? 
We all know that blood urea is becoming a dangerous 
disease. 
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{Translalion} 

Action should be taken to ban on blood Urea. SUch 
poison has been selling openly. This Is a slow poison, 
that we all are drinking. OMS gets its milk from villages 
where urea is added into it which works as a slow poison. 
And this contaminated milk is being consumed by children, 
young and old as well as patients. Aecentiy 400 students 
from a school in Delhi became sick alter taking meal 
and drinking milk. 

16.02 hr •. 

[SHRI AJAY MAKEN in Ills Cllailj 

Sir, through you, I would like to urge upon the hon'ble 
minister to give special attention in this regard. Hon'ble 
Chairman, Sir, as you have seen that there is no provision 
to dispose off the hospital waste and whatever means 
are available, they are useless. There are always 
possibility of spreading different types of diseases in 
colonies from this waste. I therefore, would like to know 
the provisions being adopted to dispose off the waste in 
big hospitals? 

We observe that the hospitals wastes are strewn 
over the roads and there is no provision to dispose off 
that waste. I would like to request the hon'ble Health 
Minister that he should Issue a strict direction in this 
regard and make such arrangements so that there is no 
waste stream in the colonies of the country's Capital 
Delhi. You are the member from Delhi and here the 
diseases are spreading from the hospital waste. The 
provisions should be made to stop the spread of such 
diseases. 

Besides, this, Health Ministry Is not paying attention 
in regard to population control eartier we used to see the 
messages of Health Ministry regarding family planning on 
T. V. and in newspapers and there were some schemes 
regarding population control run by Health Ministry and 
awards were also distributed, but all this is stopped today. 
This work is not being expedited. No matter how much 
progress we have made but the problem 10 control the 
population is remains the same. 

Mr. Chairman Sir, there is no denying that our country 
has progressed In every field but when we compare It 
with our population explosion, then w, find ourselves 
trailing behind. Therefore, I would like to urge upon the 
Health Minister to encourage propagation and promotion 

to check the growth of population by paying special 
attention towards this. The grants that were provided by 
the Government to the people as an Incentives should 
be continued. Government should encourage its 
employees to adopt two child family norms and also 
promote and give other incentives to those employees 
who adhere this norms so that they adopt the two child 
family norms. There is also an urgent need to educate 
villagers in this regard. 

Sir, a few days ago I was watching a T.V. programme 
In this regard, where Interview was being taken of some 
pradhan of Gram Panchayat. Although It Is not related to 
the subject but It relates to health hence I want to tell 
you that when pradhan of panchayats were asked about 
the population of their villages, everybody stated the 
population of their respective villages. But when the same 
question was asked to another pradhan he stated the 
population of his village, which was much higher. When 
he was asked the reason for higher population of the 
village he replied that the reason for higher population is 
due to the train which crosses the village at 4.00 a.m. 
The villagers have not been educated in this regard and 
there is no provision of entertainment except such work 
In the village hence population of the village Is increasing. 
Those who are educated they understand but in villages 
and rural areas there Is need to introduce a programme 
to control the population. 

Mr. Chairman, Sir, it is good that we are providing 
licenses to private people for running hospitals and they 
are building good hospitals in different places. I request 
the hon'ble Minister of Health through you that there 
should be provision to provide treatment free of cost to 
the people living below poverty line or people belongs to 
middle class In such private hospitals. If hon'ble Chief 
Minister, Minister of Health, member of Partlament of 
Member of legislative Assembly recommends that the 
said person Is poor and he should be given treatment in 
App% Hospital then he must get the treatment In that 
hospital. You have to make approprtate provision in this 
regard. 

Mr. Chainnan, Sir, I want to request you that when 
we talk &bout people of our constituency we find that 
treatment for serious diseases costs lakhs of rupee In 
AliMa, or other Government hOlp1ta1s and then, we write 
to hon'bIa Prime Minieter for financial 88Sistanoe but Prime 
Minister Aelief Fund provides only As. 50. thousand 
Instead of required As. 2.60 lakhs rupees. Help of 
As. 50 thousand does not bring any relief to the poor 
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where he required As. 2.60 Iakha. It Ie my humble request 
that Hid limit should be increased. I have received a 
letter from PM office wherein I have been told that the 
letter regarding providing help to the poor for treatment 
was my 13th letter and not more than 12 letters of mine 
will be accepted. I would like to ask what would happen 
if MP would not write letter to help the poor for their 
treatment from the Prime Minister, Chief Minister or Heatth 
Minister relief fund. Poor person who Is unable to carry 
out his treatment should be provided with the assistance. 
If it will not happen, from where he will get the treatment? 
He is also a citizen of India and has the right to get his 
treatment done from a good hospital. 

Sir, I want to request the hon'ble Minister, through 
you to fix a quota so that poor could take treatment free 
of cost. ... (Intsrruptions) 

{English} 

MR. CHAIRMAN: You have already taken 40 minutes. 
So, please conclude. 

{TtanslSlion} 

KUNWAR MANVENDRA SINGH: Sir, besides this, 
the abrupt Increase in number of Cancer patients is 
equally important. I have written to the hon'ble Health 
Minister regarding establishment of a cancer Hospital in 
a city like Delhi on the linea of All India Institute during 
the period of NDA Government. ... (Inlsrruptions) 

{English} 

MR. CHAIRMAN: Please conclude. This should be 
your last point. 

{Transliltion} 

KUNWAR MANVENDRA SINGH: Hon'ble then Prime 
Minister started that hospital. That is a four Storeyed 
building. Out of four three storeys are closed and 
treatment is being done on one of the storey. I talked to 
the Director of the hospital. When I send the patients 
there, they show their helplee8ness saying we cannot 
admit them as we do not have the arrangements. There 
should be at least state-wise hospital like this for the 
treatment of Cancer. You should have to make proper 
arrangements for the treatment of Cancer In Deihl using 
the rights of the Health Ministry. 

Sir, with these words, r thank you. 

{English} 

DR. BABU RAO MEDIYAM (Bhadrachalam): Thank 
you, Mr. Chairman. 

Sir, I rise to support the Constitution (Amendment) 
Bill, 2004, moved by Shrl Suravaram Sudhakar Reddy, 
seeking to Insert a new article, 47A to the Constitution of 
India, for providing health care facilities to the people in 
the rural areas. 

Why should I support this Bill? It Is because the 
health scenario in our country is very much disappointing 
and it Is disproportionate, not because of non-availability 
of medical expertise or not because the Infrastructure Is 
less, but because the priority and its location is very 
different. 

To cite a few facts and figures today, there is one 
doctor per 800 population. But in the rural areas, this is 
not so. On an average, there is one medical graduate 
per 800 population, but our demographic population 
distributed in the rural areas is different. 

In this Bill, it is proposed to provide village level 
basic health facilities to improve the rural health conditions. 
Our rural population is spread at almost 68-70 per cent, 
health problems are rampant In rural areas and medical 
expertise is not available there. The bed-strength In urban 
areas is more and there is one bed for 455 population 
in urban areas, whereas in rural areas it is one per 
10,000 population. likewise, there is a dlvi8ion; there is 
disproportion and there is Inju8tice to those rural masses 
in providing health care. So, this Bill i8 relevant in the 
context of providing village level health care system, by 
way of insertion of a new article to the Constitution. To 
go Into the facts and figures, as It i8 said, on the fact of 
it the overaH situation seems to be hopeful and satisfactory 
one but the real situation is just otherwise. As Is said, 
the health situation of a village or a nation as a whole 
cannot be calculated by the number of medical colleges, 
the number of hospitals or by the number of doctors. It 
is calculated based on the basis infrastructure provided 
to the people. 

Our village is not a single entity. Our village consists 
of five, six or ten hamlets surrounding It. So, Instead of 
saying per village, population should be made the criteria. 
Our vUlage8 do not have proper drinking water facility, 
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[Dr. Babu Rao Mediyam] 
proper sanitation, housing or any other basic facility to 
live In a healthy condition. Our villages are miserably 
neglected for so many years. All our planning and Its 
Implementation are concentrated in the urban centres and 
that Is why villages are deprived of the minimum basic 
facilities. Therefore, providing drinking water Is one of the 
essential factors in providing basic infrastructure for health. 
These are the health Indicators. 

Villages are highly susceptible to epidemics. We have 
the statistics to prove this. So far as Malaria Is concerned, 
it is said that we have completely eradicated malaria 
from our country. We had a National Eradication 
Programme also but the fact is that Malaria got modified 
and converted into other disease. Resistance to Malaria 
is developed but now Falciparum malaria is rampant in 
villages. In hilly areas, this brain Malaria is very much 
rampant. In villages where sanitation and other basic 
facilities are not available, the mortality due to this Malaria 
is very high. The morbidity is also very high in rural 
areas. People are deprived of the minimum facilities. 
There are no preventive measures also. There are other 
such diseases also. 

To prevent this, the Bill proposes to have a village 
level health infrastructure like the PHC. PHCs and such 
other systems are highly appreciated. WHO and other 
such world health organisations have appreciated our 
infrastructure. We have got 1,45,000 sub centres In the 
country. One sub centre must be there for every 5000 
population but in practice there is one sub centre for 
15,000-30,000 population. The norm is to have five to 
six sub-centres under one PHC. For every 30,000 
population one PHC must be there but at present one 
PHC is dealing with 1 lakh population. likewise, there Is 
a referral hospital, the community health centre above 
the PHC. In altogether five to ten PHCs refer cases to 
the Community Health Centre where specialists and super 
specialists are supposed to be available. There are almost 
3000-3,500 Community Health Centres In India but there 
are no specialists or super specialists available In these 
centres. People are deprived of the expert health care. 
Then there are other big research oriented hospitals like 
AIIMS where teaching aspect is also attached. The entire 
system, as was proposed a few years back, is not 
functioning well. Our population almost cf0$8es more than 
100 crore. We should have 50 lakh sub-centres but we 
have only 1,45,000 centres which is why the villagers 
are devoid of basic medical facilities. In this connection, 
I want to stress that such a Bill to provide basic health 

facilities as a right, is necessary. Therefore, this insertion 
of article 47A is indeed a dire need of our country to 
Improve health facillttes at the village level. 

Apart from this, there Is another problem of 
malnutrition which is linked with the food scarcity and 
scarcity of the nutritious food. We have got a Public 
Distribution System. This System has not been able to 
cater to the needs of every village. Therefore, the 
nutritious food supplements are not available to the 
villagers. That is why, they are susceptible to the 
malnutrition. Today, the Indian population, especially 
women and children are suffering due to this. Almost 40 
to 48 per cent of women are suffering from anemia which 
Is basically caused due to malnutrition. But we are just 
diatrtbuting folic acid and iron tablets and there ends the 
health care. But it is not so. People must be provided 
with plenty of food stuffs through Public Distribution 
System. The malnutrition problem is linked with the land 
reforms and the rural consumption pattern. Today, what 
the rJral poor Is eating and what is their condition? All 
these things come under the rural health system. 

At the end, I would say that this is better to have 
this article in our Constitution to provide basic health 
facilities to our population. If people have this right, they 
would be able to ask the Government to set up a hospital 
at the Gram Panchayat level with all the basic facilities 
to tackle the primary health problems. Thus, the health 
condition in the rural area will Improve. 

With these words, I support this Bill. 

[Translation} 

SHRI UDAY SINGH (Pumea): Mr. Chairman, Sir, I 
am thankful to you that you have given me an opportunity 
to speak. I rise to speak In support of the constitution 
amendment Bill introduced by Shri Sudhakar Reddy. 

/English} 

This will actually provide a legal framework for all our 
villagers to be equipped with a health centre having all 
basic amenities for providing medical facllitle& which are 
much needed. However, this would probably be the 
culmination of a lot of other things that need to be done 
before this can actually become • reality. ,I am in no way 
trying to detract from the importance of the Bill. I am 
lending it my wholehearted support but I would like to 
inform this house and everybody concemed, especially 
the Minister of Health that there would be a lot of things 
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which are required before this can be put In place. H we 
go by our present health set up. we will see that on 
paper It looks to be an extremely efficient eet up. We 
have three levels of primary health centres. But 
unfortunately in most of the States. except some of the 
Southem States where I found it working very well. It 
just does not work. There are no doctors. no facilities. 
no amenities and nothing really Is being done to ensure 
that one day, in the foreseeable future. we will get It. 

Madam Health Minister. I would like to draw your 
attention to this rather unfortunate dichotomy that we have 
for a country of Indla's size to be spending less than 
one per cent of Its GOP on health care. 

It is actually shameful for India to be a leading 
manufacturer of generic medicines for medicines are not 
made available to the poor which Is extremely shameful. 
My efforts in this direction to try and Improve the situation 
has met with a response mostly that It Is a State subject 
and therefore. the Centre cannot Intervene dlrectty In this 
sector. I would like to take this opportunity to ask you as 
to how foolish we will appear to our constituents if we 
tell them that though I have become a Member of 
Parilament, there Is nothing more I can do about your 
health care because I am not an MLA. Now. this Is 
something where the Central Govemment must wake up 
and decide as to how effectively It can intervene and 
Interfere in actually providing health care facilities to the 
rural poor. Otherwise, even when this amendment Is 
enacted and made part of the Constitution. it will remain 
more on paper than effectively used which, I am sure. is 
not the idea of all the hon. Members who support this 
Bill. 

The first thing that we need to do is to find doctors. 
Where are the doctors? When we actually go Into the 
details. we are told that there Is shortage of doctors. 
And why is there a shortage of doctors? It Is because 
there is a shortage of medical colleges. So. as I said. 
the object of this Bill would be the culmination of a lot 
of things that need to be done Unfortunately. it is not 
only this Govemment but even the eariier Govemments 
have not really given Importance that health sector 
deserves as a sector. I would request the UPA 
Govemment to actually take this matter very seriously 
and see that nothing is more serious than this sector. 

I am a Member of Parliament from Pumea of Bihar. 
Nearly 90 per cent of the people who corne to see me 
are people seeking medical care. They have not come 

here directly from vlllagee. From the vHfages. they have 
graduated to various leYeIs of medical cant made available 
to them, spent tremendoua amount of money and probItbty 
extinguished their life aavinga before they come to meet 
me In Delhi. And I take them to AIIMS or RML wh ..... 
more often than not. they tell that they have come to 
them very late. 

There wu a plan regarding this and I think It wu 
a welcome ptan of Htting up more number of All India 
Medical Institutes of Science In various State Capltale. 
But nothing much has happened. We keep badgering 
and requesting the Health Minister but there seems to 
be a budgetary problem. Yet. when we hear the Finance 
Minister In the House. we go back satlafled that WI do 
not lack money. and resources are not going to stand In 
the way of infrastructure development. But when we see 
things practically, they are something completely different. 

Therefore, I repeat that I support the object of this 
Bill. But I would like the Govemment to wake up to the 
fact that before the objects of this Bill become a reality. 
other things necesaary to happen should also be quickly 
be taken up. 

DR. PRASANNA KUMAR PATASANI (Bhubaneswar): 
Hon. Chairman Sir, I support the Constitution 
(Amendment) Bill for Insertion of new article 47 A propoaed 
by hon. Member, Shri Sudhakar Reddy regarding primary 
health centres. I strongly feel that article 47 of the 
Constitution should be amended with Insertion of new 
article 47A so that every State will set up one health 
centre In every village providing all bulc facilities al the 
duty of the State towards Its citizens. It Ie high time that 
every citizen Is guaranteed good health as a fundamental 
right and the Government should Implement It by bringing 
up the basic infrastructure. There should be improvement 
indeed from the present 1 .45.000 sub centres which cater 
to the needs of only 20 per cent population. 

The Expert Committee on Public Health System 
constituted by the Government of India In 1996 
emphasised the need to provide public health centres In 
all dlatricts In order to provide buic health to every 
individual. When the individual Is green. the jungle II 
also green. When the Individual of the society Ie healthy. 
the country is also. healthy. The problem lies with us. 
Most of the people in my State. Orl8la, are below poverty 
line. The ratio of children dying In my State II the hlgheat 
In the country. The biggest lake of Asia. Chilika. which 
lies in my c:onatItuency. where birds used to chant Om 
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are in silence now. Every year we get super cyclone or 
super drought or super floods which gets converted Into 
super poverty. Poverty is the property of our State. 
Children are dying particularly In KBK district, particularly 
in Koraput. Mother is seiling her own baby for Rs. 5. 
Even the price of onion is Rs. 30 a kilogram. This Is the 
state of affairs in our State. The Constitution guarantees 
that health facilities ehould be provided to everybody, not 
only in the urban areas but also In the rural areas. 

The meteorological disasters .and rural catutrophe 
mingling together create great havoc and poverty. We 
are the proprietors of that poverty. During the NDA regime, 
the Government verified the registers of the AIIMS, New 
Delhi. It was found that mostly those who visit t\1is 
Hospital are poor people from both urban and rural areas, 
particularly from the State of Orissa. They are poor 
people. Accordingly, the NDA Government was ready to 
set up AIIMS In my constituency, that is Bhubaneawar. I 
do not know why It Is delayed, why the work has not 
started, why the money was not allotted. I have been 
praying to the hon. Minister. Madam, the hon. Minister, 
is present here. She has to do It immediately. Could you 
kindly show me a Capital of a State which does not 
have a Government medical college, except 
Bhubaneswar? I represent Bhubaneswar, the Capital of 
my State, Orissa. 

For your kind Information, I would like to say that 
recently one Shrl Tlrupathi Panlgrahi established one 
medical college. I am grateful to the Govemment for 
having given this college approval and affiliation. There 
is one Kin. Shrl Achuta Samanta has applied for 
permission. He has already constructed the building, but 
the Govemment has not given its approval to It. He has 
already constructed the building and he has already 
appointed the doctors. But the Central Govemment Is 
not giving the permission. Why is it delayed? That Is the 
tragedy. I, through you, pray that it should be done 
immediately. We should encourage private people in this 
sector. They can also construct beautiful hospitals. The 
qentral Government should recognise them immediately. 

For your kind Information, I would like to say that 
dengue and malaria are rampant ,n the rural areas. Voung 
girls are not getting married because of elephantiasis. It 
happened particularty in my State. Could you show any 
place in the wortd where about ten lakh people are not 
aleeping In the night because of malaria? It happens In 
my constituency. There lano health facility at aU. I can 
give you an example from my constituency. There is a 

vlUag8 called Bhusundupur, where the population Is more 
than 25,000. They live together. They are the fishermen. 
But they do not have a single hospital. That is the 
greatest tragedy. Even after 58 years of Independence, 
we do not have a hospital, particularly, the primary health 
oentre in the rural areas-not only in my Constituency 
and in my State as a whole but also throughout India. 
What about the sdivssi and the downtrodden people? 

Sir, through you, I would like to draw the attention 
of the hon. Minister that allopathy oannot cure everything. 
There are poor people who need homeopathy hospitals. 
They should encourage opening the homeopathy hospitals 
in the rural areas. We should also encourage opening 
the Ayurvedic hospitals In particular. The entire world goes 
for herbal treatment. The entire scientists have already 
realized that any disease of any patient cannot be cured 
through allopathy doctors. The only reason by which one 
can be cured Ie by practiSing naturopathy. That Is our 
Voga. That is 'Union with Absolute' where our knowledge 
i. structured In consciousn.... One should be oonsclous 
of one's own self. That is: 

"Nikhilll, NHims, Psrlshst, 
Sidrlhsm Viddhst Nishsm, 

Srimstshri Luhitsm 
Jsglltguru psdtim 

Nstwstsm Truptim Gstshs 

Lok, Gysns, Pyods, 
Pstsm, DhufBm, 

Sri Ssns/(sl1lm Ssl1lmdsm. " 

That is the only way that one cure oneself by 
Ayurveda and by chanting this mantra. It Is Veda of Itself, 
Veda of Ism, Veda of Uvlng, Veda of Ageing. It should 
be processed and examined. One should be 
knowledgeable. In this august House there is an assembly 
of parliamentarians who are knowledgeable and seers. 
Sir, you are one of the luminaries who are presiding 
today. Vou should realize that under the Constitution you 
cannot provide and open centres. I know it. The 
Government is paying great money on those doctors who 
are educated in the medical colleges. But, what has 
happened? The West, the Americans, are paying them 
in dollars. They are exploiting them. After oompletlon of 
their education, they are going to the West. We are 
suffering here without doctors. Even In the hospitals, there' 
are no doctors and nurses. What is use of this facility? 
Therefore, a law should be framed that after the 
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completion of their education. the doctors should at least 
serve In the rural are .. for five years. Otherwise, people 
are dying. tt happened not only in my State but as a 
whole throughout the country. I pray, through you, that 
primary heatth centres with basic amenities be established 
in every village. . .. (Inl8rntptlons) 

MR. CHAIRMAN: Please conclude. 

DR. PRASANNA KUMAR PATASANI: I will be 
concluding within 2 minutes. Out of the 60-70 per cent 
of the population of· this country who are living in villages, 
only 22 per cent of them are getting medical facilities. 
That is the whole tragedy of our country. Out of 10,000 
women, there are about 385 pregnant women who die 
during delivery. This is the greatest tragedy. In our 
hospitals there are no doctors and nurses. There is no 
medicine at all. How will it be done? I would like to 
request the hon. Minister to allot more money, particularly 
to my State, because people living in my State are stili 
below the poverty line. Their ratio Is the highest In Orissa 
in the whole country. The ratio of children who are dying 
is the highest in Orissa. In malaria, it is the highest ratio. 
Of course, in AIDS, the number is less because of Lord 
Jagannath-the Lord of Universe. AIDS Is a more deadly 
weapon but it Is less In our State. I pray, through you, 
to Madam to kindly allot more money to start the AIiMs 
there which you have already sanctioned. The money 
should be allotted immediately in this coming Budget 
according to the commitment of the hon. Minister. 

SHRIMATI V. RADHIKA SELVI (Tlruchendur): Sir, at 
the very outset, I would like to thank you for giving me 
this opportunity to participate In this discussion. Also, I 
thank our beloved leader Dr. Kalalgnar Karunadhl and 
the Tamils' Jupiter, our Talapathy Thlru MK Stalin without 
whom I will not be here. I support this Bill on behalf of 
the DMK party. 

As per Article 47A of the Indian Constitution, providing 
basic health-care to the N9tlon Is and should be the 
responsibility of the State. Many of the State Govemments 
have miserably failed to do this. The infrastructure facility 
in the Primary Health Centre is very poor in terms of 
quality. Maybe, there are some exceptions. But, by and 
large, the quality of health-care across the rural Public 
Health Care Infrastructure is not good and It is marked 
by high levels of absenteeism, poor availability of skilled 
medical and para-medical profeSSionals. 

There is careless attitude. Medicines are not available 
and there is inadequate supervision and monitoring. The 

fact is that when people at the grasa-roota level first 
seek diagnoal8 and treatment for the IIIn ... , they go to 
the private eector health providers. An eetimated 70 to 
85 per cent among them vielt a private sector health 
provider for their health-care needs. All of this yield 
enormous variation in the quality of diagnosiS and 
treatment. Neverthe1ee8, the private sector health providers 
have becomelhe dominant health-care providers. The 
poor people continue to avail of the costlier services 
provided by the private practitioners. 

Next, even when we have acoeas to subsldIHd or 
free public health-care, people do not use public health 
care due to the reason of distance. But more Importantly, 
it is on account of unpredictable availability of service or 
very low quality of health care services provided by the 
rural public health centres. 

Sir, the private sector health-care providers are 
preferred because they are nearer to the people's homes 
and they are available at convenient hours. They are 
more considerate and usually more responsive. The State 
Governments very often fail to provide essential 
operational staff and eqUipment at the Primary Health 
Centres. In many villages, we do not find the Primary 
Health Centres. And even if doctors are there, we do not 
find the medicines and staff. 

Further, adequate staff-strength is not there In each 
and every Primary Health Centre. The recruitment of staff 
has not taken place and the doctors are forced to carry 
out their job with minimum staff. We need to energise 
the Health System at the Public Health Centres for 
improving the health outcome. 

More Importantly, there 18 non-aVailability or Irregular 
attendance of doctors In the PHCa. The dletence Ie very 
long to reach the PHCs. These are the reaons for the 
people choosing the private health-care provIdera. On an 
average, a person travels about 5 kilometres to the PHC. 
in many States. People travel longer distances to avail of 
the health services. 

There is lack o.t re;ular and routine check-up of 
pregnant women and infants. There is non-supply of 
essential medicines. These are the root causes for people 
choosing the private health providers. Most of the PHCa 
have inadequate facilities to check the pregnant women 
in respect of weight, blood pressure and haemoglobin. 
These are some of the reasons for the dissatisfaction 
that need the Government's attention. The Government 
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hea a *""Y the shortcomings. At the same time, intensive 
Health Education Programme needs to be initiated. Radio, 
television, 10081 newspapers, folk songs etc., need to be 
utilised for this purpose. 

The Ministry of Information and Broadcutlng Ihould 
be involved by the Health and Family WeHare Ministry to 
organise quiz competitions based on information about 
sanitation and nutrition. Such programmes can provide 
proper information on these subjects and create an 
interest among the villagers. 

Village Health Committee should be Nt up in each 
village with representation from all sections of the people. 
It should al'o include as many women members 88 

possible. 

Sir, the PHCs are established on the basis of 
population. This norm can be modified by having PHCs 
on the basis of distance also. 

In my Tiruchendur constituency, Blood Bleeding 
Centres are not there. Blood donors find It very difficult 
to donate blood. So, the Government should take proper 
steps to have the Blood Bleeding Centre in each and 
every taluk headquarters. Only then pregnant women and 
trauma care patients can be handled effectively. 

Sir, Tiruchendur is a pilgrim centre. The floating 
population is very high. In Tiruchendur Government 
hospital itself, there is no CT Scan or surgeon and not 
even an emergency ward. The Government should take 
initiative to provide emergency ward with surgeon and 
CT Scan. In Tuticorln, which is the district Headquarters, 
the state of patients who undergo operation is very 
pathetic. Many of them do not even get a bed after 
operation. Then, they are placed on the floor. The 
Government should take proper steps to increase quality 
and infrastructure In all Government hospitals. The 
Govemment may also make legislation to provide good 
health through PHCs. Health is everybodys ultimate 
concern. 'Health Is wealth' which Is an age-old saying. A 
healthy citizen Is an asset to the nation. To make India 
a strong, vibrant and economic super power, our public 
health service needs to be Improved. Then only India will 
figure In the list of the developed countries. 

With these words, I support this Bill which was 
brought by our hon. Member Shrl Suravaram Sudhakar 
Reddy. 

SHRI NAVEEN JINDAL (Kurukshetra): Thank you, 
Chairman, Sir, for giving me this opportunity to lpeak on 
this Bill. Sir, this Btll state, that the State shall provide 
Primary Health Centre In each vlUage of the country with 
aU the baaIc medical facilities. While I appreciate the aim 
of the Bill and the objective that the hon. Member Shri 
Suravaram Sudhakar Reddy has, who has moved this 
Bill, at the same time I am sorry to lay that I cannot 
appreciate that our Constitution needs to be amended to 
achieve this objective. Sir, I completely agree that health 
Is wealth and It Is very, very Important that we provide 
better health care to all our citizens and, specially, to our 
children, to our younger generation. All of us will agree 
that the health services must be made available to the 
people living in the villages. I am very happy that our 
Govemment Is fully aware of this. That is why under the 
National Common Minimum Programme undertaken by 
the Government, It lays great emphasis on health care in 
line with Article 47 of the Constitution, which says that 
the State shall regard the Improvement of public health 
as among Its primary duties. The Government has already 
Initiated several health schemes for the rural areas. Take 
for example, a National Rural Health Mission has already 
been launched and in Its due course of time, it will take 
care of a lot of problems being faced by the people. Its 
main focus, to start with, will be in all the 18 States 
which have poor health indicators and weak health 
Infrastructure. The Government proposes to Increase the 
expenditure in the health sector to 2 per cent to 3 per 
cent of GOP which Is under 1 per cent at present. Since 
the country is so large and we have to cater to a vast 
multitude of people, a lot more still needs to be done. 
While, nearly 70 per cent of our population lives in the 
villages, the best of medical facilities are there only in 
big cities. It is because of this imbalance, a lot of rural 
population is always coming to the cities to get better 
medical care. A few Members were speaking before, even 
I experience at least like forty to fifty people every month 
come to us, to be able to go to better instiMes in Delhi. 
In these institutes also like All India. Institute of Medical 
Sciences or Safdarjung or all these good hospitals there 
is so much of rush that you have to use pull and push 
to be able to get admission over there which I feel is 
very, very unfortunate. A lot more needs to be done in 
the Nral medical health centres so that people do not 
have to spend so much money to come to the cities to 
get better health care. . 

Sir, we have more than 600,000 villages In our 
country and to have a health centre In each and every 
village, as the BtH proposes, It may not be poaslble. A 
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cluster of villages comes under a medical health centre, 
but these health centres are not manned properly. This 
is a serious problem. Even in smaller cltl., leave alone 
villages, there is a big problem of finding doctors to man 
these health centres. You can build a hospital spending 
crores of rupees. It is very difficult to motivate doctors to 
go and live in those villages or in far-flung areas to man 
these hospitals. That really needs to be addreaaecl how 
to motivate doctors to stay In these villages and serve 
rural population over there. 

Luckily, under the Bharat Nirman Programme, the 
Govemment of India is spending a huge amount of money 
in Pradhanmantri Sarak Yojana which alms to connect all 
the villages to the cities, and with good road network, 
people will be able to come to cities, to the smaHer 
cities. If we improve the health care in the smaller cities, 
people will be able to go there to get better health 
services. Sir, it Is very-very Important that we will open 
smaller AIIMS all over the country. I think that needs to 
be encouraged, and it is very important to have all those 
kinds of hospitals all over the country. In a large number 
of villages, primary health centres are already functioning. 
But, In many other hospitals, there are no doctors, nurses 
and helpers and neither do they have proper stocks of 
medicines. 

Another important idea is that there are mobile 
hospitals in the smaller cities and they can go to the 
villages once in a week or twice a week, especially to 
take care of the elderly people and the children who are 
unable to come to the cities. These kinds of mobile 
hospitals will be a very good idea, and we would be 
able to motivate doctors to go to villages on a weekly 
basis and provide medical care to people at their doorstep. 

I would like to suggest that free health insurance 
may be provided in the villages, particularly to the poor 
people under the National Health Insurance Scheme. We 
all know that 'Prevention is better than cure'. On the one 
hand, we are talking about expensive solutions of 
providing medical care in each and every village and, at 
the same time, we are unable to provide them clean 
drinking water. It is very much important that we provide 
drinking water to all our villages so that water-bome 
diseases may not be developed or should be taken care 
of. Sanitation in the villages needs to be drastically 
improved. I believe that more than 70 per cent homes in 
the country do not have toilets. They have to go and 
defecate in the open which also increases a number of 
diseases. So, Sir, under the total sanitation programme 

of the Govemment-the Govemment II laying a lot of 
emphasil-tollets for each and every household may be 
developed for the people who are DYing below the poverty 
line. Even In this effort, people have to play a very-very 
active role because a lot of time we, the people, expect 
that everything can be done by the Govemment. I guell 
that • another reason why things take 80 much time to 
happen. If people also participate at the village level, we 
would work on keeping the villages clean, work on 
providing safe drinking water and work on having toilets 
for each and every household. I think that will improve 
the sanitation of the villages drasticaJly, and as a result 
the health would automatically improve. 

Sir, another thing, It was my experience, we got 
health check-up done for the children in the cities. We 
tested eyes of 10,000 school-golng children. We were 
able to detect fault in the eyes at an early stage. When 
you detect a defect at an early stage, you can do 
something about It. Similarly, in the villages also, we '" 
have to be able to detect diseases at an early stage 
whether it is cancer, whether it is problem with the eyes 
or any other problem. So, detection at an •• rly stag. 
and at an early age is very important. We have to lay a 
lot of emphasis on that. 

I think all of us, the whol. House, shares its view 
that for a stronger India, we need healthy population. If 
there is a healthy population with a healthy mind, then 
we can only hope 'or the healthy India, a strong India. 
For that we have to lay a lot of emphasis on providing 
good health care to the people. I am sure with the efforts 
of all the agencies, that is, the NGOs, the Govemment 
of India, the State Govemments and the sincere efforts 0' all, we can Improve the health care in India. Even 
now, I 'eel that a lot of money is spent, but when the 
kind 0' facilities that we S88 in Govemment run hospitals 
in smaller cities, one is not very proud to lee all that. 
So, I think, it is everyone'l responsibility to see that all 
those hospitals run properly. 

We find a lot of difference in medical facilities that 
are provided in other countries, if we compare ourselves 
with them. When we see on television the kind of medical 
facilities they have in case of a catastrophe or in case 
of an accident and the kind of medical facilities that we 
have when there is a bomb blast or an epidemic or food 
poisoning, we find a lot of difference in that. The condition 
that we see in our country, In majority of the hospitals, 
is appalling. " anyone of U8 meets with an accident or 
something happens in a remote place, where are the 
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very facilities or hospitals that we wID be taken to? So, 
it is very important that we need to, In general, improve 
the quality of health care centres all over the country 
and we need to lay a lot of emphasis on that. 

In conclusion, I again submit that I fully subscribe to 
tbe view that health care should be extended In full 
measure to all the villagers through Govemment schemes, 
through NGOs and through people's participation. But we 
do not necessarily need to amend the Constitution for 
that. Once again, I say that, in principle, I support the 
objectives of the Bill, which has been introduced by Shri 
Reddy, to provide better health care to the population at 
large, especially In the villages where the real India lives. 

Even in my constituency, Kurukshetra, In areas like 
Yamunanagar, Kaithal etc. 

/Trans/s/ion} 

We find in villages that even today the medical facilities 
over there are lacking. For this purpose, we have to 
work together to make available medical facilities to the 
people. If the citizens will be healthy, only then our country 
can remain healthy. For this purpose all of us have to 
work together. In the existing hospitals and health care 
centres, there is a shortage of Doctors. I had a talk with 
Member of Parliament from Delhi, who told me that there 
Is a shortage of 300 Doctors In Delhi. First we have to 
meet the shortage. We have to run well the medical care 
centres and rural health centres already set up. Once 
these are run properly a sea change would be witnessed. 

{English} 

The hon'ble Minister of State is also listening to all this 
and I am sure the Govemment will further give a lot of 
attention to improving the state of health care, especially 
in the villages. 

/Trans/stion] 

The soul of our country resides in the villages. I hope 
that you would pay more attention towards the medical 
centres of the villages so that the citizens of our country 
could remain healthy. 

I thank you very much for the opportunity you gave 
me to speak and hope that the Government would take 
ooncrete measures in' this regards. 

{English} 

MR. CHAIRMAN: Thank you Shrl Jindal. It was a 
well-prepared speech. 

/TlW78I8t1on] 

SHRI MITRASEN YADAV (Faizabad): Mr. Chairman 
Sir, I am thankful to you for giving me an opportunity to 
speak. Before saying anything, I would' thank Shrl 
Sudhakar Reddyji for the Constitutional Amendment Bill 
introduced by him to provide an opportunity for discussion 
on an important topic concerning the citizens of the whole 
country. Though he Ie himself quite healthy, but It II 
good that he is concemed about the health of the country 
as well. 

Sir, If the health of the citizens of a country is good 
the country is deemed healthy. This is the symbol of 
acivancOOlent of a good country. There Is a general apathy 
towards health In our country and as there are deficiencies 
In all the Departments and areas, so Is the condition of 
the health services. 

17.00 hr •• 

Whereas ali other deficiencies could go on to some extent 
but the shortcomings In the health management system 
are dangerous. If the malaise Is not properly diagnosed 
and treated, good doctors and facilities are lacking then 
human beings easily fali prey to the fatal diseases. The 
most worrisome fact is that a huge population of India 
resides in the villages. India Is considered a country of 
Villages and the Villages are having an acute shortage 
of health services today. The BIN Intro.duced here has 
got an objective that at the primary level health serviCes 
be made available and all those services should have 
required facilities. Today, there are no hospitals In the 
villages. If there are hospitals In the villages, there are 
no doctors or medicines and the people are not having 
any type of facilities. Most of the people depend on the 
district hospitals. If the district centres find themselves 
unable to serve the patient, they refer them to the medical 
college. It means that upto 100 to 150 kilometers away 
from the villages, health services are not such as to 
save the people from fatal diseases. Such a situation Is 
prevailing in many of the vOIages that not to say of 
medicines, people are not even getting powder (Chuma) 
which is causing the people lose their lives from simple 
diseases as well. 
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Sometimes back, there was encephalitis prevailing In 
Uttar Pradesh. Thousands of c.hildren and other people 
'died due to this disease. I have come to know that its 
medicines are quite cheap but the State Govemment failed 
to make available these cheap medicines. As a result, 
several children and old age people fell a victim to this 
disease. There are several other such diseases. We have 
tried to eliminate malaria. We ran a campaign to eradicate 
the mosquito? Menance to wipe out malaria but It could 
not be done and the mosquitoes continued to breed. The 
results of this campaign were not gOOd. Sometimes, it 
appears that the campaign for the eradication of 
something falls which is a shortcoming of our endeavour 
of the treatment. It is my request that the Union 
Govemment should ensure that the people living below 
the poverty line are provided facilitles for medicines. The 
destltutes, the poor living below the poverty line have 
been issued green cards by the Govemment. They have 
been said to be provided the facility of ration as well as 
medicines but these have not been made available to 
them. There are no medical equipments available in the 
hospitals of the villages and there are no doctors as 
well. 

You know tt,at even small accidents lead to fractures 
of hand and feet. Fractures are caused during quarrels 
that take place too often. The people are forced to visit 
distant places to get medical certificates for common 
ailments. In case of fracture, they have to visit hundred 
kilometres away to the district head quarters for X-Ray. 
On the one hand the person having fracture remains 
disabled and on the other hand he Is forced to visit 
hundred kilometres away. Many a disabled person are 
compelled to fumish disability certificate to get the facilities 
meant for the physically handicapped persons. For that 
also, one has to visit the district headquarters. For 
providing medical certificate to the blind and the physically 
handicapped they are made to travel 100 kilometers 
because such a certificate cannot be Issued by a village. 
A physically handicapped or blind person with hardly 
sufficient money or means of transportation is made to 
travel 100 kilometers. This shows their plight. Besides 
that, in cases of heart attack, kidney or liver failure or 
other such ailments, even two-four hours time is crucial 
for a person's life. You just imagine how much time is 
required to take people to hospital to save them from 
such ailments. 

Health services are needed in our country. While we 
need food, clothing and housing, we should also have 

guarantee of proper medical treatment, education and 
health security. In the country where guarantee for the 
basic things Is not avaHabie to the poor, weak and 
disabled, the citizens of that country can never progresa. 
They cannot develop In the field of education or in any 
other area. Therefore, health services Is our fundamental 
requirement. These services can be made available only 
if they are ml.lnaged by the Government. 

Mr. Chairman, Sir, today the health services are being 
privatised. If the hospitals are prlvatised from where will 
the poor people get medicines? The medicines in private 
hospital will become very costly. There are prominent 
private hospitals in Delhi like Apollo. Lakhl of rupees are 
required to get treatment In Apollo. Now the situation Is 
such that poor people give applications to the Prime 
Minister for financial assistance for kidney transplantation. 
We also request the Prime Minister to provide financial 
assistance from Prime Minister's fund to the needy people 
who are not able to meet the expense of treatment for 
fatal diseases. Thus one may understand what wHI happen 
to more than 40 percent people living below poverty line 
if the hospitals are privatised as they will not be able to' 
afford the cost of treatment and remain healthy. 

Mr. Chairman, Sir, the present Bill which has been 
moved to amend the Constitution is worth accepting. It 
should be obligatory for the Govemment to provide health 
facilities to the people and It should be treated as the 
fundaml;lntal right of the people. It is the fundamental 
requirement and the Govemment is committed to it and 
such provision should be made in 1he constitution. We 
monitor the health of women and children. The doctors 
are unemployed in our country. " it is advertised for the 
appointment of doctors, thousands of applicants wlll apply 
for the same. On the one hand doctors are unemployed 
and on the other hand the posts of doctors are lyinS! 
vacant in the hospitals. Similarly, on the one hand whHe 
the Govemment have all type of medical facilities available 
with itseH for those who are about to die and on the 
other hand it do not have medicines for chi/dren. Many 
of the doctors of our country are going abroad to eam 
more. Whether it is America or England, Indian doctors 
are famous for their competence and ability in foreign 
countries. However, their ability and competence is not 
being utilized in India because the Govemment of India 
is not able to employ those doctors in the country and 
provide medical services to the people. Presently. this ia 
serious challenge before the Government of India to 
provide health facilities to the people and present 
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Constitutional Amendment Bill moved in the House does 
not demand mere discussions and debate but a great 
deal of deliberation on the part of the Govemment. The 
Government of India need to ponder over as how to 
provide medical facilities to 45 to 60 percent people of 
this country who are not able to afford the expense of 
medical cost and are deprived of medical facility. 

17.12 hrs. 

[SHRI GIRlDHAR GAMANO in thtJ Chsilj 

The Government should make full arrangement to 
make available health .ervlces to those people of the 
country who are unable to afford medical expenses so 
that they may take benefit of these facilities. The 
constitution amendment bill that has been moved in the 
House today by hon'ble Member, Shri Sudhakar Reddy 
is a commendable eHort. I would like to submit in this 
regard that the Government should express its views on 
this important issue and should ensure the House that 
some concrete steps are being taken by the Government 
on such a serious and moot question. I feel that the 
Government should assure the people of the country that 
complete health facilities will be made available to the 
entire citizens of the country. 

/Englishj 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
thank you for giving me an opportunity to support this 
Bill for an amendment to our Constitution. 

When our Constitution was enacted, there were 
provisions for two types of Fundamental Rights-one for 
justiciable Fundamental Rights and another for non-
justiciable Fundamental Rights. Freedom of speech, as 
per Article 19, Is a justiciable Fundamental Rights. 
Whenever there Is an infringement on the right of speech, 
a person could seek remedy through a court of law. So, 
that is the provision. 

The right with regard to education, health, etc., has 
been included in the Directive Principles of State Policy 
under Chapter IV. Though they are fundamental rights, 
the aim of the State is to make them essential 80 far as 
the citizen is concerned. Moreover, we all know that the 
United Nations has declared that there should be 'Health 
for AII-. 

In matters of health, our position Is very much 
deplorable when compared with the developed countries. 

The situation Is very alarming that we are far behind 
them in every respect, partlcularty In rural areas. 

After the enforcement of the three-tier system or the 
panchllYllli rllj system, it has become much more 
necessary for having a hospital within each panchsyal 
because nowadays the primary health centres are under 
the administrative control of block panchllysls and district 
hospitals come within the purview of district panchsysls 
but the pm p6nchllYIIIs do not get administrative control 
because the primary health centres function beyond the 
area of singular panchs)lllt. They would be catering to 
two or three panchll)lllts. Hence, the control would be 
with the block panchllYIlt. That is the position. So, when 
we take into consideration the decentralisation of power, 
It is only just and proper that we should have 
decentralisation in the matter of public health also. So, it 
is quite pertinent that we must have a primary health 
centre In every village. 

Nowadays, as we all know, treatment is very costly 
and public health has become a costly affair. 

If a citizen has to get speedy and effective treatment 
he will have to approach the private hospitals. The private 
hospitals conduct themselves as an industry. So, health 
has become an industry so far as the present condition 
is concerned. It is a very sorry state of affairs. We find 
mushrooming development of hospitals in the private 
sector which are charging thousands and thousands of 
rupees even for treating a normal disease. For treating 
the serious and abnormal diseases the position is entirely 
different. 

Considering the expensive nature as well as the lack 
of facilities in Government hospitals, the poor citizens in 
the rural areas are put to difficulties. We will have to 
think over of decentralising the health matter. The United 
Nations have declared 'Health for all' long before. But in 
the matter of giving health facility to the poor rural folk 
In India, the position is far, for below the standards. 

Today we had a discussion in the morning about the 
child welfare. There it was pointedly brought out about 
the condition of the children. The infant mortality is highest 
in the world so far as India is concerned, barring Kerala 
State where the figure Is less than that prevalent in the 
developed countries. But taking the all India figures, the 
infant mortality is the highest and It is a deplorable 
situation and there is no justification for such a state of 
affairs in our country. 
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In order to mitigate these difficulties in regard to 
health sector, it is quite essential and most justifiable to 
have a primary health centre in every village. Moreover, 
this can be achieved not by putting the health in the 
Directive Principles of State Policy but it has to be made 
a justlcable fundamental right. We should have it that 
every village shouid have a primary health centre. It 
cannot be just a part of Directive Principles of State 
Policy. It has been a part of the Directive Princlplea of 
State Policy for the last half-a-century when the 
Constitution came into effect. It was more than 60 years 
ago. We have celebrated the golden jubilee of our 
Constitution. But even after 60 years we could not achieve 
this goal though it was enunciated In the Directive 
Principles of State Policy that 'heath for aN' is our goal. 
But we could not achieve the goal. It will take another 
50 years if things go on like this to provide health facilities 
in each and every village. 

So, to make the position better and clear and 
statutoRiy binding, I would suggest that It must be Included 
as a justiciable fundamental right. With that objective in 
mind, my learned friend introduced this Bill for having 
primary health centre in every village. Even the conditions 
of the existing primary health centres are also very 
deplorable. It will close exactly at one O'clock. Thereafter 
there will be no doctor available and there wHI be no 
dispensation of medicine. Nothing will be available. It will 
be a closed affair so far as our present primary health 
centres are concerned after one o'clock. 

So, developing the health centres Is the need of the 
hour. We should have all facilities of treatment in these 
centres and there should be 24-hour treatment. We cannot 
predict whenever any disease will affect the people which 
may occur at any time. The facility should be there. The 
services of a doctor should be available throughout the 
day and not as It Is there at present. As I said, at 
present by one O'clock the doctor will close the shop 
and go. That should not be the position. There should 
be a doctor available for treatment throughout the day 
for the benefit of the rural folk. 

By developing the present system, the primary health 
centres will have to be developed giving them much more 
infrastructure development. At the same time, It should 
be made compulsory that every village should have a 
primary health centre. 

With these words, I strongly support the Bill moved 
by Shri Suravaram Sudhakara Reddy. 

{TnmslllIIonJ 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chalnnan, 
Sir, I strongly support the Constitution Amendment Bill 
2004 that has been moved by Shrl Sudhakar Reddy ji to 
further amend the Constitution of India. I am very sorry 
to say that the directive principles of state policy contained 
In Article 46 of the constitution regarding the duty of the 
Central Government and the State Government has been 
grossly neglected and whether it is the Issue of prohibition 
or education or health the Government have shown apathy 
towards them. So, through you, I would like to request 
the Government to include right to health as the 
fundamental right as has been done with the right to 
education. Indian is a country of villages, however, crores 
of people living In the villages are deprived of health 
facilities. The efforts should be made by the Government 
so that they may get at least primary health facilities. 
That is why It has been provided in the Bill that the 
primary health centres along with basis Infrastructure 
should be set up In each of the Gram Panchayat and 
villages. I strongly support this provision. It has been 
mentioned In our scripture that-

·Pashyem Sharadah Shatam, 

Jiwem Sharadah Shatam, 

Shrinuyam Sharadah Shatam 

Prabvam Sharadah Shatam 

Shradlnashyam Sharadah Shatam." 

That means we may survive for hundred years, hear 
hundred years, see hundred years and should not depend 
on others for our 8urvival for hundred years. Our culture 
stipulates ·Sarve Bhawantu Sukhlnah Sarve Santu 
Nlramayah. Sarve Bhadranl Pashyantu Ma Kashchld 
Dukhabhaghawate", that means all people may remain 
free of disease, none should suffer from any diseases 
and all should lead happy life. It was envisaged in our 
scriptures and culture and was said that Aarogyam Param 
Dharma-health is the greatest wealth. We normally say 
that health Is wealth. In villages it Is said that first 
happiness emirates from healthy body and the wealth In 
the house is but only the second source of happiness. 
Wealth come after health otherwise wealth will be of no 
avail. ·Sharirmadhya Khalu Dharmasadhan" that means 
that only a healthy body Is the vehicle for observance of 
'Dharma'. So good health makes good citizens. The ideal 
citizens can only be produced when there will be healthy 
mind in healthy body. The environment of the country 
wiU be good when the citizen will enjoy healthy body and 
healthy mind. 
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{Transla/ion/ 

I am sorry to say that medical facilities at present 
are confined to urban areas only. They have come to be 
at the disposal of the rich only. "Maya se maya mile, 
kar-kar lambe haath, Tulsi haye garib ki poochhe nahin 
koi baat." The poor man can't attord to have treatment 
in expensive city hospitals. In villages, there are fake 
doctors. The poor are left to the mercy of the R.M.P., 
L.M.P. doctors. The Union Government have to spend 
crores of rupees for the students to become doctors. A 
major part of our budget is spent over medical education. 
Medicos of our country are otterlng their services to 
America and England after getting education in their 
country. They are earning fame there, which is like-nearer 
the church farther from the god. India is deprived of their 
services. The doctor of our country prefers to live in city 
only. He tends to start his own private practice. But if he 
is assigned duty in village, he doesn't go there, Therefore, 
through you, I would like to request the Government to 
at least frame· rules seeking ban on the practice by the 
fake doctors in villages. At present, the villagers continue 
to be caught in the vicious circle of different types of 
superstitions due to ignorance and illiteracy. Consequently, 
in severe condition, they come to us with a request to 
get them admitted in some big hospital at Delhi, Jaipur 
or other such cities. So, they should be got rid of those 
fake R.M.P., L.M.P. doctors practicing in villages because 
little knowledge is a dangerous thing. There is also a 
danger posed by the use of fake medicines. Being literate, 
the city dwellers are at least aware of what the expiry 
date of a medicine Is and which company manufactured 
it. But, even the expired medicines are sold to the poor 
villagers. They think that their disease will be treated 
with the intake of medicines. He gets injections, takes 
pills but he is not able to understand why his condition 
does not improve. Here we have a large-scale business 
of spurious medicines. I would pray to the God that sale 
of spurious medicines is stopped and health and life of 
the rural people are saved. Strict action should be taken 
against the quakes who do not have degree and any 
recognized diploma and have not passed any course but 
who do treatments through Allopathy displaying large size 
sign-boards. 

Sir, thirdly I would request that Primary Health 
Centres should be opened at the P.anchayat level. May 
be we do' not have costly medicines of Allopathy and 
X-Ray Machines but there are some other systems of 
medicines like Ayurveda and Homoeopathy, through which 

villagers can get treatment. The 'Valdyas' who diagnose 
diseases by feeling the pulse can treat with Indigenous 
medicines and herbs so that cost of treatment will bl!l 
reduced accordingly. In our Indigenous system of 
medicines, there are various systems like Ayurvedlc, 
Homoeopathy, Naturopathy, Yoga therapy, etc. These 
systems of treatment are easy, cheap and effective too. 
The wise people have rightly said, "the air, water and 
nourishing food grains of rural area are 100 times more 
effective than the medicines available in urban area." 

Sir, in the past, clean air and water was available in 
the villages but now both the air and water have been 
polluted due to the use of fertilizers like urea and even 
the food grains produced are less nutritious. Due to 
illiteracy, unhealthy environment has been created and it 
is causing various diseases. There is an old saying: 

·Shwano Koo Milta Dudh 
Balak Bhukhe Akulate Hain 
Maa Kee Chhatl Se Chipak Kar 
Sisak-Slsak Rah Jate Haln: 

,~ 

Because of this, even the children of our country 
and their mothers are getting afflicted with anaemia. 
Treatments for these diseases are 80 costly that common 
man is unable to get treatment. Population Is increasing 
at a fast pace. So, I want to make an eamest appeal 
through the Chair to the Minister of Health and Family 
Welfare that the facility of Primary Health Centre should 
be included in Fundamental Rights of the citizen. The 
facility of Primary Health Centre should be provided in 
the same manner in which the population criteria for 
having a Primary Education Centre has been stipulated 
in the constitution. 

Sir, in the present scenario of the country, there are 
many places without Primary Health Centre, Community 
Health Centre and Referral Hospitals. Wherever such 
centres have been estab/ished, they lack essential facilities 
like buildings, doctors. medicines, nurses, compounders, 
mid-wives etc. at various centres. There Is no medical 
facility during nights. Because of this, the village folks 
pass away all of a sudden and thus the villagers have 
to face a lot of difficulties. 

Sir, when Shri Rajnarain ji was the H~alth Minister, 
a target had been fixed to make medical facilities available 
to all by the year 2000. I do not want to go into politics 
but the reality remains that we just kept thinking and I 
wish had we made any efforts In that direction, the dream 
might have been materialized by now. 
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Sir, I pray to the Almighty God that the Constitution 
(Amendment) Bill 2004 moved In the House by Shri 
Survaram Sudhakar Reddy ia accepted and Primary 
Medical Centres and Primary Health Centres are made 
available under the provision contained therein so that 
villagers can get medical facilities In the villages ItseH 
and they do not have to come Into the cities as there is 
the problem of accommodation, drinking water .and the 
p(oblem of costly medicines. Due to these problems, the 
rural people have to spread out their hands before the 
urban people and in spite of it, there is no treatment and 
they are pushed to the jaws of death. Just now, one of 
our colleagues has pointed out that prevention Is better 
than cure. Taking prevention is better than cure so that 
diseases do not generate at all. This Is absolutely correct 
but we are not making any efforts in this regard, 
consequently diseases are constantly spreading. 

Sir, there is a tale in the Ayurveda I would like to 
relate that. It will not take much time. The Father of 
Ayurveda, Maharishi Charak had written a very 
comprehensive treatise on Ayurveda. He wanted to test 
as to who were following the principles of Ayurveda and 
who were not. He assumed the form of bird and visited 
the alchemy and medical stores of the country where 
Ayurvedic formulations were being prepared. Having 
assume the form of bird, he pronounced the world 
'Kadruk' meaning thereby who Is free from diseases. The 
'Vaidyas' (Medical professionals) present there named a 
particular medicine. Some of them named 'Praval Pishti' 
and there were some who claimed that there were certain 
'rasayans' and 'bhasams' which could make a person 
immune to diseases. Maharishi Charak was disappointed 
to find that they had not been able to gain any thing 
despite his hard work. With a heavy heart, he went to 
sage Chyawan. He is the same sage In the name of 
whom. 'Chyawanprash' has become so famous and it is 
still selling in the market. The Bird said-'Kadruk', who is 
immune to diseases? The sage Chayawan replied Rit 
Bhuk, Hit Bhuk, 'Mit Bhuk' I.e. the one who is righteous 
and sweats it out through hard work, people who take 
their meals after putting labour or those who take healthy 
meals enriched with Protein, Calcium, Carbohydrate, Salt 
in a balanced manner are less likely to fall III. People 
who take their meals in a controlled way are also less 
likely to fall ill. In our childhood our teacher used to say 
"Bhojan adha pet kar, doguna pani peev leegunl hanshi, 
chauguna shram, varsha sava sau jeev" meaning thereby 
that people who take their meals in a controlled way and 
drink plenty of water and enjoy life full of happiness are 
more likely to live for more than one hundred and twenty 

five years, that was his prescription for living a long life. 
It also finds place in our culture which suggests the same 
thing. People should be educated about such thing 
through primary centres. So that they can live together 
and take medicines, they can also avail the facility 
alongwith the services of the doctors and exploitation 
should be stopped and minimal loss is occurred to them 
by spurious medicines. Efforts should also be made to 
make available the Ayurvedlc, Naturopathy of Yogic 
system of treatment. 

Sir, with these words, I thank Shrl Sudhakar Reddy, 
who has paid his attention towards the millions of poor 
people living in the villages of the country and I may 
also quote the famous couplet of Poet Rahim who has 
said that MDeen Sabhko Lakhat Hal, Deenahl Lakhai Na 
Kol. Jo Rahim Deen Ko Lekha Deen Sandhu Sam HoI--
thepoors look upon all but none look upon them. 0 
Rahim those who look upon the poors are equal to the 
Lord' I think Shrl Reddy has introduced this Constitution 
(Amendment) with noble intentions. The directive principles 
should be amended and new provisions may be added 
In It, I support his Intentions and the basic Intention that 
Is there that primary treatment should be made available 
in the villages 80 that they can live not only at the mercy 
of God by becoming a powerful component 0' Independent 
India thus enabling themselvea as true son of the country 
by rendering their services. 

SHRIMATI KRISHNA TIRATH (Karol Bagh): Hon'ble 
Chairman Sir, I rise to speak in favour of the bill 
Introduced in the House ,: 6. The Constitution 
(Amendment) Bill, 2004 which has been introduced by 
Shri S. Sudhakar Reddy. India is a poor and mainly 
agricultural country. As all the hon. Members have said 
that about 70-75 percent of the population of the country 
lives in villages, slums of the towns but there is no 'ull 
fledged health centre Is available for their health. Even If 
some centres exist nothing, from medicines to Doctors, 
Specialists, X-ray Centre, or lab for blood or urine tests 
is available there. It is important to have the facilities 
available there only after then we may think that India, 
which is a developing nation has to progress further and 
it is Important to have a healthy India to achieve the 
same. It is said 'Health is Wealth' and following this 
mantra, we may develop our country further. It is very 
important to be healthy but nothing can be said with 
regard to diseases. It can afflict anyone, it has got no 
boundries. Bit hoapitals are there In the cities but the 
Central Government of this democratic country have 
introduced a bill which envisages establishment of health 
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centres in villages equipped with medicines and lab facility 
to keep them healthy. They are also to be informed about 
the importance of healthy diets enriched with protein, 
Calcium, Iron etc. which are equally important to keep 
them healthy. The role of women is important for a healthy 
child. The expecting woman or a healthy woman can 
deliver a healthy child. It is very important to have a 
healthy mother because mother's milk Is like nectar. Today 
we are informed that a disease like Cancer can be 
prevented by taking mother's feed, and it has been 
recognised by not only India but the whole world as well. 
The uneducated women of the villages do not know the 
details of diet that would keep them healthy. 

Many things are connected with the education in 
health centres. We have to impart education, make 
arrangement for water so that there is no outbreak of 
diseases and the environment remains clean. Industries 
should be there but expansion of it should not change 
the basic aesthetics of villages. It is important to have 
such primary health centres in villages and slums of the 
cities. The Government should strive to provide primary 
health centres in such areas by providing better doctors 
and medicines where poor people live and cannot afford 
such to buy medicines especially in the poor, dalit and 
slum vill(lges. Every facilities should be made available 
to them and as I have said earlier facilities for X-Ray, 
Lab tests should be made available to diagnose the 
disease in a more pointed manner. 

One more problem in this regard is that doctors do 
not want to work in the villages. We should make it 
mandatory to post a doctor for three years In villages. 
Another thing as my other friends too have mentioned, 
we spend crores of rupee in training a doctor but after 
obtaining the degree the doctor migrates to foreign country 
for better opportunity. The feeling that is there in his 
heart for his country gives way to his searching jobs in 
other countries. I request the hon'ble minister to drive a 
system wherein such doctors would give it on bond to 
perform duty in villages and hospitals of big cities for a 
fixed period and we would provide them the basic facilities 
needed for the same. 

Likewise, as I had said earlier, it is important to 
keep the women of our country healthy. We have 
Anganwadi Centres running in the country numbering Into 
lakhs. Lakhs of workers work in .these anganwadis. 
Pregnant women are provided medicines and iron tablets 
foliC acid tablets, protein and nourishing food on weekly 
and fortnightly basis after medical checkup. I want to say 

that the Ministry of Health should ensure that regular 
doctors and medicines are provided there. Nourshlng food 
is provided by the welfare department apart from the 
Ministry of Health. The food that Is needed for them 
should be nourishing and it is the responsibility of our 
welfare department to provide It. 

I remember that when the ICDS programme was 
introduced, It was introduced by late Smt. Indira Gandhi 
in 1965. We had envisaged that birth of a healthy child 
would only be achieved when the mother delivering it is 
provided with nourishing food. A healthy child after 
growing up will lead the country on the path of progress 
and will become either a doctor, an engineer or would 
occupy some Important post. The dream of prosperity of 
the nation can only be fulfilled If its children are healthy. 
Therefore, my submission is that Primary Health Centres 
should be set up in villages. These should also be opened 
for general public. Medical check up of everybody, 
especially after one's recovery from Illness, should be 
conducted. Medicines should be made available to patients 
free of cost. Proper arrangements of doctors should be 
made in the said centres, including specialists. A generator 
should be provided In case the village Is not electrified 
or a mobile dispensary facility should be provided. Said 
mobile van should be available there from dawn to dusk. 
Proper arrangements for electricity in PHCs should be 
made. Primary Health Centres should be set up in 
industrial areas also for workers who work in factory. In 
addition to allopathic mediCines, ayurvedic and unani 
medicines should also be made available in said centres 
as suitability of medicines of either allopathic or ayurvedic 
or unani system differs from man to man. Therefore, the 
Government should ensure availability of said kinds of 
medicines in said centres. 

I would like to make more suggestions with regard 
to Primary Health Care Centres. Primary Health Centres 
should be equipped with facilities so that women and 
children can do physical exercise there as there is a 
need to keep them physically fit. And their fitness can be 
only be ensured if facility for doing exercise is made 
available in said centres. 

With these words, I strongly support the said Bill. 
The Bill introduced by Shrl Sudhakar Reddy will help the 
people of our country and will pave the way for setting 
up of Health Centres. With these worda, I thank you for 
having given me an opportunity to speak. 
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SHAI SUAESH WAGHMAAE (Wardha): Mr. 
Chainnan. Sir. I rise to speak in support of the Bill brought 
by Shri Sudhakar Aeddy. Though 58 years have elapsed 
since our country became independent. yet the 
Government have failed to provide medical facility to 
everybody. Every individual in the country has a right to 
avail medical facilities, but we are merely discussing it. 

Firstly, everybody should have access to medical 
facilities. Each village should have a dispensary. But in 
the present scenario, we are apprehensive about the 
ability of the Government in providing said facUities even 
after passing of this BilL The Government should ponder 
over as to why general public do not have access to 
primary medical facilities. The main issue is lack of 
sanitation and scarcity of clean drinking water. Had these 
two things been available In the country, the need to 
discuss the issue of primary health centres would not 
have arisen. Though 58 years have elapsed since our 
independence, yet, the Government could not provide 
sanitation and clean drinking water to the villages. 
Meanwhile, I would like to add the issue of roads in 
villages. If we want to set up health centres in villages, 
we shouid construct good roads for employees and 
doctors working in said centres. Today. in addition to 
health services there is an urgent need of these three 
things in villages-roads, water and electricity. These days 
the irony is that in some of the villages, if the building 
for health centre exists. the doctor is not available, if 
building and the doctor is available, medicines are not 
available. At some of the places, all these three things 
are available but patients are not there. Therefore, I urge 
the Government that apart from health services, villages 
should be provided with metalled roads, clean drinking 
water and proper sanitation facilities. Then only primary 
heaith services can be provided in real sense. 

Just now, Shrimati Krishna Tirath has submitted that 
breast milk is quite essential for babies. We consider 
milk as nectar, but today the condition is that synthetic 
milk is being sold in the country on a very large scale 
which plays havoc with the people. Good quality milk is 
hardly available for poor. How surprillng It is that the 
water is sold at the rate of As. 14 a litre where.. milk 
at As. 9 a litre. Breast milk is the best baby food. Cow 
milk has medicinal properties also, 50, Its use should be 
promoted. 

Often, it is talked that the doctors do not render 
services to the country after completion of their studies. 

Until and unless they are physically fit. how can they 
provide facilities to the people. I would quote an example. 
In my constituency, there Is a public health centre in a 
remote area wherein two doctors are employed. When I 
had been there to see them, they said that they 
themselves have faHen sick. The said centre was quite 
away from city. They said that they would die there only 
as there is no facility over there. such as roads or a 
vehicle with the PHC. So when doctor himself is unhappy 
how can he provide good service to the patients. So 
physically well being of doctors looking after the patients 
is quite essential. 

We had discussion on the spurious drugs. It has 
been observed that If an officer recommends 100 
medicines his subordinate officer replaces 40 medicines 
and recommands fresh one's, means if a senior officer 
recommends 100 medicines manufactured by good 
companies, the junior level officers make several changes 
In it. Aeason-corruptlon is involved in It. Therefore. there 
is a need to check It. At the lame time, the problem 
being faced by the doctors need to be addreesed. People 
say that doctors get trained In India and migrate to 
America for eamlng more bucks but we forget that even 
today, there are doctors who serve In remote areas. The 
Government should render every possible help to them 
and honour them. 

If the doctors get desired facilities and preatige here, 
they may be ready to work in the country. The 
Govemment should see that every citizen has access to 
medicel facilities. The iSlue of malnutrition came up in 
Maharaahtra. It was revealed during a survey, which was 
conducted to ascertain the reasons for death of children 
because of it, that supply of non-nutritious food to children 
and mothers is its main cause. It results in death of 
children. If mothers are provided nutritious food children 
no doubt will remain healthy. It means there is a need 
to increase awareness about food and primary health. 
We cannot expect a healthy nation by merely providing 
good primary health services. We need to create new 
infrastructure in place of old one. My submission is that 
good road connectivity. provision of clean drinking water, 
electricity and sanitation is essential for it. If said facilities 
are provided every citizen Hving In remote areas will be 
able to avail the said facilities. 

I conclude my speech with thanks to Shri Sudhakar 
Aeddy for having brought the Amendment Bill. 
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[Eng/ish} 
, 

SHRI J.M. AARON RASHID (Periyakulam): Ours is 
a big country. Our people should get good medical 
treatment. But many hospitals are not provided with latest 
equipments. For even a small blood test, doctors ask the 
patients to get the test done in some private hospital or 
private lab. I do not know why the Government hospital 
doctors are doing like this. Are they benefited In lOme 
way if the patients get these tests conducted outside the 
Government hospital? 

Nowadays, only BPL family members are going to 
the Government hospitals. They cannot afford huge rnoney 
to buy tablets or injections from outside. More so, they 
get adulterated or duplicate costly medicines from medical 
shops outside. Normally, the Government hospital stores 
are empty. X-Ray labs, Operation Theatres and scan 
centres should be kept under strict vigil and care. The 
poor citizens of the country should not be cheated. 

In Chennal city Royapettah hospital, the operated 
parts of human beings are thrown into the dustblns. They 
are carried away by the street dogs. It may cause great 
health hazard. It has to be taken care of. I once visited 
Kodaikanal city hospital. That hospital was In dark. Even 
in the operation Theatre no proper equipment were 
provided. The Operation Theatre was not In good 
condition. There was no proper drinking water facility. 
Poor people go to the Government hospitals, which lack 
in proper nursing care and proper doctors. If a pregnant 
lady goes to that hospital, the doctor will say that there 
Is no gynaecologist 80, better go to Madural or Dlndlgul 
hospital. She will have to travel around 100 kms. from 
uphill to down hill. It has happened many times that half 
the way the pregnant lady gave birth to the baby. The 
patients have to travel for two to three hours from uphill 
to down hill. 

The poor people cannot afford to pay huge bills of 
the big private hospitals. So, they go to the Government 
hospitals. If an ordinary person enters Into a big hospital 
like Apollo for a knee pain, to extract money from him 
the doctors will check his abdomen, chest, do ECG Scan 
and such other unwanted tests. They extract more money 
from average persons. 

They are cheated by big hOfpitals. It should be 
checked and some norms should be followed to control 
them. The Government should monitor them regularly 
through a strict vigilance team. Otherwise, the poor 

people, meddle class people, and BPL families will not 
be able to get any kind of medical treatment. For example, 
10 days ago a poor rnlddle class worker had met me. 
He told me that he took his young baby to the hospital. 
The baby was admitted In the hospital for three days. 
They charged about Rs. 90,000. That person was having 
only Rs. 10,000. He came to save his child from high 
fever. Unfortunately, the doctors at the Apollo Hospital 
conducted many unwanted tests and medical check ups. 
They prepared a very huge bill. On seeing that bill that 
man was literally In tears. 

/T,.nsllltion} 

As regard to big hospital, I would say that Kumarmangalan 
ji who was a Minister In NDA Government 

[Eng/Ish} 

he al80 died in Apollo Hospital. 

[Tl'III'I6'ation} 

Recently, one person from the constituency of our friend 
Kharventhanjl 

[Engliah} 

who wu an advocate was admitted In Apollo Hospital. 
But he was not given proper post-operation care. With 
the result, he also died after six days 

[Tr8I18IlItlon} 

the person died for lack of post operation care In a 
hospital that charges lakhs of rupees. 

[English} 

Therefore, I urge upon the hon. Minister of Health to 
take a serloue view of such Incidents to save the poor 
people from this kind of atrocity by the 80 called big and 
popular hospital like Apollo of Chennal. Better care should 
be given to the local poor people. " they go to the small 
hospitals In the villages, they do not get proper water. 

[T,.nsllltion} 

Even the drinking water In the hospital Is not upto the 
mark which further aggravates the problem. 
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/English/ 

I would urge upon the hon. Minister to see all these 
things. 

/Translation} 

SHRI HANS RAJ G. AHIR (Chandrapur): Mr. 
Chairman, I thank you for giving me an opportunity to 
speak. 

I support the Constitution Amendment Bill presented 
in the House by hon'ble Sudhakar Reddy JI regarding the 
health services In rural areas. Expressing my thanks to 
Shri Reddy Ji for his concem towards the people living In 
rural areas, I would like to say that It Is really unfortunate 
that we have failed to provide adequate health facNltles 
to the people living in more than 7 lakh villages of the 
country despite the passage of 58 years of independence. 
I am very sorry to say that there exists huge disparity 
between the health facilities being enjoyed by the people 
in urban areas and those living in rural areas. There Is 
a need to bridge this gap that we have failed to reduce 
during these 58 years of independence. The people living 
in urban areas get all the health facilitiea while those 
living in rural areas do not. I hail from Maharuhtra, 
primary health centres there are situated at an average 
distance of 25 kms. due to which hundreds of villages 
do not get the tlealth facilities. Even the sanctioned posta 
of the doctors and other medical staff are not fulfilled. 
Consequently the people living in rural areas failed to 
get the adequate health facilities. I would like to affirm 
that each village ahould get the adequate health facilities 
and I am of the opinion that the bill presented here 
would definitely ensure that the villagers ~t the health 
facilities. It is the prime duty of the Government to provide 
health facilities in rural areas bllt, unfortunately, it is yet 
to happen. 

18.00 hrs. 

I would like to draw your attention towards an other 
subject. Sir, the problem of mal-nutrition in children has 
become a common feature in rural areas of Maharashtra. 
Our Govemment had constituted a Commission to study 
the various reasons for the increase in the number of 
children suffering from mal-nutrition. Unfortunately, there 
are lakhs of children suffering from mal-nutrition even 
today. If we look at the problem carefully, we find that 
pregnant women do not get nutritious food which results 
in birth of underdeveloped babies. Keeping in view all 

these things, It becomes clear that people of rural areas 
are stili to get justice. 

/Translation/ 

MR. CHAIRMAN: It is 6 o'clock now. We will continue 
it next time. If the House agrees, the sitting of the House 
can be extended for half-an-hour for Special mentions. 

SOME HON'BLE MEMBERS: All right. 

MR. CHAIRMAN: Now we will take Special Mention. 

/English} 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkil): Sir, 
I rise to draw the attention of this House to an important 
matter which requires immediate legislation. 

Now, we all know that Assembly elections are fast 
approaching in some States, particularly Tamil Nadu, Wett 
Bengal and Kerala. Lakhs of people from Kerala are 
working in the Middle East. They are termed as No"," 
Resident Indians. They do not acquire any citizenship 
right in the Gulf countries and the law would not permit 
it also. They would not get citizenship right In the countries 
where they are working. Now, whenever theae NRls come 
to India, they are not able to exercise their right to vote. 
They are our citizens but they lose their rights to vote 
because they are outside the country for more than six 
months. It Is quite unjust to deny them the right to vote 
and contest also. These NRls are Indian citizens. But 
they are not given the right to vote during elections. 
There Is a request from the State Government of Kerala 
and other States for giving voting rights to these NRls. 
I understand that the Central Govemment had approved 
it In principle and they have also almoat drafted an 
amendment to the Representation of Peoples Act. If the 
report Is correct, then let them bring the Bill in this 
Session itself. Their idea Is to promulgate an ordinance. 

That is not a good thing. The Central Government 
will be byp8&81ng the Parliament If they do it. As soon 
sa this HOUH is adjourned ~ elM, I am sure they will 
do It by promuJgating an ordinance. This i8 very unjust. 
If . the draft 81ft Ie rwady, let them bring it before the 
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(Shrl Varkala Radhakrlshnan) 
House before this Session ends and get It passed. We 
do not have any objection. We will pass It. But bypassing 
the Parliament and promulgating an ordinance when the 
House is adjourned sine die Is not proper. 

I would request the Central Government to bring in 
the legislation in this Se&sion Itself. The Govemment has 
been repeatedly promulgating ordinances. I am sure the 
Govemment will Issue an ordinance immediately after the 
House is adjourned sinCtl die. That is the Government's 
idea. The Government will bring It next time. Now, the 
Government will promulgate an ordinance as soon as 
the House is adjourned since die. I am sure about It. 
That is the process of the Government. The Government 
i&Sues ordinances even in the case of Bills which have 
been referred to the Standing Committee and It has al80 
submitted the Reports. Even in the case of Bills which 
have been discussed in the Rajya Sabha and referred to 
the Standing Committees, the Government ia i88uing 
ordinances. When it was in that process, the Government 
issued the ordinance. 

So, in the instant case al80, the Government'a idea 
is to issue an ordinance immediately after the Se88ion. 
That is not correct. If you want to do it, do It properly. 
Bring it before the House and have a dlscusaion. We will 
pass it without any difficulty. I would again request the 
Central Government not to issue an ordinance, but to 
bring the legislation now itself. We will paas it . 
. . . (Inl8lT11ptions) 

MR. CHAIRMAN: No cross talks please. 

{Trans/lltion} 

SHRI RATILAL !<AUDAS VARMA (Dhandhuka): Mr. 
Chairman, Sir, thank you very much. Through you, I would 
like to draw the attention of the Government towards a 
very important subject. Gauge conversion work has been 
going on all round the country. There exis .. a broad 
gauge line from my constituency Dhandhuka to Bhavnagar 
via Ahmadabad. However. all the level cro88ings that 
earlier used to exists on the rneter gauge railway line 
have been closed due to which the people have to face 
8 lot of inconvenience in carrying their vehicles like 
tractors etc. and they have to travel additional distance 
to reach their destination. There are several unmanned 
level crossings among the existing level crossings. 
Therefore. I demand that the requialte staff should be 
deployed at the level crossings and all of those should 
rernain open for 24 hours. 

Besides, there is one more problem. The crops of 
farmers are getting damaged because during the gauge 
conversion the level of the track has become much higher 
which is leading to water logging in the fields on one 
sides of the track and complete lack of water on the 
other aide. I also demand that the platforms on the station 
should also be elongated and their level Ihould also be 
raised because the low level of platforms has been 
resulting in the death of elderly and children. Besides 
there is a need to construct new sheds at the platforms. 
Though the new tracks have been laid down and several 
of the railway lines have been converted Into broad gauge, 
facllitiel and amenitie8 have not kept pace with it. There 
exists meter gauge line betYleen Borat to Ahmedabad 
and I have been raising the demand to convert Uinto 
broad gauge since 1989 but It neither any survey has 
been conducted nor any other development has taken 
place in regard thereto. Most of the Railway Ministers in 
our country have either been from Bihar or other Southem 
State. <:iujarat has yet to give any railway minister to the 
country. Perhaps this i. the reason why Gujarat has been 
meted out unjust treatment in regard to railway facilities 
despite the fact that there are minimum Incidents of 
ticketl888 travelling in the State and It being one of the 
largett revenue earner for the railways. Stili the people 
of Gularat are not getting adequate facilities. A large 
number of people including employees, labourers etc. are 
the dally passengers and holders of monthly 88asonal 
ticket and they have to face a lot of inconvenience due 
to the shortage of boggles in the trains. Therefore, the 
people have a travel standing. Our women do not get 
seats. The trains do not have the facility of lighting and 
water. All these factors sometimes contribute to 
resentment among the people and the agitation like Rail 
Roko Agitation take place. It resuhs in the cases 
registered against the names of dally passengers and 
pass holders and these cases are tried in Mumbai not in 
Gularat which itself is a cause of great inconvenience to 
the people. Sometimes the schedule of the trains is 
changed to harass the people. Therefore, I demand that 
the change in time table of the trains should always be 
introduced by taking into confidence the dally passengers. 
Only then we would be able to benefit the common 
people. 

Mr. Chairman, Sir, I hope that the Government would 
pay attention towards the issues that have raised. 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. 
Chairman, Sir, the disease named sickle cell anemia is 
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prevalent among a large number of people In Madhya 
Pradesh, Chhattlsgartl and Vldharbha, Gadhehiroli and 
Chandrapur region of Maharashtra. The people suffering 
from this disorder have to get their blood ohanged in 
either every 16 days or per months. Hundreds of chHdren 0' poor families die of this diseue. Through you, I would 
like to tell the hon'ble Minister of Health that the 
Government is not paying that much serious attention 
towards tackling this disease that It Is paying towards 
cancer despite the former being even a more serious 
and threatening disease. The children suffering from this 
disease do not survive much and It is a kind of blood 
disorder like thalassemia. The Union Government have 
provided several facilities for the patients suffering from 
thalessemla. But the patients suffering from a1ckle cell 
anemia are not getting any facilities. 

The maximum prevalence of this disease Is in the 
tribal areas of central India and poor people. The lack of 
adequate information regarding the disease has prevented 
the serious efforts to contain the said disease. The parents 
of the blood group 'A's are most likely to produce the 
offsprings at the maximum threat of having the said 
disease. If the adequate infrastructure is developed to 
identify the potential patient groups In the areas where 
the prevalence of this disease is maximum, success can 
be achieved in regard to containing the spread of the 
disease which results from decreasing the probability of 
producing the offsprings most likely to suffer from this 
congential disease. The patients suffering from this 
disease need to get their blood changed in a month one 
or twice but these facilities are not available in rural areas. 
Certain medicines like folic aclde, pencilllne, hydroxi urea 
and caHer etc. are prescribed for the disease. Some of 
which are costly and some are comparatively cheaper. I 
demand that these medicines should be made available 
free of cost to the patients at the respective PHCs or 
RH. I request the hon'ble Minister of Health to provide 
those facilities to the patients suffering from the said 
disease which are provided to the patients of thalessemla. 

[English} 

SHRI A. V. BELLARMIN (Nagercoll): Thank you, Sir. 
There Is fairly as much as 1.35 lakha of employees and 
workers covered under the Employees Provident Fund 
Act. They are working in nearby 2000 establishments in 
Kanyakumari District. Moreover, lakha of workers are there 
in unorganized sector and it is learnt that the Government 
of India is contemplating to bring them also in the purview 

of EPF Act. These workers, at present, have to solely 
depend upon the Sub-Regional provident fund office at 
Tirunelvell, some 150 kilometres away from Nagerooll for 
their PF needs. This Involves unnecessary expenditure 
and loss of time for the lowly paid workers. The EPF 
contributors will be much obliged If a Sub-Regional Office 
of Provident Fund is opened at NagercoiJ, the 
Headquarters of Kanyakumarl District. It will be much 
more economical for the Government also, as it is not a 
new establishment. It is only a bifurcation of the existing 
Sub-Regional Office at Tiruneveli. 

SHRI PUNNU LAL MOHALE (Bilaspur): Hon'ble 
Chairman, Sir, I would like to draw your attention towards 
non-availability of post-paid and pre-paid card of BSNL 
In the Department of Telecommunication, Chhattlsgarh. 
As regards BSNL phone in the Chhattisgarh state, I would 
like to say that the coverage area of mobile phone should 
be extended in regions like Bilaspur, Chamugeli, Muvell, 
Jagagaon for a range of upto 21 km. so that the mobile 
service of the BSNL is available to the entire region. 
There is a shortage of pre-paid and post-paid carda of 
BSNL in Mananjar, Kharagpur, Lorml, Khlndarla, Sarguja, 
Raipur and in Kawarbhat region of Chhattlagarh. Around 
ten thOusand peopte needed these cards however the 
facility has been withdrawn. People approach MP. and 
representatives of people and make a demand for these 
carda. Hence a quota may be fixed for both 'eg'.'ators 
and reprnentatlvee of peopte to enable people to get 
theae cards on our recommendatton. There Is a need to 
apprise about all these things 10 that the people could 
get there facllfty of mobile service. Transformers of other 
mobile services like Tarang be increased and Inataned at 
the eartiest. Applications of 10,000 people regarding pre-
paid and post-paid cards are pending since long. In 
Vilaspur District alone 5,000 application. are pending. 
Hence, I request the Union Government that the coverage 
area of the BSNL telephone should be extended to meet 
the demand of the peopte for a better landline and mobile 
service. Quota may be fixed for MPs for grant of pre-
paid and post-paid cards. Many people have got their 
registration done by depositing some amount and their • 
applications have been accepted but have not got theM 
cards due to its shortage. I request the Government to 
Issue orders to remove the shortage of pre-pald and post-
paid cards and provide the said facility to the people of 
that area. 
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SHRI VIRENDRA KUMAR (Sagar): Mr. Chairman, Sir, 
the founder of the Sagar University, Dr. Harlslngh Gaur 
is known as a renowned educationist, donator and an 
ace legal luminary. He made an unprecedented 
contribution to the field of education by Injecting his life 
tlme eaming into the senlng up of the Sagar University 
at Sagar, Madhya Pradesh and thus brought this 
backward area of Bundelkhand on the map of Centres of 
educational excellence. The town of Sagar has today 
eamed a place of pride because of the presence of the 
Sagar University. This University is considered as the 
largest university In Madhya Pradesh. A demand Is being 
made since long by the people of Sagar, the people of 
Bundelkhand area, Professors of the University and by 
the State to honour him with the 'Bharat Ratna' . The 
Executive Council of the University has also passed a 
proposal in this regard and sent it to the Union 
Govemment. Hence, through you, I request the Union 
Govemment to honour Dr. Sir, Harisingh Gaur with the 
Bharat Ratna. 

SHRI MUNSHI RAM (Bljnore): Sir, recently elections 
of District Panchayat were held In my Parliamentary 
constituency of Bljnore in Unar Pradesh the counting of 
which was started on 25th October, 2005. Counting was 
done on each block Headquarters from where a 
comparative statement of votes polled for each candidate 
was sent to the district headquarter. The District Electoral 
officer announced the names of the winning candidates. 
in many regions, there were discrepancies in the number 
of votes polled, as declared at Block Headquarters and 
in the list sent to the District Headquarter regarding votes 
polled to each candidate, the statement of which was 

handed over by me to the offiCiating District Magistrate, 
Bijnore on 27th October, 2005 at 12.00 noon and It was 
demanded to get the counting done again in the disputed 
polling areas. In those regiOns where people raised 
objections regarding incorrect list and demanded for re-
counting in all the areas, the officiating district magistrate 
did not conduct re-counting of all the controversial areas, 
but of only one area which led to the declaration of 
results in a fair manner. But In other areas where district 
panchayat elections were held despite my request, the 
officiating district Magistrate, while showing his whimsical 
and stub-bome attitude, declared results after 3 hours 
about which I informed the Election Commissioner, 
Uttar Pradesh through fax and phone. I request you to 
ensure that such kind of incidents may not take place in 
future. The countlngs should be done onoe again under 
the supervision of CBI in my District Bijnore where District 
Panchayat elections were held recently and those officers 
who have discriminated in declaring results should be 
punished. 

{English} 

MR. CHAIRMAN: The House stands adjoumed. to 
meet on Monday, the 12th December, 2005 at 1100 a.m. 

18.20 hr •. 

Th6 LoIr S8bhs IhBn llqoumsd bTl Elevsn of th8 Clock on 
Monday, lJ«tNnlJ6r 12, 2OO5IAgt'llhllYllf1ll 21, 1927 (SIIkII). 
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ANNEXURE I MM7bsr-wiH Indtlx 10 UI1$I8I7'Mi Ouesh'ons 

Mtlmbsr-wI8# Indu 10 StsfTf1d OUNlions SI.No. Member's Name Queetlon Number 

SI.No. Member's Name Question Number 2 3 

1. Shri Ahir, Hansraj G. 252 1. Shrl -Bachda·, Bachi Singh Rawat 2520 

2. Shrl AIml, lIyas 243 2. Shri Aaron Rashid, J.M. 2638, 
3. Shri Barad, Jasubhai Dhanabhai 250 2654(c) , 

2655(c), 
4. Shrl Budholiya, Rajnarayan 246 

3. Shri Acharia, Basudeb 2525(c) 
5. Shrl Chakraborty, Ajoy 260 

Dr. Chakraborty, Sujan 244(c) 4. Shri Adsul, Anandrao V. 2542, 
6. 2559(c), 
7. Shrl Chaure, Bapu Heri 258 2600(c), 

B. Dr. Chinta Mohan 269 2601, 2652 

9. Smt. Deo, Sangeeta Kumarl Singh 244 5. Dr. Agarwal, Dhirendra 2521 (c) 

10. Dr. Dhanaraju, K. 248(c) 6. Shrl Ahir, Hansraj G. 2576, 2610, 
2653 

11. Shri Hassan, Munawar 254(c) 

12. Dr. Jatiya, Satyanarayan 248(c) 
7. Dr. Ajnala, Rattan Singh 2515 

13. Shri Jogi, Ajit 243(c) 8. Shrl Athawale, Ramdas 2517, 2599, 
2620, 2656, 

14. Shri Kaswan, Ram Singh 242(c) 2657 

15. Shrl Kulaste, Faggan Singh 252(c) 9. Shri AImi, lIya 2574 
16. Shrl Mahajan, Y.G. 246(c) 10. Shri Bansal, Pewan Kumar 2633 
17. Shrl Mahato, Bir Singh 253(c) 11. Shrl Barad, Jaubhai Dhanabhai 2568, 2605, 
lB. Prof. Malhotra, Vijay Kumar 251 2624, 2626 

19. Smt. Mane, Nlvedlta 261 12. Shrl Barman, Hlten 2544 
20. SM Mehta, Bhubneshwar Prasad 251(c) 13. Shrl Baxla, Joachim 2505, 2603 
21. SM Patil, BaJaaaheb Vikhe 249 14. Shri Bhadana, Avtar Singh 2532(c) 
22. Shrl Pingle, Devid. 255(0) 

Shrl Bhakta, Manoranjan 2523(c), 15. 
23. Shri Prasad, Anirudh Alia Sadhu 256(c) 2524, 2584, 

Yadav 2613 
24. Shri Prasad, Harikewal 253 16. Shrl Bishnoi, Jaswant Singh 2495, 
25. Shri Rao, Rayapati Sambaslva 242 2574(c) 

26. Shri Renge Patil, Tukaram Ganpatrao 257(c) 17. Shri Bor1<ataky, Narayan Chandra 2498 

27. Shri Scindia, Jyotiraditya M. 247 18. Shri Bose, Subrata 2544(e), 
28. SM Singh, Kirtl Vardhan 261 (e) 2579(c), 

2641 
29. Shri Singh, Kunwar Manvendra 256 

Shri Singh, Rakesh 
19. Shri Budholiya, Rajnarayan 2576 

30. 255 

31. Shri Singh, Rajlv Ranjan -Lalan" 245 20. Shri Chauhan, Nand Kumar Singh 2532(c) 

32. Shrl Swain, Kharabela 254 21. Shri Chaure, Bapu Hari 2582, 2612 

33. Shri Thummar, V.K. 257 22. Shrl Chavda, Harislnh 2521 

34. Shri Zahedi, Mahboob 259(c) 23. Dr. ehinta Mohan 2585 
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24. Shri Chowdhury, Adhir 2618(c), 50. Shri Kushawaha, Narendra Kumar 2507(c), 

25. Dr. Dhanaraju, K. 2535(c), 
2541 (c), 
2549(c) , 

2574(c), 2579(c), 
2589(c) , 2632 (c) 
2591 (c) 51. Shri Lahlri. Samik 2537 

26. Shri Dhindsa. Sukhdev Singh 2515(c), 52. Sr. Libra. Sukhclev Singh 2515(c). 
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